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LOK SA8HA DEBATES 

LOKSABHA 

Wednesday July 29, 19921 Sravana 7, 
1914 (Saka) 

The Lok Sabha met at Eleven oftfJe Clock 

(MR. SPEAKER in the Chaii) 

11.00 hrs. 

OBITUARY RFERENCE 

[English] 

MR. SPEAKER: Honourable Members. 
I have to inform the House ofthe sad demise 
of one of our former colleagues. Shri Kalyan 
Singh Kalvi. 

Shri Kalvi was a Member of the Ninth 
Lok Sabha during 1989·91 representing 
Barmer constituency of Rajasthan. During 
1990·91, he was also a memoor of the Union 
Council of Ministers and held the portfolio of 
Energy. 

Before entering this House. Shri Kalvi 
had served with dlstinc!ion his home state of 
Rajasthan. He was a member cf Rajasthan 
Legislative Assembly during 197880 and 
again In 1985-89. He served on vilrious 
Committees of the Legislative Assoni>ly. 
As Minister, he held the portfolio 01 Agricul-
ture, Animal Husbandry and Dairy Oovolop-
ment In the State Govemment during 1978· 
80. 

An active social worker. he always cared 
for the sick and the ncedy. 

A v:idely travelled person, Shri Kalvi 
took keen interest in sports. 

Shri Kalyan Singh Kalvi passed away at 
Bombay on 27 ,July. 1992 at the age of 59 
years due to a massive heart attack. 

.... ic deeply mourn the loss of this friend 
and I am sure that the House will join me in 
c(.,nveying our condolences to the bereaved 
family. 

The Members may stand in silence for 
a short while as a mark of respect to the 
deceased. 

11.02 hrs. 

( The A·1ombors then stood in silence for a 
short while) 

Ofl.Al ANSWEfl.S TO QUESTIONS 

11.04 hrs. 

[English 1 

Short supply of Coal to Industries 

• 305. DR. G.L. KANAUJIA: 
SHRI RAMESHWAR PATIDAR : 

Will the Minister of COAL 
be ploased to state: 

FI) "/!lether due to sholt supply of 
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coal to industries there is heavy shortfall 
in their production; 

(b) if so, the names of these indus-
tries; and 

(c) the steps being taken to restore 
the supply ofeoal to 100 affected indus-
tries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (Shri S.B. Nyama-
gouda) : 

(a) to (c) : A statement is laid on the 
Table of the House. 

STATEMENT 

(a) to (c) The revised demand for coal 
for the year 1992 wap fixed at 235.2 million 
tonnes.Againstthis. the actual supplies have 
been 222.85 million tonnes, which work out 
to a satisfaction of 94.4 percent. Thus there 
was a shortfall 015.6 percent in meeting the 
revised demand during 1991-92. Similarly 
pro-r?t:"l demandforthe period April- Junc'92 
has been worked out at 58.31 milliontonnes 
against which the supplies have been 53.98 
million lonnes indicating a satisfaction fa 
92_5 per cent and a shortlall of 7.5 per cent. 
The shortfall in 1991-92 was mainly con-
fined to steel and cement industries. 

Coal companies have taken several steps 
to enhance supplies of co a! to consumers. 
The systems and procedures for supply of 
coal are being streamlined. Consumers can 
obtain their coal requirements by road upto 
1000 m.t. at a time from specified col!ieries 

. witr.out any sponsorship. In addition, 20 
million tonnes of pithead stocks are also 
being offered to customers with preference 
to actual users. Coal stockyards arc being 
activisod. Further, Consumer Councils have 
been set up at national and regional levels 
to look into specific grievances of cl)al 
consumers. 

[ Translation] 

SHRI RAMESHWAR PATIDAR: Mr. 
Speaker, Sir, in part (a) of my question I 
have asked about the total percentage of 
shortfall in the production of industries due 
to short supply of coal. This part of my 
question -has not boen answered. 

Tho hon. Minister has admitted thatthe 
supply of coal has been reduced by 7.5 per 
cont. Now will tho hon. Minister be pleased 
to state the total loss of production due to 
short supply of coal? 

[ Eng/ish 1 

THE MINISTER OF STATE OF THE 
MINISTnY OF COAL AND MINISTER OF 
STATE THE MIf\lISTRYOF lABOUR (Shri 
A Sangma): 

1\-1r. Speaker, Sir, actually there is no 
shortlall, as !tie hon. Member has said, in 
the industrial production because of the 
short supply of coal. The year 1991-92 was 
not a very good year for us. It is true that 
there has been a shortfall in lhe industrial 
production; in fact, when we took over in 
June, 1991, the industrial production was-3 
por cent, but by February this year, there 
has been a sign of increased growth rate in 
the industrial production. Therelore, the 
trend has boon arrested now. I have not 
specifically mentioned the heavy shortfall in 
coaL It is very difficult to quantity the percent-
age of shortfall in the industrial prodvction 
because 01 the short supply of coal. 

Therefore, I have admitted that there 
has been a shortfall in the supply of coal. But 
it is very difficult to quantify what would be 
its contribution towards the industry. (Inter-
ruption) 

[ Tmnsliltion 1 

Sllni RAMESHWAR PATIDAR: Mr. 
Speaker, Sir, in his roplythe hen, Minister 
as madea mantionol introductionofcertain 
reformative measures in . the procedure. 
Will the improved procedure of movement 
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of coal serve lhe purpose of ensuring ade-
quate supply of coal? Is it not necessary to 
increase theprodJJction?'Per capita produc-
tion in U.S.A., Germany and Australia is 
17% while in India it is only 6%. In view of 
this fact, will we make some attempts to 
increase the production? Besides, a report 
states that the Railway Deptt. could not be 
able to transfer the coal in lime causing short 
supply of coal to the industries. Will your 
?Oeptt and the Dept! of Railways make 
attempts to work in close coordination in 
.the rpatter of su~ply of coal. 

{ English 1 

SHRI A. SANGMA: The han. Member 
is v.ery right that there has to be increase in 
production of coal. This is precisely what we 
are trying. In 1991-92, there has been a 
growth rate of morethan eight percent in the 
production. We hope to produce more. I 
also agree with the hon. Member that there 
has to be a close coordination with the 
Railways, which is our prime mover of this 
commodity to the consumers. 

SHRI BASUDEB ACHARIA: The 
question is carrying coal to Newcastle There 
is a great demand of coal but production of 
coalis not being increasedtothat extent. We 
are also importing coking coal. We have 
adequate reserves of coal in our cou ntry in 
Assam and Bihar. 

In order to reduce the import of coal for 
which we are spending crores of rupees 
every year, whetherthere is any prog ramme 
to modernise the coal washeries so that the 
ash cont of coal can be reduced - the imports 
of coal are now taking place • so that the 
import can be reduced to save scarce for-
eign exchange resource of our country? 

SHRI P. A. SANGMA: The impolt 01 
coking coal to the lune of four million tonr~(.'s 
to five million tonnes has to continuo for 
some time. It cannot be reduced dra!:tically. 
Our main coking coal reservos ar~ in Oin:lf • 
in Jharla area which unfortunately has boen 
faced with a lramendous trouble of undor-
grouod fire, which for the first time, we are 

tackling it very systematically. We have got 
the technology alreadyfortackling it. We are 
now trying to mobilise resources to tackle it. 
I am very hopeful this underground fire 
which is in existence for more than 18 years 
can be now tackled. 

Secondly, hugo coking coal reserve has 
been found in the Northeastern states, par-
ticularly in Arunachal Pradesh, Assam and 
Meghalaya. We are going ahead with new 
projects in those areas. The latest one 
being Bodgoloi coking coal project in As· 
sam. We are also tryir.~ to open up coal 
mines in Arunachal Pradesh in a place 
called l'Jampung. 

Unfortunately Meghalayacoking coal is 
in the private hands. But we are trying to 
organise that also. 

I agree with the han. Member, in orderto 
ensure the supply of quality coal, whether it 
is cokir~g cOClI or non-coking coal to our 
consumers, beneficiation is a must. It is our 
intention to have, in future, more and more 
washerres and also to moernise the'existing 
onos. Since the Government has some fi-
nClncial resource constraint, we have de-
cided to involve the private investment in 
setting up of washeries_ To that effect, the 
coal Nationalisation Act in being amonded. 
It has been passed in the Rajya Sabha and 
it has now come before this House" 

SI181 SRIGALLAV PANIGRAHI: Mr_. 
Speaker, Sir, I would like to know from the 
han. Minister througil you, how it is that 
a!thougtl there has been an increase ingrowth 
r;,~,:: of about 8.5 per cent, the demand has 
nct accordingly increased to that love I. But 
still thero is shortage. 

Wh;:lt has been tho impact of the newly 
introduced C,'1S!l and carry systom in the coal 
wctor on the working 01 different industries? 

I would U,c to know whether it has come 
10 1110 no~ice 01 Government that bocause of 
Inabil:ty of corta;n industries ellen in public 
s~ctor liKe tl10 pO\'JcrpJanls and tertHiser 
planls as Talchor r -::: tiliser plant and others 
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and electricity and thermal power stations, 
there has been a situation where because 
of their inability to pay in advance or to pay 
before carrying coal to their power plants, 
there has been a situation wherein soma 
industries have been closed. 

MR. SPEAKER: Please com!? to be 
question. 

SHRI SRIBAlLA V PANIGRAHI : It has 
come to notice that some industries have 
been closed because of their inability to pay 
in cash before carrying coal. What has been 
the demand because of this system in 
industrial sector for coal, category·wise, 
grade-wise B. Grade. S. Grade, low grade 
coal etc. ? Higher grade and belter grade 
coal is not available. 

MR. SPEAKER: Please come to the 
question. The hon. Minister knows all those 
things. 

SHRI P. A. SANGMA: I am serry I do 
not have the figure of grade·wise demand. 
But the delTVlnd for coal has been increas-
ing. For example • in 1991-92, the total 
demand was 239 million tonnes. For the 
current year of 1992-93, the demand is 247.3 
million tonnes. So. there is an increase in 
demand and correspondingly we are also 
increasing our production . As han. Member 
himself has submnted. in 1991-92, we have 
a growth rate of 8.3 per cent. We hope to 
achieve the target during the current year 
also. Now as far as the cash and carry 
system is concerned, it has been introduced 
from 1 st of October and it si continuing. May 
be. there are Electricity Boards which are 
facing some problems. But I think they are 
managing. The same system is working and 
continuing and we intend to continue it and. 
as a result of this. the liquidity position 01 coal 
India has Improved to a great exlent. 

SHRt SRtBALLAV PANIGRAHI:Allhe 
time to power shortage, coal should be 
supplied liberally. (Interruptions) 

[Translation 1 

SHRI BRISHIN PATEL: Mr. Speaker. 
Sir. despite adequate coal doposits in our 
country, our production is less. In foreign 
countries 80 per cent coal is mechanically 
excavated from coal mines. while in our 
country 80 porcent coal is manually exaca-
vatod. This is the main cause for short fall 
in production of coal. I would like to know 
from the Government whether it would con-
sider modemisation of cqal excaution in view 
of all these facts. 

( English) 

.SHRI P.A. SANGMA: There are two 
types at mining. One is open·cast mining 
where you use maximum equipment and 
machinery. We have underground mining 
vlhere we employ more human resources 
that it is in the open cast mines. It is a fact 
today that India is producing more In the 
open ·cast mine and. to be very frank, 32 per 
cent of our work force in the Coal India 
today is working in open cost mine produc-
ing G8 per cent of the total production. 
Therefore, it is the machinery which is pro-
ducing more. But we will have to keep the 
unemployment position 01 all those inview. 

What we are trying now is to Improve 
our prOduction in the underground mines 
which h<ls stood at about 60 million tonnes 
for the last 20 years and '.ve are unable to 
increase it. I agree with the hon. Memberthat 
this is an area where we must utilise our 
human resources and produce more. 

[ Translation J 

StlRI SUIlAJ MANDAl: Mr. Speaker. 
Sir. this question has two aspects. One is 
related to the production of coal and other Is 
relJtod to the short supply of coal to the 
industries. The coal India limited does not 
implemtlnt the designs and plans which are 
formulated and provided by the C.M.P.D.1. 
about the project. It cause shortfall in the 
coal production. So far as the supply of coal 
10 the industries is concerned. I would like to 
slate that the annual targot of the coal pro-
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ductidtl 'ixed 'or the year is not achieved. 
While the officials show stones and earth as 
coal in their records and show it as several 
lakh million tonnes; and when the demand 
increase .... 

(Eng/ish) 

MR. SPEAKER: What is your ques· 
tion, Shri Mandai? 

[ Translation] 

SHRI SURAJ MANDAl: I would like 
to know from the Government whether the 
coal is being supplied to industries on prior-

. ity basis; whether the vigilance wing of coal 
India ltd. investigates these matters and 
whether irregularities have been found or 
not; if so, the efforts being made by the 
Government to improve the situation? I 
would also like to know whether the 
Govemment is giving any thought to the 
work project on the basis of Design and plan 
submitted by C.M.P.D.1. 

( English) 

SHRI P.A. SANGMA: There is no 
shortage of availability of coal as such. Even 
today, as.on 1st of July, we have 43 million 
lonnes of coal at ourpit·heads. So, availabil-
ity is not much of a problem. What is the 
problem is the despatches, what is the 
problem is the transportation. Our Rai!~\I;)ys 
are trying their best to move it. But they 
have their own priorities. There arc other 
sectors of higher priorities like movement of 
foodgrains and all such things. All these 
things have to be taken into account. But it 
is not only because of Shortage of Railway 
wagons, sometimes, that the supplies are 
disrupted but there are other reasons for 
disrupting the supply of coal to the consum-

ers. Here, I would seek the cooperation of 
the hon. Member because he is the person 
who can help the consumers in our country, 
in reaching coal. so, I would placed with him: 
'Do whatever you like but do not do ec0-
nomic blockade in future: 

[ Translation 1 

Public sector undertakings In 
Mah:lfashtra 

*306. Shri Vilasrao Nagnathrao 
Gundewar: will the Prime Minister 

be pleased to State: 

(a) Ihe details of those Central 
Public Sector Undertakings in Maharash-
Ira in which capital investment has bee 
decreased during the last three years; 

(b) whether the efficiency and 
profits of these undertakings have in-
creased as a result thero!; 

(c) if so, tile details thereof; 

(d) the steps laken or pro-
posed to be taken by the Government to 
further increase the efficiency and profits 
of these undertakings? 

( English) 

(DEPARTMENT OF HEAVY INDUS-
TRY AND DEPARTMENT OF PUBLIC 
ENTERPRISES) THE MINISTER OF STATE 
IN THE MINISTRY OF INDUSTRY (Shri 
r.K. Thun90n) : 

A statement is laid on the Table of the 
House. 



STATEMENT '" '" 
la)lo Ie). The delalls ollhe InV8slments In terms 01 equity and loans and the proWloss 01 ths ent9~r1ses, the regislered offices of which are in 

~ the states 01 Maharashtra are Indtated below:· 

SI.No. NarneofPSE Inveslmenl Nel ProliVloss ~ 
I~ ., I 

1990·91 1989·90 1988·89 1990·91 1989·90 1988·89 ~ -_ .. 
2 3 5 6 8 

._---_ 

1. Air India 13~O07 125032 1228~9 8123 10~D 4331 
(, 

C 
2. Air India Cnarters lid. 5 (·)1 r 

0( 
I'J 
!D 

3, Bnaral Pelroleum Co~n, lid, 27845 28547 25021 12781 12257 10433 .. 
t:l 
t:l 
I'J 

4, Conan Co~n, 01 India LId, 10063 10063 ' 10063 6285 2324 ·856 

5, Export Credil Guaranlee Corpn, 5000 5000 500 14073 35 ·910 

6, Hinduslan Anlibiolics Lid, l3468 12880 9146 79 225 ·235 
0 
~ 

7, Hinduslan O~anlc Cnemicals LId, 5338 8495 9516 3197 2954 1731 
.. , 
~ 
~ 

~ 
8, Hinduslan Petroleum Co~n, Lid, 39496 37148 41431 12014 20026 l7390 ~ 

~ 

'" til --





S,No, Name 01 PSc Inveslmenl Nel ProllVloss 

1990·91 1989·90 1988·89 1990·91 1989·90 1988·89 . ~ 
2 3 4 5 6 7 8 ~ 

~ 
--- ~ 

18, Mazagan DocK ltd, 49582 4~o~~ 45~14 321 ·313 ·1069 

19, Mineral Exploralion Corpn. Ud. ~319 6064 5043 ·456 574 393 
to 

21. Nalional Film Dev, Co~n, Ud, 13/9 1158 1114 ·25 ·40 55 ~ 
0( 

~ 
22, NTC (Ma~aras~!ra) lid, ~6~47 24641 21948 ·1436 ·2216 ·3554 .. 

~ 
IQ 
~ 

23. NTC (SOU!~ Manaras~lra) LId, ,9366 29366 1/395 ·3299 ·3299 ·4675 

24, Rasnlri~a Cnemicals & 80931 85250 8n71 4076 4881 6995 
Fertilizers lid, 

25, Ricnardsn & Crudds (1972) LId, 6030 . 5416 4753 ·864 ·m ·B18 0 
~ 

26, Snipping Co~n, 01 India LId, 137m 124657 121605 9525 10110 5453 ~ 
~ 

27, Vides~ Sancnar Nigam LId, 6000 6000 138470 7858 nol 6422 .. 
01 



~,No, Narr»of PSt Investment Net ProfiVloss .. 
'<oj 

1990·91 1989·90 1988·89 1990·91 1989·90 1988·89 
" 

~ 2 3 4 5 6 7 8 )) 

~ 
~ 
~ 

28, Weslern Coallields lid, 110187 101758 82o~0 ·~540 ·3094 ·1593 

____ ._ .... ,._._- --_ ... 

(d) 
If) 

The reasons lor losses/low prolils b~ Ino enlar~rises are escalulion in in~ul cos Is, low capaeil~ ulilisalion, ot:1 d(1\~d planl and :D 
r,1ac~ino~, s~ortage 01 ~ower, excess man·power, nign inoidence 01 inierest on outs landing loans, demand varialions ele, ~ 
Improvin~ wo~in~ 01 Cenlral Public Sec:or enlrprises is acontinuous process, En!erpriso specijic aclion is laKen b~lneconcerned ~ 
adminislralive Minisl~/Department and tna entrprise to Improvo 1119 penormanca, Some oj Ina measures ta~en are modernisation ) 
and renabililalion plans,linancial, mana~erial and organisational restructuring, cnange in ~roducl·mix , energ~ conservalion, ,'<oj .. 
tecnnologlcal u~radation, Signing 01 MOU wiln Ina Government, etc, ~ 

lli 

.. 
01 
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[ Translation 1 

SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Mr. Speaker, Sir,l would like 
to knowwhether the GQ\lemment is consid-
ering to sell the public sector undertakings, 
running in deficit, to the private sector, if so, 
the consequences ct this move on the work-
ers? 

(English) 

SHRI P.K. THUNGON: Sir, 'l~e do not 
have proposals, at the moment, to seIl public 
Sector Units to Private Sector. 

[Translation 1 
SHRI VILASRAO NAGNflHlflAO 

GUNDEWAR: Mr. Speaker, Sir, Marath· 
wada and vidarbh regions of Mahar<.1shtra 
are the most backward regions and the han. 
Prime Minister is very well aware of this fact 
that the absence of any industry in this 
region is the main cause of this backward-
ness. I would like to know whether the Gov-
ernment is considering to set up any gas 
based public sector industry in that region 
and the time by which this plan would be 
materialized? 

MR. SPEAKER: It does not arise out of 
it_ 

SHRI VILASRAO NflGNA HlRAO 
GUNDEWAR: Is there any proposal to 
remove the backwardness by setting up 
some public sector undertaking? Secondly 
the Government in its written reply ..... . 

MR. SPEAKER: The backward 'less 
can not be removed just by asking ques!ion 
in this way. 

SHRI VILASRAO tJAGNATHRAO 
GUNDEWAR: The Government hns said 
in the written answerthat the investment has 
been reduced in some industries i.e. Bhnrat 
Petroleum Corporation, Indian Oil Corpo-
ration. Lubrizhol tndia Limited. t.1angJnese 
ore India Limited as compared to the prevI-
ous financial year. What are the reasons lor 

it? What are the eflects of this reduction Oft 
the workers? 

SHRI· P.K. THUNGON: Sir, so far as 
Maharashtra State is concerned. they are 
lucky that they are at number one pOSition in 
respect on investment that has been done in 
the public sector units in comparison to other 
states. In Maharashtra, there are 28 public 
sector units which are registered in that 
st.ate. Out of that 11 are loss making units; 
seven have been continuously making losses 
for the last three years. Out of seven units, 
five are sick units and out of these five, two 
have already been referred to the BIFR. 

So far as investment in particular areas 
due to their region;}1 bockwardness is con-
cerned, Government's policy is that before 
eSlabl:shing any public sector unit, a study 
ai)cut tho techno-economic feasibility is 
C;}rried out. If there is a techno-economic 
lcnslbil:ty then along with that, regional 
imbalance of bilckwardness is considered. 

[ Trans/alion 1 

Sllnl nAr.1 KAPSE: Mr. Speaker, Sir, 
the hon. ~.~;n!ster h<ls said that Maharashtra 
\,i;}S a very lucky state. There are so many 
Public soctor industries which are running in 
loss. fls por the d.Jta supplied by you 
[Jflar<lIIj'<.1 Hotel Corporation Limited is one 
o! sue!] unIts which have been running in 
loss for tl10 l::lst threG years. In your written 
reply you flaV€? mcnt:oned that some meas-
ures 11ave been t<lken such as modernisa-
tien and rehabilitation plans, financial man-
ageial and organisational restructuring 
change in product-mix energy conservation, 
technology upgradation, signing of Memo-
randum 01 understanding etc. My first ques-
tion is \'.'hat elm tho measures being taken 
about BllaJ1lya Ilotol Corporation Limited 
and tl18 second question is what are the 
measures being talwn to wipe out the deficit 
in ~Jational Film Development Corporation 
Ltd. 

(English) 

SIIPI P.K. TIIUNGON: So far as 
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revival or modernisation of PSU.s is con-
cerned ,it is carried out from time to time. 
It is a continuous process. There are indus-
trial units. In the industrial units; naturally 
restructuring, .financing, ralionalisation of 
working force etc., are carried' out. PSU 
Specific, enterprise specific.plans are drawn 
up. So far as Hotel Corporation 01 India is, 
concerned, the concerned adtninistrativ(3 
Ministry is certainly goin.g through it an.d 
enterprise specific plans are being drawn! 30 
as to enable them to revivethis.,Corporatk >no 

SHRI SANDIPAN BHAGWAN Tf 10-
RAT: Mr; Speaker, Sir, The NTC mi!l s in 
Maharashtra .are running UfIdcr 10$ses. and 
the reasons given in the statement b y ttlC 
Minister are ·the escalatiDJIl in lull car );:}crty 
utilisation, shortage of power. Thc'so in-
stances have been givarr:in the statrJnlent. 
Now I would like to know, lrom the Minic:!er 
what is the percentage aHhe admin istra!lve 
expenditure incurred in these NrC mills. 
This is num~r one. StJccmdly, w hat is the 
escalation:irtinput cast'such as 01 cotton 
etc.? 

SHRl PK THUNGON: So lar as the 
reasons far falling aur.it sick areconcarned, 
as tho hOll. Membar is aware, the w;:!sons 
are many_ To mention some 01 them: surp!us 
manp.ower, high wage barden, escalalion 01 
input c:ost, outdattld plant and m<lchinery, 
poor shortage, ieree competition trom pri-
vate sector companies, low capacity utilIsa-
tion., bigh incidefJCl:) of interest on outst<lnd-
ing loans, dern.i'lOd variation, etc. 

At the moment I do not have the pClrticu-
lar statistics. which the hon. Member IlCls 
asked. There are 28 units and enterprises in 
Maharashtra; I do not have the details of 
each and everyone 01 them. 

SHRI PRITHV1RAJ D. CHAVMl: 13otl1 
the investment figures and the prollt ;)nd loss 
figures for 28 public sector units in ~.bhar­
ashtra have been given. We also know !ilat 
some of the units have boen disinvestcd and 
the share holding has been sold to mutual 
funds and all that. There are misgivings 
about the amount realised from this. 

t:1y specific question. is; some c1 these 
units have originally got land at almost throw-
away prices craimost alnominalpricesfrom 
tnc Government 01 Maharasbtra- does the 
Govemmcnlollndiahave plans to revaluate 
their assets, particularly in terms of the land 
value - because some 01 the units have land 
which is worth thousandsof croresof rupees 
- so that the real assets and investment 
could be evaluated ascertained. 

SHRI PK THUNGON: So far as disin-
vestment is concerned, since the hon_ 
t.1emt)cr has mentioned it I may inform the 
tl0n. Iiouse that shares of 30 PSUs have 
been disinvested upto an extent of Bpercent 
of the shares. As regards the value of the 
assets of the public sector units, I entirely 
aawa '.'Ii!h tile hon. Member. It is a kind of a 
SL!99cslion and we will certainly look into it 

Smuggling of children to Arab 
countries 

*307. SIIRI N. DENNIS: 

Silfil V. SREENIVASA PRASAD: 
WI:! the r.1irols!er of LAGOUR 

be peClched to stClle : 

(a) '1.'llClher tile Government are 
J'::arc ti,at cl l:1rge number of children are 
sl11ug9~cd irom Intil;) to Dubai for camel 
reces; 

(b) whether the Government have 
recently arrested some persons at Delhi 
Airport in this connection; 

(c) il so, the facts and details thereof; 
and 

(d) the steps taken to prevent smug-
g!:no cl cliIlcrcn to Arab countries? 

111E DEPUTY ~.~INISTER INTHE 
t.lINISTRY OF LABOUR (Shri Paban 
Singh Ghatowar) 

(a) to (d): A statement is laid on 
the Table 01 tile House. 
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On 21-6-1992, detection by the alert 
Immigration officials Jed to arrest of two 
Bangfadeshl Nationals at Indira Gandhi Inter-
national Airport, Delhi. The cases were 
registered againstlhe accused prosons under 
Section 41914201462147113651367/373/120 
B-IPC and under section 14 of the F oeign-
ers Ad. It transpired that the person who had 
arranged for the visit of the two accused 
persons to Dubai was involved in sending 
the children from India and other neighbour-
ing countries to Gulf countries for the pur-
pose of the children being used for camel 
racing. 

Government are aware of this problem 
and are taking suitable steps to prevent it by 
enforcing stricter check of passengers ac-
cof11)anied by children in suspicious circum-
stances. 

SHRI N. DENNIS: In the answer the 
hon.MinisterhasstatedthattwoBangladeshi 
nalionalshavebeen arrested on 21.6. 1992. 
This is one of the several instances and iris 
done through other centers too. May I know 
fromthe hon. Ministerwhetherstrict instruc-
tions would be issued to the passport and 
emigration authorities to make investigation 

. and scrutiny when children in the age group 
of seven to ten are taken abroad without the 
control of parents? 

SHRI PABAN SINGH GHATOWAR: 
The GO\Iemment is taking aU possible steps 
to scrutinise the passport where the children 
are accompanying the parents. It some-
times becomes very difficult because the 
person accompanying the child·claims the 
parentship of the child and sometimes the 
guardianship of the child also. That makes 
It very difficult to scrutinise whether the child 
belongs to that particular person or not. But 
slil all the possible instructions are given to 
the authorities to check these things in the 
airport. 

• SHRI N. DENNINS:lwouldliketoknow 
whether the Govemment have investigated 
the putPOS8S for which these children are 

smuggled to foreign countries. Purposes 
are 01 course other than what are mentioned 
in the answer. Smuggling of children is termed 
as the modem type of slave trade. Utilising 
children as jockeys for camel raCing involves 
danger. Small children in the age group of 
seven and below arc utilised for this pur-
pose. So, may I know from the hon. Minister 
the steps that are taken by the Govemment 
to stop smuggling of children and also the 
steps taken by the Government for the ban-
ning of use of children as jockeys for camel 
race? 

SHRI PABAN SINGH GHATOWAR: 
Sir, II is a practice in the Middle- East country 
to use children for the camel race, tradition-
ally. Tho children used to como from the 
poor families of those countries. But after 
their economic devolopment, they have 
now startod taking children from countries 
like Sudan. Yemen, Pakistan, Bangladesh 
and lale Iy 1 rom India. They tie up the children 
on tho back 01 the camel torthe race and it 
is the belief that when the children cry, the 
camet runs fast. The Indian Government is 
t~ing aU possible steps and there is not 
much smuggling of children from our coun-
try. 

We have detected this case on the 26th 
01 June. at the Indira Gandhi Intemational 
Airport. Oclhi. Alter arresting two Ban-
g!ade$l1is persons, immedialely this case 
was rapol1ed to tho police. Police have 
intorrogated and those porsons were ar-
rosted. On their intNrogation, they raided 
one guest house also it was more than a 
guest house and in the guest house, they 
had arrestod two ladies with another two 
chiluren. some incriminating documents were 
also seized by the police thero. 

SI-IRI V.SREENIVASA PRASAD: As 
tho Minister has stated in the reply, recently 
inCidents of children trafficking for the Gulf 
countries for camel race have been dIscov-
ered. Childron from India and otherneighbo-
ring countries arc taken to the Desert King-
<10m for tho fun of a lew. Therofore, f would 
li~o to know from the hon. Minlsterastowhat 
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has been the effect ofthe action taken by the 
Government to prevent this horrible act; and 
also I would like to know whether any direc-
tives have been given to the Indian Em-
bassy in those countries to identify the 
suffering children. If so, what action to help 
them has been taken so far? 

THE PRIME MINISTER (Shri P.V. 
Narasimha Rao): Sir, the question concerns 
the External Affairs Ministry to a large extent. 
May be better, if we could get a little more 
time; I will instruct the Extemal Affairs Min-
istry to find out more details and we can 
come back to the Members. The Labour 
Minister by himself will not be able to give 
much more than what he has given. So, I 
appeal to the House to give us a little more 
time to find out more details. (Interruptions). 

MR. SPEAKER: Would you be inter-
ested to ask further on this or can we post-
pone it for tomorrow orday after tomorrow? 

(Interruptions) 

SHRI P.V. NARASIMHA RAO:Within 
one or two days, it will not be possible. It is 
a question of our finding what exactly has 
been happening. One or two cases have 
been detected here. From that . we really 
cannot give a whole long story, until we have 
all the facts. It is a matter of diplomatic 
relations. Please give us a little more time. 
We do not want to hide anything ; but 
answering only on behalf of one Ministry 
would be lopsided; it will be incomplete. I 
would like to complete the picture. (lnter-
ruptins) 

[Translation) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, it is a law and order problem 
also. (Interruptions) 

(English) 

MR SPEAKER: Shri Advaniji, now in 

view of what the Prime Minister has said, you 
may ask a question. 

SHRI LAL K.ADVANI: In view of what 
the Prime Minister has said, I would suggest 
that you may allow a half-an-hourdiscussion 
on this question. 

MR. SPEAKER: Okay, agreed. 

SHRI LAL K ADVANI: By thattime, the 
Government would be ready. 

It is a very serious matter and one feels 
disappointed that the whole question has 
been confined to one incident. It is acontinu-
ing practice and a horrifying practice. 

MR. SPEAKER: It is a good sugges-
tion. I accept it. let some Members give the 
notice (Interruption) I will accept it. 

SHRIMATI SUSEELA GOPALAN: It 
has become a permanent feature. 

MR. SPEAKER: I have agreed. You 
give a notice ( Interruptions) I have said that 
I will accept the notice. Give the notice 
please. 

SHRIMATI OIL KUMARI BHANDARI 
: Mr. Speaker, Sir, I have a suggestion. This 
question about the children who are rescued 
not only pertains to Ministry of External Af-
fairs but it has also the involvement of the 
Home Ministry. The children are being kept 
in Tihar jail. ( Interruptions) 

MR SPEAKER: Madam, I would ask 
the Government to consult all the Ministries 
concerned and be ready to answer the 
questions when the half-an-hour discussion 
comes up. 

(Translation) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker. Sir, Besides children women are 
also smuggled our,. There'<{ palaces in 
Delhi where lrfficking in omen is done. 
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Uranium from thorium deposits 

shri Prataprao B. Bhonsle: 

Shrj Avtar Singh Bhadana: 

Will the Prime Minister be pleased to 
State: . 

(a) whether the attention of 
the Government has been drawn to the 

. recovery of Uranlum-233 from Thorium 
deposits in the country; 

(b) if so. the details thereof; 

(c) . whetherthe Government 
have taken any action in the matter; 

(d) 
and 

(e) 
fore? 

if so, the details there of; 

if not, the reasons there-

THE MINISTE OF STATE IN THE 
MINISTRYOFPARIAMENTARY AFFAIRS 
AND MINISTER OF STAE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONIS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): 

(a) and (b) yes, Sir, Thorium in its 
natural form does not contain any uranium 
-233. However, when irradiated in a Nuclear 
Reactor part of thorium gets converted into 
uranium -233 which can be recovered, 

(c) to (e) yes, Sir, research and Devel-
opment towards utilisation of torium for 
energy production is being actively pursued 
in the Department of Atomic Energy. A small 
reactor based on Uranium-233 has been 
built by Bhabha Atomic Research centare. 
The initial core 01 the first unit of Kakrapar 
Atomic power project has been loaded with 
torium bundles to achieve power flattening. 

[ Tanslalion 1 

SI PRATAP.RAO B. BHONSLE: Mr . 
. Speaker, Sir, it has been stated in reply that 
Thorium in its natural form does not contain 
any uranium-233 However Research & 
Development towards utilisation 01 thoium 
for energy production is being activity pur-
sued in the Department of Atomic Energy. A 
small . reactor based on Uranium-233 has 
been built by the Bhabha Atomic Research . 
Center, How much poor can be generated 
by using it in this reactor and wather it would 
be economicaly viable according to the 
international standards'. What is the cost-
benefit ratio? 

( English) 

MR. SPEAKER I think, it is at an 
experimental stage. 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, it is at an experimental stage. 
I would like to inform him that from our 
uranium reserve, normally we would permit 
the instaliation.\We would be able to pro-
duce about 10,000 MW of energy in the 
normal course - just natural unanium. But 
using the fast beeder technology and ura-
nium-238 produced from thorium, tchnic-
cally we could go up to 3,50,000 MW of 
power. Therefore, there is a tremendous 
opportunity. 

The pilot plant, which is called Kamini, 
with 30 MW is in trial stage. It is definitely one 
of the highy efficient power conversion units 
that is possible. 

- Translation] 

SHRI PRATAPRAO B. BHONSLE: 
Mr. Speaker, Sir, what does the Govern-
ment intend to do in this regard in the Eighth 
five Year Plan and how much Uranium-233 
is to be produced during that period. How 
much power can be generated through it 
and whether it is a better way of power 
generation in omission to others? 
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(English ), 

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, so far as the Eighth Five year 
Plan Is concerned, I would like to inform the 
hon. Member the during the period 1992 to 
the period 1996, we would be having about 
1120 MW of power production units. 

So far as uranlum-233Is concemed, we 
have not yet made it commercial. It is still an 
experiment reactor. Therefore, how much 
we would produce' would be something 
which we cannot really say at this moment. 

[Translation] 

SHI PRATAPRAO B. BHONSLE: Mr. 
Speaker, Sir, this is not a satisfactory reply. 
I had specifically asked whetherthis method 
can be more beneficial than the other meth-
ods of gnerating powr In this county? 

SRI RANGARAJA"I KUMARAMAN-
GALAM: Definitely this will be beneficial. 

(English) 

But I cannot say how much will be 
produced. 

MR. SPEAKER: It is still at an experi-
mental stage. 

( Translation] 

SHRI SATYANARAYAN JAT!A: Mr. 
Speaker, Sir , Uranium is a radio-active 
element. Only limited amount of uranium-
233 is available and had we required high 
radio active uranium tor our technology we 
would have to import it.... 

( interruptions). 

MR. SPEAKER.: It is a highly 
technical question. 

SHRISATYANARAYAN JATIA: lama 
student of science and this is my subject. , 
can go deep Into •• Iknow what Is disintegra-
tion orI8I11UC1U18 ... (interruptions) ... ' w~ld 

like to know through you that as it Is a highly 
radio active element does the Govemment 
know how much reserve of thorium Is avail-
able in this country for the power generation 
or for its use in other areas. I would also like 
to know whether the Government has made 
an assassment of its optimum utilisation. If 
so, what measures have been taken to ensure 
its availability in full? 

MR. SPEAKER: There should be a 
separate question for this, but If the hon. 
Minister is ready it is alright. ' 

( English) 

SHRI RANGARAJAN KUMARAMAN-
GALAM: I can give the information If he 
wants. I have got the information with me. 
There are about 41 O,OOOto 220, OOOtonnes 
of thorium oxide contained in about 4.5 mil-
lion tonnes of monazite which are available 
in beaches and inland deposits in Orissa, 
Tamil Nadu, Kerala, Andhra Pradesh, West 
Bengal and Bihar. 

[ Translation J 

SHRI SATYNARA YAN JATIA: I 
would like to know when will it be com-
pleted in the experimental stage. 

MR. SPEAKER: He needs to be 
covinced much. It is better if you meet 
him in his Chamber and seek clarifi..;ation. 

( Englis/l) 

SHRI K.P.SINGH DEO: I would like to 
know whether there has been any Slygy 
made on the health hazards wherever ura-
nium deposits have been there and are 
being exploited. Specially, there is an appre-
hension, where there are new deposits, that 
in case they are exploited, there may be 
health hazards or radioactive,faft-o'uts. So, 
does ihe Government have any study al-
ready done; if so, whether it could be made 
public or not? 

SHRI RANGARAJAN KUMARAMAN-
GAlAM: Sir, J need a separate notice for this 
Question. 
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309. SHRI CHANDULAL CHAN- Public Sector. But the han. Minislei' has 
DRAKAR: cleverly evaded reply to part'C' of the ques-

SHRI NIRMAL KANT I CHAT- tion. I had asked --
TERJEE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) Whether the Union Government 
propose to close down/privatise 47 chroni-
cally sick central public sector undertakings 
as reported in the Business Standard dated 
May 19, 1992; 

(b) if so, the details thereof; 

(c) the number of workmen employed in 
these undertakings; 

(d) whether the Government are also 
contemplating some economic package for 
other sick public sector undertakings; and 

(e) if so, the details thereof? 

:THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY, DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES (SHRI 
P.K. THUNGON): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) As on 31.3.1991, upto which 
period only the information is available, there 
~re 54 sick industrial central public sector 
enterprises which are referable to BIFR under 
the provisions of Sick Industrial Companies 
(Special Provisions) Act 1985. The BIFR 
shall examine these cases for formulation of 
revival! rehabilitation plans. The National 
Renewal Fund has also been set up as a 
Safety Net for protecting the interest of the 
workers who are likely to be affected due to 
restructuring of these sick interprises. 

[ Translation} 

SHRI CHANDULAL CHANDRAKAR: 
Mr. Speaker. Sir. the han. Minister of State in 
the Ministry of Industry has informed that 
there are 54 sick industries In the Central 

[ Engilish] 

"The number of workmen employed In 
these undertakings: 

[ Translation I 

He has not replied to that at an. He has 
left all the matters to be examined by BIFR. 
i have come to know that notices for re-
trenchment have been served to employees 
in some industries and consequently em-
ployees of those industries are anxious. 
Similarly, it has also been stated that Na-
tional Renewal Fund has been set up for 
protecting the in tests of workers Who are 
likely to be affected due to restructuring of 
these sick enterprises. I would like to ask 
whether the persons who are due to retire 
after two years will also be Imparted train-
ing? I would like the hon. Ministerto clarify 
as to the employees of what age will be 
training and the employees of what age will 

be . You should consider all 
these things and I would request you to 
assure that no employees of any sick indus-
tries will be terminated from service. Sec-
ondly, if there has to be a restructuring the 
arrangement for training should be made 
right now. The number 01 those men who are 
to get training should be made known and 
the number 01 those who are to be affected 
should also be made known. 

MR. SPEAKER: You should reply to 
all his questions. 

( Engilish ) 

SHRI P.K. THUNGON : I wiD try to 
satisfy the hon. Member and I hope he wiD 
be satislied. As I have stated, we have 54 
sick industrial units. the number of employ-
cesengaged in these units iS3.33lakhs. The 
hon. Member has said that I have evaded 
Question (c), Why I have siad 'does not 
arise' is because the question was based on 
47 units. I have not given the figure for 47 
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units. But I h8vegiven the figure for 54 units, 
viz. 3.331akh employees. 

So far as Issuance of notices for re-
trenohmentJsconcemed,1 do not have any 
stJCh information from any of the units of the 
public sectOr enterprises under the Central 
Government I can assure the hon. Member 
thai we are very much Interested in the 
welfare oltha workers. They are the people 
who create wealth tor our country. There-
fore, we are very much concerned about 
them. But at the same time, it I may say so, 
we cannot keep on carrying all these sick 
units with us. We will have to rivive them and 
necessary steps are already being taken for 
theirrevivaf. That is why, we have said in our 
new Jndustrlal policy that these sick units 
should be 18ferre to the BIFR. After the 
declaration of the new Industrial policy, we 
have amended the SICA. So far, we have 
already refered 33 units out of the 54 to the 
BIFR and the rest will follow soon. 

Regarding the National Renewal Fund, . 
I would like to say that as a result 01 the 
restructuring of the sick units, the financial 
burden and other aspects should not fall on 
the workers. Therefore, a safety network has 
been worked out by the Central Government 
and a National Renewal Fund has been 
delcared. We are still working on the modali-
ties and there is a special tripartite commit-
tee h~aded by the Labour Minister. This 
Committee is going into the details 01 this 
question. This Committee has also lormed 
six small sectoral comittees and these 
committees are also going into all the as-
pects. The hon. Prime Minister was good 
enough to form a committee from amongst 
the Members of Parliament of the concerned 
Consultative Committee. All details are being 
discussed so that we can obtain a consen-
sus because the burden of the workers who 
are an asset of the nation, is a national 
concern. That is why we want to obtain a 
concensus on this and the necessaryexer-
cise Is being carried out. 

[ Translation] 

SHRI CHANDULAL CHANDRAKAR: 

Mr. Speaker, Sir, notice for retrenchment 
has been served to some employees In 
Hindustan Steel Construction Company in 
Bhilai. I would like the hon. Minister to give 
an assurance that the notice served to them 
will be withdrawn? Secondly, will there be 
adequate number of representatives of the 
union on the B.I.F.R. Committee which is 
examining this case? 

( English) 

SHRI P. K. THUNGON: BIFR gives an 
oportunity to the workers to explain their 
viewpoints; BIFR will hear the viewpoint of 
the management; and certainly BIFR will 
keep in view the recommendations views of 
the Special Tripartite Committee also; that is 
why we are doing all this exercise. 

So far as retrenchment aspect of a 
particular unit is concerned, as I have al-
ready stated, we are not going to retrench 
anybody; but we do have a programme of 
VRS(voluntary retirement scheme ). So, 
under the voluntary retirement scheme, It 
some workers voluntarily want to go out or If 
the management voluntarily wants to retire. 
them, it is a mutual sort 01 thing. 

SHRI NIRMAL KANTI CHATTERJEE: 
Before I ask my supplementary,let me draw 
the attention of the Minister through you to 
part (d) of the question. The part (d) of the 
question was: "Whether the Government are 
also contemplating some economic pack-
age for other sick public sector undertak-
ings". I am underling 'other' because only 
last week there was a statement where It 
was mentioned that another 30 units were . 
referable to BIFR. So, this should be part of 
the original question and not mysuppJemen-
tarywhich he should answer. Now, aboutthe 
supplementary, this is a part of the ordinary 
question. He cannot expect us to put supple-
montaries from the orginal question which 
he refuses to answer; he answers only In 
parts; that cannot be the fact. My supple-
mentary is that the whole problem of sick-·· 
noss is that workers are considered as part 
of machines ~nd as dispensable as ma-
chines are; they are never considered mas~ 
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ters of the machines. And therefore they are likewise the respective Departments or 
not given the right to choose, right to decide ministries can also work out such revival 
and not merely right to suggest. There are plans. Those exercises are going on. These 
problems I know. Before outtlng a question, ar~ continuous exercises. Sometimes the 
I am explaining. I will explain how they are number of sick units may Increase and 
sick. sometimes tho number of profit making 

MR. SPEAKER: No, no, please. It is too 
big a philosophy. You would not be able to 
explain everything to us now. 

SHRI NIRMAL KANTI CHA TIERJEE: I 
am just giving you the facts. The 1 yre Corpo-
ration of India Is accumlating typress; they 
cannot sell them because there Is nothing to 
pay for excise duty. For MIs Bengallmmu-
nity, the Govemment has granted some 
guarantee Instead of credit from the bank 
upto 31 st March; It was extended upto 
••. (lnterruptions) 

MR. SPEAKER: There are other hon. 
Members who want to ask questions. You 
come to the question please. 

SHRI NIRMAL KANTI CHATIERJEE: 
Would the Mlnlstertry to rehabilitate the sick 
units on the basos 01 tripartite consultations 
at the ilevel of the untis and not stop their 
functioning. I am giving you the suggestions. 

MR. SPEAKER: It is a concrete ques-
tion; let It be replied. 

SHRI P.K. THUNGON: Let me explain a 
little, before I give him the reply. Besides 54 
industrial sick untis, we have 13 more sick 
units which do not fall whthin the category of 
those referrable to BIFR. Therefore ,I would 
like to say,as the hon. Member is aware, 
there are enterprise specific proposals. In 
respective administrative Departments. The 
concerned administrative Ministries are 
certainly trying to revive these also. It is not 
necessary that only after referring to BIFR, 
the package can be worked out. 

81FR Is nothinfg but a package which 
coutd be worked out to revive or close down 
or whatever has to be done. 

units may Incroase. . 

The Hon. Member has asked about the 
Tyre Corporation of India and he knows how 
much we are Interested and what we are 
doing there. Therefore, I would request the 
hon. Member, if he has got further sugges-
tions, as we have been following most of 
their suggestions, he is most welcome. 

SHRI MUMTAz ANSARI: The hon. 
Minister has emphasised new industrial policy 
and at . tho same time, he has stated In his 
statement that there are only 54 sick units . 
But as per the news item publised In Ths 
Statesman dated 8th July-this has been 
published in a restricted document 01 World 
Bank- that there are 58 public sector units 
which have been considered by the Govem-
ment of India as sick and the Govemment of 
India is keen to close down all these 58 sick 
units. This closing down of all the sick units 
will Involve at least Rs. 30 bHlion. At the 
same timo more than 3,50,000 workers were 
thrown out of employment. 

MR. SPEAKEA: Would you like to reply 
on this statement in the, House is It a fact? 

SHRI MUMTAZ ANSARI: I would Ike to 
know from the hon. Minister whether these 
As. 30 billion would be mot by the Govem-
ment's own resources or this will be bor-
rowed from the World Bank? Whether the 
Government considers to have gradual prI-
vatisation or it wants to jump abruptly to the 
privalisation concept? " Is very much dan-
gerous as it has been experienced In Argen-
tina, The United Kingdom and In other 
developed countrios; that has become a 
disaster. What stops are taken by the han. 
Minister? . 

MR. SPEAKER: May I cryatalise the 
question for you? He sa)'fl 58 sick unfit ant 
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going to be closed down. Is it a fact? 

SHRI P.K. THUNGON: No, Sir. 

[ Translation] 

SHRI HARIN PATHAK: Mr. Speaker, 
Sir, as has been informed by tho han. 
MiniSlter, there are 3.33, lakh workers and 
employees In sick industries of the Public 
Sector. Mr. Speaker, Sir, out of that 2 lakh 
workers and employees are in N. T.C. alono. 
The workers and employees of N.T.C. are 
being retrenched. Is there any special pro-
vision to safeguard their interests and stop· 
retrenchment? 

(Engilish) 

SHRI P.K. THUNGON: We are con-
cerned with all the sick units including NTC. 
Therefore, there is no question of giving 
different treatment. We are certainly con-
cerned. 

[ Translation) 

SHRI BHUBANESHWAR PRASAD 
MEHT A: Mr. Speaker, Sir, the han. Minister 
has said that the Government does not pro-
pose to close down the sick Engineering 
Industries? I would like to ask a specific 
question. Does the Government propose to 

. close down the Heavy Engineering Industry 
of Hatia and Fertiliser factories of Barauni 
and Sindri in Bihar? 

SHRI P .K. THUNGON: Some of the 
hon. Members and people inside and out-
side seem to be having this phobia of 
closure. For the last few years we have been 
talking about the BIFR guidelines. So far not 
a single unit has been closed down. 

SHRI BASUDEB ACHARIA: What about 
the Hindustan Fertilizers? (Intorupptions) 

Sir, you allow a full-fledged discussion 
on. this. Already the Government has closed 

down several units. 

MR. SPEAKER: We will see. For the 
timo being you sit down. We will see what 
can be done. Please sit down. ( Interrup-
lions) 

MR. SPEAKER: The Question Hour is 
over. 

WRIDEN ANSWERS TO QUESTION 

[Translation] 

Allocation to States In Eighth Five Year 
Plan 

'310. PROF. RASA SINGH RAWAT: 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the amount allocated by the Plan-
ning Commission to each State in the Eighth 
Plan, sector-wise, and the criteria adopted in 
this regard; 

(b) the sectors to which lop priority has 
been given and the schemes proposed to 
achieve these priorities; 

(e) whether all the State Govemments 
were consulted before finalising the priori-
ties of the Eighth plan; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCED (SHRI SUKH RAM): (a) to (d). 
The sizo 01 the plan outlay for e::lch State is 
decided on the basis of State's own re-
sources, availability of Central assistance 
basoc! on ihe criteria adopted in the National 
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Development Council and the Central assis-
tance extended forthe extemally aided proj-
ects implemented in the State. A statement 
is appended giving the broad sector and 
State U.T.-wise outlays in the Eighth Five 
Year Plan. 

The areas to which priority has been 
given are: 

(i) infrastructure Including power, trans-
port and communication; 

(ii) agriculture including diversification 
of agriculture production; 

(iii) health 

(iv) eduction 

(V) literacy 

(vi) basic needs including drinking wa-
ter, housing and weHare programmes 
forthe weaker sections; and 

(vii) employment in the rural areas. 

The individual schemes are formulated 
by each State keeping in view these objec-
tivc:s. 

All the State Governments were con-
sulted in deciding the priorities of the plan. 
These prioriiies are finally settled at the 
I-Jational Development Council (NDC) in 
which allihe Slalos/U.Ts are members. The 
Directional paper of the Eighth Five Year 
plan was approved at the 43rd Meeting of the 
N.D.C. held on 23·24 December, 1991. The 
draft plan was approved by the N.D.C. in its 
moeting hold 22·23 May, 1992.' 
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[English] 

Shortage of Coal In Calcutta 

'311. SHRISANATKUMARMANDAL: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the shortage of coal in Cal· 
cuttaandthe suburbs resutts in frequent and 
prolonged power cuts; 

(b) H so, the reasons for such coal 
shortage; 

(c) whether the coal being supplied is of 
substandard quality; and 

(d) the steps proposed to be taken to 
ensure adequate supply of coal to Calcutta's 
power generating units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL AND MINISTER OF 
STATE IN THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) and (b). No, Sir. 
Coal supplies to power houses in West-
Bengal are arranged as per quarterly link· 
ages approved by Standing Linkage Com· 
mittee (Short·term). Central Electricity Au· 
thority have informed that no generation loss 
for want of coal has been reported by any of 
the power stations operating in West·Ben· 
gal. 

(c) Central Electricity Authority have 
reported that the qualfty of coal supplied to 
thermal power stations of West Bengal has 
generally been in conform~y w~h their de-
sign requirements. There have, however, 
been some complaints of receipt of over· 
sized coal and of coal mixed wkh extraneous 
materials. 

(d) Supply of coal to power utilities is 
being given priorny over all other sectors. 
The despatches are monhored on daily basis 
and corrective steps are taken, whenever 
necessary, to ensure regular supplies. 

[ Translation] 

Food Assistance 

'312. ACHARYAVISHWANATHDAS 
SHASTRI: Will the PRIME MINISTER be 
pleased to state the quantny and value of 
food assistance provided by India to Russia, 
Afghanistan and other neighbouring coun· 
tries during tho last three financial years, 
country-wise, item·wise and year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): A Statement is en· 
closed. 
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[EngHsh] 

Indian Prisoners In PAK Jails 
1-

'313. SHRI MOHAN RAWALE: 
SHRI KAMAL CHAUDHARY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the nurr..-·- ,~", ~r ;:,rosC'r)crs of 
war still languishing in Pakistan Jails; 

(h) the number of other persons of In-
dian origin in the jails in that country; 

(c) whether the Government are aware 
of the reports regarding maltreatment of 
Indian POWs in Pakistan jails; , 

(d) if so, the reaction ofthe Government 
thareto; 

(e) the steps taken/proposed to be taken 
by the Government for the early release of 
Indian POWs and other prisoners of Indian 
origin in that country; and 

(I) the number 01 prisoners exchanged 
between the two countries during the last 
two years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L BHATIA): (a) and (h). According to 
information available, at present 54 missing 
InoJan Defence personnel and approximately 
936 civilian prisoners are believed 10 be in 
custody in Pakistan. 

(c) Yes, Sir, Government have seen 
Press reports to this effect. 

(d) and (e). Government have on sev-
eral occasions taken up with the Goven)-
ment of Pakistan the question 01 the release 
and early repatriation of all Indian prisoners. 
These efforts continue. The Government of 

Pakistan maintains that there are no indian 
Defence personnel in its custody. 

(f) In two separate exchanges In June, 
1990 and July, 1991 Government have 
secured the release of 95 Indian civilian 
prisoners and repatriated 64 Pakistanic:iviJ.. 
ian prisoners. Government also securedUle 
release of 181 Indian fishermen In PaklsIanI 
custOdy against 380 Pakistani fishermen 
underdetontion in India between March 1991 
and April 1992. 

Restructuring of Public Sector 
Undertakings 

'314. SHRIINDRAJITGUPTA:WiUthe 
PRIME MINISTER be pleased to state: 

(a) whelher some foreign consultants 
have been hired by the Government to pre-
pare adetailed restructuring planforsomeof 
the public sector undertakings 10 prunelheir 
workforce and shed some loss making ac-
tivities in order to increase their efflclency; 

(b) whether the funds have been pr0-
vided by the World Bank forthacon~ultancy; 

(c) if so, the details thereof; and 

(d) tho names of the pubHc sector un-
dertakings likelytobecoveredbythesecon-
suttants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRJ 
P.K. THJUNGON): (a) to (d): Foreign con-
sultants have been appoinledforrestrudur-
ing a low major central public seelor enter-
prises. The studies were sponsoredbJwortl 
Bank with the objective of achieving corn-
plele rationalisation 01 their operations to 
improve the quality of the goods produced, 
cosl reduction, technologicalupgradatloato 
make thom competitive on a global bIUI. 
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For1he restructuring studies, In some cases, 
the World Bank grant has been provided, in 
a few cases, foreign Governments have 
provided grants through the world Bank. 

WalerConservatlon Programmes 
In Maharashtra 

*315. SHRI MUKUL BALKRISHANA 
WASNlt<: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government have 
.receivedtwo representations from the Gov· 
ernment of Maharashtra asking for addi-
Uonal funds of RS.300 crores under Jawahar 
Rozgar Yojana for 1992·93 to undertake 
water conservation programmes and for ru ral 
piped water supply schemes and Rajiv 
Gandhi T~nology Mission Programme in 
the State; and 

(b) it so, the reaction of the Union Gov-
ernment to each of representations, sepa-
rately? 

MIN1STER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (DE-
PARTMENTOF RURAL DEVELOPMENT) 
(SHRI G. VENKAT SWAMY): (a) Yes, Sir. 

(b) As the available resources stand 
already cornmnted, the request for addi-
tional funds in the two representations can 
be considered only when additional funds or 
savings become available. 

[ Translation) 

People of Indian Origin in A fghani-
stan 

·317. SHRI MADAN LAL KHURANA: 
WUI the .PRIME MINISTER be pleased to 
state: 

(8) whetherthe Government had taken 
uplpropose to take up with the UN the ques· 

tion of ~ 'o!yandsecurityofpeopleoflndlan 
origin in Afghanistan; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken/proposed to be taken 
by the Government regarding persons who 
are desirous of returning back 10 India? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) to (c). Protection of the 
lives and property of Afghan nationals of 
Indian origin is the responsibility of the 
Government of Afghanistan with whom the 
matter had been discussed on severalocca-
sions. An approach to the UN has not been 
considered necessary. 

(d) Government are extending various 
facilities to Afghan nationals of Indian origin 
desirous of coming to India because of the 
unsettled conditions in Kabul, including 
expeditious grant of visas for their stay in 
India. 

[English] 

Diplomatic les with Fiji 
~ . 

'318. DR.LAXMINARAYANPANDEYA 
DR. A.K. PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether there has been any move 
for re-establishment of diplomatic ties with 
Fiji after the formation of new Government in 
that country; 

(b) if so, the details thereof; and 

(c) the Government's stand li'l regard 
thereto? 



67 Wrlthm AtlSwelS JUl V 29. 1992 Wrllten .Allswell 68 
THE MINISTER OF STATE IN THE egy envisaged by the State Government Is 

MINlSmVOF EXTERNAl AFFAIRS (SHRI annexed. 
EDUARDO FAlEIRO): (a) No. Sir. 

(b) and (c) Do not arise. 

Unemployment In Orissa 

-319. SHRI K. PRADfiANI: Will the 
Minlsterot "LANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether there Is a serous problom of 
unemployment in Orissa; 

(b) whether any schemes have been 
drawn up to generate additional erJ1)loy-
ment in Orissa during the Eighth Five Year 
Plan; and 

(c) " so. the details thereof? 

THE MINISTER OF STATE OF THE 
tllNISmV OF PlANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUHK RAM): (a) to (c). 
According the 43rd Round of NSS. the latest 
survey on employment and unemployment 
carried out in 1987-88. the Incidence 01 Usual 
principal Status unemplO)inent in Orissa 
was 4.66%. The State Govt. propose to 
tackle the unemployment problem in the 
State through faster economic growth equi-
table distributed among regions and sec-
tions of population. creation of labour Inten-
sive works In the rural areas simuttaneously 
ensuring that the labour so erJ1)loyed turns 
out productive assets 10~ the-rural economy 
and fuller utilisation of the: natural resources 
of the State. besides Itnplomenting the 
Special ErJ1)loyment programmes such as 
Integrafecl Rural Development Programme 
(IRDP). Jawahar Rozgar Vo)ana (JRV). 
Nehru Rozgar Vojana (NRY). Self Employ-
ment Programme for Educated unemployed. 
/, £tatemont showing tho employment stral· 

STATEMENT 

Employment Strategy Envltlgtd 
by the Government of Orissa 

(I) Self employment schemes for em-
ployment of the educated unemployed. 

(ii) More training programmes to Im-
prove the skills of edueated unemployed 
in various fields so that they take to self· 
employment. 

(iii) organisation of programmes like 
SEEUY, TRYSEM etc. to set up self-
employment. 

(iv) Incentives in shape 01 subsidy, 
managerial assistance, marketing fa· 
cilities etc. to be provided to aatracl 
entrepreneurs for employment oriented 
projects. 

(v) Engagement 01 unemployedgradu· 
ato engineors in engineering jobs after 
giving (In the job training. subsequently 
they can be useful to the economy. 

(vi) Registering Graduate Engineers as 
'B' Class Contractors and reservation of 

. at least 20% of tho work in regard to 'C' 
Class and below for them 

(vii) Self-employment of Graduate 
Engineors in their own Industry set up 
by availing Bank finance. 

(viii) Identification of areas whh problem 
of under-employment and manpower 
Where some employment generation 
schemes can be implementedonemer· 
gency basis. 

(Ix) Employment of Graduale and Di-
ploma Engineers by Contractol'l as per 
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(x) Encouragement of Medical Gradu-
ates to open private clinics and nursing 
homes. 

(xQ Encouraging Agricultural Graduates 
to open Agro-Service Centres. 

(xli) Earmarking jobs like those 01 
Stenographe, Primary School Teach-
ers, Telephone Operators, House Keep-
ers, Computer Data Entry Operators,l 
Receptionists etc, for wome n. 

(xiii) Encouraging voluntary organisa-
tions to utilise surplus rural labour and 
enrich the economy. 

(xiv) Expand scope and content of IRDP 
and other poverty alleviation pro-
grammes to provide more employment 
opportunities in the unorganised sec-
tors. 

(xv) Diversification 01 cropping pattern 
with more thrust on cash crops to ab-
sorb more 01 rural unemployed with 
support for marketing agricultural pro-
duce. 

(xvi) Self-employment in cottage, Khadi 
as well as village industries alongwith 
other incentives and support. \ 

(xvii) Encouragement to sericulture, fruit 
preservation and food processing sec-
tors to create more employmont with 
less c;)pital. 

(xviii) Provision of wage employment for 
'rural labour in plantation works under 
sociallorestry and in commercial plan-
tations like tea, coffee, etc, to be taken 
up through departmental and voluntary 
organisations. 

(xix) Engagement of rural and urban 

labour in building and roads programme' 
during slack seasons so that seasonal 
unemployment can be taken care of. 

(xx) Besides the above, a scheme of 
stipendiary engineers is in operation 
since 1990 through which 1468 unem-
ployed degree engineers have been 
provided employment at a consolidated 
remuneration 01 Rs. 2,000 per month_ 

(xxi) Sikhya Karmis and Sikhya sevakas 
have been created lor educated unem-
ployed who can work as teachers. 

He:lvy Engineering Corporation 
limited, Ranchl 

'320 Shi'il ANIL BASU: 
PROF. SUSANTA 
CHAKRABORTY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Heavy Engineering 
Corporation Limited, Ranchi is facing a vir-
tual closuro due to non-availability of finan-
cial assistClnce as reported in the Telegraph 
dated Juno 2, 1992; 

(b) if so, the details thereof; 

(c) the time by which the financial assis-
tance is likcly to be released; 

(d) whether the Union Government had 
also appointed a high power committee in 
this rcgard; 

(c) if so, the dctails thereof; and 

(fl the steps taken to implement the 
recommendations of the committee? 

~. 

THE MINISTER OF STATE IN T~ 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
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MENT OF PUBLIC ENTERPRISES) (SHRI rately for SC/ST entrepreneurs for setting up 
P.t<. THUNGON): (a) No, Sir. electronic units. 

(b) Does not arise. 

(c) Due to the budgetary constraints of 
the Government n is difficutt to provide addi- . 
tional funds beyond the budget provision 
during the year. 

(d) and (e). Yes, Sir. An Expert Commit-
ted headed by Dr. D.V.kapoor, former Sac-
retary, Heavy Industry is examining the Turn 
Around Plan submitted by Heavy Engineer-
ing Corporation (HEC) for its revival. 

(f) Discussions have been held with the 
banks for arranging requis~efunds lorH.E.C. 

Licences to SC/sT Entrepreneurs 

·321. SHRI RAJESH KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any proposal to issue li· 
cences 10 SC/ST enlreprenours lor selting 
up electronic units is under consideration of 
the Government;and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AF-
FAIRS, AND THE MINISTER OF STATE OF 
MINISTRY OF SCIENCE AND TECHNOL-
OGY (DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN DEVEL-
OPMENT) (SHRI P.R. KUMARAMANGA-
LAM): (a) and (b). According to Industrial 
Policy Statement dated 24.7.91, no indus-
trial licence is required forsetling up units in 
the electroniC sector except in the area of 
strategic electronics and for tho manufac-
ture of ColourTVs, VCRs, CD Players, Tape 
Recorders and Microwave Ovens. Even in 
these areas, there is no limitation on Ihe 
number of ticences that can be issued. Hence, 
there Is no proposal to issue licences sepa-

[English) 

Essential Commodities Act 1955 

·322. DR. D. VANKATESHWARARAO; 
SHRI R. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whotherthe Government propose to 
amond the Essential Commodities Act, 1955; 

(b) il so, the details thereof; and 

(cl the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). The mailer is presently underconsid-
eration of the Government. 

Contracts to Public Sector Under-
takings 

'323. SHRI BASUDEB ACHARIA: 
SHRI AMAL DAnA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the central public sector 
undel1akings are being ignored by the Gov-
ernmont of Southern States in the matter of 
awarding contracts as reported in tile Eco-
nomic Times dated June 5, 1992; 

(bl if so, the reasons therefor; and 

(c) the steps takon by the Government 
to ensure that theso central public sector 
undertakings only gellhe contracts? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTr.lctJT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI 
P.K. THUNGON): (a) No, Sir. 

(b) and (c). does not arise. 

EconomIc Reforms ProgramlT)e 

*324. SHRI SRIKANTA JENA: 
SHRI SHARAD YADAV: 

Will the MINISTER OF LABOUR be 
pleased to state: 

(a) the lotal number of job opportunities 
lost so far due to the economic reforms 
programme; 

(b) the percenlage of backlog of the 
unemployment risen as a result thereof and 
how does it compare with the backlog at the 
end of last year; and 

(c) the strategy, if any formulated to 
tackle the problem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL AND MINISTER OF 
STATE IN THE MINISTRY OF LABOUR 
(SHRI P.A. SANGMA): (a) and (b). The 
package of Economic reforms has been 
announced by the Government recently and 
it is too early to have an assessment of its 

impact on the employment situation. 

(c) Employment strategy envisaged In 
the Eighth Plan is to achieve near full ern-
ployment situation at the end of the next ten 
years. 

World Bank Loan for Coal 

3120. SHRI N.J. RATHVA: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government propose to 
lake loan from Ihe World Bank for coal proJ-
ects; 

(b) ilso, the details thereol; 

(c) Ihe amount agreed 10 by World Bank; 

(d) the amount received so far; 

(e) the time bywhich the balance amount 
is likely to be received; and 

(I) the development schemes on which 
the loan is proposed to be spent during the 
Eighth Five Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA 
GOUDA): (a) to (f). The following coal proj-
ects arc being implemented with World Bank 
loan:· 



.~ 

S1.No. Loan Amount US $ trJ810n Amount utH/sed (US $ MIOon i u~o31.3.1992) 

2 3 4 ~ 
1.. Dudh~hua OCP, NCL 109.60 85,65 'I 

~ 

2. Block-II OCP, BCCl (Jharia Coking 57.5 50,29 
coal project) 

3. Sonepur Bazari OCPt Eel . 114,8 2.21 
c. 

4, Gevra OCP, SECL 65.2 41.23 C r 
!( 
til 
,ID .. 
ID 
ID 
til 
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Besides the above mentioned on· 
going projects. a Mission from the World 
Bank had recently appraised Jharia mine 
fires for financing a diagnostic study for 
finding out possible solution to these fires. 

No fresh Joan has been received from 
the World Bank yet. 

Bombay Haj Committee 

3121. SHRI SveD SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
stale: 

(a) whether Bombay Haj Committee Is 
serving on Indefinite extension after the 
completion of its term; 

(b) If so, the reasons for the delay in 
reconstitution of the Committee; 

(c) the time by which the Committee is 
likely 10 be reconstituted; 

(d) whetherlhe Government have final· 
ised the Bill for amending the Haj Committee 
Act; 

(e) If so, the time by which the Bill is 
likely to be Introduced; 

(f) whether the Government propose to 
enact any fresh legislation in regard to Haj 
Committee Act; and 

(9) H so, the details Ihereol? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
Rl. BHATIA): (a) No, Sir. 

(b) Does not arise. 

(c) Accordlng to the Haj Committee Acl, 
there Is no ceiling for Haj Committoe Bom-
bay's tenure. The Hal Committee's reconsti-
tution will considered In the context of good 

-!.Ij management. 

(d) to (g) Government have undercon. 
side ration suitable leglslat~n to replace the 
Ha) Committee Act, 1959. However. no de-
tails are available since consultations In thII 
regard have not concluded. 

Job opportunities by Public Sector 
Undertakings . 

3122. SHRIVIJAYNAVAlPAT1l:WI 
the PRIME MINISTER be pleased to state: 

(a) whether Public Sector Undertakings 
are not creating new job opportunities; 

(b) if so, the reasons therefor; and 

(c) the steps being taken bylhe various 
public sector undertakings toereala new job 
opportunities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY -INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHAt 
P.K. THUNGON): (a) to (c). There is no ban 
on creation of posts in Public Sector Under· 
takings. New posts are created in Public 
Sectordopending on their requirement which 
could include fresh investments or Invest· 
ments for expansion diversification of activl-
ties etc. 

Policy for Revision of Pensions 

3123. SHRI JITENDRA NATH DAS: 
Will the PRIME MINISTER be pleased to 
state: . 

(el) whether the Government have any 
policy for dearness relief to pensioners and 
revision of wages and 0Ir,::: . 

.,' . 
(b) if so. the c;lotails thereof; and 
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THE MINISTER OF STATE IN THE THE MINISTER OF STATE OF THE 

MINISTRY OF PERSONNEL, PUBLIC MINISTRY OF PLANNING AND PRO-
GRIEVANCES AND PENSIONS (SHRIMATI GRAMME IMPLEMENTATION AND MIN-
MARGARET ALVA): (a) to (c). The pay ISTER OF STATE IN THE MINISTRY OF 
structure (wages) of the Central Govern- NON-CONVENTIONAL ENERGY 
ment employees including D.A. and dear- SOURCES(SHRISUKHRAM):(a)ThetotaJ 
ness relief to pensioners is determined by amount released by Ministry of Non-Con-
the Pay Commissions set up from time to ventional Energy Sources to tap the non-
time. The present pay structure and dear- conventional energy sources In Bihar so far 
ness allowance olthe employees and dear· is about Rs.14.73 crores. In addition, the 
ness relief to pensioners are based on the State Govemment also extends assistance 
recommendations of the Fourth Central Pay towards utilisation of non-conventional en-
Commission. ergy sources. Various non-conventional 

(T rans/ation] 

Development of Non-Cenventional 
Energy Sources In Bihar 

energy systems & devices, such as, biogas, 
improved chulcha, solar water heating sys-
tems, solar photo voltaic systems are be-
coming increasingly popular. Status of 
Achievements in respect 01 various New and 
Renewable Sources of Energy (NRSE) 
systems & Devices in Bihar is given in the 

3124. SHRILAllT ORAON: Will the Statemontenciosed. 
PRIME MINISTER be pleased to state: 

(a) the totaf amount spent to tap the 
non-conventional energy sources in Bihar 
and the success achieved so far in this 
regard; 

(b) whether any survey has boen con-
ducted in the State in this regard; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

(b)to (d). Monitoring & feedbacitof non· 
conventional energy systems & devices is 
undertaken by the State Governments Im-
plementing Agencies, Technical Institutions 
attached to various programmes and Re-
gional Offices of Ministry of Non·Conven-
tional Energy Sources on sample basis. In 
addition, sample survey is also being con-
ducted by National Council for Applied Eco-
nomic ResearCh, an independent agency, 
for biog::ls and improved chulhaprogrammes. 

STATEMENT 

S.NO. 

1. 

2. 

Status of Achievement in respect of various NnSE systems & devices in Bihar. 

Programme/Systems and devices 

Biogas Plants 

Communityllnsl~ulional 

Biogas Plants. 

Cumulative achievements 
upto 31.3.92 (Numbers) 

Over 68,000 

16 
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S.OO. ProgrammelSystems and devices Cumulative achievements 
upto31.3.92 (Number) 

3. Improved Chulhas 

4. Industrial Solar Water 
Heating Systems 

5. Solar Cookers 

6. Solar PhotovoHalc Systems 

7. Water Pumping Wind Mills 

8. Wind Mapping Stations 

9. Urjagrams 

10. Biomass Gasifiers 

Shortage of ANTI T.B. Drugs 

3125. SHRI PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
that there is a shortage of anti T.B. drugs In 
the country and the prices of the same shot 
up to six times than the original price during 
the last six months; 

(b) if so, the names of anti T.B. drugs 
which are available and of those which are 
not available and of those which are not 
available in the marker; 

(c) what steps are being taken to reduce 
the prices of such drugs and make them 
available in the market? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (c). No 
general shortage of any of these drugs came 
to the notice of the Government except In· 
stances of shortage of some branded formu-

6.731akh 

64 

366 

Over 500 

252 

6 

9 

lations in some localised areas, for which 
therapeutic equivalents/aHernatives were 
normally available. Government watches and 
invariably contact producers of specific 
brands in order to overcome shortages as 
and when these are reported in any area of 
the country. 

Discovery of Monozite and Zircon 

3126. KUMAR I PUSHPA DE VI SINGH: 
Will the Prime Minister be pleased to state: 

(al whether the Union Government have 
identified any deposits of Monozite, and 
Zircon etc. in the country; and] 

(b) if so, the details thereof alongwith 
the quantity of each mineral, 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTEROF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
DEPARTMENT OF ELECTRONICS AND 
DEPAF3TMENT OF OCEAN DEVELOP-
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MENT (SHRI RANGERAJAN has Identified deposits of Monazite, ZIrcon, 
KUMARAMANGALAM): (a) Yes, Sir. . Ilmenite, Rutile and Gamet In the beach and 

inland placers of the country. Data on the 
(b) The Atomic Minerals Division (AMD) reserves of each mineral, state·wise, are in 

of the Department of Atomic Energy (OAE) the statement enciosed. 

J 



STATEMENT Ql 
til 

Stal. Type of Deposh Res8N9S (in Mill~n Tonnes) 

Manaz/le Zircon limenile Ruliie Garnet , ~ , I 
~ 

2 3 4 5 6 7 ). 

~ 
i 

, Kerala Beach Placer 1.555 0.740 
~ 

0,312 1.470 18.493 

lake and Sea Bed 0.430 0,5~3 9.053 0.457 0,010 
rn 
II > 

Tamil Nadu Beach Placer 0,508 1.409 20.912 1.784 4,951 ~ 
~ 

2,621 
;'J 

Inland Placer 0,742 6,376 51.426 11.145 .. 
10 .. 
.b 
" 

Andhra Pradesh Beach Placer 0.261 1.252 11.402 0.458 ,5,221 ~ 
~ .... 

Or.sa Beach Placer 0.865 1.077 35,902 1,338 25,386 

Maharaahtra Beach Placer 0,001 2,347 
~ 

west Bengal ' Inland P~cer 1.219 0,386 2,087 o,m ~ 
~ 

B~ Inland Placer 0,221 0,085 0,744 0,011 ~ 
I 

, 8,416 47,453 ~ 
ToIal: 4,558 12,579 152,366 

Ql 
01 
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Revamping of Slndrl Fertilizer nology, Hyderabad and National Chemical 

Plant. Laboratory, Pune. This has since been 
licenced to Industrial Units in the country. 

3127. SHRI VIJOY KUMAR YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is any scheme of 
revamping the Sindri Unit of Fertilizer Corpo-
ration of India Limited; and 

(b) " so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
The Fertilizer Corporation of India is imple-
menting Phase-I revamping of scheme in 
their Sindri UnR, involving revamp work in 
the captive power plant, revamping of indus-
trial product plants, etc. Further revamping 
measures will be taken up as and when 
funds are available. 

Production of Neam Based Blo-
Pesticide 

3128. SHRI SOBHANADREESWARA 
RAOVADoE:WillthePRIME MINISTER be 
pleased to state: 

(a) whether the Government are aware 
of !he tremendous potential of Ncem as bio-
pesticide; and 

(b) H so, the steps taken or proposed 10 
be taken to encourage production of Neem 
based bio-pesticide. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
·Neem· is known to contain certain insecti-
cidal col\1>Ounds and knOw-how for manu-
facture of insectioidal preparations from 
Neem seeds has been indigenously dovol· 
oped by Indian Institute 01 Chemical Tech-

Prices of Packed Materials 

3129. SHRI B. oEVARAJAN:WiIl the 
PRIME MINISTER be pleased to state: 

(a) whether the prices of packed ttems 
have increased by 20 percent; 

(b) if so, the details thereof and the 
names of such packing materials alongwith 
the names of the producers of these materi-
als: 

(c) whotherthe producers of such pack-
ing materials are offering heavy discounts 
and othor incentives for purchases made In 
big lots; and 

(d) the reasons for which this aspect has 
altogether been ignored while increasing the 
prices thereof? 

THE MINISTER OF. STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMAL UDDIN AHEMEo): (a) 
to (d). The Standards of Weights and Meas-
ures (Packaged Commodities) Rules, 1977, 
does not impose any statutory control over 
the prices of packing materials. However, 
underthe Drugs (PricesControl)Order, 1987, 
the prices of formulations of scheduled bulk 
drugs and their packing materials are con· 
trolled. The administrative Ministry 01 Chemi· 
cats and Fertilizers has informed that in-
crease in packing material cost was neces-
sitated by overall inflationary conditions. They 
have further informed that while fixing/revis-
ing the price of a formulation, the packing 
material costs are allowed after verification 
01 documents submitted by the formulator In 
support of his claim, however, subject to 
internal coilings adoptod lor various pack 
siZos. Ceilings are fixed and revised trom 
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time to time on the basis of recommenda-
tions of BICP. The study conducted by B ICP 
in this regard analyses and evaluates data 
available from manufacturers of formula-
tions, suppliers of packing materials and on 
the spot verHication at public sector units to 
arrive at an average cost. Government's 
decision with regard to costs of packing 
material used in drug formulations are based 
on the recommendations of BICP Which are 
of confidential nature. 

CBI cases In Gujarat 

3130. DR. K.D. JESWANI: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of cases registered by 
CBlln the State of Gujarat during the last 
three years; and 

(b) the number of cases where the in-
quiry is still pending? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) During the lastlhree 
years i.e. from 198910 1992 (upto 30.6.1992) 
178 cases were registered by CBI in Gujarat. 

(b) Out of 178 cases. 70 cases are 
pending investigation as on 30.6.92. 

Fire In H.V.O.C 

3131. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a fire incident took place 
some days back in the Delhi Unit of H. V .0. C .• 
a public sector undertaking; 

(b) if so, the reasons forthis fire Incident 
and the total amount of toss caused due to 
this Incident; 

(c) whother the said fire Incident had 
been investigated; 

(d) if so, the details thereof and the 
action taken against the guiHy persons; and 

(e) the details of profit or loss of the 
above unit during the last three y.ears? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a) 
Yes. Sir. Firo incident took place around 
00.35 hours on 27th April, 1992 in the godown 
of Vanaspati Unit of H. V .O.C., used for stor-
ing raw-material and finished goods, No 
manu! acturing activity is, however, carried in 
this area. ( 

b) to (d). The fire incident has been 
investigated. The exact cause of the fire 
could not be pinpointed. II is suspected that 
fire broke out in the adjoining show room! 
godown owned by a private party for manu-
facturing and storing of garments with the 
possibility of some burning pieces falling on 
to HVOC godown which caused lire to the 
stored oil tins. No ono from HVOC has been 
held guilty. 

(e) Tho following is the details of profit 
and loss account of HVOC Delhi UnitJor last 
three years: 

Year ProfitA..osses (Rs.) 

1988-89 Rs.78,94,618.09 

1989-90 (-) Rs.47,33.622.31 

1990-91 Rs.31,369.77 

Tripartite CommIttee 

3132. pnOF. ASHOK ANAND RAO 
DESI·IMUKH: Will the Minister of LABOUR 
be pleased to stale: 
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(a) whether the Government.have set 

up a Tripartite Committee to look Inlo the 
aspects of conceming Labourproblems; and 

(b) if so, the composition and the terms 
of refereRce 01 the Committee? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHA TOWAR): (a) and (b). A Special 
Tripartite Committee has been constituted 
by the Governme nt to consider the impact of 
the New Industrial Policy on the problems 
affecting labour and other related matters 

. and to make appropriate recommendations. 
A Statement on the composition 01 the 
Committee is attached. 

STATEMENT 

The Composition of the Committee is 
as follows: 

(I) Govemment 

1. 

2. 

3. 

4. 

5. 

(a) Central 
Govemmpnt 

Ministry of Labour 

Ministry of Industry 

Number of 
Seats 

(Department of Industrial 
Development) 

Ministry of Industry 
(Department of Public 
Enterprises). 

Ministry of Finance 

Planning Commission 

Total 5 

(II) Employers 

(i) Council of Indian Employers. 8 

(ii) All India Manufacturers 2 
Organisation. 

Total 10 

(III) Workers 

1. Indian National Trade 
Union Congress 3 

2. Bhartiya Mazdoor Sangh 2 

3. Hindu Mazdoor Sabha 

4. United Trades Union 
Centre (LS) 

5. All India Trade 
Union Congress 

6. Centre of Indian 
Trade Unions 

7. National Labour 
organisalion 

Total 10 

Closed Mills In.U.P. 

3133. SHRI HARI KEWAL PRASAD: 
Will the Minister of LABOUR be pleased to 
State: 

(a) whethor several millsllactories are 
lying closed in Uttar Pradesh; 

(b) if so. the number thereof and the 
total number of the workers affected therein; 

(c) since when these mills are lying 
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closed, mJllwlse; and 

(d) the efforts made by the Union Gov· 
ernment for their -revival? 

l'HE DEPUTY MINISTER IN THE 
MINISTRV OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) 10 (d): Information 
Is being collected and will be laid on the 
Table of Ihe House. 

[English] 

Progress of INSAT System 

3134. SHRI MANIKRAO HODLVA 
GAVIT: Will the PRIME MINISTER be 
pleased to state: 

(a) the progress of the Indian National 
Satellite (INSAl1 systems along with the 
capabilities of the first generation INSAT-1 
Satellite; and 

(b) the extent to which our sCientists 
have been successful in launching INSAT· 
1B,INSAT-1C,INSAT-1D? 

every nook and corner ofthe country: INSAT 
has made It possible to network all the AU 
India Radio Stations with high quality sound 
channels. IMi'\ T meteorological Imageries 
have made weather forecasting easier and 
more accurate. The INSAT DisasterWam· 
ing System has been ot great use for cyclone 
disaster mitigation. 

(b)INSAT-1 series of satellites was buill 
by an Aerospace Company of United States 
of America. INSA T-1 B was launched by \.IS 
Space Shuttle in August, 1983 and has func· 
tioned extremely well for over seven years. 
Even today all the payloads are functional 
though the use of INSAT-1B has been dis· 
continued due to its high orbital inclination. 
INSAT-1C was launched by an Ariane-4 
Vehicle in July, 1988 but failed in orbit due to 
a power-bus anomaly and loss·ot·lock due 
to ... single event upset. INSAT-1D was 
launched by Delta (USA) in June 1990. 

Recommendation by Indian Sci· 
ence Congress Association on Popul. 

tion 

3135. SHRIMRUTYUNJAYANAYAK: 
THE MINISTER OF STATE IN THE Will the PRIME MINISTER be pleased to 

MltJlSTRY OF PARUAMENTARY AFFAIRS state: 
AND MINISTER OF STATE INTHE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOp· 
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The Indian Na· 
tlonal. Satellite (INSAT) System provides 
operational sate1lite services for telecom· . 

(a) whether the Indian Science Con· 
gress Associatiori has since submitted Its 
recommendations to the Government re-
girding population; 

(b) Is so, t~e d~tails thereof; and 

rnunlcatlons, broadcas'ting and meteorology. , (c) the action taken by the Government 
Briefly, In the area of satellite communica· thereon? 
tions 137 earth stations spread all over India 
provide more than 4000 tow·waytelephone THE MINISTER OF STATE IN THE 
circuits. Several captive networks are opera· M1NISTRY OF PARLIAMENTARY AFFAIRS 
tionaJ. Two large messaging networks sup· AND MINISTER OF STATE INTHE MINIS-
port more than 700 V·Sats at this time. The TRY OF SCIENCE AND TECHNOLOGY 
remote and hilly areas and Island communi· (DEPARTMENT OF ELECTRONICS AND 
ties havabeen connected to the mainland. DEPAElTME~ OF OCEAN DEVELOp· 
INSAThas made It possible forTv to-reaeh--- 'MENT) (sHRI RANGARAJAN 
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KUMARAMANGALAM): (a) Yes, Sir. 

(b) A statement is enclosed. 

(c) The recommendations of the Sci-
ence Congress have been forwarded to 
various institutions/agencies for necessary 
inputs which, In turn, are considered by the 
inter-ministrial Task Force for further follow 
up action. 

STATEMENT 

1. A national network may be built up for 
creating awareness and motivation in 
the country in regard to population 
planning. The network should comprise 
science journalists particularly of small 
newspapers of the rural sectors and the 
NGOS. This programme may be initi-
ated by the Indian Science Congress 
Association in the project form. 

2. Indepth studies on Population Dy-
namics in mathematical terms should 
be supported by the Deptt. of Science & 
Technology. 

3. Mathematical modelling studies on 
reproductive biology having a bearing 
on population control should be encour-
aged and supported. 

4. Centres lor Population Dynamics 
Studies should be set up in some uni-
versities. 

5. At present the family planning em-
phasizes programme on sterlization 
which attracts only older age (above 30) 
married women and hence the demo-
graphic impact of the programme has 
become limited. There is a need to 
divert the emphasis of the programme 
to younger couples of higher potential 
fertility through the advocacy 01 tempo-
rary methods of contraception. 

6. The coupfe protection rate as an 
indicator for measuring the success or 
impact of the family planning programme 
is loosing its validity because of the 
large dlscardence developing between 
the levels of CPR and observed fertility 
rates. There is a needto have a change 
of strategy in the family planning pro-
gramme wherein greater emphasis wiD 
be placed on married women who have 
high potential fertility. h is noted that 
such an Identification Is possible If the 
programme identifies all women who 
have births as quickly as possible and 
focuses the MCH and contraceptive 
services to the. Birth-based approach to 
family planning can be expected to have 
greater impact since it focuses on all 
those women who have recently given 
birth and self-selected for high potential 
fertility .. 

7. There is no need of collecting data on 
piece meal basis as it is expensive and 
quality of data does not neccesarily 
improve. Statistical models especially, 
the models of hUnlJn reproduction can 
be advantageous to extract I'T18ny latent 
characteristics which are not always 
obsarvable but a,re crucial in evaluating 
the trend in population growth. 

8. Discussions endorse the need for 
spacing between births for achieving 
overall reduction in population growth 
together with raiSing age at Ilrstbirth. 

9. Analysis of fertilily data of some States 
clearly brings out the ulilHy of eduction 
to both ma les and lemals during the skill 
formative ages of 6 to 18 years. Thiswlll 
help in raiSing the age at marriage of the 
females and develop the sense of re-
sponsible motherhood among the 
women. 

10. A large number 01 drugs described 
in the folk-lore of the country and ob-
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talned from natural plant sources are 
reported to have reversible antifertility 
actJvity. Efforts should be made to de-
velop these drugs because they are 
likely to be more acceptable by the rural 
masses. 

11. Population of India (at present nearly 
86 crores) is the most acute problem. 
From all standpoints, attempts must be 
made to reduce the birth rate. 

12. While "population Check" is of prime 
Importance, much more important is the 
handling of the problem of "Develop· 
ment of the existing population". In this 
context utility of different branches of 
science for formulating development 
schemeslprojects should be formulated 
to give rise to job opportunities. 

13. While science contributed several 
techniques, physical and chemical for 
birth control, their application to rural 
folk and the achievement of desired 
results even in a limited scope will not 
be possible unless rural women at tho 
right age are brain stormed. 

14. Human population should be viewed 
as one one of the most important na· 
tlonal assets, rather than liability. 

15. The quality improvement measures 
are better contraceptive measures for 
population control than any chemical 
pills or physical intervension which are 
either not acceptable to the people or 
their application and distribution are 
fautly. 

16. Promoting and development of In-
d!an system 01 medicine (Ayurvedic and 
Homeopathic system) for population 
control In human and livestock .~re 

desilabte. 

17. Reorientation of extension method-

ologies to propagate awareness of birth 
control and good health is required. 

18. Research efforts should be contin-
ued to explore indigenous agents which 
are economical and easily available in 
fertility control along with birth control 
vaccines. 

19. Psychological research dealing with 
the problems of population stabilization 
of the rural folk will have to be started on 
a priority basis. Some of the Ph.D. 
candidates working in the universities 
may be encouraged to select suitable 
topics for this. 

20. It is clear that we have to ptan now 
f or a predicted population of 1 billion by 
tho year2000.1t is essenlialtogenerate 
massive employment opportunities with 
low investments. The employment 
opportunities should be dispersed to 
reduce migration to urban agglomera-
tions. Software development for com-
puters is a human intensive activity and 
has a good potential to generate em-
ployment. it is recommended that a 
massive and dispersed educational 
effolt be launched to teach computing 
and software development. 

21. There should be a system of incen-
tives and disincentives forthe following 
categories of women especially in rural 
areas: 

(a) Young married women forpostpon-
ing tho first child 

(b) Young mothers for spacing children. 

22. Parents who have daughters only 
Silould provided with homes and social 
security. 

23. Amniocentesis should not be imple-
mented for sex determination but only 
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to detect genetic abnormalities after 
specific4ndicatlons. • 

24. health and sex education should be 
Imperative if not compulsory in popula-
tion education programme. 

25. Good communications will also find 
use of television to educated population 
in remote areas on the benefits 01 small 
family and means of achieving educa-
tion 9n health care of children. 

Sick Industries In Public Sector 
Undertakings 

3136. SHRI BHAGWAN SHANKAR 
RAWAT: Will be the PRIME MINISTER be 
pleased to state: 

(althe number of big and medium sick 
industries in public sector. Statewise.; 

(b) the number of employees working in 
these industries. Statewise; 

(c) the loss suffered by these industries 
during the last three years; 

(d) the number of Industries whose 
position has been Improved during 1991-9;!. 
State-wise; and 

(e) the steps taken by the Govemment 
to improve the working of these industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI 
P.K. THUNGON): (a) to (c). A Statement Is 
enclosed. 

(d) Accounts lor1991-92are underaudlt 
and will be due for submission to the Parlia-
ment during the next Budget session. 

(e) Enterprise spec~ic action is taken by 
the concerned enterprise. administrative 
MinistriesJDepartment to Improve the per-
formance of public sector ehterprises. 
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[English) 

Accountability In Public Sector Under-
takings 

3137. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether steps have been taken by 
the Government to hold higher officials ac· 
countable for poor performance of public 
sector untts under his Ministry; 

.(b) whether such accountability has been 
applied unnormly at all levels including the 
Board of Directors. Chief Executives of the 
U{ltts and higher officials in the Ministry; and 

(c) iJ so. the action taken against the 
erring officials at all levels during the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 

__MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to (c). As per provi· 
slons of the Companies Act. th.e Managing 
Director works underthe guidance and control 
of the Board of Directors to whom he is 
accountable. The Board 01 Directors in turn 
are accountable to the Share Holders. The 
performance of the Company under the 

. guidance of the Managing Director is reo 
viewed by the Board in their meetings peri· 
odically and that of the Board of Directors by 
the Share Holders in the annual general 
meetings or the extraordinary or special 
meetings. Action in terms olthe Companies 
Act is taken by the Board 01 Directors and the 
share holders. The Government as Share 
holder exercise the power vested in it under • 
the relevant Articles of Associalion of the 
Company to appoint Of remove the Directors 
Including the Managing Director keeping in 

view the performance and conduct of the 
Directors. 

Closure of three Reactors 

3138. SHRI RAM NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government are aware 
that three reactors at the Bhabha Atomic 
Research Centre (BARC) were closed In the 
month of June. 1992; • 

(b) if so. the total number of days for 
which the reactors were closed and the 
reasons thereof; 

(c) whether due to this shut·down. there 
was shortage of radiOisotopes used by hos-
pitals and industries; and 

(d) the steps taken/proposed to betaken 
by the Governmentto avoid such shut-downs 
in the luture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNoLOGY 
(DEPARTMENT OF ELECTRONICS ANO 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMAN6ALAM): (a) Two research 
reactors. namely. CIRUS and DHRUVA. at 
the Bhabha Atomic Research Centre (BARC) 
were temporarily shut down during the month 
01 June. 1992 due to unauthorised absence 
01 the plant operators who are required to 
man the auxiliary plant areas of these reac· 
tors. 

(b) CIRUS reactor was shut down for 15 
days between 11.6.1992 and 25.6.1992 
which was the period of the unauthorised 
absence 01 th'e plant operators. DHRUVA 
reactor was shut down foronlyslx days since 
its operation was resumed on 17.6.92 after, 
obtaining Clear~nce from regUlatory aUlhori-



117 Written Answers SRAVANA 7,1914 (SAKA) WrittenAnswers 118 

ties to operate the reador with engineers THE MINISTER OF STATE IN THE 
manning the plant areas. . MINlSTRYOFPARLIAMENTARYAFFAIRS 

(c) There was a very limited shortfall for 
one week In the supply of certain radio iso-
tope~, which are required by hospitals on a 
weekly basis as these isotopes have short 
half-life. However, since DHRUVA reactor 
was brought back into operation within six 
days, the supply of isotopes was resumed 
immediately. There was no shortage in supply 
of radioisotopes used by industries. 

(d) There are several safety features 
incorporated in the design of these reactors 
to ensure that the ·safety· is not c9mpro-
mised under an unusual situation like this. 
There could be no guarantee of operators 
going on strike but as demonstrated, alter-
nate arrangements of deploying other well 
trained engineers will be resorted to ensure 
safe operation of the reactor. 

Antarctica Expeditions 

3139. 'SHRI SUSHIL CHANDRA 
VERMA: Win the PRIME MINISTER be 
pleased to state: 

(a) the number of expeditions made to 
the Antarctica by India and the salient fea-
tures of these expeditions; 

(b) the significant achievements made 
by these expeditions; 

(c) the average cost of an expedition; 

(d) the number of expeditions planned 
during the 8th Plan period; 

(e) whetherthe requisite financial provi-
sion has been made in the Eighth Plan to 
meet the cost of the expedftions; and 

(f) the area earmarked in the Antarctica 
by the Indian expedition for Its study? 

AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI . RANGARAJAN 
KUMARAMANGALAM): (a) Eleven Indian 
scientific expeditions have been sent to 
Antarctica so far. The salient features of 
these expeditions are as follows: 

(i) A fl1ulti-disciplinary participation in 
the Antarctic expedition with a view to attract 
talent. 

(ii) Charier of a suitable ship for launch-
ing the expedition. 

(iii) Provision and maintenance of infra-
structure facilities at the Indian Station 
Maitri in Antarctica for carrying out vari-
ous researches. 

(iv) Team selection by a high level se-
lection committee after scrutiny of pro-
pused programme of work, the logistic 
needs and time-frame required for 
completion of the same, taking into 
account the work accomplished in ear-
lier expeditions; 

(b) A statement indicating s_igtlificant 
achievements of the Antarctic expeditions Is 
placed in the enclosed. 

(c) The average cost of the expeditions 
in the last three years is Rs. 13 crores 
(approx.), which includes cost of the ship 
charter and maintenance of the Indian Sta-
tion. 

(d) Five expeditions are planned during 
the 8th Plan period. 

(e) Yes, Sir. 

(f) Antarctica researctlls at present being 
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carried out In the Schirmacher and Wohlthat 2. GEOPHYSICS 
regions of Dronning Maud land in Antarctica. 

STATEMENT 

Significant Achievements 
1. Infrast~cture 

(i) The first expedition landed in Antarc-
tica and studies of polar sciences in 
India were initiated. A wooden refuge 
hut was erected and an air weather 
recording station was installed. 

(ii) Permanent Indian station "Dakshin 
Gangotri'wasestablished in 1984. First 
wintering commenced. Satellite com-
munication between India and Dakshin 
Gangotri was established. 

(iii) Dakshin Gangotri station having 
outlived its warranty period was closed 
and a permanent station 'Maitri' on the 
rocky Schirmacher hills was lully com-
missioned in 1989. 

(iv) Maitri station is equipped with living 
space for 2S persons, laboratory facili-
ties, kitchen toilet, gymnasium and 
communication facilities both on satel-
lite and HF. 

2. Scientific 
Earth Sciences 

1. GEOLOGY 

* Survey of the entire Schirmacher 
ranges and Wohlthat regions in Antarc-
tica have been completed, covering an 
area of approx. 10,000 sq. km. 

•• A complete geological map or the 
region is available. 

••• Several rock samples collected for 
laboratory analysis. 

• The geo-physical survey of Schirma-
cher ranges and Peterman ranges of 
the Wohlthat regions have been com-
pleted. 

•• Rock samples have been collected 
for gravimetric analysis and geo-chem-
istry. 

3. GEO-MAGNETISM 

Study of the earth's magnetic field and 
continuous recording of the magnetic 
parameters. 

4. TOPOGRAPHICAL SURVEY 

Geodetic control points have been es-
tablished at a number of pOints in the 
Schirmacher ranges and topographical 
mapping of the Schirmacher ranges 
undertaken. 

ATMOSPHERIC SCIENCES 

• Coliection oi meteorological parame-
ters and study of the ozone hole phe-
nomena 

•• Meteorological data for helping the 
logistics parsonal and setting up of camp 
facilities. 

••• Study of the planetary boundary 
layer and collection of air samples to 
analyse fortrace gases. 

DlO SCIENCES 

• Colloction of ocoanographlc data en-
route to Antarctica • 

.. Study of the saf11)1es collected from 
tho lakes ncar Mailri station • 

••• Collodion or algae and study of 
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nitrogen fixing blue green algae to 
understand existence of primitive forms 
of Iives~ 

ENVIRONMENTAL PHYSIOLOGY 

Study of the human metabolism and 
psychological behaviour in cold and 
isolated conditions. The application of 
the data would.be useful for extreme 
conditions in India. 

POLAR HORTICUL TURE 

Greenhouse has been established at 
Maitri and some plants e.g. tomatoes, 
carrots, cucumber grown. 

3. Global 

(i) Membership of Antarctic Treaty with 
consultative status. 

(ii) Membership of Scientific Committee 
on Antarctic Research. 

(iii) Active participation in all interna-
tional forums relating to Antarctica. 

Introduction of Mobile Soil Testing 
Laboratory by FACT. 

3140. SHRIV.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Fertilizers and Chemi-
cals Travancore ltd. propose to introduce 
more mobile soil testing laboratories to help 
the farmers of Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
At present the Fertilizers and Chemicals 
Travancore Ltd. (FACT) have one mobilo 

soil Ie sting laboratory at Udyogmandal for 
providing soil testing facilities to the farmers 
of Keralil. Tamil Nadu & Andhra Pradesh. In 
addition. FACT is maintaining two perma-
nont soil testing laboratories, one at Udyog-
mandaI and the other at Trichy in TamO 
Nadu. At present the company has no pro-
posal to sel up more mobile soil testing 
laboratories. However, the Department of 
Fertilizers is writing to FACT to start some 
more soil testing laboratories soon. 

( Translalion) 

Kh:ldi <:nd Village Industries 
Commission 

3141. SHRI PHOOL CHAND VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) tho amount allocated to Khadi and 
Village Industries for 1992-93; 

(b) tho total number of small and cottage 
industries registered under Khadi and ViI-
logo Industries Commission. State-wise; 

(c) the annual production of these in-
dustries. Stote-wiso; 

(d) the number of such units running in 
losses and tho units earning profits, State-
wise; 

(0) tho places wherein more units of 
Khadi are proposed to set up during 1992-
93, Slato·wise: 

(I) 1110 number 01 persons working in the 
Khadi <lnd Village Industries, State-wise; 
and 

(g) the percentage ofthese industries in 
Madhya Pradesh as compared to the other 
States? 

THE MINISTER OF STATE IN THE 
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MINISTRYOF INDUSTRY (DEPARTMENT attached Statement-II. 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) Union Government allocated 
Rs. 191 crores under Plan to Khadi and 
Village Industries Sector for the year 1992-
93. 

. (b) Khadi and 96 Village Industries are 
under the purview of Khadi and Village In-
dustries Commission (KVIC). These pro-
grammes are implementedthrough 30 Statel 
Union. 

Territory KVI Boards, 2320 Registered 
Institutions and 29813 Co-operative Socie-
ties. The State-wise distribution of these 
Institutions and Societies are given in the 
attached Statement-I 

(c) The State-wise annual production in 
KVI Sector during 1990-91 are given in the 

(d) As far as Khadi is concemed it is 
running on a no profit no loss basis. As 
regards Village Industries the programme is 
implemented through more than 51akh indI-
viduals and thousands of institutions. As 
such it is difficult to provide information on 
the number of units making losses and prof-
its . 

(e) Under Khadi and Polyvastra Scheme 
of KVIC it is proposed to set up 759 units 
during 1992-93. spread through out the 
country. 

(I) The State-wise employment gener- . 
ated in KVI Sector during 1990-91 Is given in 
the attached Statement-III. 

I 
(g) The share of Khadi and Village In-

dustries in Madhya Pradesh is about 2.5% in 
production and 2% in employment, during 
1990-91. 
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1. Andhra Pradesh 131 2072 
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2. Arunachal Pradesh 2 ~ z 
Assam 37 296 I, 

) 

3. :'l 
01 
II) 
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28, Delhi 15 24 

29, Lakshadweep ~ ., 
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STA TEMENTII 

Statiwise Annual Production of KVI Sector for 1990·91 

(Rs. In lakhs) 

S.No. StalesA./nion territories 

1. Andhra Pradesh 12,792.67 

2. Alunac~alPTadesh 0.78 

3. Assam 1,924.92 

4. Bihar 11,972.92 

5. Goa 379.37 

6. Gujaral 8,226.65 

7. HalYana 4,925.22 

8. Himachal Pradesh 4,124.58 

9. Jammu & Kashmir . 5 .. 175.35 

10. Kamaiaka 12,323.53 

11. KeraJa 8,094.00 

12. Madhya Pradesh 5,867.23 

13. Maharashlra 34,902.24 

14. Manlpur 1,646.97 

15. Meghalaya 578.91 

16. Mlzoram 486.13 

17. Nagaland 261.74 

18, Orissa 2,448.53 

19. Punjab 9,82.2.00 

20, Rajasthan 18,041.63 
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S.No. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 
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(Rs. in /akhs) 

Sta;eslUnlon territories 

Sikklm 157.75 

Tamil Nadu 33,756.78 

Trlpurra 1,614.65 

Uttar Pradesh 37,026.56 

West Bengal 9,193.86 

Andaman Nicobar island 22.00 

Chandigarh 396.07 

Dadra & Nagar Havel! 0.64 

Deihl 1,549.84 

Daman Diu 

Pondicherry 288.24 

Total 2,28,001.76 

STATEMENT III 

Statewise Annual Employment of KVI Sector for 1990-91. 

(Persons in lakhs) 

S.No. StateslUnion territories 

1. 

2. 

3. 

4. 

Andhra Pradesh 

Arunachal Pradesh 

Assarfl 

Bihar 

3.09 

0,01 

1.02 

3.27 
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(Persons in /akhs) 

S.No. States/Union territories 

5. Goa 0.03 

6. Gujarat 0.86 

7. Haryana 0.73 

8. Himachal Pradesh 0.54 

9. Jammu & Kashmir 0.73 

10. Kamalaka 1.59 

11. Kerala 1.99 

12. Madhya Pradesh 0.88 

13. Maharashtra - 4.04 

14. Manipur 0.34 

15. Meghalaya 0.08 

16. Mizoram 0.04 

17. Nagaland 0.05 

18 Orissa 1.70 

19. Punjab 1.39 

20. Rajasthan 3.80 

21. Sikkim 0.03 

22. Tamil Nadu 9.43 

23. Tripura 0.42 

24. Uttar Pradesh 9.57 

25. West Bengal 2.67 
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S.No. StateslUnion territories 

26. Andaman Nicobar Island 

27. Chand:garh 

28. Oadra & Nagar Haveli 

29. Delhi 

30. Daman Diu 

31. Pondicherry 

Includes 0.05 under State Gov· 
ernment in respect 01 Gobar Gas. 

(English] 

Closed Industrial Units In Kernla 

3142 SHRITHAYllJOHNANJALOSE: 
Will the Minister 01 LABOUR be pleased to 
state: 

(a) the names and location of the indus-
trial units lying closed in Kerala; 

(b) Since when these are lying closed 
and the reasons theretor; 

(c) the efforts made to revive those 
industrial units and the results achieved so 
far; 

(d) the time by which these are Ekt!ly to 
be revived; and 

(Persons in lakhs) 

0.01 

0.01 

0.15 

0.05 

Total 48.57* 

bourers rendered unemployed due to the 
closure of these units? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a), (b) and (e). Based 
on the latest available information, five in-
dustrial units were closed as on 18.11.91 
duo to financial constraint and lack of de-
mand for products affecting 417 wor1<ers. 
The details are enclosed in the statement. 

(C) and (d). Rehabilitation packages to 
revive these industrial units are drawn up by 
the bJnks and financial instttutionsconcemed 
on a case to case basis in terms of guidelines 
issued by the Reserve Bank of Indian.ln 
respoct of units coming within tho purview of 
til:) Sick Industrial Companies (Special Pro-
\ sions) Act, 1985, tho Goard of Industrial 
,lnd FinanciJI Reconstruction (BIFR) is 
c'r'pm':crcd to take necessary action for 
Cc:tcrr;;;~:;~)n and on!orcement of remedial 

(e) the number 01 employees and la· measures in respoct of sick units. 



STATEMENT '" 
~ 

51. No. Hams and locatmn 01 tlls Unit . Date of cmsure No. of workers affected Reasons for closure 

~ 
2 3 4 5 ~ 

I. Mis. Janso Soft Drinks Aroor, 28.1.89 19 a 
Alleppey. ~ 

~ 

2. Mis. Cal~nl Modem Spinning and 1.4.89 2Q8 Financial slringency 
Weaving Mil~, Chelarnbram. 
Malappuram. 

3. Mis V.I.P. Sea Foods, Pallurulhy, 1.1 1.90 80 Lack 01 demand Co 

Cochin. c r 
0(. 
I\) 

4. HolelYamum, !O 
. Swaraj Road, Thrissur-l 15.4.91 27 Financ~1 slringency '" ID 

ID 
N 

5. 10. Induslrles Amballu" 18.11.91 ,23 
PudukhadThlrssur. 

Source: Labour Bureau, Shimla 

~ 
~ 

a 
I 
~ 
01 

~ 
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categorisation of Available 
Coal 

3143. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of COAL be pleased 
to state: -

(a) the basis on which coal avaitable in 
different Stateshas been categorised; 

(b) whether there are some lacunae in 
c~tegorisation of coal; 

(c) whether those lacunaes have been 
Identified; and 

(d) if so, the steps taken to remove 
those shortcomings? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Indian Coals have been cate· 
gorised Into two broad categories viz. Cok-
ing and Non-Coking. Coking Coals are fur-
ther are funher sub-categorlsed Into Prime, 
Medium and Sami-Coklng depending on their 
coking characteristics. Non-coklng coals are 
sub-categorised Into seven grades from 
grade 'A' to grade 'G' depending upon their 
'Useful Heat Value'. 

(b) to (d). Bureau of Industrial Costs and 
Prices (BICP) had recommended that grad-
ing of non-coking coals should be done on' 
the basis of Cross Calorific Value (CCV) 
Instead of Useful Heat Value (UHV). A tech-
nical group consisting of experts from Cen-
tral Fuel Research InstHute (CFRI), Bureau 
of Indian Standards (BIS), Central Electricity 
Authority CCFA), Central Mine Planning and 
Design 'nst~u\e (CMPOI), etc. hasbesn set 
up under the convenorshlp 01 the Coal 
Controllerto examine the present system of 
grading of coals. 

[ Translalion) 

KhadlBhawan 

3144. SHRI ANAND AHIRWAR: WI. 
Ihe PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment proposato 
open Khadi Gramodyog Bhawans In foreign 
countries; . 

(b) H so, the names of the countries 
where these Bhawans are likely to be opened 
and whether the terms and conditions of 
those countries will be acceptable to the 
Union Government; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
No, Sir. 

(b) and (c). Does not arise. 

[English] 

TB Hospital for Beedl Workers 

3145. SHRI ZAINAL ABEDIN: WiH 
Ihe Minister of LABOUR be pleased to 
state: 

(a) whether the construction work of 
T.I3. Hospital for beadi workers at Dhu· 
liyan, Murshidabad, (West Bengal) has not 
yet started; 

(b) il so, the reasons therelor, 

(c) the time by which it Is likely to be 
started; and 
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(d) the revised estimated cost to be (b) if so, the details together with 

incurred to complete the same? tho objectives thereof; and 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHA TOWAR): (a) to (d). Administra-
tive approval and expenditure sanction for 
the construction of 50-bedded hospital at 
Dhuliyan has been issued at a cost 01 Rs. 
5.03 crores. CPWD, who is entrusted with 
the work, have submitted their work plan. 
Actual work on site will start after the ap-
proval of the plan. Rsl 70 lakhs have been 
provided for this year against this project. 

(c) the terms of reference of the 
said Authority? 

THE MINISTER OF STATE OF THE 
MINISTilY PF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN tHE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES ( SHRI SUKH RAM): 

(a) to (c). Tho proposal Is under 
Prices of TELCO Vehicles consideration. 

3146. SHRI GURUDAS KAMAT: Will Computorprofesslonals 
the PRIME MINISTER be pleased to state: 

(a) whether TELCO has increased the 
prices of all its vehicles; and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPOMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The company has reported that w.e.f. 
25.6.1992, they have increased the basis 
price of two models viz. Tata Estate by Rs. 
9300/- and that of Tata Sierra by Rs.77001-

Eco-Development Authority for 
North-Western Himalayas 

3147. SHRIMATI OIL KUMARI 
BHANDARI: Will the Ministerol PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the Government propose 
to set up an Eco-Devetopment Authority lor 
North-Western Himalayas on Ihe pallern of 
North-Eastern Region; 

31118. SHRI PANDURANG PUN-
DLiK FUNDKAR: Will the PRIME MINIS-
TER be pleased to state: 

(a) the number of computer pro-
fessionals working in tho Computer Mainte-
nance Corporation (CMC) during the last 
three years; 

(b) tho number of professional out of 
thom who loft the company during each of 
the last three years; 

(c) tho reasons theroof; and 

(d) the sleps laken or proposed 
to be laken to check this brain drain? 

TilE MINISTER OF STATE IN THE MINIS-
TRY OF PARLlAMNTARY AFFAIRS AND 
M!NISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (DE-
PAnn.1ENT OF ELECTRONICS AND 
DEPtIlTMENT OF OCEAN DEVELOP-
1.1HJT) . (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The number 01 
computer prolessionals working in the CMC 
Ltd. during the last throe years are as fol· 
lows: 
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As on Date No. of Computer (a) the number of biogas plants 
Professionals and smokeless chulhas set up In various 

_____________ villagos, towns and cities in the district of 
31.3.90 1381 Jamnagar and Rajkot of Gujarat during each 

of the last three years along with locations 
31.3.91 1434 thereof; 

31.3.92 1471 

(b) The number of professionals who lell 
the company during each of the last three 
yeas are given below: 

Financial Year No. of Computer 
Professionals 
Who left tile 
Company 

April 89 • March 90 209 

April 90 • March 91 220 

April 91 • March 92 188 

(Cl The reasons to leave the Company 
are as follows: 

(1) Competitors in India, are in the 
Private Sector and are able to offer bettor 
benefits 

(2) Jobs abroad where the salarios are 
phenomenally higher compared to any 
salary available in India. 

(3) For higher studies. 

(d) Increase in the number of export 
projects may reduce the number of persons 
leaving the CMC LId. for jobs abroad. 

810-gas Plants Aid Smokeless 
Chulhas 

3149. SHRI CHANDRESHPATEl: 
Will the PRIME MINISTER be pleased to 
state: 

(b) the amount sanctioned, dis· 
bursed and spent thereon; 

(c) the number of biogas plants and 
smokeless chulhas set up in the above places 
so far; 

(d) the proposals to set up such 
plants and chulhas in the above places dur-
ing July 1,1992 to Docember31 , 1993; and 

(c) theamountofsubsidy,grants 
and aids given for setting up bio-gas plants 
and smokeless chulhas and the details ofthe 
procedures for granting them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND RO· 
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON·CONVENTIOAL ENERGY SOURCES 
( SHill SUKH RAM): (a) Under the 
Centrally sponsored scheme • National 
Project on Biogas Development" (NPBD), 
the number of family type biogas plants set 
up during 1989-90, 1990-91 and 1991-92 
was 805, 1775 and 1951 plants in Jamnagar 
and 800, 1455 and 2575 plants in Rajkot 
districts 01 Gujarat, respectively covering 
hundreds of villages. The number of im-
provcdchulhasinstalledis 2616,1314 and 
1020 in Jamnagar district and 8008, 6129 
and 3723 in Rajkot district during the same 
period under the National Programme on 
Improved Chulhas ( NPIC). 

(b) AtotalsumofaboutRs.19.91 
crores was sanctioned and disbursed In 
advance to tho stato nodal agency during the 
yoar 1989-90 to 1991-92 and out of which 
tho agency has spent a total of As. 1.04 
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crores in Jamnagar and about 1,18 crores in 
Rajkot as Central subsidy under the NPBD. 
Besides, the State Government have also 
provlded·State subsidy for family type bl-
egas plants. For Improved Chulhas, a total 
amount of Rs. 158.571akhs was sanctioned 
to the State nodal agencies during 1989·90 
to 1991-92 under NPlC. The State nodal 
agencies have spent Rs. 2.48lakhs and Rs. 
8.30 lakhs In Jamnagar and Raikot districts 
respectively during the last three years. 

(c) A total of about 61 00 and 8840 
family type biogas plants have been set up in 
the districts of Jarnnagar and Raikot, reo 
spectively.during the period 1981-82to 1991-
1992 under NPBD. Besides, two and three 
projects for setting up of institutional biogas 
plants havEt been completed so far in Jam· 
nagar and Raikot , respectively under a 
separate programme. A total number of 6 
lakh chulhas have been set up in the State so 
far including these two districts. 

(d) Physicaltargets for selling up 
of family type biogas and improved chulhas 
are aRceated for different States on an an-
nual basis. Out of a target of 29,500 family 
type biogas plants allocated to the State for 
1992-93. the State nodal agency has fixed 
a target of 2,000 plants for jamnagar and 
2,600 plants lor Rajkot districts. 

Atolaltargetof60.000improvedchulhas 
has been anocatedto the State of Gujarat for 
1992-93 and the nodal agencies are subdi-
viding the targets to different districts. 

(e) The Central Government is 
. providing subsidy and other incentivos for 
setting up of biogas plants and Improved 
cIlulhas. The rates of Central subsidy vary 
according to the capacity of devices cate-
gory of beneflciarles and areas. Besides, the 
State Government of Guiarat Is providing 
addItional subsidy for family typo. biogas 
plants. Commerdal and Co-operative Banks 
are also providing loan facilities for biagas 

plants. Funds are released in advance to the 
nodal agencies In instalments, based on the 
physical target and approved norms under 
both the programmes. I.e. the NPBD and 
NPIC. 

Ban on CBI Activities Imposed by 
Punjab 

3150. SHRI RAM BADABN: Will 
the F ~IME MINISTER be pleased to 
stato: 

(a) whether the Government of 
Punjab havo imposed a ban on the activities 
of C.B.1. in the border areas of the State; 

(b) H so, the details thereof; 

(c) whether the Government of 
Punjab have withdrawn its assent for setting 
up a border Unit of C.B.I.~n the State; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONEl, PUBLIC 
GRIEVANCES AND PENSIONS ( SHRI-
MATI MARGARET ALVA): (a) to (d) the 
Central Bureau of Investigation is not func-
tioning in the border areas of Punjab now 
becauso the consent given by the Govern-
ment of Punjab on 9th September 1985 
allowing CBI jurisdiction for investigation of 
certain notifiod offonces was subsequently 
withdrawn on 26.11.1985. According to Stat. 
Government multiplicity of investigating 
ag..:ncias holding concurrent jurisdiction is 
anomalous and likely to result In confusion 
instead of achieving the desired objectives. 

Grants for scientific Equlpments 

3151. SHRI RATILAL VARMA: 
will the PRIME MINISTER be pleased to 
state: 
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{a) whether the Union Govern- 2. Grain Moisture Analyser 
ment are providing grants to various scien- 3. Digkal Tide Gauge 
tlsts to design scientific equipmenls; 4. Atomic Absorption Spectrometer 

(b) if so. the details of the grants 
given during each of the last three years and 
the equipments patented by the department 
during the period; 

(c) whether any such equipments 
are since being manufactured in the cou nlry; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Department of 
Science and Technology (OST) is providing 
grants to scientific inslHutions for designing 
scientific equipments. 

. (b) ThegrantsgivenbyDSTovor 
the past t~ree years are as under: 

5. Field usable pH meter 
6. High pressure Liquid Chromatograph 
7. Soil SalinHy TeSler 
8. Ion selective Eleclrodes 
9. Low cost teaching Instruments 

(ph meIer, conductometer, Color 
imeler and Thermometer) 

10. IR Gas Analyser 

['Trans/ation) 

Purchasing of Goods In Kendrlyll 
Bandar 

3152. SHRI UPENDRA NATH 
VERMA: will the PRIME MINISTER be 
pleased to slale: 

(a) whether the Ministry had Issued an 
order on August 19, 1987 directing all 
Governmonl offices 10 Purchase goods from 
Kendriya Shandar only; 

(b) whether Kendriya Bhandar Pur-
chases 'sub·standard goods from mills at 
high price after branding them 'Speciar and 
selis them to Govemment offices at sliD 

Year Grants higher price; and 

1989 : 90 Rs.40.50 lakhs (c) If so, the remedial steps taken! pr0-
posed to be taken by the Government in this 

1990 - 91 Rs.49.21Iakhs regard? 

1991 - 92 RS.92.32Iakhs 

These equipment have not been pat-
ented. 

(c) and (d) Some of the equip-
ments developed by the institutions sup-
ported by DST have been taken up by indus-
tries for manufacturing. The major ones are· 
given below: 

1. uv' - vis Spectrophotometor 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONEL PUBLlCGRIEV-
ANCES AND PENSIONS ( SRIMATI 
MARGARET ALVA): (a) to (c) Astatement 
is enclosed. 

According to Government of India's 
order of 19th Augtlst, 1987 aN Central 
Governments Departments and their at-
tached and subordinate offices and other 
organizations financed and I orcontroftedby 
the Govornment 'and located in Delhi /New 
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No, sir. delhimaymakealllocalpurchaseofslalion- (a) 

eryandother items required by them either 
trom Kendriya Bhandarorfrom Supor Bazar. (b) Does not arise. 
These offices If located outside Defh j !Now 
Delhi may make all local purchaso of station-
ery and other items from the local Central I 
wholesale Consumer Cooperative Society 
or Kendriya Bhandar located therein, il any. 
Only if these Organisations are not able to 
supply a particular item, such purchases 
should be made from other sources as per 
rules after obtaining a 'No Objection Certni-
cate' from them According to its purchase 
policy, the Kendriya Bhandar purchases 
goods of standard quality from mills ortheir 
authorised distributors, on a compotitive 
basis through open tendersystem. The prices 
of goods sold by Kendriya Bahndar are 
normallylowerthan the prices in the market. 
It is the policy of Kendriya Bhandarto sell lSI 
I Agmark products as far as possible. Be-
sides, the quality of goods supplied is checked 
against approved samples before accepting 
them. 

011 Palm CuHlvation 

31~. SHRI SARATCHAN 
DRA PATTANAYAK: 
DR. D. VENKATESWARA 
RAO: 
SHRI R. SURENDER 
REDDY: 

WUI the PRIME MINISTER be pleased 
to state: 

(a) whether there is any scheme 
to use wastelands for oil palm cultivation; 
and 

(b) II so, the details thereol? 

THE MINISTER OF STATE IN THE 
MINISTER OF RURAL DEVELOPMENT ( 
DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKAT SWAMY) 

Inlonninislorlal committee of the 
Country's Exit Policy 

3154. SHRI RABI RAY: 
SHRI SHARAD DfGHE: 
SHRI CHITTA BASU: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether an Intermlnisterial 
Committee at the apex level has finalised a 
brief on the country's Exit policy; 

(b) if so, the details thereof; and 

(c) whether it is a fact that repre-
sentatives 01 Labour,lndustries, commerce, 
Finance, Energy and Industrial Development 
were also present in the discussions? 

THE MINISTER OF STATE OF lHE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b) 
No Interministerial Committee on Exit 
policy has beon constituted. However, the 
Planning Commission set up on 31.1 0.1991 
an inter-Ministerial Working Group on Indus· 
trial ncstructuring which, inter·alia, recom-
mended certain changes with a view to 
streamlining and expoditing the procedures 
for liquidation under the Companies Act and 
for winding up of the sick units. The sum· 
mary of the recommendations has been . 
placed in the Parliament Library. 

(c) Senior officers from the Min-
istries/Departments of Industry, Industrial 
Development, Pub!:c Enterprises, C0l1l>any 
Affairs, urban Dvolopment, Economic /d-
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fairs and Labour attended the meetings 0' (d) . theactualexpendHure made 
.the wotklng Group from time to time. and the rate of groth achieved during 1991-

92 overall, Agricultural and Industrial? 
Annual outlay For 1992·93 For Trlpura 

3155. SHRIMATI BIBHU KUMARI 
DEVI: will the Minister of Planning and 
Programma IlTl>lementation be pleased to 
state: 

(a) the outlay for the Annual pian 
1992·93 for Tripura, as proposed by the 
stale Government and as approved by the 
Planning Commission; 

(b) the agrlcuttural nd Industrial 
rate 01 growth Contemplated and the targets 
fixed In. dHlerant social services such as 
education, heatth and· Infrastructure; 

(c) the plan outlay fo Tripura. for 
1991-92; and 

Education 

Enrollment (Addl.) 
in elementary level 

Heatth 

(iPHC 

(ii)CHC 

(iii) Sub· Centers 

c) Coverage under ICDC 
(d) Coverage under nutrition 
programme 

(e) Adutt to be literate 

(I) Road (Surfaced and 
unsur1aced) 

(g) Generation of power 

(h) Villages to be 
electrified 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MtN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM) : (a) plan-
ning Commission approved an outlay pf As. 
282,00 crores for 1992-93 against th8 pro-
posed amount of Rs. 361.00 crores. 

(b) According to the information sup-
plied by the Govt. of Tripura, growth rates of 
3.5% in agriculture and 1.4% in industry 
respectively were contempiated. The fol-
lowing targets for 1992·93 have been fixed in 
different social services: 

14,500 

10 Nos. 

3 Nos. 

- 30 Nos. 

75,000 
4.76lakhs 

92,500 

180 Kms. 

48.5 MH 

200 Nos. 



155 Written Answers JULY 29, 1992 Written Answers 156 

Education 

(i) House sites to rural 
landless 

(j) Drinking water to 
Villages 

(c) An outlay of Rs. 230.00 
. crores was approved for 1991-92. 

(d) According to the Gov!. of 
Tripura the actual expenditure during 1991-
92 was Rs. 228.00 crores. The information 
on rate of growth achieved during 1 991-92 is 
not available at this stage. 

Non_leJalntatioA of PF Act 

3156. SHRIMATI GIRIJA 
DEVI: 
SHRI SHARAD 
YADAV: 
SHRI ARJUN 
CHARAN SETH!: 
DR. AS 1M BALA: 
SHRI PARAS RAM 
BHARDWAJ: 
SHRI BAPU HARI 
CHAURE: 
SHRI MANIKRAO 
HODLYAGAVIT: 
SHRI VASUDEB 
ACHARIA: 

Will the Minister 01 LABOUR be 
pleased to state: 

(a) whether the Beedi and Cigar 
Industry has not so far enforced the 
Provident Fund Act despite Supreme 
Court's judgement given seven years ago; 

(b) if so, the remedial steps the 
Government have taken or proposed 10 be 
taken in the matter; 

3850 Nos. 

300Nos. 

(c) whether the Government 
propose to recover the unpaid amount of 
provident fund and plough it into a welfare 
lund for B.eedi workers since 1977; and 

(d) il so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b) The 
provisions of the Employees Provident Fund 
and Miscellaneous Provision Act, 1952 were 
extended to the Beedi Industry with effect 
from 1.6.1977. The majority of the Beedi 
manufacturers did not, however, implement 
the Act and challenged its appealabilHy in 
tho Supreme Court. The Supreme Court, in 
its judgement delivered in September, 85 
upheld the applicability of the EPF Act to the 
Beedi industry. Consequent to the judge-
ment of the Supreme Court the provisions of 
the EPF & MP Act. 1952 have been ex-
tended to the Beedi establishments cover· 
able under the Act.\ Tile Ciger industry is 
alrer:ldy covered under the Act with effect 
from 30.6.1966. 

(c) and (d) The PF dues are recovered 
and deposited in individual accounts 01 
subscribers under the provisions of the P.F. 
Schema, 1952. Therefore, the question 01 
crediting the same into a welfare fund does 
not arise. 

[ Translation 1 

3157. UNEMPLOYEDPERSONSIN 
RAJASTHAN: 

SHRI GIRDHARI LAL 
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BARGAVA: 
SHRI RAM NARAIN 

BERWA: 

WID the Minister of LABOUR be 
pleased to state: 

(a) the total number of unem-
ployed persons, category-wise as on 
March 31st. 1992 in Rajasthan; and 

Category 

1. All 

(a) Male 

(b) Female 

2. Educated 
(Matric & above) 

3. Sch. Caste 

4. Sch. Tribe 

5. Physically Handicapped 

(b) ElTl>loyment is a thrust area in the 
Eighth Plan and the development pro-
grammes in different sectors envisaged in 
the Eighth Plan are likely to generate sub-
stantial elTl>loyment opportunities which 
are expected to benefit the unemployed in 
Rajasthan also. The goal is to generate a 
·near·fullemployment situation in the coun-
try over a period of a decade. 

3158 PURCHASE OF MACHIN-
ERYBYCIL: 

SHRI SURAJ MANDAL: 

Willthe Ministerof COAL be pleased to 
state: . 

(b) . tho efforts being made to 
provide employment to them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR ISHRI PAWAN 
SINGH GHATOWAR): (a) Category-wise 
number of job-seekers on the live registers 
of employment exchanges, all of whom are 
not necessarily unemployed, in Rajasthan 
as on 31st December, 1990 were as given 
below:-

Number (In thousands) 

904.3 

825.2 

79.1 

516.6 

130.7 

61.6 

13.5 

(a) whether the projectsformulatedby 
C.M.P.D.1. lor new coal mines are imple-
mented by Coal companies as per the 
originallormulation; 

(b) whether the machinery purchased 
Iprocured for new projects are used in other 
old mines by Coal companies; and 

(c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) Projects are implemented y 
the cc:}1 comp;:mies as per the original for-
mulation by CMPDI. However, during the 
implementation stage, if adverse geo-min-



159 Written Answers JULY 29. 1992 Written Answel1 160 
Ing conditlottare evncountered or there are (b) it so, the main recommenda-
some other circumstances which need some lions thereof? 
changes In scope, the revision 01 project 
parameters Is allowed only aller vetting by 
the CMPDI. 

(b) and (c) The purchase of equipment 
is made on the basis of requirement of proj-
ects as given in the project Reports. How-
ever in case equipment so purchased ~an­
not be galnfuUy deployed In projects due to 
reasons Uke non-availability of land or ad-
verse geo-mlning condnion, these may .be 
diverted to some other mines for better utili-
zation and are brought back to the original 
projects as soon as condition improve. 

LlbourTrlbunals 

3159. DR. FAIYAZUL AZAM: will the 
Minister of LABOUR be pleased to state: 

(a) whether a number 01 labour tribu-
nals are headless; and 

(b) it so, the steps taken by the Gov-
ernment in this rigard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) yes, Sir. 

(b) Necessary action to liII-up the va-
cant posts Is being taken. 

Report of CommlHH on Petrochemical 
Projects In U.P. 

3160. DR.LAL BAHADUR RAWA:WiII 
the PRIME MINISTER be pleas~ to state: 

(a) whether the Committee con-
stituted lor finalising the petrochemical proj-
ects of Uttar Pradesh for their Inclusion in 
the Eighth Five Year Plan has since submit-
ted Its report; and 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL.-
IZERS 

(DR. CHINTA MOHAN): (a) An Expert 
Committee was set up under the Chairman-
ship of Shri Abid Hussain, the then Member 
of Planning Commission for prioritlsatlon of 
petrochemical complexes to be taken up 
during 8th Five Year Plan In the dHlerent 
Stateds including Uttar Pradesh. 

(b) The Abid Hussain Committee 
recommended inter - alia clearance of the 
Gas Cracker Project at Auraiya (UP) to 1?e 
implemented by the Gas Authority of India 
Limited (GAiL), a public sector undertaking 
of the Ministry of Petroleum & Natural Gas. 
GAIL was issued a letter of intent dated 
13.9.8910r a300,OOOTPA Ethylene capac-
ity Gas Cracker at AURAIYA and another 
letlor of intent dated 9.4.91 for the down-
stream products based 01 ethylene. 

Child Labour 

3161. SHRI K. RAMAMURTHEE 
TINDIVANAM:Will the Minister 01 LABOUR 
be pleased to state: (a) whether the Interna-
tional Labour Organisation has offered to 
funda project for weaning away the children 
employed as labourers;and 

(b) il so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) The details are as given in reply to 
lok Sabha Starred Question No.207 an· 
swered on 22.7.92. 
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IncreaSe In the Capacity of Aonla 
fertilizer Plant 

3162. SHRI SANTOSH KUMAR 
GANGWAR: Will the PRIME MINISTER be 
pleased to state: (a) whether the proposal 
for Increasing the capacity of Aonla Fer-
tileser Plant has been for a long time under 
consideration; 

(b) If so, the details thereof; and 

(c) the time by which a decision is 
likely to be taken in that regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIS-
ERS (DR. CHINTA MOHAN: (a) :. I (c) 
Indian Farmers Fertilisers cooperative lim-
Ited ( tFFCO) has proposed doubling the 
capacity of their Aonla plant to produce an 
additional 1350 tonnes per day of ammonia 
and 2200 tonnes per day of urea, at an 
estimated cost of Rs. 984.40 crores. IFFCO 
has been asked to prepare a detailed 
project report. Since a final decision on the 
project would require processing at various 
stages and consultation with other agencies 
of the Govemment, it is not possible to 
Indicate at this stage the time by which 
decision is likely to be taken. 

Transfer Policy 

3163. SHRI SOMJIBHAI DAMOR: 
SHRI MADAN lAl KHURANA: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the transfer policy of the Union 
Govemment in respect of its employees 
from one state to another or from one zone 
to another; and 

(b) whether there are different rules for 
husband and wife both serving under the 

_ GOVernment 01 India? 

THE MINISTER OF STATE IN THE MINIS-
TRY OF PERSONNEL PUBLIC GRIEV-
ANCES AND PENSIONS ( SHRIMATI 
MARGARET ALVA): (a) & (b) the Govern-
merit has not laid down an y uniform policy In 
the matleroftransfers.lt Is forthe respective 
cadre controlHng authorities to lay down the 
policy in respect of their employees taking 
into account all the relevant factors including 
administrative requirements, constraint and 
feasibility. However, some guidelines have 
been issued in the matter of postings to 
cover special situalions such as husband 
and wife working in the Government or 
Public sector should be posted in the same 
station, as far as possible, subject to admin-
istrative feasibility. 

[ Translation 1 

Performance of Motllal Nehru Farmers 
Training Institute. 

3164. SHRIMATI SAROJ DUBEY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherlhe working of MC1tilal 
Nehru Farmer Training Institute functioning 
in the premises of IFFCO Phulpur, ADahabad, 
has ever boen reviewed; and 

(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFCHEMICALS AND FERTil-
ISERS (DR. CHINTA MOHAN): (a) and (b) 
Motilal Nehru Farmers Training Institute at 
Phulpur is a unit of Cooperative Rural Devel-
opment Trust (CORDET) promoted by 
IFFCO. The Board of Trustees of CORDET 
periodically reviews its working including Its 
units. The last review meeting of the Board 
hold on 16th July 1992 reviewed the work 
during 1991-92 and approved the Action 
Plan and BudQet proposals for 1 992-93. 
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. CBllnqulry Against the Employees 

3165. SHRI ARVIND TRIVEDI: 
SHRI VISHWANATH 
SHASTRI: 

Will the 'PRIME MINISTER be 
pleased to states: 

(a) whether the CB I enquiry is 
being conducted in the year 1992 against 
some Government employees including 
the gazetted employees; 

(b) if so, the details thereof; 

(c) whether the Government 
have taken any action against those found 
quality; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI-
MATI MARGARET ALVA):(a)&(b): During 
the year 1992 (upto 30.6.1992), the CBI 
carried our investigations into a total 
mummer of 695 cases registered against 
1165 Government employees, which in-
clude 529 gazetted Government employees 
also. 

(c) to (e) After finalisation of investiga-
tion, 64 cases involving 15 Gazetted offi-
cers and 255 non-Gazetted officers were 
sent up for trial, 100 cases involving 97 
Gazetted Officers and 150 non-Gazetted 
officers, were referred to the Departments 
concerned, recommending initiation of regu-
lardepartmental action, 9 cases involving 30 
Gazetted officers, and 29 non-Gazetted 
officers were referred to the Departments 
concerned for taking suitable action and 8 
cases involving 11 Gaz,etted Officers and 15 
non-Gazetted Officers were closed or other- . 

wise disposed of for want of sufficient evi-
dence. 

Sri Lankan Refugees 

3166. SHRI CHITTA BASU: WIll the 
PRIME MINISTER be pleased to state: 

(a) whether the United Nations 
High Commission for Refugees (UNHCR) 
has recently made any representation to the 
Prime Minister regarding repatriation of Sri 
Lankan refugees; 

(b) if so, the details thereof; and 

(c) the response of the Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a), (b)& (c) Yes, Sir. 
UNHCn had written to PM regarding the 
association of UNHCR with the voluntary 
repatriation of Sri Lankan refugees from 
India. While these proposals are belngfinaJ-
ised, the Govt. of India has reiterated to 
UNHCR that the repatriation of Sri Lankan 
refugees is purely voluntary and based on 
assurances by the Sri Lankan GoYI. fortheir 
safety, security and rehabilitation. The GOY-
ernment has further indicated to UNHCR It 
s willingness to have sample checks In 
regard to the refugees in Tamil Nadu who 
have been identified for repatriation. 

Increase in Unemployment 

3167. PROF. MALIN I 
BHATIACHARYA: Will the Minister of 
LABOUR be pleased to state: 

(a) whether a workshop organ-
ised jointly by ILO and UNDP In Deihl 
projected massive increase In unemploy-
ment; 

(b) if so, the projecled figures 
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of the Increased unemployment; and 

(c) the concrete steps proposed 
to be taken to counteract the Increased 
unemployment? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b) Anational 
tripartite workshop on the soial dimensions 
of structural adjustments was held in New 
Delhi or December 10-11,1991. The repre-
sentatives of Government Department, trade 
unions and the employers' organisations as 
well as academicians participated in the 
workshop. A number of papers on the sub-
ject were presented and discussed. How-
ever no consensus was reached in the 
workshop. 

(c) Employment generation a 
thrust areaofthe Eighth Five Year Plan. The 
employment strategy envisaged in the 
Eighth Plan Is to ahieve near lull employ-
ment situation at the end of the next ten 
years. This objective is sought to be achieved 
through a number of measures such as 
achieving a high rate of economic growth, 
combined with faster growth of sectors, sub-
sectors and areas which have relatively 
high employment potential for enhancing 
the pace of employment generation. Geo-
graphically and crop-Wise diversified agri-
cultural development, waste land develop-
ment and forestry, development of rural non-
farm sector and rural infrastructure, faster 
growth of small and decentralised manufac-
turing and expansion of housing are basic 
elements ofthe employment oriented growth 
strategy envisaged in the plan. 

Use of Foreign Brand Names 

3168. SHRI TARA CHAND KHAN-
DE LWAL: Will the PRIME MINISTER be 
pleased to state: 

ta) whether the Punjab, Haryana, 

Delhi Chamber of Commerce and Industry 
has urged the Government to reconsider Its 
decision regarding use offoreign brands in 
the domestic market; 

(b) if so, whether the use foreign 
brands is the domestic market is likely to 
have an adverse impact on Indian Indus-
tries; 

(c) if so, the reaction of the Gov-. 
ernment thereto; and 

(d) the remedial steps Govern-
ment propose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI 
KRISHNA SAHI): (a) This Ministry is not 
aware of any such representation of the 
PHD Chamber of Commerce and Industry. 
Further, the PHD Chamber, has confirmed 
in writing that it has not made any writ1en 
suggestion to the Govemment on the use of 
foreign brand names. 

(b) (d) Government has decided not 
to place any restrictiOl\ on the use of brand 
names/trade marks whether foreign or In-
dian owned, in India provided these do not 
violate any statute, rules or regulations in 
this country. This is expected to augment 
the industrial gro\'>'Ih in the country. 

{ Translation J 

Sick Industries In Uttar Pradesh 

3169. SHRIGAYA PRASADKORI: 
Will the PRIME MINISTER be pleased 
to state: 

(a) the number of sick industries In 
Uttar Pradesh at present; 

(b) whether the Government propose 
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to take over those sick industries of Uttar' undertaken; and 
Pradesh; and 

(c) if not, whether the Govem-
ment propose to handover the sick indus-
tries of public Sectorto the Private Sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) The Reserve 
Bank of India maintains data regarding sick 
industrial units assisted by banks. According 
tothe latest RBI data, 30,694 industrial units 
in small scale sector and 81 units in non-
small scale sector were sick in. the state of 
Uttar Pradesh as at the end of September. 
1990. 

(b) . No, Sir. 

(c) At present, there is no proposal to 
handoveranyCentral Public Sector Under-
taking in Uttar Pradesh to the private Sector. 

Funds for Promotion of Non-Conven-
tional Energy Sources 

3170 SHRI M.V.V.S. MURTHY: 
SHRI HARI KISHORE SINGH: 

Will the PRIME MINISTER ,be 
pleased to state: 

(a) the amount allocated to en-
courage development of nonconvetional 

. energy sources during 1992-93 and the 
Eighth Five Year Plan, State-wise; 

(b) 
allocation; 

the criteria fixed for such 

(c) whether the Government 
have suffered any loss on the major projects 

(d) if so, the details thel'Qof? 

THE MINISTER OF STATE OF TI-iE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENT'IONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b) 
For the Development of Non-Conventional ' 
Energy Sources during 1992-93 Rs. 128.00 
crores have been allocated in the Central 
Sector. ProQramme-wise details are given at 
Statement -I. The proposals for the Eighth 
Five Year ~laO' are in the process offinalisa-
tion. 

For implementation of various New & 
Renewable Energy sources extension Pro-
gramme. namely , Biogas. Improved 
Chulhas. Solar Thermal'ilnd Solar Cookers 
Programmes physical targets are allocated 
to different statos and implemementing 
agencies in respective years a.ndcorrespond-
ing to physical targets fund are released. 
Physical targets are fixed taking into consid-
eration past performance area of operation, 
interest of State Government I Agency, suita-
bility of system for different areas. State-
wise physical Targets for extension pro-
grammes for the year 1992-93 are given at 
Statement. 

(c) and (d) A Refuse Incineration-Cum-
Power Generation Project. set up at T1mar-
pur, Delhi onturnkey basis by a Danish firm . 
at a cost of about Rs. 25.00 croras did.not 
prove successful as the turnkey contractor 
failed to rectify the defects and successfully 
demonstrate its performance in accordance 
with the contract. Action has been Initiated to 
recover lull compensation Irom the contrac-
tor. 



STATEMENT -I .. 
01 
10 

Prog,an'W~9 Allocallon 10' 1992·9310' New and Renewab~ Sources o( Ene~y 

IRs. In crores) ~ 
~ 

51. No. Programroo Qul/ay 1992·93ITentalive) ~ 
2 3 ~ 

~ 

1. NPBD (Incl. R&D, CBPIIBP 60.00 

2. Improved C~ul~a 16.00 IJ) 
:D » 

3. Solar T~ermal (Incl. SEC) 12.00 ~ 
Z » 

4. SolarP.V. g.OO ;oJ .. 
10 

5. Wind Energy 10,00 .. 
b. ... 

6. Urjagram 0,25 ~ 
~ .... 

7. Biomass 3,00 

8. HAEP, 0.10 

g. UrbJAgr,Wasles 1.00 ~ 
~ 
~ (Inclusive 01 R~ Siraw Agro Thermal Power Planl (Punjab) ~ 

~ 10. All. Fuels 1.00 I 
11. M.H.D. ' O.SO 

~ .. 
~ 



... 
51,No, Programfli Outlay 1992·93 ~enlative) ~ ... 

2 3 ~ 
~ 

Geo,Ene~~ 
~ 

12, 0,08 :, 
)i, 
:J 

13, Chem.Ene~~ 0,22 
(/) 

~ 
~ 

14, Ocean Energy 

15, Hydrogen Energy 0,25 

16, Micron1ydel 8,00 
to c: 

17, IREDA 4,00 r 
-< 
til 
10 

18, Reg, 011. ele, 0.70 .. 
10 
10 

19, Inln, & Publ, 0,50 til 

20, Seminar~Conl. 0,05 

21, InU, Coop, 0,07 

22, Dala BanlUTlFAC 0,03 ~ 
~ 

~ 
23, Special Area Projects 1.25 :, 

)i, 
:J 

24, Ene~y Conserv, 
(/) 

~ 
~ 

I Tolal Rs, 128,00 ... 
~ 
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STATEMENT41 ~ 

Sialerreni showing relails of Sialewise Phystal Ta~els !1992·93) ~ 
~ 

SI.No. StalelUnion Te"ftorry Agency Biogas (MIs.) Irrprovel Mis, Soplar IherfMl SolarCroker!Mes,) i 
::J 

!colleclor area m 2) ~ 
::J 
III 

2 3 4 5 6 ~ 
~ 

1. And~ra Prades~ 11~~~ 1,15,000 1800 10~0 

2. Arunac~al Pradesn 12 3,00 385 50 IJ1 
Jl > 

3. Assam 1~00 40,000 365 50 < > z > 
4. Binar 350~ 80,000 1850 2~~ ,'-l 

"'" I!) 

5. Goa 150 8,000 365 2~0 
... 
~ ... , 

6, Gujaral 29500 60,000 7135 4000 ~ 
S .... 

7, Ha~ana 190~ 50,000 1415 3~OO 

8, Himacahal Pradesh 34~~ 35,0~0 1445 3000 

9, Jammu & Kashmir 100 35,000 1195 700 
~ ::r 
~ 

10, Kamala~a 3500 90,0~0 33245 550 ~. 
III 

11. Kerala 2000 ' 70,O~0 1875 5~0 ~ 
~ 

"'" 
~ 



• 
I No, SlaleAJnlon T erritorry Agency 810gss (MIs,) Irrprovel MIs, Soplar lh8rmal Solar Crok'~Mes,) ~ 

(collector area m 2) 

I 2 3 4 5 6 

12, Madhfa Pradesh 4000 1,40,000 6950 8000 ~ 
I 

13, Maharashtra 18000 1,20,000 78135 3500 
~ 

14, Manlpur 150 5,000 345 50 

15, Meghalaya 75 I,SOO 645 100 \ 
(.. 

16, Mlzoram 120 3,000 275 50 
c r 
0( 
N 

17, Naga~nd 122 I,SOO ' 100 50 'fJ .. 
10 

18, OrIssa 11000 75,000 645 
10 

400 N 

19, Pujnab 1900 17,00 3200 300 

20, Rajaslhan 3000 125,000 3200 3500 

21. .m 100 4000 275 50 i 22., Tam~Nau 7500 1,00,000 2905 1000 

23. Tnpura 50 1,000 180 50 l 
! 

24, lAIar Pradesh 18000 3,00,000 7135 4000 .. 
~ 



'" 51. N3, StaI4~)nbn TBrrllorry NJerq 810gas (Ms,) Irrprovel MIs, SoplarlhBrmal SoIarCroker(Mfs.) ~ " 

(collBclor area m 2) 

1 2 3 4 5 6 I 25, Wes!Bengal 7000 50,000 840 700 

l 
26. Andman & Nicobar 4,000 275 50 ! 
27, C~andgarh 3 f,~OO 915 50 

28, Oadra & Nagar Haveli 5 1,000 100 50 (/) 

29. Oarran & Diu 2 , 300 ~ 
~ 

30. Delhi 10 20,000 2560 2000 ~ 
~ .. 

31. La~shadeep 200 180 50 t, 
0' 
I • ... 

32. Pondic~er~ 20 1,500 645 50 ~ 

33. KVIC 85,000 
~ 

23500 .... 

34. NOIB 300 20,000 

35, Foresl Depll. (MP) 100 

36. AIMC 20,000 I 
37, OIhers -' 1120 

. ~ 
TOl~: 1,35,000 17,50,000 6000 48000 '" ~ 
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Wind Power Mills In Coastal Villages 

3171. DR. RAMESH TOMAR: 
SHRI MAHESH KANODIA: 
SHRI RAMESHWAR 
PATIDAR: 

Will the PRIME MINISTER be 
pleased to state: 

(a) the number of projects under 
confederation of the Government for instal· 
lation of wind mills in rural areas, specially in 
villages situated in coastal regions, State· 
wise; 

(b) whether the Government 
have hula1ed any action plan for promo· 
tion of wind' power and solar energy in the 
country; 

(c) . H so, the details thereof; and 

(d) the number of wind mills 
proposed to be set up in villages and 
particula~y in coastal villages, State·wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON·CONVENTIONAL ENERGY 
SOURCES i SHRI SUKH RAM): (a) The 
ministry has been implementing a Wind 
Energy Demonstration Programme in differ· 

ent parts of the country Including rural areas 
in the coastal regions. Under the Programma, 
over 2900 wind pumps have so far been 
installed in 23 StateslUTs. The state·wlse 
break· up of wind pumps installed Is given at 
Statement·1, In addnion ,wind Power Proj· 
ects have also been taken up In the coastal 
and infertor regions in several States, The 
State·wise break·up of these projects may 
be soon at Statement·11. Over 100 smaU 
Wind Battery Chargers have also been In· 
stalled indifferent parts of the country under 
the Demonstration Programme. 

(b) and (c) The Annual Action plans are 
formulated based on the budgetary resoun::es 
available under the area of Wind Energy as 
well as Solar Energy. During 1992·93 a 
targenor setting up of 10 MW Wind power 
capacity and 500 wind pumps has been 
proposed in the area of wind Energy. It has 
also been proposed to intensHy R &0 efforts 
for development of medium and high tem-
perature Solar Thermal Technologies and 
propagate utilisation of Photovohaic sys-
tems for lighting and specialised applica-
tions such as telecommunication, railways 
signalling etc. 

(d) . Specific targets lor setting up 
of wind mills in villages and particula~y in· 
coastal villages are not proposed under the 
programmes 01 Wind Energy and Solar 
Energy. 



STATEMENT·I .I 
III 
.I 

Status 01 Installation 01 Wind Pumping Systems !As on 30,6,92) 

5/, No, States/UTs Shallow well wind pumps Deep well wind purrps ~ 
~ 
~ 
::I 

2 3 4 )I. 
::I 
I/) 

1. Andhra Pradesh 327 1~ ~ 
~ 

2, A&N Islands 24 

3, Bihar 252 (J) 
] 
> 

4, Chandi~arh 4 < > z > 
5, Delhi 81 ~ 

;.. 
ID 

6, Goa ... 
~ 

'"' 
7, Gujaral 1~3 ~ 

~ 
'" 8, Ha~ana 31 

g, Himachal Pradesh 12 

10, Jamu & Kashmir 3 ~ 
~ 

~ 
::I 

11, Kamalaka 51 17 )I. 
::I 
I/) 

12, Kerala 19 15 ~ 
~ 
01 
(I) 
til 





STATEMENT~I 
.. 
Ql 
U1 

Status of Installation of Wind Power Projects IMW) lAs on 30.6.92) 
~. 

. 51. No. State Total Derronstration Private IndiOOuaJ i eapaczy WindFarm Sector OO-connected 
~ Projects. Projects. WEGS. ~ 

I 
COMPLTD. UlIMP COMPLTD. UlIMP COMPLTD. UlIMP COMPLTD. VAMP ~ 

2 3 4 5 6 7 8 9 10 
(j) 
II 

15.55 
» 

1. Tamil Nadu 22.47 8.82 3.35 6.53 5.25 0.39 0.22 < » z 
~, Gularal 16.24 2.75 16.00 2.35 0.24 0.20 » 

;'I .. 
3. Maharasnlra 1.19 1.50 1.10 1.50 0.09 10 

001 
J), 
..... 

4, Orissa 1.19 1.10 0.09 ~ 
~ 

5, Madhya Pradesh 0.64 0.50 0,14 '" 

6, Andhra Pradesh 0,55 2,50 0,55 2.50 

'7, Kamalaka 0,55 2,00 0.55 2,00 ~ 
~ 

i 
8, Goa 0,11 :l 

0,11 ~ 
::J 
~ 

g, Kerala 0,10 2,00 2,00 0.10 . ~ 
~ 

43.04 19,57 35,35 13.90 0,53 ' 5,25 1.16 0.42 
.. 
(I 
01 
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Improvement In Design of 
Blo-Gas Plants 

3172 SIRI RAlNATH SONKER-
SHASTRI: 

SHRI SHASHI PRAKASH: 
SHRI K.P. SINGH DEO: 
SHRI N. DENNIS: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the steps taken by the Gov-
ernment to popularise bio-gas plants in vil-
lages; 

(b) the details of training course 
arranged for villagers in this regard; 

(c) the facilities / incentives pro-
vided by the Union Government for setting 
up bio-gas plants; . 

(d) the improvements in design 
and technology effected during the last 
three years; and 

(e) the approximate fuet wood 
saved annually by the use of bio-gas plants? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MtN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM:) 

(a) For popularisation of biogs 
plants in villages, the Government have 
taken many states, inter alia, organisation 
of awareness raising Users coursed, par-
ticularly for women; organisation of demon-
strations on utility of manure in farmers' 
fields; bringing out technical literature in 
regional languages through Regional bi-

ogas Development and Training centres and 
publicity through All India Radio, Door-
darshan and local folk art forms. 

(b) A target of 560 Construction-
cum· Maintenance Training Courses and 
Refresher Training Courses for village 
masons and technicians, and 9,000 Users' 
Training Courses has been allocated to 
State Governments and programme imple-
menting agoncies for organising in.villages 
during 1992.-93 under the National project 
for [liogas Development. Users courses are. 
also being organised in tho villages having 
community biogas pl3nts under a separate 
programme. 

(c) The centrally sponsored 
scheme, 'National Project for Biogas Devel-
opment' which caters to family type bi. 
plants provides for several facilities ana 
incentives, suell as central subsidy to bene-
ficiaries, training programmes, involvement 
of self-employed workers and voluntary 
agencies, promotion of sanitary toilet linked 
biogas plants and use of biogas for running 
dual-fuel engines, repair charges, service 
charges and award of prizes to State 
Government and khadi and village Indus-
tries Commission, establishment of Re-
gional Biogas Development and Training 
Centres and publicity and extension. Under 
a separate programme, community, institu-
tional and night-soil based biogas plants are 
also being given central subsidy. 

(d) During the last three years, 
improvements brought about in the design 
and the methodology of using digested, 
slurrv include development of a biogas plan~; 
madu of rubberised nylon fibres, which i ,S 

being promoted in North-Estern Regiol; 
States, Sikkim and other hilly areas; new 
pilot designs forbiogas production from leafy 
biomass, vegetable waste and banana stem 
and use of digested slurry for coating of 
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seeds of various crops, growing of mush-
room and fishes and in vermi-composting. 

(e) It is estimated that about 16 
lakh biogas plants set up in the country so far 
are producing fuel-gas equivalent to saving 
of about 50 lakh lonnes of firewood per year. 

Central Assistance to Orissa 

3173_ SHRI GOPI NATH GAJAPA-
THI: Will Ihe Minsler of PLANNING AND 
PROGRAMME IMPLEMENT A TlON be 
pleased 10 state: 

(a) whether any Central assis-
tance is being given to different states for 
economic development; and 

(b) if so, the amount allocated to 
Orrissa for economic development during 
1989-90, 1990-91, 1991-92 and 1992-931 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN TH MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): 

(a) Yes, Sir. 

(b) Allocations of Central assis-
tance made to the state of orissa for 
economic development during 1989-90 to 
1992-93 are indicated in the statement at-
tached. 



STATEMENT .. 
10 .. 

Allocation of Central Assistance to Or~sa during t 989-90 to 1992·93 

Assistance 1989·00 1990·91 1991·92 
~ 

1992·93 =i 
Ii ;:, 

2 3 4 5 )) 
;:, 
II) 

1, Normal Cenlral 271.20 283,40 342,55 339,90 ~ 
~ 

Gross Assistance 

2, Cenlral Assislance 49.56 88,00 90,00 368,00 
lor Externally A~ed Pro~cts 

3. Special Central Assistance lor 27,56' 29,50' 32,07' 11.71@ Co c 
Tribal Sub· Plan r 

-< 
N 

4. Spec~1 Cenlral Assistance lor 6,09' 8.Q4' 10,22' 3,98@ 
';D .. 

Spec~1 C0n'90nenl P~n for 10 
10 

Scheduled Casles N 

Tolal: 354.41 408,94 474,84 723.59 

tRelaseS 

@ Frsllnslalrrlnl , ~ r . ::l 

~ 
! 
'" ~ 
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[ Translation 1 
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Gorakhpur Fertilizer Plant 

3174. SHRI RAM PAL SINGH: Will 
the, PRIME MINISTER be pleased to refer 
tothe reply given to Un starred Question No. 
1335 dated March 4, 1992 and state: 

(a) whether the Government 
have since taken a decision to reopen the 

. Gorakhpur Fertilizer Plant; 

(b) if so, the time by which work 
is likely to be started; 

(c) if not, the reasons therefor; 
and 

(d) the stage at whicilthe matter 
stands at present? 

THE MUSTER OF STATE IN THE 
MIISTRY OF CHEMICALS AD FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) to (d) The 
detailed health survey report of the Gora-
khpur plant has since been received by the 
Government alongwith the recommenda-
tions of the Board of Directors of Fertilizer 
corporation of India regarding re-start re-
vamp of the existing plant. However, the 
Board of FCI have preferred setting up of a 
new naphtha based plant with a capac~y of 
900 TPD Ammonia and 1500 TOP Urea at 
the existin~ site. Government will take all 
possible steps for expediting the decision. 

(English) 

Telex Message for IsSUe of 
Passports. 

messages from passport offices to Issue 
passports on out of tum priority; 

(b) 
thereof; 

If so, the salient features 

(c) the number of such telex 
messages received from eochl passport 
office since the inception of this system and 
the number of passports issue; 

(d) whether recommendations of 
Members of Parliament have been accepted 
to give such telex messages; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATtA): (a) to (e) The discretion to 
issue passports on out of turn and prlority 
basis currontly vests in the heeds of Pass-
port Offices who are requiredto satisfy them-
selves on the basis of documentaion thalthe 
applicants claim for urgency is genuine. Such 
claims of urgency are, In many cases, suP-
ported by recommendations from Members 
of Parliament. No telex messages are re~ 
quired to be sent by Passport Offices to 
issue passports on oul of turn or priority 
basis. 

Colour Picture Tube Plants 

3176. PROF. RITA VERMA: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether some colour picture 
tube plants set up in the country are not 
functioning satisfactorily; 

3175. SHRI P.C. THOMAS: Will the {b) if so, the reasons therefor, 
PRIME MINISTER be pleased to state: and 

(a) , whether the Government {c) the steps taKen by the Gov-
have introduced a system of receiving telex ernment to run the plants satisfactorily? 
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DR. SUDHIR RAY: THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 

SHRI BASUDEB 
ACHARIA: 

SHRI CHinA BASU: 

DEPARTMENT OF OCEAN DEVELOp· Will the Minister of PLANNING AND 
MENT) ( SHRI RANGARAJAN PROGRAMME IMPLEMENTATION be 
KUMARAMANGALAM): (a) Out of three pleased to state: 
Colour Picture Tube Plants in the Country 
i.e. Uptron Colour Picture Tubes Ltd., JCT 
Electronics Ltd., and Samtel Color Ltd., the 
capacity utilisation In the case of Uptron 
Colour Picture Tubes was around 28% in 
1991 which was low. 

(b) The main reason for low 
capacity utilisation in the case of Uptron 
Colour Picture Tube was Lack of financial 
resources. 

(c) Uptron Colour picture Tubes 
Limited is a State public sector undertaking 
under the administrative control of the 
Govemmentol Uttar Pradesh. However, the 
Govemmet of India , Department of Elec-
tronics have been rendering necessaryguid-
ance and advise as and when sought by the 
Uptron Colour Picture Tubes Limited. 

(Trans/ation] 

Performance of Infrastructural 
Sector 

31n. SHRI VILAS MUTTEM-
WAR 

SHRIMATIDIL KUMARI 
BHANDARI 

SHRIMATI VASUNDHARA 
RAJE 

SHRI R. SURENDER 
REDDY: 

DR. D. VENKATESWARA 
RAO: 

. SHRI SHRAVAN KUMAR 
PATEL: 

SHRI MOHAN RAW ALE: 

(a) whether the performance of 
infrastructural sector is not satisfactory as 
revealed in the mid term review by the 
Government; 

(b) if so, the details of the 
sectors which have shown unsatisfactory 
performance; and 

(c) the measures taken to 
improve the performance of these core 
sectors; 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): 

(a) and~b) As per the latest 
monthly report of June, 1992 compiled by 
the Department of programme tmplemen-
taion to' review the production performance 
of 9 infrastructure sectors, the following 
sectors have registered shortfall from the 
target for the period April-June'92: Power 
(2.6%), Coal (1.3%), Steel (SAIL)-hotmetal 
(0.6%), ingot (2.4%), Railway revenueeam-
ing traffic (1.5%), Fertilisers (5.5%), Tele-
phone instrument production (by tTl) (5.8%). 

(c) . Close monitoring of produc-
tion performance 01 9 major infrastructure 
sectors is periodically conducted by Depart-
ment of Programme Implementation and a 
review is made at various levels in the 

. GO'/ernmentwith aviewtotaking alIfeasible 
steps to achieve targets. 
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(English) 

Pending Cases In CAT, Guwahati 

3178. SHRI PROBIN DEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of cases of the 
employees pending in the Central Adminis-
trative Tribunal, Guwahati during the last 
three years; 

(b) whether the Government 
propose to implementlime-bound action plan 
to expedite these cases; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS ( SHRI-
MATI MARGARET ALVA): (a) The position 
of pendency of cases during the last three 
years in the Guwahati Bench of Central 
Administrative Tribunal is as under :-

As on 31.12.1989 223 

As on 31.12.1990 270 

As on 31.12.1991 473 

(b) and (c) As the Central Admin-
istrative Tribunal is an autonomous judicial 
body no time bound action plan can be 
prescribed by Government. However, aU 
efforts are being made by the Gov!. to fill up 
the vacancies of Members in the Guwahati 
Bench and other benches of the Central 
Administrative Trubual to ensure early dis-
posal of the pending cases. 

[ Translation 1 

New Schemes for Khadi and Cottoge 
Industries In U.P. 

3179. SHRI ARJUN SINGH YADAV: 

Will the PRIME MINISTER be pleased to 
state: 

(a) the details ofthe new schemes 
proposed for the developmet of Khadi and 
Cottage Industries In Uttar Pradesh; 

(b) the nature of assistance being pro-
vided forsetting up small scale industries In 
rural areas of Uttar Pradesh; 

(c) the name of the schemes for 
which financial assistance is to be provided; 
and 

(d) the amount releasedforthese 
schemes ·10 Uttar Pradesh during the last 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMET 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE ( PROF. P.J. 
KURIEN): 

(a) to (d) The New schemes proposed 
for development by KVIC in U.P. are as 
indicated below:-

(i) Special programme In NainHal and 
Almora district. 

(ii) Special programme in Mau and 
Ghajipur district. 

(iii} Direct financial assistance by KVIC 
to 569 institutions to promote Khadi. 

(iv) Introduction of recently developed 8 
Spindle Cha~as and installation of Combing 
Machine. 

The khadi and village Industries pro-
grammes are meant for rural areas only. For 
implementation of these programmes flnan-. 
cial assistance in the form of grant and loan 
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for various schemes underkhadl and village 
Industries Is provided as per the pattern of 
financial assistance framed by the KVle. 
KVle has also formed librallzed pattern of 
assistance for hill. border. tribal and weaker 
sections areas. The said pattern of assis-

tance Is applicable In the country in.:ludlng 
Uttar Pradesh State. 

KVle has disbursed funds to Uttar 
Pradesh State for its various programmes In 
the last three years as Indicated below:-



IRs. kllakhs} ~ .. 
Year Khadi V.I. 

I . 
Graml Loan Granl Loan 

2 3 4 5 ~ 
I 

1988·89 1477.65 295.30 66.78 1106.46 ~ 

1989·90 1472.88 472.09 154.93 1491.76 
1!1 

1990·91 1731.88 417.90 47.n 1611.52. i :D » i < » 
I z » 

.'oJ .. 
10 .. 
~ 

"" 
~ 
~ .; 
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(English) dam and Talcher units under the Retention 

Price-cum-Subsidy Scheme in view of the 
Losses at Talcher Fertiliser Plant vintage of these plants. The company is also 

being paid its subsidy dues regularly_ 

3180. SHRI ARJUN CHAR AN SETHI: Golden Hand Shake Scheme 
Will the PRIME MIISTER be pleased to 
state: 

(a) the total cumulative loss till 
date in Talcher and Ramagundam fertiliser 
Plant; 

318. SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

Will the PRIME MINISTER be pleased 
(b) the specific reasons of such to state: 

Iossses; and 

(c) the specific measures taken 
by the government to make it remunera-
tive and viable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALSANDFERTIL-
IZERS(DR. CHINTA MOHAN): (a) and (b) 
the total accumulate losses till 31.3.92 of 
Talcherand Ramagundamplants of Fertilizr 
Coporation of India (FCI), including provi-
sionalfigures forthe year 1991-92 ,are Rs. 
495.07 crores and Rs. 319.85 crores, re-
spectively. These plants have not been 
performing satisfactorily since inception 
mainly due to equipment and design imbal-
ance,etc. 

(c) FCI has submitted detailed 
proposals regarding rehabilitation! revamp 
of ~s various units. including Talcher and 
Ramagundam units, and also for financial 
restructuring of the company. The outcome 
of these proposals would, however, depend 
on their financial and technical viability, 
allocation of funds through budgetary 
sources, as also deliberations of the Tripar-
tHe CommHtee on Chemical Industry. The 
company has also referred Hs case to the 
Board tor Industrial and Financial Restruc-

. turing (BIFR). The company has been give 
extra allowance i"consumption norms and 
capacity utilisation in respect of R3magun-

(a) wl,ether the Government 
propose to introduce the golden hand shake 
scheme for the employees of public Sector 
Undertakings; 

(b) if so, the details thereof; 

(c) whether the Government 
have consulted the Trade Unions;and 

(d) if so, the details of the Trade 
Unions which have been consulted and the 
reaction of such Trade Unions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. TUNGON) 

(a) and (b) Government advised in 
October, 1988 Central Public Sector Enter· 
prises who have surplus manpower to their 
requirement to adopt Voluntary Retirement 
Scheme under which the lollowing benefits 
are admissible to the employees opting for 
voluntary retirement:-

(i) the balance in his Provident Fund 
Account payable as per the CPF regula· 
tions. 

(iileash equivalent of accumulated 
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earned leave as per the rules of the enter· 
prlses. 

(iii) gratuity as per Gratuity Act or 
the gratuity scheme applicable to the em· 
ployees. 

(iv) one month's IIhree months' 
notice pay (as per the conditions 01 service 
applfcab1e to him). 

(v) anex-gratiapaymentequiva· 
lent to 1(1/2) months' emoluments (Pay + 
DA) lor each completed year 01 service or 
the monthly emolument ( Pay + DA) at the 
time of retirement multiplied by the balance 
months of service lelt before the normal date 
of retirement, whichever is less. 

(vi) the employee and his family 
can also travel by the entitled class to the 
place where he intends settling down. 

(c) and (d) Decision about adop-
tion of the VRS is to be taken by the 
Management of the individual PSEs and not 
by the Government. Employees Unions 
could be consulted by the Management. 

Development of Coal Sector 

3182. KUMARI VIMILA VERMA: 
SHRI N. DENNIS: 

Will the Minister .Qt., p. LANNING AND 
PROGRAMME ltJR:tEMENTA nON 
pleased to state: 

(a) whether the planning Com-
mission has worked out a strategy for the 
development of the coal sector in view 01 its 
dominant role in the long-term energy sce-
nariO of the country; and 

egy evolved in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): 

(a) Yes, Sir. 

(b) Details are contained in the 
Eighth Five Year Plan (1992-97) Document 
which will be placed on the Table of the tw.o 
House of Parliament in due course. National 
Development Council has already approved 
the Eighth Five Year Plan (1992-97). 

[ Translation I 

Distribution of Molasses 

3183. SHRt MOHAN SINGH 
(DEORIA): Will the PRIME MINISTER be 
pleased to state: 

(a) the total stock of molasses 
which Government had last year and the 
total quantity out of it exported and the 
quantity of molasses utilised in the country 
for indigenous purposes; and 

(b) the procedure adopted for 
distribution 01 molasses for domestic use 
and whether the Molasses Board consti· 
tuted for this purpose has been functioning 
for the last several years? 

THE MINISTER OF STATE IN THE 
MiNiSTRY OF CHEMICALS & FERTtLEZ· 
ERS (DR. CHINTA MOHAN): (a) No stock 
of molassos is held by Government. 

As per reports, the positions lor the 
alcohol year 1990-91 (el)ding 30-11·91) 

(b) If so, the details of the slrat- was as follows:-
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Quantity of molasses available. • 62 lac Tons. Cij 

CD) 

(III) 

Quantity of mlases utilised In lIie country. -50.00 lac Tons. 

Quantity of molasses exported In financial 
year 1991-92. 

-3.52 lac Tons. 

(b) Inter·State allocations 01 
mlasses are made by the Central Govern· 
ment, after review 01 State·wise demand 
supply position, with the aid and advice ·01 
the Central Molasses Board and/oritsworlt· 
ing Committee. Allocations of Molasses to 
individual units within a State are made by 
the concerned State Governments. 

(English) 

Black-marketing of Cement 

3184. SHRI RAJVEER SINGH: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Government are 
aware of the blackmarlteting 01 cement by 
cement dealers; . 

(b) if so, the procedure being 
adopted by the Government to check this 
black marlteting; 

(c) the number of cases came 
Into the notice of the Government during the 
last three ye~thls regard; ar.d 

(d) the action taken by the Gov· 
ernment against the persons found guiny? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
0): INDUSTRIAl DEVELOPMENT { SHRI· 
MATI KRISHNA SAHI): (a) to (c). Depart· 

ment 01 Industrial Development has not 
received any complaints regarding black· 
marlteting of cement. At present, cement 
production is adequate to meet the domestic 
demand and no shortages have been re-
ported. Govemmenl is providing necessary 
infrastructural support Including supply of 
railway wagons to the industry on priority 
basis for increasing production and moving 
cement from surplus to doficit areas. Gov· 
ernment has also deiicensed the Industry to 
facilitate creation of additional capacity, to 
remove regional imbalances and to maxi-
mise production and hence the availability of 
cement. 

(d) Does not arise. 

Gene Banks 

'3185. SHRI ANANTRAO 
DESHMUKH: Will the PRIME MINISTER 
be pleased 10 slate: 

(a) whether t~e G-15 countries 
have decided to set up a network.of Gene 
Banks in developing countries; 

(b) ilso, whether any such banks 
are to be set up in India; and 

(c) if so, the progress made In 
this regard? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF PARlIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY' OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP· 
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): 

(a) Yes Sir. The G·15 Countries 
have decided to set·up a network of Gene 
Banks for Medicinal and Aromatic Plants In 
member countries. 

(b) and (c) Yes Sir. A Gene Bank for 
Medicinal and Aromatic Plants is to be set-
up in India. An expertcommlttee has already 
been constituted to work out the modalities 
and other details regarding the establish· 
ment of the same. 

Manufacture of Cotton Seed!FlowerSeed 
011 

3186. Dr. C.SILVERA: Will tho PRIME 
MINISTER be pleased to state: 

(a) whether some private and 
pubiicSedOlS are maufaduring seed/flower· 
seed oil in the country; 

(b) If so, the names of these 
manufacturers, category-wise; 

(c) whether some ofthese manu-
facturers are marketing their 1 kg. pack in 
poly packs; 

(d) If so, the names with places 
of marketing, category wise; 

(e) whether Hlndustan Vege-
tabies o8H Corporation was marketing cot-
ton seed 011 only' through super Bazar; 

(1) whether the marketing of same has 
since been discontinued; 

(g) If so, the resons therefor,and 

(h) the steps taken to resume 
the marketing of same in the intereSt of 
consumers? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF CIVIL SUPPLIES , CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED) 

(a) and (b) Government is not 
aware of any oil by the name of flower seed 
oil. 

A statement giving the names of organ-
ised sector units manufacturing cotton seed 
oil in private and public sector is laid on the 

• Table at Statement-I. 

(e) Yes, sir. 

(d) The names of some of the 
units with palaces of marketing, category-
wise have been shown at S.No. 4,5,6 and 
11 of Statement -I 

(e) No, Sir; 

(Il No, Sir Refined Cotton seed oB is 
being supplied in 15 kg. tins to various 
institutional purchasers like hotels as weD as 
the Defence forces. 

(9) and (h) Does not arise. 

STATEMENT ... 

As per information avaDabIe, the follow-
ing units in privale and public sectOlS 81'8 
producing refined cotton seed 011:-



211 Written Answers JULY 29, 1992 Written Answers 212 
Names of the units! area of marketing of refined cotton seed oil. 

S.No. Name of the Unit 
Private Sector: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

MIs. Shriram Food & Fertilizers 
Industry, Delhi. 

MIs. Arnrl! Banaspatl Company Ltd. 
Rajpura & Ghaziabad. 

MIs. Ballarpur Industries Ltd. 
Yamuna Nagar. 

Hynoup Food and oil Industries 
Private Ltd., Ahmedabad 

Anand Regional Coop. Oil Seeds 
Growers Union, District Kaira, 
Gujarat. 

Roshan Lal Oil Mills Pvt. Ld. 
New Delhi. 

. Bhara! General and Textile Industries 
and Punjab Ginning and Pressing 

Co. Ltd., Calcutta/Bombay. 

Modem mills Ltd. (Sundatta Foods and 
Fibres Division), Hubli, Karnataka. 

Area of marketing 

Delhi and adjoining areas. 

Delhi, Uttar Pradesh, 
Punjab. 

Haryana. 

Gujarat, Maharashtra and 
other areas. 

Gujarat, Maharashtra and 
other areas. 

Punjab, Haryana, Delhi 
and other areas. 

Maharashtra, AndhraLtd., 
Pradesh and other areas. 

Karnataka & other areas. 

9. MIs. Madhusudan Industries Ltd. Gujarat. Gujarat 

10. 

11. 

12. 

13. 

MIs. Ravi Vegetable Ltd., Davangere 

Public Sector 

MIs. Hlndustan Vegetable Oil 
Corporation(Delhi and Amritsar). 

MARKFED, Khanna 

HAF,J:I, Hlssar. 

Kamataka 

Punjab and Delhi. 

Punjab 

Haryana, Delhi and 
Chandlgarh. 
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Voluntary Retirement Scheme In 
Engineering Projects (India) Ltd. 

3187. DR. R. MALLU: Will the PRIME 
MINISTER be pleased to slate: 

(a) whether special bonds for 
relrooched staff are proposed 10 be contem-
plated for various public sector units, if so, 
the details thereof; 

(b) whether the Government 
propose to ask the Engineering Project (India) 
Llmitedwhich has accepted voluntary retire-
ment scheme to implement it at the earliest; 
and 

(c) H so, the details thereof? 

THE MINISTER OF SATE IN THE 
MINISTRY OF INDUSTRY (DEPART-
MENT OF HEAVY INDUSTRY AND DE-
PARTMET OF PUBLIC ENTERPRISES) ( 
SHRI P.K. THUGON) 

(a) No, Sir. Central Government 
has advised the PSEs which have surplus to 
adopt Voluntary Retirement Scheme. 

(b) Engineering Projects (India) 
has already implemented the Voluntary 
Retirement Scheme. 

(c) Main features of Voluntary 
Retirement Scheme in Engineering Projects 
(India) ltd. are as per statement enclosed. 

STATEMENT·I 

The main features of Voluntary Retire-
ment Scheme introduced by Engineering 
Projects (India) Limited are as lollows:-

1. An employee who has completed 10 
years of service or completed 40 years of 
age may seek Voluntary Retirement by a 
written request. 

2. An employee whose request has been 
agreed to under the scheme shall be entitled 
to the following benefits:-

(i) Ex-gratia payment equivalent to 
1 (1/2) months emoluments (pay+DA) for 
each completed year of service orthe monthly 
emoluments at the time of retirement mUlti-
plied by the balance months of service left 
befora normal date of retirement, whichever 
is less; 

(ii) Cash equivalent to accumulated 
Earned Leave as per the rules of the Com-
pany; 

(iii) Balance of employee and em· 
ployercontribution payable as per the CPF 
Rules; 

(iv) Gratuity as per the Payment of 
Gratuity Act or the gratuity scheme appli-
cable to the employee; 

(v) Three months notice pay; 

(vi) Transfer benefits for self and 
family for proceeding to the place where he 
inlends to settle down as pertheruJes of the 
company. 

Take over of KIMCO by BHEL 

3188. SHRIMATI CHANDRAPRABHA 
URS: Will the PRIME MINISTER be 
pleased 10 state: 

(a) whether the Kamataka 
Government has requested BHEL to take 
over KIMCO unit at Bangalore; 

(b) whetherBHEl has agreed to 
take over the above untt; and 

(c) il so, the details thereof? 

THE MINISTER OF STATE IN TH 
MINISTRY OF INDUSTRY(DEPARTMENT 
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SHRI N.J. RATHVA: OF HEAVY INDUSTRY AND DEPART· 

MENT OF PUBLIC ENTERPRISES.) (SHRI 
P.K. THUNGON) 

(a) Yes. Sir. 

(b) and (c) No decision has been 
taken In thls regard by BHEL. 

Financial Assistance to States 

3189. SHRI BALRAJ PASSI: Will the 
Mlnsterof PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the planning Com· 
mission has evolved any action plan and 
crIleria for financial assistance to states to 
achieve foodgrain prpductlon targets set for 
the Eight Five Year Plan; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING ANDPRO-

. GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON·CONVENTIONAL ENERGY 

I SOURCES (SHRI SUKH RAM): 

(a) and (b) Planning Commission has 
fbcedlhetargets of foodgrains production for 
India as well as for each slate for the Eighth 
plan on the basis of the resource base and 
discussion with the states and the Ministry of 
Agriculture. Financial allocations to imple-
ment physical programmes to achieve the 
production targets of foodgrains as well as of 
agriculture sector had been made by the 
Planning Commission in consultation with 
the States and the Union Ministry of Agricul-
ture. 

Development Fund for Small Scale 
Units 

3190. SHRI ANAND RA TNA 
MAURYA 

DR. lAXMINARAYAN 
PANDEY: 

Will the PRIME MINISTER be 
pleased to stale: 

(a) whetherlhe govemmenthave 
decided to create a development fund for 
modernisation of small scale units; 

(b) if so. the details thereof; 

(c) the tolal amount likely 0 be 
allotted for the fund and the sources from 
where the amount is likely 0 come; and 

(d) the details of the small scale 
industries like Iy to be covered by this fund? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF. SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE ( PROF. P.J. KURIEN): 

(a) Yes. Sir. It has been proposed 
to set up Small Industry Modernisation 
FundforModernisation of Small Scale Units. 

(b) to (d) The delails of Ihe Scheme are 
being worked out in consultation with SlOB I. 

Price of C8prolactum 

31.91. PROF. K.V. THOMAS: Willthe 
PRIME MINISTER be pleased 10 state:· 

(a) the selling price of Caprolac-
tumPreduced in FACT; . 

(b) the total stock of Caprolac-
tl,lmwithFACT which has nol yel been sold 
out and the reasons therefor; 

(c) whether the IrJl)Ort duty on ' 
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Caprolactum has been reduced; (b) whether It covered an area 

(d) 
thereof; 

If so, the percentage 

(e) whether this reduction in the 
import duty of Caprolactum has affected the 
Caprolactum production ir'l our country; and ' 

(f) If so, the steps to be taken to help the 
Caprolactum plants in our country to come 
out of the preset criSiS? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAlSANDFERTIL· 
IZERS: (DR. CHINTA MOHAN): (a) The, 
present basic selling price of Caprolactum 
produced by FACT is Rs.55.000per metric 
tonne. 

(b) As on 23.7.1992 FACT had 
an unsold stock of 5493 metric tonnes of 
caprolactum. FACT is facing difficulty in 
selling their caprolactam as the price of 
imported caprolactum is lower. 

(c) and Cd) The import duty to 
caprolactum was reduced from 80% to 50% 
in the Budget for 1992-93. 

(0) FACT has reported that 
despite marketing problems their production 

. of caprolactum has not been affected. 

(f) FACH has represented to the Gov· 
ernment for reviewing the import duty struc· 
ture on Caprolactum and for reduction the 
price of raw materials used for manufactur-
ing Caprolactum. 

Subsidence In Jharla 

3192. DR. SUDHIR RAY: Will the 
Minister of COAL be pleased to state: 

(a) whether a major subsidence 
took olace at Jharia (Bihar) in Aoril. 1992: 

of haH a Kilometre; 

(c) If so, the measures taken by 
the B.C.C.L. to help the refugees; 

Cd) whether the Govemment have 
taken any step to cope with this subsidence 
problem in coalfield areas of Bengal and 
Bihar in future; and 

(c) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTlW OF COAL (SHRI S.B. NYAMA· 
GOUDA): 

(a) to (c) A major subsidence of old 
workings took place in Apri~ 1992 at Ena 
Colliery located in Jharia coalfields of Bharat 
Coking Limited. The subsidence covered an 
area of 0.25 sq. km. 44 affected families 
have been shifted to' safer place. 

(d) and (c) Theproblemofsubsi. 
dence in Bihar and Bengal CoaHields arises 
mainly in old unapproachable workings due 
to unscientific mining carried out before 
nationalisation of coal mines. A pilot project 
for stabilization of unapproachable and 
unstable areas was undertaken by Coal India 
Limited and application of method of hydro· 
pneumatic stowing is presently being triad 10 
stabilise an unstable area is Raniganl Coal· 
field. 

I Trans/ation 1 

Implementation of Essential CommodI-
ties Act, 1955 

3193. SHRI RAM TAHAL CH· 
OUDHARY: Willihe PRIME MINISTER be 
pleased 10 state: 

(a) whetherlheGovernment have 
reviewed the ·implementation of Essential 
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Commodities Act, 1955 and othersuch laws; 

(b) if so, the number of officers 
found guilty and the action taken against 
them; and 

(c) . the steps taken to make these 
laws more effective? 

THE MINISTER OF STATE IN TI-\E 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIRS & PUBLIC DISTRlBU· 
TION (SHRI KAMALUDDIN AHMED): (a) 
Yes, Sir. The Central Government also 
regularly monitors the action taken by State 

. Government I UT Administrations to imple· 
ment the provisions of the Essential 
Commodities Act ,1955 (EC Act). The 
Action taken by StatesJ UTs under he Act 
during the year 1992 (as reportod upto 
30.6 .. 1992) is as indicated below:· 

(i) No. of raids made ·52503 

(ii) No. '01 persons arrested • t999 

(iii) No. of persons 
prosecuted · 2296 

(iv) No. of persons convicted 119 

(v) Value of goods 
confiscated · 840.48 
Rs. in lakhs) 

. (b) As the provisions 01 EC Act do 
. not primarily relate to disciplinary and other 

cases against Government· officers such 
statistics are nol maintained by thIS Ministry. 

(cl Slates! UTs have been ad-
vised to ensure strict enforcement of the 
various Control Orders issued under the EC 
Act. 

[Englisll] 

Elimination of Child Labour 

3194. pnOF. MEIJINLUNG KAMSON: 
Will the Minister LABOUR be pleased to 
state: 

(a) whether a large number of Non-
Governmental Organisations have been 
considered for financial assistace for elimi-
nation of child labour under the German 
assisted international programme; 

(b) if so the details of the Non-Govern-
mental Organisations State·wise; and 

(c) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Yes Sir. 
The statewise detailS of NGOs being consid· 
ered for linanCl<\1 assista-nce under "Interna-
tional Programme on Elimination of Child 
L::bour" launched by I.L.O (with assistance 
Irom Gcnnan¥and otherdonorcounrties are 
given in tllC Statcment enclosed . 

(c) Doos not anse . 



STATEMENT N 
N .. 

S,No, Name 01 Non,Governmental Name 01 Stales wheere the aclion 
Organisations programmes are to be Implemented i 

~ 
- .. -~-.---.---.-- :fa 

::l 
~ 

~ 
1. literacy House, Lucknow U1iarPraesh ~ 

2, Bnndhuwa MUKti Sami!i, MllZapur, ·do· 
Ul 

3, Sanghan Kshetra VIK(iS Saml:I, Varansi, ·Co· l > < > 
4, Contre lor Rural Education and Develo~ment ,do· 2 > 

ACiion (CREDA), ,'-J 

Mirzapur 
... 
I!) . 
.':. 
.... 

5: Conlre 01 Concern lor Child Labour, New Oeihi ·do· t~ 
\ ..; 

" 
6, Project Mala, New Deihl, ·do· 

~ 
\; 

7, MUK!i Partislhan, New Deihl, ' ·do· 

a, Alarippu, New Deihl, -do· ~ ;;: ... 
() 
:l 

g, RuchiK3 Scnaol Social SelVices, BhUbaneswar Orissa ~ 

~ :: 
Soci!~ lor Weaker Communii~, Bhadrak, 

~ 10, -do· ~ 
N 

_ _;,_ .~ 



--"--' . 

!No. NaITl~NofI.OMrnrr1IU1 NaITl ~ Stalenheere!he" ~ 
Organl8*118 progranmes are 10 I» ~nted 

1 2 3 I 
Forum 01 CommunHIes Un~ed In Serv~, Catliffa, WeslBengai t 

11. I 
12, Cabrtla Sociai Projecl, Catuffa -do. 

lS. Insiliule 01 Psych~og~1 and Educalbnal Research (IPER), Calcutta. ~o· 

14. Ch~ In Need InstilUie (CINI), Catlina -do. (. c r 
IS. Gharib Nawaj Mahila Avam Bal Kalyan Sam~i, Jaipur Rajasthan 0( 

N 
':D 

St. Francis Pu~~ School SoC~ly, Jaipur '" 16. -do· 10 
10 
N 

17. Bharal Chl~ren Shksha Samill, Jaipur -do. 

18. Acition Through Cooperal~n and Technology, Jaipur Rajaslhan 

19. ,Indore School 01 Social Wo~, Indore. Madhya Pradesh 
~ 

20. SeM ElI'9loyed Women's Assoclallon, Ahmedabad Gu~ral i 
. , :) 

21. Mrt Chl~ Labour We~are Soc~~, Ahrr»dabad -do. , I 
22. Harijan Sewak Sangh, New Delh! B~ar 

~ 



S,No, ~rJ1 ~ Non.QovernrJInl~ NaIl1 01 Siaies wheere lhe ad~n 
Organlsal~ns prC9rammes are 10 be implmnled 

2 3 

23, Bihar Khel Parishad, Palna ~o· 

Z4, M, Venkalrangaiya Foundalion, Secunderabad, I Andhra Pradeesh .. 

~5, Bhagavalulla Chari~b~ TruSI, Ye/~manchalli ~. 

26, Cheyulha, Hyderabad, ~o· 

21, Ind~n Councillor Chi~ Wellars, Karnalaka, Karilalaka 

28, 'Nal~n~ Cenlre lor Rural Developmenl, Nagpur, Maharashlra 

29, Snehankeel, Pune, ~o· ' 

30, ~ . Oon Basco Anbu lliam Social Socie~, Madras, TamilNadu 

31. Bosco ~slnule 01 Social Wo~, TIrupattuf. ~o· 

32, Y,W,C,A, ,Madura/, . ~Qo 

33, Rural Welare Cenlre, nrunsNeII, ~Qo 

34, AnJIIOdhya Centre lor ~r8et Chltren, Madras, -do-



Naroo 01 51ales wneere Iha action 
fI) 

5. No. Naroo 01 Non·Governmenlal fI) 
-.J 

Organisalions progr~mmes are 10 be implemenled 

2 ~ 
::i 
~ 
:.J 

35. Indian Council lor Child Well are, Madras. ·do· 
:r:. 
:.J 
ill 

36. Cenlre lor Rural Education Resemcn & Development Associ21ion, Dmdigul. ·do· 
~ 
~ 

37. People Education lor Action and Communlt~ Emancipation Trust (PEACE) Oindigul. Tamil Nadu 

38. Child Relied ad You (CRY) AnKurC1n, NDI'l Delhi. Delhi 

39. Butlertlios, New Delhi. ·do· 
c.. c r 
-< 

40. Kalha (Khaza:na) New Delhi. -do· N 
ill 
... 

41. Janjagriti Education Socie:~, New Delhi -do· 
I!) 
I!) 
rv 

42. Vivekananda Education Societ1, Calcu:\,l. West Bengal 
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whethor the Stlos Selection Feed Back Data From Antarctica Team 

3195. SHRIMATI DIPIKA H. 
TOPIWALA:Wili the PRIME MINISTER be 
pleased to state: 

(a) the dotails of tho feed back 
data received from the Antarctica team; 

(b) the manner in which it is being 
processed; and 

(c) the extent to which tile date 
coliocted by the earlier expedition 11as been 
processed and made use of? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE I THE MINIS-
TRY OF SCIENCE AND TECH~JOLOGY 
(DEPARTMENT OF ELECTIlONICS AND 
DEPARTMET OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGLAM): 

(a), (b) and (c) Each expcditio.n on re-
turn presents an interim report which is fol-
lowed by a debriefing, where the members 
from various organizations mako dotailed 
presentations before a High Level Scientific 
Committee. On the basis of the feed back 
received from the Expedition, further activi-
ties are planned in the areas of SCl011ce and 
logistics. tn terms of the feed back recci':cd 
so far,a framework for a long term pol;cy for 
Antarctic reaserch has been drawn up. 

Sites Selection Committee 

3196. SHRI MAHESH KANODIA: 
Will the PRIME MINISTER be pleased to 
state: 

. (a) the composition of the Sitos 
Selection Committee of the Atomic Energy 
Deptt. and date of its setting up; 

(b) 
Comm:ttee IK1S given its report; 

(c) if so, tho main rocommenda-
tions of tho Committoo; and 

(d) tho action taken or proposed 
to bo taKon by tho Governmont on the 
recommendation of tho Committee? . 

TilE MINISTEI1 OF STATE IN THE 
MlrllSTflY OF P/\I1L1AMENTARY AFFAIRS 
Ar~D r·.lIN1STEROF STATE INTHE MINIS-
my OF SCIENCE AND TECHNOLOGY 
(DEPNlTr.1ENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
r.1EIH) (SHRI RANGARAJAN 
~:Ut.1J\I1M.WJGAL/\r.l). 

(a) ar;d (b) Sito Selection Cpm-
m:l!eo (SSCs) have boen constituted from 
t;r:l0 to bra by Depal1ment of Atomic Energy 
(DAE) since the 19605 for recommending 
suitablo sites lor future Nuclear Power Sta-
·t'c:ns bJsod on specific terms of reference. 
Tho SSC's work comos to an end soon after 
ils roport is submitted. Thoro is no standing 
SSC.Tll0 most recent SSC for future Nu-
c:O:1r Powor StGtions was constitutod in 
Octobor 199 t to reviowthe silo investigation 
work ca~riod out in Andhra Pradesh and 
KerG!:1 8nd to recommend suitable sites for 
consk!2fation by the Government. The 
composition of this Committee chaired by 
Silri S.L. Kati. Managing'Director, Noclear 
Power Corporation. of India Ltd. includes 
Spoci:>l:sts in difforent disciplines from 
I3ltablla Atomic nose arch Centre (BARe). 
Central E!ectricity Authority, Department of 
E811hc;CJ2.ko Eng:nocring noorkee, National' 
Er,\'.:onmont il~d Engineering Research 
In~t:!l!tc and U:,':;n Ministry of Environment 
& Forests. The Committee has met many 
Urnes and is yet to submit its tinal report. 

(c) and (d) Doos not arise. 
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Causes of Pollution"· a Committee 

Constituted 

3197. SHRI PRABHU DAYAL 
KATHERIA:-

SHRIMATI KFJISHNENDRA 
KAUR: (DEEPA) , 

SHRI RAMESH CHENNI-
THALA: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether a high power 
Comm~tee of experts has been set up by 
the Government to find of details and 
causes of pollution by the Indian. Rare 
Earth Plant at Alwaye; 

(b) if sO,lime by which the 
report of the committee is expected to be 
submitted; and 

(c) the composition a.nd terms 
of reference of the committee? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINiSTER OF STATE INTHE MINIS-
TRY OF SCiENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) An independ-
ent expert committee was set up in 1967 by 
the Government to examine tlie alleged 
radiation hazards at Indian Rare Earths 
Limited (IRE) factory at Alwaye in Kerala. 
The committee had submitted its report in 
November, , 987. At present no such com-
mittee is in existence. 

(b) Does not arise. 

(c) The terms of reference of the 
1987 committee was to analyse the cases of 
deaths of workers of indian Rare Earths from 

1970 to the date' of the constitution of the 
committee and to determine whether the 
deaths, infertility of workers ad genetic disor· 
ders among the offsprings were attributable 
to occupational exposure. The committee 
was also to examine the adequacy of health 
care scheme of IRE~ safety practices adopted 
by the company and also whether any ex-
cessive radioactivity beyond thE! permissible 
levels results in the operations of IRE. 

The Member of the Committee were: 

1. Dr. K. Sundaram, Former Director, 
Biomedical Group, BhabhaAtomic Research 
Centre, Bombay. 

2. Dr. M.S Valiathan, Director, Shrl 
Chitra Thirunallnstitute 01 Medical Sciences 
& Tech., Trivandrum. 

3. Prof. B.D. Gupta. Prof. & Head, 
Dcplt. of Radiotherapy, Post Graduate Insti-
tute of Medical Education and Research, 
Chandigarh. 

4. Prof. Balakrishnan Nair, Ex-oificio 
Secretary & Chairman of the Science & 
Technology Committee, Government of 
Kerala, Trivandrum. 

Plan Outlay for States 

3198. SHRIMATI BHAVNA 
CHIKHLlA: 
DR. lAXMINARAYAN 
PANDEY: 

Will the Minister of PLANING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Government of 
Madhya Pradesh, Bihar and Gl1jarat, have 
represented to the Union Government that 
the plan outlay for the states as approved by 
the planning Commission Is inadequate; 
and 
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(b) H so, the plan outlay sug-

gested by the state GovJlmments and as 
approved by the Planning Commission State-
wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): 

(a) No, Sir. 

(b) Does not arise .. 

Voluntary retirement Scheme in Public 
Sector Undertakings 

3199. SHRI HARADHAN ROY: Will 
the PRIME MINISTER be please to state 

(a) the total number of employ· 
. ees retired accepting Voluntary Retirement 
Scheme in each public sector undertakings 
Quring each of the last three years; 

(b) the names of the public sec· 
tor undertakings referred to B.l.R.R. so far; 

(c) the names of the undertak· 
ings recommended for rehabilitation; 

(d) the names of the undertak-
ings recommended for closure; and 

(e) the reasons for recommend-
ing closure of each such undertaking? 

THE MINISTER OF STATE IN THE 
MINJSTRYOFINDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC INTERPRISES) ( SHRI 
P.I<. THUNCON) 

(a)The Information relating to the total 
number' of employees who have sought 

retirement after accepting Voluntary Retire-
ment scheme during the last three years is 
not available and is being collected and 
would be placed on the Table of the House. 

(b) The names of the public sec-
tor undertakings referred to B.I.F.R. as on 
6.7.1992 are given in the statement en-
closed. 

(c) and (d) So far.B.I.F.R. has not given 
any recommendation for rehabilitation or 
closure of any enierprise. 

(c) Does not arise. 

STATEMENT 

1. Oharat Pumps & Copmpressors 
Ltd. 

2 . Nagaland Pulp & PaperCo.Ud. 

3. Tennery and Footwear Corpn. of 
India Ltd. 

4. Triveni Structurals ltd. 

5. Heavy Engg. COrpn.ltd. 

6. Mining & Allied Machinery Corpn. 
Ltd. 

7. Richardson ~ Cruddas (1972) 
ltd. 

8. National Bicycle Corpn. ltd. 

9. Bharat Gold Mines Ltd. 

10. Cycle Corpn. of India ltd. 

1 1. Vigyan Industries ltd. 

12. Orissa Drugs & Chemicals Ltd. 

13. Fertiliser Corpn. ltd. 

14. Hlndustan Fertiliser Corpn. Ltd. 
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, 5. The Mandya National Paper Mills evacuee property to GoanslPortuguese 

Ltd. nation~ls; 

16. Bieceo Lawrie Ltd. 

17. The British India Corpn. Ltd. 

18. The Elgin Mills Co. Ltd. 

19. Cawnpore Textiles Ltd. 

20. Tyre Corpn. of India Ltd. 

21. Bharat Refractories ltd. 

22. Scooters India Ltd. 

23. Projects & Development India 
ltd. 

24. Indian Drugs & Pharmaceul icals 
Ltd. (IDPL) 

25. Bharat Process & Mechanical 
Engg. Ltd. 

26. Rehabilitation Industries Corpn. 
Ltd. 

27. Weighbird (India) ltd. 

28. Bharat Brakes & Valves Ltd. 

(b) if so, tllC outcome thereof;. 

(c) wll0ther any agreement has been 
re~clled between the two countries; 

(d) the total number of such evacuees; 

(e) the criteria adopted by the Govern-
ment to fix the value of evacuee property; 
Clnd 

(f) tiw total value of evacuee property? 

TilE IvllNISTER OF STATE IN THE 
t.1INISTfW OF EXTEnNAlAFFAIRS (SHRI 
EDUf .. r.OD F~lElnO): (a) Yes, Sir. 

(b) to (f) The subjoct, as also the ques-
tion cf compensation to Indian evacuees 
froml'.lezambique, is underconsiderationof . 
Government and discussion with Portugal, 
with a view to determining the assets and 
li"bil'tl0S of !lIe respective countries, 

. Amending of Rules 

3201. SHnl DEV! BUX SINGH: 
SHnl PAWAN KUMAR 
BANSAL: 

29. Sm"h Stanishtreet PhOlmaceu- \'.'::1 the PRIME MINISTER be pleased 
ticals Ltd. to state: 

30. National Instruments Ltd, (a) whetherthoGovornment proposeto 
amend the seniority rules and foreign serv-

31. Braithwaite & Co, ltd. ice rules applicable to lAS, ALL India8ervice 
2nd Contral Services; ilnd 

32. Bengal Immunity Ltd. 
(b) if so, the dotJils thereof alongwith 

33. Bengal Chemicals & Pharmaceu- tile wnsons the ref or? 
ticals Ltd, 

Evacuee Property 

3200. DR. VASANT PAWAR: Wil! the 
PRIME MINISTER be pleased 10 state; 

(a) whethe~ the Government havtl held 
any talks with portugal lor rostora!ion 01 

TI!E t,lIrJlSTEn OF STATE IN THE 
MlfJISTnV OF PU1S0NNEL PUBLIC 
GniEVANCESNJDPENSIONS(SHRIMATI 
t.1AnGflRET ALVA): (il) and (b), The amend-
ment of seniority and other rules applic;able 
10 fIIIlndiil Services and Central Services is 
n continuing process keeping in view the 
administrative or other requirements of the 
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service. The information regarding amend-
ment of rules of the various Central Services 
is nol being monitored centrally. 

( Translation] 

Ghost Workers In Cil 

3202. SHRI NITISH KUMAR: 
DR. MAHADEEPAK 
SING SHAKYA: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Coal India Limited has 
identified 9000 ghost workers in its rO!ls; 

(b) H so, whether the Coal India Limited 
has identified the persons behind this ploy; 

(c) if so, whether the guilty persons have 
been booked: 

(d) the action being taken to find out the 
more ghost workers in the industry; and 

(e) the action proposed to be taken to 
curb this type of ploy in the industrj? 

THE DEPUTY MINISTEn IN THE 
MINISTRY OF COAL (SHRI S. B. NY AMA-
GOUDA): (a) to (e). Information is being 
collected and will be laid on the TJblo ot tho 
House. 

[English] 

Regional Centre for Rese:lrch in 
Atmospheric Science 

3203. SHRI N.K. BAllY AN: Will the 
PRIME MINISTER be pleased to state: 

for research in atmospheric science; and 

(b) if so, the details thereof and when 
such atmosphoric science clfntre is pro-
posed to be sot up? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARH.1ENT OF OCEAN DEVELOP-
f.1ENT) (SIInI RANGARAJAN 
KUMAnAf.WJGALI\M): (a) No, Sir. 

Government does not have such a 
propos,,!. 

(b) Does not arise in view of (a) above. 

[ Translalion] 

Appointment on Compassionate' 
Grounds in Super Bazar 

320:1. SHRI SUI1ENDRAPALPATHAK: 
WI:: the rl1II.1E MINISTER be pleased to 
StCl!C: 

(a) whether there is any provision to 
provide job in class III or IV to tho dependant 
01 an employee of Super Bazar, who dies in 
tlarncss; 

(b) If so.tl1o nurnb~r of cases provided 
employment on compassionate grounds; 

(c) if not, the reaSi.ms therefor; and 

(d) ttle number of pending cases 10 be 
provided employment? 

THE MINISTER OF STATE IN THE 
(a) whether the Government proposed U!t!ISTRY OF CIVIL SUPPLIES CON-

10 eSlablisha regionalcenlrein UtturPradosh SUt.~En AFFAlnS & PUBLIC DISTRIBU-
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TION (SHRI KAMALUDDIN AHMED): (a) MENT OF PUBLIC ENTERPRISES (SHRI 
Super Bazar has informed that in the Re- P.K. THUNGON): (a) to (c). Hindustan Paper 
crunment Rules of Super Bazar there Is no Corporation Ltd. Officers & Supervisors 

Association, Calcutta has submftted a pack-
provision to.provide job In class III or IVto the age proposal for advancement of Hlndustan 
dependent of an employee who dies in har- Paper Corporation Ltd. wherein they have 
ness. identified certain operational problems and 

(b) to (d). Earlier each individual case 
was considered by the Managing Commit-
tee of the Super Bazar on merits. Sixteen 
dependents of deceased employees had 

. been provided employmenton compassion-
ate grounds from January, 1985toJanuary, 
1991. 

In view of the heavy overheads ex-
penses and excess staff in Super Bazar and 
to ensure that avoidable financial burden is 
not passed on to the consumers, the Manag-
ing Committee of Super Bazar in its meeting 
held on 20.2.1992 decided that no more 
appointments will be made on compassion· 
ate grounds. However, the Managing Com-
mittee approved grant of financial assis-
tance to the maximum extent of Rs. 25,000/ 
- for the family of an employee who dies in 
harness. 

(English) 

Hlndustan Paper Corporation 

3205. SHRI TARIT BARAN TOPDAR: 
Will the PRIMIE MINISTER be pleased to 
state: 

(a) whether employees of the Hindus-
tan Paper Corporation have submitted any 
revival plan to improve the performance of 
this public sector unit; 

(b) H so, the suggestions made by the 
employees; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-

suggested remedial action to be taken; and 
have also proposed some financial restruc-
turing. A Co'mmittee constituted by the 
management of Hindustan Paper Corpora-
tion is examining the package proposal. 

Petrochemical Industries In Maharash· 
tra 

3206. SHRI DHARMANNA MON-
DA YYA SADUL: Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the Petro-Chemical 
and allied industries in Maharashtra as on 
30th June, 1992; 

(b) whether a large nurrber of applica-
tions submitted by the G.overnment of Ma-
harashtra are pending consideration with 
the Union Government; 

(c) if so, the details thereof and the 
reasons for their non-clearance; and 

(d) the action taken or proposed to be 
taken on each of the proposals? 

THE MINISTER OF STATE IN THE 
MINISRY OF CHEMICALS AND FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) The Petro-
chemical industry in India, Including in 
Maharashtra is spread over organised sec-
tor as well as small scale/tiny sectors. The 
number of such units is large. Furthermore, 
petrOChemical industry has now been by and 
large, delicensed. Oats on all such units in 
opor~tion is not compiled. However, the in-
formation relating to the major petrochemi-
cal and allied industries is being collected 
and will be laid on the table of the House. 

(b) No, Sir. 

(c) and (d). Do not arise. 



241 Written Answers SRAVANA 7, 1914 (SAKA) Written Answers 242 
Deficiencies In Development Pro· 

, grammes 

3207. SHRI SIJDHIR GIRl: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the major deficiencies found in the 
development programme in various sectors 
of rural development; and 

(b) the recommendations made, if any, 
by the planning Commission to achieve the 
target in·the,se sectors? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTARTION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Some of 
the major deficiencies observed in rural 
development programmes relate to (i) in-
adequate employment generation for pov· 
erty alleviation (ii) lack of physical infrastruc-
ture or where ~ exists its poor maintenance 
(iii) in the social sectors even where infras-
tructural facilities are available these are 
deficient in terms of supplies etc, 

(b) Substantial step up has been made 
in the outlay for 'Rural Development' for the 
Eighth Five Year Plan with a view to gener-
ating higher employment opportunities and 
for covering all villages under the Acceler-
ated Rural Water Supply Programme, In 
addition the approach of integrated area 
development is tobe adopted lorcreation of 
durable productive assets like all weather 

, rural roads, minor irrigation works, land lev-
elling and prevention of soil erosion/improve-
ment of soil, social forestry school buildings 
and buildings for primary health centres, 
vocational training and production centres 
etc. in order that long-run sustainable em-
ployment is possible. Furthermore in order 
to improve planning and implemen.tation of 
development programmes, greater involve-
ment of people within a system of decentral· 

ised planninQ is emphasized. 

Research In Energy 

3208. SHRI GANGADHARA 
SANIPALlI: Will the PRIME MINISTER be 
pleased to state: 

(a) the funds allocated for research In 
the field of energy during 1991·92 and 1992· 
93; 

(b) the amount 'allocated for renewable 
sources of energy during 1991-92; and 

(c) the progress made by our scientists 
in utilising the renewable energy sources? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTR'f OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Fortaking 
up research and development in the field of 
non-conventional energy sourcas, Rs. 16.50 
crores have been allocated for the year 
1991-92 and 1992·93 respectively. 

(b) An amount of Rs. 128.00 crores has 
been allocated for renewable sources of 
energy during 1992-93 in the Centra! Sector. 

(c) As a result of extensive research and 
development activities undertaken by the 
Government in the field of renewable sources 
of energy at various institutions in the coun-
try, biogas plants, improved chulhas, solar , 
thermal energy systems, solar photovoltaic 
systems. wind energy systems, mini-micro 
hydel systems. biomass energy systems 
have been developed and are being utilised 
for meeting energy needs in the various 
sectors of centralised as well as decentral-
iSGd applications. Status of achievements of 
insta'iation of various types of renewable 
energy systems and devices is at Statement 
enclosed 
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STATEMENT ~ 

Sialus of achievemenls of inslal/alion of various Iypes of renewable energy syslerns and devices. ~ 
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,.> 
~ 

7, Photovoltaic Water Pumps Nos, 1191 
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11. Wind Pumps Nos, 2919 

12, Wind Farms MW 40 (!J 
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Changes In Industrial Disputes Act. 

194'1 and Trade Unions Act. 1926 

3209. SHRI ANKUSHRAO RAOS· 
SAHEB TOPE: Will the Ministerof LABOUR 
be pleased to state: 

(a) whether the Trade Unions have been 
consulted in regard to the amendments 
proposed to be made in the labour laws 
particulartythelndustrial Disputes Act, 1947 
and Trade Union Act, 1926; 

(b) if so, the reactiOn of the Trade Un· 
ions thereto; and 

(c) the main features of the changes 
proposed to be made In the Acts? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWARI): (a) to (c). In pursu· 
ance of the recommendations of the Indian 
labour Conference held in April 1990, a 
Bipartite Committee compriSing representa· 
tives of Central Trade Union Organisations 
and Employers' Organisations was consti· 
tuted under the chairmanship of Shri G. 
Ramanujam on May, 1990. The terms of 
reference of the Committee were "to formu· 
late specific proposals· for New In~ustrial 
Relations a;lI. Tt:e Committee submitted its 

. report in October, 1990. The report is not 
entirely unanimous. It was considered by the 
40th labour Ministers Conference in Febru· 
ary 1992. There was Co consensus in the 
Conference that the recommendations of 
the Committee which are unanimous may be 
accepted. The Conference also decided that 
a Group of five State labour Ministers may 
be constituted to examine the areas of dis· 
agreement in the Ramanujam Committee 
report with a view to arrive at a consensus. 
The group was constituted under the chair-
manship of Minister of State for Coal and 

labour. The.Group met on 25th AprU, 1st 
June and 24th July 1992. The matterrelatlng 
to the recommendations of Ramanujam 
Committee for making amendments to In· 
dustrial Disputes Act 1947 and the Trade 
Unions Act, 1926 was also discussed in the 
meeting of the Standing labour Committee, 
an organ of the Tripa~ite Consultative Ma· 
chinery, consisting of representatives from 
organisations of workers and employers and 
also from Central and State Governments 
on 25th July, 1992.11 has been decidedlhat 
the matter may be placed before the Indian 
Labour Conference scheduled to be held In 
September 1992. 

[ Translation] 

Exploitation of Unorganlsed labourers 

3210. SHRI LAL BABU RAI: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the un organised labourers 
are being exploited; 

(b) if so. the details thereof; and 

(c) the efforts being made by the Gov· 
ernment to make, the labour organisations 
more'eflective? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LA.f30UR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Although 
adQquate Laws exist .for the protection of 
unorganised labour instances of violation of 
certain provisions of the Acts like Contract 
Labour (Regulation & Abolition) Act, Mini· ' 
mum Wages Act, Payment of Wages Act 
and Inter·State Migrant Workmen (RECS) 
Act have been noticed. 

(c) A bi-partile Commil1ee on Industrial 
Law set up by the Government under the 



249 Written Answers SRAVANA 7,1914 (SAKA) Written Answers 250 

Chairmanship of Shri G. Ramanujam'have 
made certain recommendations lor amend· 
ing the Trade Unions Act, 1926. and the 
Industrial Disputes Act 1947. the recom· 
mendations are yet to be considered by the 
Indian Labour Conference scheduled to be 
held in September, 1992. 

[English] 
L.T.C. 

GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). No reforms 
in the lAS are contemplated at present. The 
various rules framed under the AIS Act, 1951 
which regulate service conditions of memo 
bers of All India Services are however 
amended from time to time taking into ac· 
count administrative or other needs. These 
amendments, whenever made, are laid on 
the Table of the House. 

3211. SHRI RAM SINGH KASHWAN: [Trans/ation] 
Will the PRIME MINISTER be please to 
state: 

(a) whether government provide ·L TC 
facility lor the parents 01 the employees who 
do not reside with the Government employ, 
ees; and 

(b) H not, the reasons therelor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). LTC is 
admissible for parents of the Government 
servant provided they are wholly dependent 
on him and reside with him. This has been 
done a,s a matter 01 policy to limit the liability 
01 the Government. 

Board for Construction Labourers 

3213. SHR I RAM VILAS PASWAN: Will 
t!le Minister of LABOUR be pleased to state: 

(a) whethcrthe Government propose to 
constituto a 80Jrd forthe labourers engaged 
in ttl0 construction work; . 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (e). Upon a. 
petition made by National Campaign Com· 
mittee, Lok Sabha Committee on Petitions 
had recommended inclusion 01 inter alia a 

Reforms In lAS provision 10 cons1itute Tripartite Construc-
tion Labour E30ards in the Building and Other 

3212. SHRI CHETAN P.S. CHAUHAN: Construction Workers Bill. No final decision 
Will the PRIMIE MINISTER be pleased to has so felT been taken in this regard. 
state: 

(a) whether the Government propose to. 
make some reforms in the Indian Adminis· 
trative Service; and 

(b) H so, the details thereof? 

[Eng/iS/I) 

Generation of Atomic Power in1he 
Country and Setllng UP an Atomic 

Power Plant in Punjab 

3214. SHRIPAWAN KUMAR BANSAL: 
THE MINISTER OF STATE IN THE Will tho PRIME MINISTER be pleased to 

MINISTRY OF PERSONNEL PUBLIC state: 
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(a) the details 61 the present atomic 

power output in the country and the addi-
tional power generation in the next ton years; 

(b) whethertheGovernment propose to 
set up an atomic powerstation in the State of 
Punjab; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONIC~ AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The present 
installed nuclear capacity is 1500 MWc 
Department of Atomic Energy's proposal for 
the Eighth Five Year Plan envisages addi-
lion of 4200 MWe through pressurised heavy 
water reactors (PHWRs) by the year 2002. 
This is in addition to 2000 MWe in terms of 
Inter-Governmental Agreement (IGA) of co-
operation between erstwhile USSR <:1nd India 
on which there is uncertainty due to tile 
recent political development in the erstwhile 
USSR. The actual additional capaCity will 
however depend on availability of funds. 

(b) No, Sir. there is no proposal in the 
Eighth Plan. 

(c) Does not arise. 

[ Translation) 

Assistance.to Gujarat For Land RQ-
forms 

3215. SHRI KASHIRAM RANA: Will tho 
PRIME MINISTER be pleased to state: 

(a) whetherthe Government propose to 
provide special assistance to Gujarat for 
land reform; and 

(b) if so, the details thereof? 

THE MfNISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKAT SWAMY): (a) 
and (b). Central assistance is being provided 
to ali State Governments, including Gujarat 
under Land Reforms Schemes. During 1991-
92, Central assistance of Rs. 40.00 lakhs 
under the Scheme of Financial Assistance to 
Assignees of Ceiling Surplus Land was 
provided to Gujara\. There is no proposal for 
providing special assistance to the State 
Governmenl. 

[English] 

Com;)tlter Centres in Gujarat 

3216. SIIRI HI\RISINH CHAVDA: Will 
til0 Minister of PLANNING AND PRO-
GRM.1fJE IMPLEHENTATION be pleased 
10 stato: 

(a) wilethor Ihoro is any proposal to 
establish more Compu:erCentres inGujarat; 

(b) if so, tile details with locations thereof; 

(c)lhe expenditure likely to be inourred 
thereon: ;:lIld 

(d) tile details of the Computer Centres 
already commissioned in Gujarat? .. 

THE r..mJISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMI.1E IMPLEMENTATION AND MIN-
ISTER OF STATE I~J THE MINISTRY OF 
tJOtJ·CmJVENTI01'JAL ENERGY 
SOUflCES (SIIRI SUI<I-l IJAM): (a) Yes, Sir. 

(b) II is proposed to set up computer 
centres;lt til0 fe!~O'.·::n\) places.: 

A. E\: i J::\ionallnformatics Centre (NIC), 
pl.'lnn!:l\) Cornmission Office of Industries 
Commissioner, 8038G based super AT Udyog 
I3havan 

13. Oy DC'flJ!1me::! of nevenue. CBEC 
with tile to::I;;I:::al S(;flPOI1 of NIC 
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Proposed location Computer to be installed 

Central Excise & Customs EISA 80486 based computer 

Collectorate, Ahmedabad 

7 computer centres in 7 IS/\ 80486 based computer 

central Excise Divisions in each Division 

at Ahmedabad 

(;omputer Centre in each ISA 80<186 based Computer 

Central Excise Division in e3cl1 Division 

located at Anand, Nadiad, 

Mohsana, Rajkot, Junagadh, 

Bhavnagar and Jamnagar 

Central Excise Coliectorate, EISA 80486 based Computer Rajkot 

(c) An expenditure of Rs. 1991akhs has 
been estimated on capital infrastructure to 
establish the above Centres. 

(d) In line with its objective to provide 

Location 

NIC-Gujarat State Centre 

Gandhinagar 

19 District Informatics 

Centres in 19 District 

Headquarter of Gujarat 

0/0 the Sales Tax 

Commissioner, Ahmedabad 

Agro-Climatic Regional 

Planning Unit, Ahmedabad 

computerbased services to Central Govem-
ment Departments, State Governments and 
District Administrations, NIC has already 
established CornputerCentres in Gujaratas 
given below: 

Computer Installed 

ND-SSO Super Mini Computer and three 

80386 based Super ATs. 

80386 based Super AT Computer 

in eOlci, District 

80386 based Super AT 

80386 oased Super AT 
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Location Computer Installed 

Ministry of Finance, Govt. 80386 based Super AT 

of Gujarat, Gandhinagar 

Following Computer Centres have been set up by Department of Revenue, CSEC wtth 
~he technical Support of NIC. 

Central Excise Collectorate, 

Vadodara 

5 Computer Centres in 5 

Central Excise Divisions 

atVadodara 

3 Computer Centres in 3 

Central Excise Divisions 

at Surat 

Central Excise Division 

Priority to Electronic Sector 

3217. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased 10 
slate: 

(a) whether the Government propose to 
give priority to the electronic Sector in order 
10 compete In the Intemational market; and 

(b) If so, the steps taken/proposed to be 
taken to Increase India's annual production 
In electronics? 

THE MINISTER OF .STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN KUMARA-

EISA 80486 based Computer 

ISA 80486 based Computer in 

each Division 

ISA 80486 based Computer In 

each Division 

ISA 80486 based Computer 

MENGALAM): (a) There is at present no 
proposal to give priority to the Electronic • 
Sector for enabling it to compete In the 
international market. However, Software has 
been identified as one of the extreme focus 
areas by the Ministry of Commerce forre-
ceiving special attention in the area of ex-
ports. 

(b) Does nol arise. 

[ Translation] 

Coal Reserves In North Eastern Region 

3218. SHRI KESRI LAL: Will the Minis-
ter of COAL be pleased to state: 

(a) whether vast coal reserves have 
beGn found in the North-Eastern region; 
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(b) If so, the details thereof and the 

estimated quantity of coal likely to be ex-
tracted from this region; 

Ccl the quantity of coal under indicated 
category and Inferred Category likely 10 be 
extracted separately; and 

(d) the steps being taken by the Govern-
ment to find the more reserves of coal in the 
country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (c). The total coal reserves, 
assessed by the Geological Survey.of India 
in the North Eastern region as on 1.1.92 are 
given below:-

million tonnes 

Proved reserves 257.03 

Indicated 149.29 

Inferred 458.46 

Total: 864.78 

The projected coal production of North 
Eastern Coalfields area of Coal India limited 
is 1.0 million tonne by 1996·97. 

(d) In order to establish more coal reo 
serves in the country, GSI, Central Mine 
Planning and Design Institute, Mineral Ex· 
ploration Corporation Limited, and various 
State Government and Private agencies are 
engaged in the tasks of regional as well as 
detailed drilling on a continuous basis. 

[English] 

"Improvement of VSSC" 

3219. SHRI RAMESH CHEW II fHALA: 
Will the PRIME MINISTER be pleasod to 
state: 

(a) whether there is any proposal for 
Improvement of Vikram Sarabhal Space 
Centre (V.S.S.C.), Trivandrum during the 
period 1992-93; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). During 
1992·93, Vikram Sarabhai Space Centre 
(VSSC) will carryon work connected with the 
approved launch vehicle Projects such as 
Augmented Satellite Launch Vehicle (ASLV), 
Polar Satellite Launch Vehicle (PSLV) and 
Geosynchronous Satellite Launch Vehicle 
(GSL V). The Centre wi!! also continue to 
carry out its research and development ac-
tivities, as in the past, in the related fields. 

Computer tnstltutes 

3220. SHRI r1/\t.1ASHRAY PRASAD 
SINGH: Wi!1 the miME MINISTER be 
ploased to state: 

(a) the number of computer Institutes 
under Department of Electronics which have 
recognition 'A' '8' 'C' and '0' level course 
State-wise; 

(b) whether there is any plan to start, 
modernise and expand various computer 
institutes in Bihar; 

(e) if so, .the details thereof; and 

(d) it not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
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(DEPARTMENT OF ELECTRONICS AND has just been taken up. The stateJUnion 
DEPARTMENT OF OCEAN DEVELOP- Territory wise breakup is given in the state-
MENT) (SHRI RANGARAJAN) ment 
KUMARAMANGALAM): (a) 276 private 
computer training institutions have beon 
given provisional recognition for conducting 
the '0' (Foundation) level; 4 institutes forthe 
'A' level; and 1 institute for the 'C' lovel 
course under the accreditation scheme 
announced by the Government of India, 
Department of Electronics vide Resolution 
dated August 16, 1990. No institute has 
been given recognition for conducting '13' 
level course, the implementation of which 

(b) to (d). There is no proposal by the 
Government of India to start, modernise and 
expand various computer institutes in Bihar 
since a number of institutes have already 
been supported by the Government at the 
dogree, diploma and certificate level in all 
PZlr1S of the country including Bihar. The 
accroditZltion schome will further augment 
computortraining facilities all overthe coun-
try. 



STATEMENT II) 
(l) .. 

51.No. Slale '0 Level' 'A' Level 'e' Level 
~ 

2 3 4 5 ~ .. 
~ 
:) ._---
~ 
:) 
In 

1, Assan ~ 
~ 

~ Andhra Pradesh 22 c, 

3 Chandi~arh 4 (J) 
] » 

Gujara! < 4, » z » 
5, Ha~ana 

o,J .. 
0 ... 

6. ' Karnataka 21 ,::. 
.... 
l1 ::. 

7, Kerala 47 ~ ..., 

8, J&K 

9. Maharash!ra 38 ... 
$ 
~ 

~ 
10. Madhya Pradesn ~ , 

~ 
:) 
Ii) 

11. Tamil Nadu 44 ~, 
~ 
II) 
(l) 
II) 



I'J 
51. No. State '0 Level' 'A'Level 'C'Level Ol w 

2 3 4 5 ~ :;-
1D 

12. Punjab :l 
)l 
:l 
1/1 

13. . Orissa ~ 
~ 

14. Rajaslnan 4 

15. Binar 4 

16. Goa 2 (. 

C r 
17. Uttar Pradesh 21 0( 

I'J 
fJ) 

18. WeslBengal 24 .. 
fJ) 
fJ) 
N 

19. Delh (u.P.) 19 

Talal: 276 4 
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( T ranslationj 

. Monitoring Scheme for Police 

3221. SHRIMATI SUMITRA MAHAJAN: 
WJllthe PRIME MINISTER be pleased to 
state: 

(a) whether the Department of Electron· 
ics has formulated any scheme for Police for 
effective supervision in metropolitan cities 
through computer; 

(b) if so, whetherthe practicability of the 
scheme has been taken into account; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOp· 
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). The 
Department of Electronics has prepared a 
Technology Review Report on Electronics in 
Police Sector suggesting techniques and 
applications covering computers, data com-
munication and command and control con-
cepts. Many of these are designed for effec· 
tive management of police operation in a 
metropol~an city. Those covering computer 
specifically, are Automatic Vechile Manage-
ment System; Command, Control, Commu· 
nication and Intelligence System; Data 
Communication etc. The practical applica· 
tion of these techniques has been suggesled 
to the Ministry of Home Affairs. 

(English) 

Dealership/Agency by Fact 

3222. SHRI HARIN PATHAK: WiIIlhe 
PRIME MINISTER be pleased to stale: 

(a) whether the Fertilisers and Chemi· 
cals Travancore Limited has recentlyaHot· 
ted some agencies for its products; 

(b) if so, the details of the new dealers 
appOinted therefor; and 

(c) the criteria followed for allotment of 
such agencies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTlL· 
tSERS (DR. CHINTA MOHAN): (a) and (b). 
FACT has appointed ?B dealers for selling 
fertilisers during April.June 1992. The da· 
tails are as follows:· 

State NuiTiber 

Kerala 09 

Tamil Nadu 19 

Karnataka 23 

Andhra Pradesh 07 

Total: 58 

The names of the dealers are given In 
the statement enclosed. 

(c) The criteria lollowed forthe appoint· 
ment of dealers are as lollows: 

(1) Potential of area for the can· 
sump.tion of fertilisers 

(2) Financial standing of the appll· 
cant 

(3) Experience of the applicant In 
the field ot. agro·chemicals marketing 

(4) Infrastructure facllttles of the 
applicant. 

Prelerence Is, however, given to SetST 
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Olhakadai persons, unemployed persons and ox -serv-

icemen in the appointment of dealers. 

STATEMENT 

KERALA 

ambu 
1. A: Suresh Babu, Koothupar-

2. MIs Attapadi Co-op. Farming 
Society, Attapadi 

3. AK. Kochu Mohammed, Erat-
tupetta 

4. Shahul Hameed, Vambayam 

5. Joseph Abraham, Melpadam 

6. K.K Vasuderan, Melpadam 

7. K.S. Varghese, Muthuper-
humkal, Konni 

8. K.S. Sreekumar, PO 
Kuthiyatodu 

9. MIs Raja Store, Nanniodu 

TAMILNADU 

1. 

2. 

3. 

MIs Palani Andava Agencies, 
Chinnauthur 

T.S. Thangavel, Thirumurugan 
& Co., Tamarapalayam 

P. Kumarcsan, Kcsarimanga- . 
lam 

4. G. Gopal & Co. Uthuku:i Vil-
lage 

5. lk!umalaJ Agro Cornor;:,l cn, 
Poolankinar 

6. Sri Palanjmuru0ar. ,'Igr r:ei, 

'7 
I. 

8. 

9. 

l30jaraj Agenciesa, Bodi-
naicknur 

A. V. Prabhakar, Kariapatly 

S. Lokanathan, Pottireddypatty 

10. A. Thangavel, Muthugapatty 

, 1. A. An!mug am Chettiyar & Co., 
. Namakkal 

12. 

13. 

'4. 

'5. 

16. 

'7. 

K. V. Dhas Naidu, Nadukom-
baiPO. 

V. Murugesan, Vaiyappama-
lai 

A. Subhuraj, Periasolipalayam 

Sarvana Traders, Thiruchen-
gode 

SriJayaram Cheltiyar, Peram-
balurtk. 

N. Loganathan, Kecramanga-
lam 

, 8. K. Subramanian, Kodiakurlchi 

19. Mis Abdulkareem, Keeranur 

KARANATAKA 

1. B.J. Sunilkumar, Davangare 

2. 

3. 

4. 

5. 

Sri Siddeswara Traders, 
Kalavally 

S:"J,.!rJ: :: .. ' :.ra, Vijayapura 

Sf! L e" 'it:[i\i Venkiteswara 
FOlt:;,_U'., Chickbalapura 

S. vijaynr.\:fl!Zlr. Bangalore 
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6. Mr. Channa Nayaka, ANDHRAPRADESH 
Beerahundl 

7. B.Gangadharappa,8angnlore 

8. M.K. Venkatash. Gunj Road 

9. D. Mruthyunjaya, Raichur 

10. Sri Srinivasa Enterprises, Sind· 
hanur 

11. Sri Saranabasaveswara En· 
terprises, Maski 

12. Anupama Agro Agencies, 
Aroundagundi. Sindhanur 

13. MIs Siva Traders, H.B. Halli 

, 4. MIs Balakrishna Fertilisers. 
Gangavathi 

15. Sri Gundappa. Srivijaya Ma· 
haraj Traders. Lingasagar 

16. Sri Gottipathi Venkilaralnam 
& Co. Gangavathi PO 

17. Anilkumar. Sindagi. Bijapur 

18. Ganesh Agro Agencies, Man· 
galore 

19. Sri StanyGoveas, Betthangadi 

20. . K. Basavaraju, Chikkabilalhl 

21. 

22. 

MIs Ballal Agencies, 8en(;100r· 
well, Bangalore 

U.K. Santhiah. Malladevara· 
pura. Hassan 

1. MIs Balaji Fertilisers. Man· 
ikbandar. Mandai 

2. .Asian Tracing 
Sanalhnagar 

Co. 

3. MIs Mutyala Narsaiah & Co. 
Dharmapuri 

4. P&CCS Ltd. Valgathur, 
Karimnagar 

5. MIs l3alaji Fertilisers. 
Sathyaveodu, Chilor 

6. Malarappa Venkalaswamy. MI 
s Samy Enterprises, Tadepalll 
Kundal 

7. Sri Ramakrishna Agro Agen-
cies. Sundaripuram. Rajamun· 
dry 

[Translalion] 

Assistance to Closed Units 

3223. SHRI SATYA DEO 
SINGH: _ 
SHRI RAJENDRA AG-
NII-IOTAI: 

VP!tlloMinister of LABOUR be pleased 
10 slale: 

(a) the number of industrial units lying 
ClOsed in Ullar Pradesh and Madhya Prades~ 
.:l! prascnt; 

(b) wiiolilor lhe Industrial Development 
Oank .01 India and clllor banks propose to 

. provldo linancial a~sdance to these units; 

(C) whelherthe State Governments have 
23. SrI Putta Gowda. Mis Krishna· requested the Union Govemmentto provide 

Traders; Hass. assistnnco for running of these units; 
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(d) if so, the amount UnlonGov~mment 

agree to provide for this purpose; and 

(e) the time by which these industrial 
units are likely to be started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR):(a)to (e). Information 
is being collected and will be laid on the table 
of the House at the earliest possible. 

(English1 

ConstRiction of Godowns In Rural 
Areas of Tamil Nadu 

3224. DR. (SHRIMATI) K.S. SOUNDA-
RAM: Will the PRIME MINISTER be please 
to state: 

(a) whether the UnionGovemmcnt have 
proyided funds to Tamil Nadu for construc-
tion of godowns in rural areas; and 

(b) if so, the details thereof and the 
number of godowns constructed there so . 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT' 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (a) 
Yes, Sir. 

(b) An amount of Rs. 1.11 crores has 
been provided to the Government of Tamil 
Nadu as central assistance for construction 
of 111 ruralgodowns. Oflhese, 11 Ogodowns 
have already been completed. 

SettIng Up of a Small Farmen AgrJ. 
Bualn ••• ConlOrtlum 

3225. SHRI SHASHI PRAKASH; Will 
the Minister of PLANNING AND PRO~ 
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether there is a proposal to set up 
small farmers agri-businessconsortlum; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRt SUKH RAM): (a) and (b). 
Yes, Sir. As announced in the Budget 1992-
93, a Small Farmers' Agri-Business Consor-
tium with funding from Reserve Bank of 
India, Industrial Development Bank of India 
and National Bank for AgricuHure & Rural 
Development is to be set up. The consortium 
would be an autonomous corporate entity 
and will have representation from the IDBI, 
NABARD and other financial institutions, 
public sectorcorporations dealing with agri-
culture and agro-industries as well as private 
sector companies. The project envisages 
giving an employment and income genera-
tion orientation to the crop husbandry, ani-
mal husbandry, agro forestry, fisheries, agro 
processing and agro based industries sec-
tors during the Eighth Plan period and be-
yond, creating more skilled jobs in the coun-
try in the short term by using the underutil-
isod opportunities in the farm sector, devel-
oping organisational structures which can 
promote group cooperation both at the pro-
duction and marketing phases and establish 
links in the production processing and mar-
keting chain for making programmes eco-
nomically viable and replicable. 

51 % ForeIgn Equity 

3226. SHRt G. DEVARYA NAIK: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have 
g~anted permission to the existing firms to 
raise foreign equity up to 51 per cent; 

(b) If so, lhe Iypos 01 ftmlI whlc:h can 
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raise the foreign equity upto 51%; and 

(c) the terms and conditions laid down 
by the Government In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) Yes, Sir. Govt. 
have spelt out the procedure for Increase in 
foreign equity upto 51 % in existing compa-
nies vide Ministry of Industry's Press Note 
No. 13 (1992 series) dt. 29.6.1992. 

(b) and (c). According to Press Note No. 
13 (1992 series):- (i) The RBI will accorc' 
automatic approval to a company wish ing to 
raise Its foreign equity upto 51 % as pa rt 01 an 
expansion programme provided the expan-
sion is in the high priority (Annex-III) area; 
the additional equity Is part of the financing 01 
the expansion programme and the money is 
remitted in foreign eXChange. 

(ii) The RSI will also accord automatic 
approval to proposals for increasing foreign 
equity upto 51% without an expansion pro-
gramme provided the firm is predominantly 
engaged In high priority industries listed in 
Annexure III of the Statement on Industrial 
Policy. The increase in equity level must 
result from expansion of the equity base of 
the existing company and the foreign equity 
must be from remittance of foreign exchange. 

(iii) On receipt of RBI approval, the 
company must pass a special resolution 
under Section 81 (I) (A) of the Companies 
Ad proposing preferential allocation of the 
required volume 01 fresh equity to the foreign 
investors. 

(Iv) Existing companies wishing to raise 
foreign equity upIO 51 % can make Issues at 
the price determined by the shareholders In 
a special resolutiOn under SectIon 81 (I) (A) 
of the,ConpanIeI Ad. ThIll appIIos mutatis 
mutandis to cIosIfy held corry>anios ana 

also to companies where there Is no foreign 
shareholding at present. 

(v) The condition of Dividend BalanCing 
will be applicable only in respect of approv-
als in the consumer goods sector. 

(vi) All other proposals for inducting or 
raising foreign eqUity in existing companies 
wh ich do not meet any or all of the cnteria for 
automatic approval will be subject to usual 
procedures and require Government ap-
proval. 

[ Translation] 

Approval to Industrial Units 

3227. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI CHHEDI PASWAN: 

Will the PRIME MINISTER be pleased 
to state: 

. (a) whether the Union government have 
prescribed any time limit for disposal of vari-
ous pending applications to set up industrial 
units; 

(b) if so, the details thereof; 

(c) whether such prescribed time limit 
has been followod in case of Bihar also; 

(d) if not, the reasons therefor; and 

(e) the remedial steps taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT: 
OF INDUSTRIAL DEVELOPMENt) (SHRI-
MATI KRISHNA SAHI): (a) Yes, SIr. 

(b) The prescribodUme 1Iml1ordlsposal 
of an application lor Leller of -"10 set up 
an Induslrlal unit ;s sixty da,. from the date, 
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at receipt of the application at Investment in 
India Cell (Secretariat for Industrial Approv-
als) in the Department of Industrial Develop-
ment. 

. (c) The prescribed time limit is uniform 
for all States including Bihar. 

(d) Does not arise. 

(e) A constant review is undertaken by 
the Department to dispose of industrial li-
cence applications within the prescribed time-
Irame. 

Uniform Wage Structure in 
Industries 

3228. SHRI TEJ NARAYAN SINGH: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have any 
proposal to introduce uniform wage' struc-
ture for the industries located in each State; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken 
n this regard? . 

THE DEPUTY MINISTER IN THE 
\ltINI$TRY OF LABOUR (StlRI PM31\N 
31NGH GHATOWAR): (a) There is nQ such 
)roposai under the consideration of Govern-
nent. 

(b) and (0). Does not arise. 

English) 

Plan Outlay for Kerala During 199H12 

3229. SHRI THA YlLJOHNAI'IJALOSE: 
Vililhe Minister of PLANNING AND PRO-
iRAMME IMPlEMENTATION bo P~ilSOO 
) state: 

(a) tho amount sanctioned to the Gov· 
crnment of Korala for the annual plan of 
1991-92; and 

(b) the contribution of the Government 
of Kerala in the annual plan of 1991·92? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
tJON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The 
An n UJI elan 1991-92 of Ke rala was approved 
at Rs. 807 crores. 

(b) Tho state's contribution in their 
Annual Plan 1991·92 as per the approved 
funding pattern. was Rs. 311.93 crores. 

Employees' Participation in Manage. 
ment in PublIc Sector Undertakings 

3230. Sllnl SHI1AVAN KUMAR PATEL: 
Vi:!1 the Minister of LI\80UR be pleased to 
state: 

(a) tho stops so far taken to ensure 
Employees' participation in management in 
Public Sector Undertakings; 

(b) tho extent to which the employees 
are represented in the Managomont Board 
and tho percentage of the enterprises cov· 
erec.l under the scheme: and 

(c) whe!ller such participation is se· 
cured in rUSpClct of aU management affairs, 
and il not, tho areas of such participation? 

TIlE DEPUTY t.1INISTER IN THE 
WNlSTIlY OF LABOUR (SHRI PABAN 
SUJGIIGII,'I.TOWAR):{a)lo{c). The scheme 
lor WOIKe.s· Particip41tion in industry OIl shop 
Iloor ano pianllcvcls WilS intr~ br the 
Govornment on 30th October, 1975.. was 
malJ() ~;ppcab!o only to manu«acIUMg and 
;:':n f'J ull:l$ in tho putllic, prIVate_coop-
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eratlve sectors as well as those run depart· 
mentally. employing 500 or more workers. 
Another scheme 01 Workers' Partic!pution 
was introduced by the Government in , '077 
in commercial and serv ice organisatiol;S in 
the Public seclor, which have large sca:o 
public deatings, with a view to rendering 
better customer services. The working of the 
schemes was reviewed and a scheme of 
Employees' Participation in Managemer.t 
was notified by the Government of India on 
30th December, 1983. The scheme is appli-
cable to all public sector undertaking except 
those which are specifical'y exempted. The 
scheme provides for employees' participa-
tion at the shop flCior and plant levels. As 
regards participation at the 130ard level, the 
administrative Ministry/Depar!n1ent con-
cerned can take a decision in c '~sultation 

with the Ministry 6f Labour. The p:,: ::cipating 
arrangement covers operational a~'. '5, per-
sonnel matters, production' and C;:. :on-
mental areas. the Workers' ParticipaLDllln 
Management Bill, 1990 which was intro-
duced in the Rajya Sabha is pending consid· 
eration of the Parliament. 

Construction Contracts for Indian' 
Companies. 

3231. SHRI KP. REDDAIAH YADAV: 
Will the PRIME MINISTER be pleased to 
slale: 

(a) whather Ihe Government of India 
have established the powerful commercial 
wings in all embassies abroad; 

(b) n so. whether they are exploring me 
possibilnies of gelling huge· construcllon 
contraCts In gulf countries and in LaM 
American countries; 

. (c) whether any applications are pona· 
ing with various Indian Embassios aOroao 
from Indian construction companies for gOl' 
ting construction contracts; and 

(d) if so, the delails thereof, company· 
wise and the action taken by the Govern-
ment ttlOreon? 

THE MINISTER OF nATE IN THE 
MINISTRY OF EXTERNAL AFFAIAS (SHRI 
R.L. BHATIA): (a) Indian Embassies and 
l-ligh Commissions in select countries al-
ready have separate economic and com· 
mercialwings. 

Ilowever, following the recent changes 
in economic policies, the Govsrnment have 
instructed all our Missions 10 give priority to 
economic and commercial work. 

(b) Yes, Sir. Our Missions abroad, in· 
eluding 111050 in the Gulf countries and Latin 
Amerisa <ire aclively assisting Indian com· 
p:wios In getting construction contracts and 
a!so C'xporting goods a.nd services to Ihe 
coun!rios olilleir accredition. 

(e) No Sir. 

(d) Docs not arise. 

C:::scs of Drug Comp:mies Referred to 
f3urO:1U ollnc!ustri~1 costs and prices. 

3232. SHRI S.D. THORAT: Will the 
PRIME MI~ liSTER be ploased to slale: 

(8) whet/lOr tho Government have reo 
forred a number 01 cases 01 drug companies 
to l3urcau of Industrial Cosls and Prices 
(OICP) to stUdy the cost of production during 
the I(lst one ye,1(; 

(b) if sO,lho details thereoftogetherwilh 
tile commonts of BICP thereon; and . 

(:::) t;~o mC<1sures taken/propose to be 
;al<;on to avoid closure of units and scarcity of 
e~~cJ:i:al t!rugs? 

11!E f.1tNtSTER OF STATEJN THE 
MlrllS I BY OF CHEMICAlS AND FERTIL· 
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IZERS (DR. CHINTA MOHAN): (a) and (b). Drought Prone Area Programme (DPAP) 
Blep Is an expert body which undertakes and Desert Development Programme9DDP) 
cost-cum-technical study 01 various bulk aim at ecological restoration. Besides, spe-
drugs and recommends prices lor a period of cial Area Development Programme like Hill 
three years. Interaction between this Minis- Area Development Programme (HADP) is 
try and BICPforthis purpose isa continuous also aimed at ensuring socio-economic 
process. development of the Hill Areas and Commu-

nities. The various schemes undertaken 
(c) Prices revisions keeping in view the 

escalation In costs of inputs and utilities have 
been given from time to time. The ongoing 
review of Drug Policy is intended to make the 
pricing machanism more pragmatic and the 
aim 01 ensuring abundant availability at 
reasonable prices, of essential medicines of 
good qual~y has been kept uppermost in the 
mind. 

Linking of Rural Development Pro-
grammes with Environment and For-

estry 

3233. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MtNIS-
TER be pleased to state: 

(a) the details 01 new proposals and 
policies 01 government linking programmes 
01 environmental concem anogether; 

(b) whether the Government propose to 
develop and protect the environment through 
various rural development programmes; and 

(e) the steps being taken to extend and 
implement Such policies nationwide, linking 
rural development programmes with lorest ry 
and environment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI UTTAMBHAI H. PATEL): (al 
to (c), Major Rural Development programmes 
Viz. Jawahar Rozgar Yojana (JRY), Inte· 
grated Rural Development Programma 
(IROP) are aimed at eradication of poverty 
which Is ItseH a great polluter. Schemes Uks 

underthese programmes are also meantior 
protecting environment and preservation of 
land, water and other natural resources. 

The JRY, a Centrally Sponsored 
Scheme is being implemented all over the 
country. Under the YOjana, Social Forestry 
and afforestation constitute important activl· 
ties which besides providing gainful employ-
ment to unemptoyed and under-employed 
persons, create durable productive assets 
and also contribute to the environmental 
improvement. Keeping in view the impor-
tance of enVironment, 25% 01 the JRY Fund 
at district level is ear-marked for social for-
estry. During the last three years 12971 
lakhs trees were planted throughout the 
country under social forestry. 

DPAP is under implementation in 615 
blocks in 91 districts in 13 States and DDP in 
131 blocks in 21 districts in 5 States, which 
are arid and semi-arid areas of the country. 
The core components of these programmes 
are land shaping, soil conservation, water 
resource development, afforestation, con-
trol of desertification, sand dune stabilisation 
and pasture development. 

I Translation] 

Diversion of Funds for Irrigation 
Projects in Punjab 

3234. SHRI MOHAN SINGH 
(FEROZPUR): Will the Minister of PLAN· 
NING AND PROGRAMME IMPLEMENTA· 
TION be pleased to state: 

(a) wl1elher th!l Government of Punjab 
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has sought the approval of the Union Gov- International Sub-Contracting Ex· 
ernment to utilise the funds allocated for change 
irrigation project on other projects; and 

(b) if sO,the reaction olthe Government 
thereto and the time by which permission Is 
likely to be accorded? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PlANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE· IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) No, Sir. 
Planning Commission have not received any 
proposal from the Government of Punjab for 
utilisation of the funds allocated forthe Irriga-
tion projects in other projects for the Annual 
Plan 1992-93. 

(b) Does nOt arise. 

[Eng/ish) 

Improved Technology for F"rmers 

3235. SHRJA. VENKA TESH NAIK: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government proposed 
to adopt a mass media approach to roach 
every farmer and train them with improved 
production technology; and 

. (b) H so, thasalient features in adopting 
Science and Technology and infraslruclural 
support in this sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OFSTATE IN THE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP· 
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Inlor· 
mation is being collected and will be laid on 
the Table of the House. 

3236. SHRI K.P. SINGH DEO: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
set up an international Sub-contr'acting ex-
Change; 

(b) whether this !ntemational sub-con-
tracting exchange Is proposed to be set up in 
collaboration with the United Nations Indus-
(rial Devolopment Organisation (UNIOO); 

(c) if so, the main purpose of setting up 
of this exchange; and 

(d) the time by which it is likely to be set 
up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIEAL DEVELOPMENT) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
The United Nations Industrial Development 
Organisation (UNIOO) has propose~ to es· 
tablish a sub· regional Network of Industrial 
Sub-contracUng Exchanges In Asia. 

(c) The main purpose of setting up of 
this exchange Is to enable participating 
countries to exchange technica' and ec0-
nomic information on industrial sub-contract· 
ing capabilities and opportunities through a 
sub· regional sub-contracting system and 
network. 

. 
(d) A linal decision in this regard is sliD 

to be taken .. 

"Exchange of Enclaves Between India 
and Bangladesh. 

3237. SHRI BIRSING MAHATO: Will 
the PRIME MINISTER be pleased to state: 

(a) wholher any time bound programme 
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has been initiated for the exchange of'en-
claves between India and Bangladesh; and 

(b) I sO,the-detalls thereof? 

THE MIN~TER OF STATE IN THE 
MINISTRY OF EXTERNAl AFFAIRS (SHRI 
R.l. BHATIA): (a) and (b) During the visit of 
the ~angladesh Prime Minister to India in 
May 1992 it was agreed Ihatefforts would be 
intensified to resolve the outstanding issues 
emanating from the Indo-Bangladesh Land 
Boundary Agreementof 1974, including that 
of the exchange of enclaves between India 
and Bangladesh. 

[ Transla.tion) 

Restructuring of C.M.C 

3238. SHRI N.J. RATHWA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a few changes are being 
affected in the Computer Maintenance Cor-
poralion; 

(b) if so, the details thereof; 

(c) whether these changes will improve 
the working of Computer Maintenance Cor-
poralion; and 

(d) if so, the details of other companies 
to be involved it it? 

THE MINISTER OF STATE IN THE 
MINISTRY OFPARUAMENT ARY AFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RAI'JGARAJAN 

, KUMARAMANGAlAM): (a) and (b). CMe 
LImited restructured itseU Into two major 
groups calted the Business Developmont 
Group 9Boo) and the Information TechnOl-
ogy and Operations (IT&O) grol,Jp aller 

abolishing the erstwhilo 'Systems & Devel· 
opment' and 'Field Engineering' groups, with 
ellect from July 1, 1991. 

The BOG has beon divided into various 
sectors like energy, transportation, steel. 
mining, education, government etc. Each Is 
headed by an industry specialist. 

The stress of the IT&O group will be 
timely execution of projects. There is also an 
'Intornational' group to handle international 
activities. 

(c) The gains likely to accrue are fo-
cussed customer attention, timely execution 
of projects and higher customer satisfaction 
leading to improved profitability. 

(d) Under the policy announced by the 
CMC Ltd. on 19.11.82, the maintenance of 
imported computers was required to be done 
either in-house by the actual user orby CMC 
Ltd_ or by any agency designated by the 
Department of Electronics. 

Since many of the manufacturers of 
computers have a presence in India now, 
and in-line with the liberalised policy being 
followed in the industrial sector by Govern-
men! of India, the following modified scheme 

. has been announced forthe maintonance of 
imported computers. 

1. All computers imported on or after 
1.4.92willbeallowedtobemain-
tained by any agency including-
CMC Ltd. 

2. In respect of the computer sys-
tems imported prior to 1.4.92. 
tile scheme as announced on 
19.11.84 will continue tiIl31.3.93. 
On or after 1.4.93, themall).Ve. 
nance of these computers ~6uld 
be taken up by any agenty In-
cluding CMC Ltd. ' 
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Thus, maintenance of imported com-

puters has been deregulated. There is no' 
specific proposal from CMC ltd. for a jOint 
venture for the maintenance of computers. 

(English) 

Foodgralns to Azerbaijan 

3239. SHRI SANAT KUMAR MANDAL: 
Will the PRiME MINISTER be pleased to 
state: 

(a) whether the attention olthe Govern-
ment has been invited to the newsitem cap-
tioned "Between the gift and the recipient 
falls the shadow· appearing in the 'Financial 
Express', New Delhi dated June 12, H)92; 

(b) if so, the facts of the matter reported 
therein; 

(c) the reaction of the Government 
thereto; and 

(d) the stage at which the matter stands 
at present and the effective measures taken 
or being taken to ship the foodgrains to 
Azerbaijan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUDDIN AHMED): (a) 
to (d). Yes, Sir. As a gesture of goodwill, the 
Government of India decided to gift 10 ton-
nes of Basmati rice, 20 tonnes 01 sugar and 
10 tonnes of eTe tea to the Government 01 
Azerbaijan. Because o.f the lack 01 shipping 
facilities due to the situation prevailing In tnat 
region and due to certain formalities con-

nected with the export of the items and 
cloarance from the Reserve Bank of InOJa 
etc. the g_oods could not be shipped as yet. 
Necessary formalities for export of gift con· 
signment have since been finalised and the 
consignment is awaiting shipment which Is 
expected shortly. 

fFS Officers 

.3240.SHRISYEDSHAHABUDDIN:WIIl 
the PRIME MINISTER be pleased to state: 

(a) the total strength of Indian Foreign 
Service (IFS) cadre, grade-wise as on Apr8 
1, 1 a92: 

(b) tho 101011 number of officers in posi-
tion, grado-wise, on that date; 

(c) the break-up of officers by corrpul-
sory foreign language in which they are 
proficient; and 

(d) the total number of officers who a~ 
posted abroad in missions where theirprofi-
ciency in the compulsory language aUoned 
to them is of use? 

THE MINISTER OF $TATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUAROO FALEIRO): (a) and (b). A State-
ment - I is enclosed 

(c) A Statement - II is enclosed 

(d) The postings of officers are gener-
ally decided keeping in mind their profi-
ciency in compulsory language. At the 
moment, the total number of such officers is 
59. Details may be soon at Statement-Ill. 



STATEMENT -I 
N 
CD 

Cadre Strength ollFS - Sanctioned/Actual 
... 

SI,No, Grade Saclioned Stregth Aclual Strength as on 01.04,92 I 
3 2 4 ! 

1. Grade 101 WS 21 21 I 
2, Grade II ollFS 20 28 

3, Grade III ollFS 116 116 

, 4, Grade IV ollFS 109+ 12 121 
~ (12tempora~ up· 

graded posts) 0( 
N 
~ . 

5, Senior Sca~ ollFS 234 215 .. 
~ 
10 
N 

6, Junior Scale ollFS 60 49 
(including training reserve) 



1\1 

STATEMENT -II I 

Grade·wise Brea~up 01 Officers by Compulsory Fore~n Language I SI.No. ' Compulsory Foreign No. 01 offcers as on 1.4.92 
Language in various Grades of IFS i Gdl Gdll Gdllf GdlV Senior Scale Junior Scale 

IExcludirg 
language 
Traineesl 

~ 2 3 5 6 7 8 

1. Arab~ 3 22 15 37 ~ 
~ .. 

2. Bahasa Indonesi~ 0 2 03 0 10 .. 
~ 

" 
3. Bulgarian 0 ~ 

£ 
4. Burmese O. 0 01 0 

5. Chinese 3 4 14 4 18 
~ 

6. Dulch 0 0 0 0 ; 
:I 

7. French 3 12 16 27 
,t 
'" 

8. German 4 2 7 11 12 0 ! 
,8 





~ 

51. No. Corrpulsory Foreign No. ot officers as on 1.4.92 B 
Language in various Grades of IF5 

Gdl Gdll Gdlll GdlV 
~ 

Senior Scale JuniorSca~ f 
IExcluding ::s 

~ language iii 
Trainees) i 

~ 
2 3 5 6 7 8 -_. 

(/J 

20. Seerbo·Croalian 01 :D » < 
21. Sinnalese 

» 
01 ~ 

:-J 
22. Spaish 14 10 21 001 

10 .. 
:. 

23, Swedish ... 
~ 

24, Thai 0 S ... 
25, Tibelan 0 

26, Mish 0 01 0 ~ 
~ 

n Vielnamese 2 0 0 ~ 
~ 

t 
~ 
~ 
~ 

f 



I\) 

STATEMENT -III ID 
(.II 

The lolal number of Officers who are posled abroad in Missions where Iheir profic~ncy in the eFL al/oUed 10 Ihem Is of use. ' i 
SI.No. Language Name of Ihe Officer Posled!o i 

2 3 4 l 
! • I. German Snri Deepa~ Misnra Uonn 

2, ArOOt Snri S,P, Mann Cairo 

3, Spanisn Snri K.V, Bnagiraln Havana r. 
F 

4, French Shri N,P, Sharma Pans 0( 

= . 
5, Russian Snri Aja~ Swarup Mins~ '" ! 
6, Japanese Snri Gurjil Singn To~~o 

7, ArOO~ Snri A, Mant~am Damascus 

8. Arab~ Shri Rajinder Pool Sanaa 
~ 

-g, Arab~ Snn J,S, Mu~ul Abu Dnabi f 
10, Arab~ Snn AK Amrohi Musc~ t 

! 
11. Ar~ Snri P,M, Meena Ri~adh i 



N 
51. No. Corrpulsory Foreign No, oID"~ers as on 1.4,92 ~ 

Language in various Grades ollFS 

Gdl Gdll Gdll/ GdlV Senior Scale Junio,Sca~ , 
(Excludirg 
language ~ Trainees) ! 

7 1. 2 3 4 5 6 8 

12, SpanisH Snri A,K, Mudgal Lima ~ 
13, Arab~ Snri S~ed Akbarudin Ri~adh i 
14, Arab~ Shri A,M: Gondane Ri~adh ~ 

" III 
15, Chinese Shri R. Venu Beijing " ~ ... 
16, French Shri A, Ravi Shankar Ah~ian 

~ 
~ .... 

17, . Russian Shri AG, Sarma Odessa 

18, Portuguese Dr, Kelan Shukla Brasilia 

19, Arabk: Shri Rajeev Shahare 
~ 

Aden ! 
! 

20, French Shrl Rehul Chabra Dakar j 21. Chinese Sh. Sanlay Bhattacha~~e Boijlng 

I 



til 

51, No, 
ID 

Corrpulso~ Foreign No, of off~ers as on 1.4,92 ID 

Language in various Grades of IFS 

~ 
Gdl Gdl/ ' Gdlll GdlV Senior Scale Junior,Scale ~ 

i 
(Excluding :l 

~ language ~ 
Trainees! ~ 

W 
2 3 5 6 7 8 

22. Chiesa Shri Oskar Kerkelta Beijing 

23. Arabic Shri Pratap Singh Damascus !. 
C r 
0( 

24. Russian Shri D. Bala Venkate~h Verma Tashkent ~ 
!O ... 

25. Rreeh Shri V.M. Kwalra Geneva ID 
ID 
til 

~6. Russian Ms Renu Pall Moscow 

27 Russian ShrilS. Sandhu Kiev 

28. Russia Ms Reeeal Sandhu Kiev 
s 
~ 

29. Japanese Shri T. ~arlong Tok~o ~ 
;) 

30. Persian Shri M.k. Bharti Tehran ~ 
31. Russian Dr. A.V.S. Ramesh Chader Tashkenl 

~. 
~ 

8 



(ol 

51, No, Corrpulsory Foreign No, of officers as on 1.4,92 0 .. , 

Language in various Grades of IFS 

Gdll Gdlll GdlV Senior Scale 
~ 

Gdl Junior Scale ~ 
~ 

(Excluding :\ 
~ language :\ 

Trainees) 
III 

~ 
~ 

2 3 5 7 8 

32, Spanish Shri Akhilesh Misnra lima 
(J) 
:n 

Spanish Shri D, R~vi Mexico » 33, ~ z 
34, Chinese Shri MJnpreel Vonra Hon~ Kong » 

,'J 
... 

Sinhalesa Snri N.N, Jha 
I() 

35, Colombo .. 
4 

" 
30, Japanese Shri A.G. Asrani ToK~o ~ 

~ 
"" 

37, French Shri Prakash Shah Geneva 

38, Arabic Shri K. Ganjendra Singh Amman 
~ 
~ 

39, Arabic Shri M.H. Ansari Tehran ~ 
::J 
)l. 

French Shri A,N, Ram Buenos Aires 
:) 

40, II) 

~ 
Russian Shri P,S, Sahai Russia 

~ 
41. (ol 

~ 



1.11 

St.No, Corrpulso~ Fore~n No, 01 officers as on 1.4,92 a 
Language In various Grades ollFS 

~ 
Gdl Gdll ' Gdlll GdlV Senior Scale Junior Scale ~ 

~ 
(Excluding ;, 

~ language 
Trainees) I 

~ 
, 2 3 4 5 6 7 8 

42, Arab~ Shri Ranjil Gupla Oman 

43, Arabic Shri Ishral Aliz S,Arabia c. c r 
44, Spanish Shri G,D, AIUk Bagola -< 

II) 

!D 
45, French Shri Gurcharan Sigh Caracas .. 

to 
to 
II) 

46, German Shri Kamlesh Sharma Berlin 

47, French Ms Savilri Kunadi Paris 

48, Freench Shri J, V, Chopra Paramaribo 

49, Bahasa Shri R.S. Ralhors Malaysia ~ 
:"ii 

~onesiatMalaya i ;, 

SO. Spanish Shri Jawahar Lal Chi~ 
~ 
til 

I 
51, Russian Shri R.L. Narayan Moscow ~ 

1.11 g 



SI,No, Corrpulsory Fore~n No, 01 offk:ers as on , ,4,92 
Language in various Grades ollFS (,j 

~ 
Gdl Gdll Gdll/ GdlV Senior Scale JunlorSca~ ~ 

IExcluding ~ 
! language ~ 

Trainees) ~ 

2 3 5 6 7 8 ~ 
52, Spanish Snri Ram Monan Madrid 

53, Portugues Snri VI Redd~ Brasilia 
~ 
:Il 

54. Frencn Dr. 8, BalaKrishan LusaKa 
') 

~ 
55, Arabic Shri J.S. Sapra Kuwail S 

,\I .. 
56, French Shri A,N, Jha Port Louis 10 .. 

~ .... 
57, French Shri Jayanl Prasad Brussels ~ 

Russian Shri R,S, Jassal ~ 58. Moscow .... 

59, Arabic Shrl R. 0, Wallang Riyadh ~ 
~ 
! 
~ 
I 
~ 

(,j g 
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Demand for Passenger Cars 

3241. SHRI N. DENNIS: Will the PR IME 
MINISTER be pleased to Slale: 

(a) whether the Government have re-
vised its automobiles policy and permitted 
three proposals for Ihe manufacture of in-
digenous fuel efficient passenger cars; 

(b) whetherthe Government have made 
any estimate regarding the likely demand for 
passenger cars in the country during the 
Eighth Five Year Plan; and 

(c) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATIKRISHNASAHI): (a) Recently, Letters 
of Intent have been issued to the following 
parties for the manufacture of passenger 
cars wHhin existing policy guidelines: 

1. MIs. Eddy Current Controls Ltd., 
Kerala for Battery Operated 
vehicles 

2. 

3. 

Shri Pankaj Dube, New Delhi for 
Electric Vehicles. 

MIs. Acquamarine Ltd., Madras 
for Diesel cars based on indige-
nous technology. 

(b) and (c). Sub-Working Group on 
Vehicles for the VllIth Plan has estimated a 
demand of 3,16,000 nos. of passenger cars 
in the country by 1996-97. 

Pollution Control In Slndrl Fertilizer 
Unit 

3242. SHRI VIJOY KUMAR YADAV: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the F.C.I management has 
approved any scheme of pollution control for 
the Sindri Fertilizer Plant; and 

(b) if so, the details thereof and the 
reasons for not implementing the scheme till 
date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTll· 
IZEnS: (DR. CHINTA MOHAN): (a) and (b). 
Tile FCI Board have approved two pollution 
control schemes for Sindri Unit, namely, 
urea hydrolyser stripper for abatement of 
liquid effluent pollution from the urea plant at 
an estimated cost of Rs. 7.02crores any No 
abatement scheme for the nitric acid plant at 
an estimated cost of Rs. 4.96 crores. How-
ever, implementation of these schemes is 
held up due to financial constraints. 

Public Sector Undertakings in Mahar· 
ashtra 

3244. SHRI MOHAN RAWLE: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of the public sector under-
takings in the State of Maharashtra: 

(b) the details of profit and loss in each 
ef Illest: undertakings forthe last three years 
and tile number of such public sector under-
takings which have been closed down due to 
losses suffered by them; 
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(e) the reasons forthe sickness of these 
units and the steps taken for their revival; 

(d) whether the Government propose to 
protect the Interest of workers/employees; if 
so, the details thereof; and 

(e)Jhedetails of the proposal for setting 
up new public sector undertakings in Mahar· 

ashtra State along with their proposed loca· 
tion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRIES AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) and (b). The details are 
as under:· 



III 
STATEMENT '" '" 

(a) and ~), The delalls are as under:· I (Rs, In ~khs) 

~ 51,No, Narre 01 the enterprise having Net ProliVloss I registered Ollce in the Stale ~ 
01 Maharashlra 1990·91 1989·90 1988·89 

2 3 4 5 

1- Air India 8123 7089 4341 
c.. 

Air India Charters Ud. )·)1 0 
C 

2. r 
-< 
N 

3, Bharal Pelroleum Co~n. LId. 12781 12257 . 10433 10 .. 
10 
10 

4. Cotton Corporalion 01 India LId. 6285 2324 856 N 

5. Export Credil Guaranlee Corpn. 01 India (.) 14073 35 (·)910 

6. Hinduslan Anlibiotcs LId. 79 225 (·)235 

7, Hinduslan O~anc Chemcals Ltd. 3197 2954 1731 ~ 
~ 

8. Hindustan Petroleum Co~n, Ltd, 12014 20026 17390 
ii 
!l 

~ 9. Holel Corporalion 01 India LId, (.) 1374 (·)935 (·)648 
~ 

10, Indian 011 Blending lid, 361 120 109 III 
'" ~ 



(j) ... 
51. No. Narm of Ihe enle~rise having Nel ProfiVLoss (j) 

reg~lered Office in Ihe Slale 
~ of Maharashtra 1990·91 . 1989·90 1988·89 
~ 

~ 
2 3 4 5 :J 

~ 
:J 
iii 

~ 
11, Indian Oil Corporation 73004 67454 51433 ~ 

12. Indian Rare Earths LId. 76 213 (.) 726 . 
rJ) 

13, Indo Hokke Hotels LId, (.) 16 
:0 

(.) 8 » < » 
14, Lubrizollndia LId, 855 801 769 

z » 
.~ .. 

15, Maharashtra Antibiotics & Pharmaceuticals LId, (·)65 (.) 47 I-) 106 (!) ... 
~ 

"" 
16. Maharashtra Electrosmelt LId. 219 (·)210 33 ~ 

S .._, 
17, Manganese Ore (India) lid, 471 458 41 

18. Mazagon Dock LId, 321 (·)313 (.) 1669 

19, Mineral Exploration Co~n, (·)456 
~ 

574 . 393 ~ 

~ 
:J 

20, Natioal Bic~cle Corpn, 01 India LId, (.) 1820 (·)986 1-)829 
~ 
:J 
iii 

~ 
21, National Film Dev. Corpn. (·)25 (.) 40 55 ~ 

(j) .. 
~ 



(I) 

SI.No. Name 01 the enterprise having Net ProfiVLoss .. 
(JI 

registered Office in the State 
of Maharashtra . 1990·91 1989·90 1988;89 ~, 

~ 

2 3 4 5 ~ 
~ .. ~ 

22. NTC (Ma~aras~lra Nart~) Ltd. (,) 1436 (-)276 )-)3754 ~ 
~ 

23. NTC (SOUI~ Maharashlra) LId, (·)3299 (,) 3299 (·)4675 

24. Rashlri~a Chemicals & Fert Ltd. 4076 4881 6995 

25. Richardson & Cruddas (1972) Ltdl (.) 864 (.) 777 (0) 818 c. c r 
26. S~ipping Corpn. 01 India 9525 10110 5453, -< 

I\) 
\0 

27. Vides~ Sanc~ar Nigam L1d,7858 7201 
.... 

6422 \0 
\0 
I\) 

28. Weslern Coallields LId. (-)9540 (0)3094 (0) 1593 
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(c) and (d). Out of the 28 enterprises 
mentioned above. following live are declared 
as sick under the provisions of the Sick 
Industrial Companies (Special Provisions) 
Act, 1985. and are referable to BIFR: 

1. MaharashtraAntibiotic$ Ltd. 

2. Richardson & Cruddas (1972) 
Ltd. 

3. National Bicycle Corpn. Ltd. 

4. NTC (Maharashtra North) Ltd. 

5. NTC (South Maharashtra) Ltd. 

The causes of their sickness aro entor-
prise specific. The general reasons are over-
staffing. old plant/machinery, outdated tech-
nology. low productivity, taken over sick 
enterprises etc. The BIFR are to formulate 
revival/rehabilitation schemes for each of . 
these enterprises. Tlie National Renewal 
Fund has already been set up as a safety net 
to protect the interest of Ihe workers who are 
affected due to restructuring of the enter-
prises under the rehabilitation schemes. No 
enterprise has been closed down so f'lf. 

(e) Setting up of new public sector 
undertakings are decided keeping into can· 
siderationthe techno-economic feasibility of 
the projects and availability of the resources 
together with the balanced regional develop-
ment of the country. 

Growth of edible oils in minor sector 

the min-or oil sector has been increased 
during the last three years; 

(b) if so, the details thoreof; and 

(c) whether the Governmentproposeto 
consider giving more fiscal incentives for 
exploiting the minor oils by the soap and 
vanaspati industries in order 10 save foreign 
exchange in importing edible oils? 

THE ~AINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS&PUBLlC DISTRIBUTION 
(SHfll KAMALUDDIN AHMED): (a) Yes. Sir. 

(b) The important edible oils in the minor 
oil sector are oils from rice bran oil, cotton-
seed oil, soyabean oil, sunflower oil, saf-
flower oil, and nigerseed oil. The production 
of theso oil in the last three years has been 
as under:-

Yoar Production in lakh MT 

1989-89 10.6 

1989-90 13.2 

1990-91 14.5 

(e) At prosent thero is no proposal for 
giving furttler incentive for use of minor oils 
by soap and vanaspati industries. 

r.1eehanisms of National Renewal 
Funds 

321\6. Sllfll RAM NAIK: Wililhe PRIME 
3245. SHRI MANIKRAO HODL YA MINISTER be pleased 10 state: 

GAVIT: 
SHRI B. DEVARAJAtI: 
SHRI JEEWAN SHAnMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) Whether the growth of edible oils In 

\il) whether the aims, functions and 
mecnJnlsms of the National Renewal Fund 
have been finalised; 

(0) Jt 110t, the steps lakelproposed to be 
I"ken til linilliso tho docision to expedfte the 
working of Ihe fund: 
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(c) whether Inter-Ministerial Commit-

tees have been constituted in this regard; if 
so, the details of such Committees; and 

(d) the Committees which have submil-
ted their recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) and (b). The aims 
and functions of tlie National Renewal Fund 
have been finalised. The Fund will have 
three segments. The Employment Genera-
tion Fund would provide resources for em-
ployment generation schemes for both or-
ganised and unorganised seClors. The Na-
tional Renewal Grant Fund will deal with 
payments under the Voluntary Retirement 
Scheme and compensation to workers af-
fected by closure/rationalisation resulting 
from approved rehabilitation schemes. The 
Insurance Fund for Employees will cater to 
the compensation needs in future. 

(c) and (d). No Committees have been 
constnuted. Howeverextensive obscussion 
have been held with the concerned Minis-
tries/Departments, State Governments, 
Financial Institutions etc., to work out mo-
dalities for making the National Rcnewol 
Fund operational. 

Evaluation of Consumer Goods 

3247. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a scheme to test and evalu-
ate consumer goods manufactured by rival 
companies to help consumers Is proposod 
to be launched dUfing the Eighth Plan pe-
"00; , 

(b) K so, the main features olthe schemo; 
and 

(c) the extent to which the scheme Is 
proposed 10 be helpful to the consumers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
tote). Yes, Sir. Under the scheme assisted 
by UNDP consumer organisations will be 
encouraged to undertake comparative test-
ing of consumer goods. The scheme aims at 
building upcapabilities within the country for 
testing, ranking and evaluation of products 
and making the results of such lests avail-
able to tile consumers. UNDP will provide 
inputs like training, transfer of technology 
and testing equipments. This scheme will 
enoble the consumers to exercise informed 
choice of the best product at the lowest price. 

Demand and Supply of Drugs 

32<:8. SHRI f3I\SUDEV ACHARYA:Wili 
the PRIME MINISTER be pleased to state: 

(a) the gap between dem_and and sup-
ply of drugs in the country; 

(b) whether the government are aware 
that in just four ycC!rs from 1 986-87to 1989-
90, the dC'[Jendance on imported bulk drugs 
has incrc:lsod from 45 per cent to 67 per 
cent; the causes thereof; 

(c) if so, the rote of growlh of export 
dUring the same period; 

(d) whether Government are also aware 
that Indian consumers do not gel their own 
indigenous drugs and import the same from 
tho foreign countries; and 

(e) the remedial sleps proposed to be 
taken in Ihol regard? 

lllE MINISTER OF STATE IN THE 
. MINISTRY OF CHEMICALS AND FERTIL-
IZERS; (D~. CHINTA MOHAN): (8). (d) and 
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(e). Overall there is nogapbelween demand (DEPARTMENT OF ELECTRONICS AND 
a;,d supply. Where necessary, indigenous DEPARTMENT OF OCEAN DEVELOp· 
production gets supplemented by imports. MENT) (SHRI RANGARAJAN 
Govemment endeavours Ihrough the Drug KUMARAMANGALAM): (a) and (b). The 
Policy to encourage greater investment in Department of Electronics has approved 
the pharmaceutical sector, especially in the proposals of nineteen (19) Software Compa. 
manufacture of bulk drugs. nics to set up their units for Software export . 

(b) fncrease in imports as percentage of 
indigenous production of bulk drugs includes 
import of bulk drugs for export production 
and newer drugs. Another factor behind the 
increase in percentage is the rise in the 
import value due to decline in the value of 
rupee in relalion 10 major foreign currencies. 

(c) Rate of growth of export between 
1986·87 and 1989-90 is given below:-

Year Rate of growth 
in exports 

1986-87 14.93 % 

1987-88 29.93 % 

1988-89 61.38 % 

1989·90 80.47% 

Software Technology Park in Kemla 

3249. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total number of propos2ls cle2red 
by the Government to set up SO::'NJ:e tech· 
nology part in Thiruvananllpp":'- ":. Kerala 
as on June 3D, 1992; <:lnd 

(b) the time by which lli(,;~a parks. are 
Ukely to be sel up? 

THE MINISTER ·c r STATE IN 1liE 
MINISTRY OF PARl.1.', ' '~_ r JT ARY AFFAIRS 
AND MINISTER OF ~ . " TE IN THE MINIS· 
TRY OF SCIEN(T fIND TECHNOLOGY 

activities at Software Technology Park (STP), 
Tlliruvananthapuram. The management of 
this Park has been given to Electronics 
Research & Development Centre (ER&DC), 
Thiruvananlhapuram, a registerred society 
under the administrative control of the De· 
partment of Electronics. Mainframe com· 
puter IBM ES-9000 is installed at ER&DC, 
Thiruvananthapuram for use by Software 
Companies in STP, Thiruvananthapuramfor 
softwnre development and export. The time 
whon the companies approved for the Soft· 
ware Technology Park will start operations 
depends on the progress made by the indio 
vidual companies. 

Selling Up of Nuclear Power Plant In 
Karata 

3250. SHRI T;-JA YILJOHNANJALOSE: 
V/!I the PRlt.!E t.1!tJISTER be pleased to 
stOlte: 

(el) whether tile Government proppseto 
set up <:lny nuclear power plant in Kerala; and 

(b) if so, the dct<:llis thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE INTHE MINIS· 
my OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTt.1ENT OF OCEAN DEVELOp· 
MENT) (SHRI . RANGARAJAN 
KUMARAMANGALAM): (a) No, Sir. There is 
no proposal in the eighth five year plan. 

(b) Does not arise. However, Karala 
State Authorities proposed a number of Sites 
for SOiling up 01 an atomic power stalion. 



323 Written Answers JULY 29, 1992 Written AnswetS 324 
Preliminary investigations on these sites were 
carried out by a Technical Committee consti· 
tuted by the Department of Atomic Eneroy. 
Presently, a Site Selection Committee can· 
stttuted by the Department of Atomic Energy 
is reviewing the work done by the Technical 
Committee. This is part of the ongOing site 
investigations to meet the future needs of the 
nuclear power programme. 

[ Translation} 

Scheme for Beedi Wor1:ers 

3251. SHRI ANAND AHIRWAR: Will 
the Ministerof LABOUR be pleased to stelte: 

(a) whether the Government have can· 
ducted any surveY'fegarding the implemen· 
tation of schemes for Beedi Workers; 

(b) if so, the details thereof; and 

(c) ~ not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b-). No sur· 
vey has been conducted regarding imple· 
mentation of Schemes for Beedi Workers. 

(c) It was not considered necessary as 
periodical review and monitoring' on the 
implementation of the existing schemes is 
done. 

Industrial Units by Women Entrepre· 
neurs 

3252. SHRI SOBHANADREESWARA 
RAO VADDE: Will the PRIME MINISTER be 
pteased to state: 

(a) whether the Government have any 
plans to encourage women entrepreneurs to 
start industrial units; 

(b) if so, the delails thereof; and 

(c) the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (PROF. P.J. 
KURIEN): (a) It is the policy of the .Govem-· 
ment to encourage women entrepreneurs to 
start industrial units. 

(b) and (c). A statement is enclosed. 

STATEMENT 

Plans Operaled By Various Govern-
ment Agencies to Encourage Women Entre-
prenollrs to Start Industrial Units .. 

The Small Industries Development 
Orgar;sLl!ion (SIDO) has a programme 01 
organ:s'ng Entrepreneurial Development 
Progri):mnG (EDPs) exclusively for women 
1I1rougll its network of Small Industries Serv-
ice Institutes (SIS Is) in the country. Similarly, 
exclusive EDPs are being conducted by 
institutions such as EDls, CEDs etc. pro-
moted by financial institutions & State Govts. 

Development of Small industries being 
a State subject, some State Govemments 
have schemes for reservation/priority in al-
lotment of plots and industrialshGds to women 
entrepreneurs. 

The Industrial Finance Corporation of 
India 11ClS a scheme of providing one time 
Illterest subsidy determinable on a case to 
case b:1sis subject to a ceiling of Rs. 20,0001 
• to women entrepreneurs through the agen-
cies of State Finance Corporation (SFC) 
and/or banks enablingthe latterto set 0111his 
subSidy against the interest payable by the 
unit lor the loan assistance avalled or Itsel 
lor Dlock capitaVmeeling capital cost or the 
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project thus providing interest relief to the 
women entrepreneurs. 

The National Small Industries Corpora-
tion provides plant and machinery under ns 
Hire-Purchase Scheme to erurepreneurs. 
Women entrepfeneurs are given special 
concessions in the rate of interest, earnest 
money and service charges and compared 
to general category of entrepreneurs. The 
interest charged from women entrepreneurs 
is 1% less than thai charged from .general 
category of entrepreneurs. In respect of 
supply of plant and equipment upto the value 
of Rs. 10 lacs under ils Hire 'Purchase 
Scheme, the women entrepreneurs are 
required 10 pay only 15% as carnest money 

. as againsf20%bylhegeneralcategory. The 
service charge Irom general category is 3% 
upto Rs. 5 lacs worth of machinery, '4% 

. above Rs. 5 lacs and upto Rs. 10 lacs and 
5% for machinery above Rs. 10 lacs. The 
concessional rate applicable to women en-
trepreneurs is only 2% for machinery upto 
Rs. 10 lacs and.4% above lis. 10 lacs. 

Small Industries Development Bank of 
India has introduced a scheme - MAHILA 
UDYAM NIDHI - to provide equity type of 
assistance to women entrepreneurs setting 
up new industrial projects in small scale 
sector provided the cost of the project does 
not exceed Rs. 10 lacs. This assistance is in 

Year Profit before 

the form of soft loans to meet the gap in 
oquity after taking into account the promot-
ers contribution to the project subject to a 
maximum of 15% of the project cost. A 
nominal service charge of one percent II! 
payable annually. 

Prolits 01 Marutl Udyog LImited 

3253. SHRIMATI VASUNDHARA 
RAJE: Will the PRIME MINISTER be pleased 
to state: 

(,,\) wllether tho profits of the Maruti 
Udyog Limited has been declining forthe last 
three yoars; 

(b) if so, the reasons therefor; 

(C) wllcther the Government have any 
proposal to privatise the Maruti Udyog Ltd_In 
view of its steeps fall in profits and 

(d) if so, the details thereof? 

TilE MINISTER OF STATE IN THE 
MINISTfW OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRIES AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. TIIUI'JGotJ): (a) The profits of Maruti 
Udyog Ltd. (MUL) for the last three years 
have been as follows:-

Profit after tax 
tax (Rs. in crores) (RS. in crores) 

1988-89 31.42 

1989-90 50.05 

1990-91 48.12 

1991-92 35.79 

(b) The decline in profits has taken 
place only in 1991-92. The cause was a fall 
in domestic sales, caused by increases in 

26.47 

41.94 

48.12 

29.07 

Gxcise & customs duty, rising input costs, 
depreCiation of the rupee, need to purchase 
Exim scrip etc. MUL had to reduce prices to 
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maintain sale volumes. 

(c) and (d). Suzuki Motor Corporation 
was allowed to increase its equity in Maruti 
Udyog Ltd. (MUL) from 40% to 50% by 
subscriping to additional 2204860 shares in 
terms of a Joint Venture Agreement signed 
on 2.6.92 by and among the President of 
India, SMC and MUL. The objective was to 
strengthen the international competitiveness 
and operations of Maruti and to attract for-
eign investment and technology. In view of 
the above, MUL is no more a Government 
Company In terms of the Companies Act. 

Conveyance Allowance and Encash· 
ment of Leave 

3254. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are con-
sidering to stop the payment of conveyance 
allowance and encashment of leave to 
Government employees; and 

(b) ~ so, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANGESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No proposal is under 
consideration for stoppage of payment of 
Conveyance Allowance or for encashment 

. of Earned Leave on superannuation under 
GGS (Leave) Rules. 1972. 

(b) Does not arise. 

Nuclear Deal on VVER 1000 MW Finali-
satlon 

3255. PROF. RAM KAPSE: Will the 
PRIME MINISTER be pleased to stale: 

(a) whether a nuclear deal on construc· 
tion of VVER 1000 MW Type was signed 
between India & erstwhile USSR; 

(b) if so, the details thereof; 

(c) whether the said deal has been 
finalised; and 

. (d) if sO,the details thereof and if not the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTEF; OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. ' 

(b) An Inter-Governmental Agreement 
(IGA) for co-operation in the construction 
and operation of 2 xl 000 MWe Soviet WERs 
in India was signed on November 20, 1988. 

(c) No. Sir. 

(d) While satisfactory progress was 
being made to implement the IGA, the sud-
den and unexpected political developments 
in the erstwnile Soviet Union over the last 
two yoars havo introduced a large element of 
uncertainty. The IGAwas not merely acoop-
eration in science and technology. It had an 
enormous economic and commercial as-
pect. While the technical details had be.en 
largely worked out. unavoidable uncertain-
tios have crept into the economic package 
and its commercial implications. Renewed 
responsibilities need to be reaffirmed and 
assossed afresh in view of the changed 
circumstances. 

Separate Commission for Agrlcul· 
tural Labour 

3256, DR. G.L. KANAUJIA: Will the 
Minister of LABOUR be pleased to state: 

(a) whether the Government propose to 
set up a separate Commission for agrlcuJ. 
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turallabourers; and 

(b) H so, the details thereof? / 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHA TOWAR): (a) No, Sir. 

(b) Does not arise. 

[Translation) 

. Working Children 

3257. SHRI MADAN LAL KHURANA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) the estimated number of working 
children in the country; 

(b) whether a workshop had been or-
ganised to study and formulate a frame work 
for the programme for resolving the prob-
lems of the Working children on 19th and 
20th June 1992 in New Delhi; 

(c) if so, the main recommendalions of 
the said workshop; and 

(d) the steps being taken by the Govern-
ment to solve the problems of the working 
children? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) According to the 
1981 census there were 13.6 million child 
workers. The 43rd round of the National 
Sample Survey (conducted in 1987-88) 
shows the number of child workers to be 
abc.ut 17 million .. 

. ised any such workshop on 19 & 20/Jun& 
1992. It is understood that'a workshop was 
organised by 'Prayas' a Juvenile aid centre. 
However, no recommendation has so fal 
been received in the Ministry. 

(d) There are a number of legislations 
which prohibit the employment of children 
below·14 years in certain occupationslproc· 
esses and regulate their conditions 01 work 
in other areas with a view to protect them 
from exploitation at work and also tOimprove 
their working conditions. The National Polic~ 
on Child labour, 1987 has been formulated 
whictl inter alia, envisages project based 
plan of action in areas of .concentration of 
child labour and focussing on general devel· 
opment programme lor the benelit 01 child 

. labour. Financial Assistance to voluntary 
organisations is also provided to take a~tion 
oriented projects. 

Generation 01 Power From Non·Con· 
ventlonal Energy Sources 

3258.SHRIGAYAPRASADKORI:WiII 
the PRIME MINISTER be pleased to state: 

(a) the extent of power being generated 
from non-conventiDnal energy sources in 
Uttar Pradesh; 

(b)The details of the power generation 
from non-conventional energy sources and 
the cost thereof; and 

(c) the action being taken by the Gov· 
ernment to reduce theeost of power genera· 
tion? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 

(b) and (c). This Ministry has not organ· ISTER OF STATE IN THE MINISTRY OF 
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NON·CONVENTIONAl ENERGY with its cost is given in Statement enclosed. 
SOURCES (SHRI SUKH RAM): (a) In Uttar 
Pradesh about 30.10 lakh kilo watt hour 
powerannuafly is being generated from non-
conventional energy sources. 

(b) The details of power generation from 
Non-Conventional Energy Sources together 

(c) Government is supporting extensive 
research and development efforts to reduce 
the cost by way 01 increasing efficiency, 
using newer materials, processes and tech~ 
niques. 



STATEMENT III 
~ 

Delails of Power Generalion from Non·Convenlional Energy Sources In Uffar pradesh 
~ 

Syslem Inslalled Capacily IKWI Eslimaled power CosllRs. in lakhl 
~ 

i 
generaled KWH :, 

~ annually lin lakh) III 

~ 
2 3 . 4 ~ 

1, Micro Hydel 372,00 19,00 190,37 (j) 
:n 

2, Aero Genera!or & small 69.40 1.70 
» 

180,00 < 
wind ba!!ery chargers » z 

:> 
3, Solar P,V, Power Plan!s, 96,00 1.40 306,40 :-J ... 

10' .. 
4, Solar p, V, domes!ic & 420,60 8,00 1035,00 ~ 

..... 
s!ree! lig~! & o!~er sys!ems, ~ 

~ 
""' 
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Nuclear Power Stallon 

SUMER.AFFAIRS AND PUBLIC DISTRI· 
BUTION (SHRI KAMALUDDIN AHMED): (a) 
Central Governmont does not provide any 
funds as direct subsidy to State Govern· 

3259, $HRI CHITTA BASU: Will the ments/UT Administrations (including Mahar· 
PRIME MINISTER be pleased to state: 

(a) wheiher the Government have any 
proposal for setting up a nuclear power sta-
tion in any Slale of lhe North Eastern region; 
and 

(b) H not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) No, Sir. There is 
no such proposal in the Eighth Five Year 
Plan. . 

(b) Due to availability 01 significant hydel 
potential in the north eastern region and coat 
resources in the adjacent eastern etectricity 
region, the priority for setting up of nuclear 
power stations in the north eastern region is 
low. 

Subsidy to Maharashlra for PDS 
/' y/ 

3260_,.sHRIVILASRAO NAGNATHRAO 
GUNDEWAR: Will the PRIME MINISTERbe 
pleased to state: 

(a) the extent of subsidy of subsidy 
provided to the Maharashtra Government 
for Public Distribution System during the last 
two years; and 

(b) the extent of subsidy proposed to be 
provided during 1992-93? 

THE MINtSTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-

ashtra), for Public Distribution.System, 

(b) Does not arise. 

Employment In rural and Tribal areas of 
Madhya Pradesh 

3261. SHRI CHANDULAL CHAN-
DRAKAR: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
chalked out any plan to provide employment 
in rural and tribal a'reas of Madhya Pradesh; 

(b) if so, the details thereof; and 

(c) the role likely to be assigned to the 
Khadi and Village Industries Commission 

.. and the National Handloom Development 
Corporation in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
and (b). Promotion 01 industries and provi-
sion of employment thereby is the primary 
responsibility of the State Governments. 
State Governments accordingly formulate 
their own policies. The Union Government, 

. however, suppleme'nts the elforts olthe State 
Governmenls for developments of their in-
dustries. 

(c) The Khadi'and Village Industries 
Commission has advised the Madhya 
Pradesh Khadi and Village Industries Board 
to earmark about 20% 01 funds for providing 
employment in tribal areas of Madhya 
Pradesh. During 19S1~92asumoIRs,550.69 
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lakhs was released to the Govt. of Madhya 
Pradesh for implementation of Janata Cloth 
Scheme, Workshed·cum-Housing Scheme 
and Margin Money for Destitute Handloom 
Weavers. The National Handloom Develop· 
ment Corporation supplies Yarn, Dyes and 
Chemicals throughout the country including 
Madhya Pradesh. 

Infrastnuctural Facilities In Bombay 

3262. SHRI MUKUL BALKRISHAN 
WASNIK: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

fa) whether the Government have reo 
ceived a package plan for special central 
assistance to develop inlrasturctural facili· 
.ties in Bombay during the Eighth Plan period 
to meet the increasing pressure of the rap· 
idly growing population in the c~y; 

(b) if so, the reaction olthe Govern ment 
thel9on; and 

(c) the amount sought by the State 
Government and sanctioned by the Union 
Govemment during the Seventh Five Year 
Plan and for the year 1992-93 for Bombay 
and other Urban areas in Maharashtra? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME. IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON·CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The 
Govemment 01 Maharashtra have boen 
representing for special central assistance 
lor problems 01 Bombay Including inade· 
quate urban inlrastructure in the city. 

(b) and (c). An amount 01 Rs. 50 crores 
has been provided lor the problems 01 
Bombay within the overall allocation of for· 
mula based (net) Central assistance without 
earmarking in the Annual plan 01 the state lor 

1992-93. During the Seventh Five Vearplan· 
also, a sumo! As. 50 crores was allocated to· 
Maharashtra on the consideration of Metro-
politan problems in the state. 

Poverty Line 

3263. DR. LAXMINARAYAN PAN-
DEYA: 
DR. AX PATEL: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whethorthe Government propose to 
raise the poverty line for conSidering eligibil-
ity for benefits under various poverty allevia-
tion schemes; 

(b) if so, the details of the concepts of 
the previous poverty line and the one pro· 
posed to come into effect during the Eighth 
Plan; 

(c) tho numbor of persons below pov-
erty line in the country underthe old and the 
now concepts of poverty line; 

(d) the factors that have been taken into 
conSideration while deciding about the new 
poverty line; and 

(e) the brief outlines of the poverty aile· 
viation schemes available to people below 
poverty line? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISmV OF· 
NON· CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) Plan· 
ning Commission has· updated the poverty 
line for changes in price level upto the base 
year of the Eighth Five year plan. 

(b) 10 Cd). The concept of poverty Rne 
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has not changed. The poverty fino is revised 
only for taking into account the changes in 
the price levelfrom the innial year 1 973-74 to 
the reference year 1991-92. The concept of 
poverty line is based on the recommenda-
tions of a 'Task Force on Minimum Needs 
and Effective Consumption Demand' which 
submitted its Report in 1979. According to 
this Report, the poverty fine is defined as the 
per capita monthly expenditure of Rs. 49.09 
in rural areas and Rs. 56.64 in urban areas 
at 1973-74 prices corresponding to the per 
capita daily calorie requirement of 2400 in 
rural areas and 2100 in urban areas. This 
poverty line at 1973·74 prices is being up· 
dated for the changes in price level by im-
plicit private consumption deflator as re-
ported in National Accounts Statistics. For 
the base year of the Eighth Five Year plan, 
1991·92, poverty line is estimated as the 
average monthly per capita expenditure of 
Rs. 181.50 in rural areas and Rs. 209.50 in 
urban areas at 1991-92 prices. On annual 
basis, the rural and urban poverty line is 
equivalent to annual household expenditure 
of Rs. 11060 and Rs. 11850 respectively for 
rural and urban areas at 1991-92prices. The 
number of persons below poverty line is 238 
million in 1987-88, the latest year for which 
results of the full National sample survey on 
household consumer expenditure are avail-
able. 

(e) The poverty alleviation schemes 
include Integrated Rural Development Pro-
gramme (IRDP) to provide self-employment 
opportunities to the rural poor, Jawahar 
Rozgar Yojana (JRY) for giving wag'e em· 
ployment in rural areas, Nehru Rozgar Yojana 
for providing wage employment and self 
employmentto the urban poor and Minimum 
Needs programme (MNP) to make available 
to the poor the social services like primary 
health care, housing and waler supply, 
improved sanitation facilities and essential 
consumer goods through public Distribution 
system. Programmes for eradication of Illit· 
eracy, providing rural road facilities, slum 

improvement and various schemes under 
the Integrated Child Development Services 
(ICDS) are also available for the beneftt of 
the poor. 

[ Translation] 

Rcscarch Papers on Electronics In 
Hindi 

3264. DR. LAL I3AHADUR RAWAL:WilI 
the PRIME MINISTER be pleased to stale: 

(a) wtlether the Government propose to 
pubrish some researctl papers on electron· 
ics in. Hindi; 

(b) if not, the reasons therefor; 

(d) whether the Government proposato 
encourage research based writings in Hindi 
on the subjects relating to electronics with a 
view to inculcate scientific temperament; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTEr! OF STATE IN THE MINIS· 
my OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOp· 
MENT) (SHRI RANGARAJAN 
KUt.1ARAMANGALAM): (a) to (e). There is 
no proposal to publish research papers on 
Electronics in Hindi by the Department of 
Electronics. flesearch papers are normally 
published by academic institutions, etc. 
However, the Department of Electronics has 
been publishing from time to time Scientnic 
and Technical articles in Hindi. 

Moruti 1000 C.C. cars 

3265. SHRI RAJESH KUMAR: Will the 
PRIME MINISTEn be pleased to state: 
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(a) the annual quota of Maruti 1000C.C. 
cars for allotment in Delhi; 

(b) the total time taken in allotting Maruti 
1000 C.C. cars from the Government and 
non-government quota with effect from the 
date of application received by the company; 
and 

(c) the steps taken by the Government 
to expedite the allotment of Maruti 1 000 C.C. 
cars? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). There is no annual 
quota for allotment of Maruti 1000 C. C. cars 
for any territory including Dolhi. Cars are 
allotted on the basis 01 first-co me-first served 
basis.Total time taken between booking and 
delivery depends upon the length of the 
queue. Priority is given to customers who are 
entitled to take the carunderthe Manufactur-
ers' quota scheme as per the ruling of the 
Supreme Court. At present. delivery period 
forthe normal customers is about 8 weeks. 

(c) Efforts are being made by MUL to 
step up the production of this model. 

[English) 

Central Vigilance-Commission 

3266. PROF. RITA VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Central Vigilance Com' 
mission propose to strengthen its machinery 
to check corruption and malpractices in the 
Government departments and public sector 
undertakings; 

(b) U so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). While there is 
no formo.l proposal at present underconsid-
eration of Govt. in the context of a review of 
the working of the Central Vigilance Com-
miSSion undertaken by the Government, the 
Commission has broadly suggested improv-
ing the investigating machinery. broadening 
tile area of its jurisdiction. and increasing its 
staff strength. 

[Trans/aUon] 

I":,plementatlon of Small Scale Industry 
PoliCY 

3267. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
stGte: 

(a) whether there is an urgent need to 
implement various measures announced in 
the policy on small scale and tiny sector as 
reported in the Tribune dated April 22. 1992: 

(b) if so, whether a package for sick 
small scale units is yet to be announced by 
tho Government; and 

(c) the time by which various measures 
for small scale and tiny sector are Hkelytobe 
implemented and the paekageforsicksmall 
scale units is likely to be announced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
THE MINISTER OF STATE IN THE MINIS-
TRY OF COMMERCE (PROF. P.J. 
KURIENj: (a) to (e). Some of the policy 
measures announced on 6.8.1991 have 
already been implemented while the remain-
ing ones are in an advanced stage of imple-
mentation. The policy measures which have 
boen implemented relate to enhancement in 
the Investments limn 01 plant and machinery 
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in respect 01 tiny units, inclusion 01 business 
and industry related services as tiny units, 
modification In definition of women enter-
prises, Si~rlfication of rules and procedures 
regarding registration, disbanding 01 certain 
committees existed earlier etc. The policy 
measures which are in an advanced stage 01 
implementation relate to Delayed Payments 
Act, limited Partnership Act, Equity Partici-
pation by other Industrial Undertakings in 
SSI Units upto 24%, package for tiny sector, 
Integrated Infrastructural Development 
Scheme for small scale units in rural ana 
backward areas, etc. 

As a follow-upofthe policy measures, a 
Committee to I'Aview the arrangements lor 
meeting the working capital and term loan 
requirements of small scale industries and 
rehabilitation of sick small scale industries 
and to examine any other issues relating to 
small scale Industries was appointed vide 
RBI memorandum dated 9.12.1991. The 
Committee Is expected to submit the report 
by end of August, 1992. 

[EngNsh) 

Coldstorage Facility In Assam 

3268. SHRI PROBIN DEKA: Will the 
PRIMIE MINISTER be pleased to state: 

(a) whether the sufficient coldstorage 
facilitieS for fruits, vegetables, eggs etc. is 
available In Assam; and 

(b) If not. the steps taken or proposed to 
be taken In IhIa regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP· 
MENT) (SHAI UTIAMBHAI H. PATEL): (a) 
and. (b). There are three cold storag" In 
Assam with a total capacity 01 1703 toones. 
No appIIca1Ion-Ior any additional capaclly Is 
pending with the OO'lemmenl. Government 

would consider licensing additional capacity 
il any entrepreneurlinds it feasible and makes 
an application. 

Installation of a Radar at Gadank! 

3269. DR. D. VENKATESWARAPlAO: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether an Indian Radar to be used 
as a versatile ground tool lor atmospheric 
research is being installed at Gadanki, 30 
KMs from Tirupali; 

(b) if so, the total expenditure incurred 
thereon and its status in the world; and 

(c) the time by which the project is likely 
to be slarted? 

THE MINISTER OF STATE IN THE 
MtNISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRON ICES AND 
DEPARTMENT OF OCEAN DEVELOp· 
MENT) (SHAI AANGAAAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) The total expenditure incurred on 
the Projeci as of March, 1992 is As. 796.00 
lakhs. For atmospheric research in terms of 
ils power aperture product, tt is expected to 
be the second largest after the Jicamarca 
Observatory In Peru. 

(c) The first phase olthe Project namely 
the ST modo has already been completed 
and has been in regular operation In the 
Stratosphere, Troposphere (ST) Mode since 
its inauguration in October 1990. The sec-
ond phase which involves high power to 
make ST inlo Mesospheric Stratospheric 
and Tropospheric (MST) Mode Is nearing 
completion. 

Foreign Eqully In Public Sector 
Undertaking. 

3270. SI-IAI M. V. V.S. MURTHY: WUI 
the PRIME MINISTER be p __ to lIate: 
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~)whethertheGovernmentareseliing (DEPARTMENT OF RURAL DEVELOP-
49% of public sector undertaking equity to MENT) (SHRI UTIAMBHAI H. PATEL): (a) 
multi-nationals including the movable and Yes, Sir. 
Immovable assets at· the present level of 
capitalisation; and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRIES AND DEPART-
MENT PRBLle ENTERPRISES) (SHRI P.K. 
THUNGON): (a) No, Sir. 

(b) Does not arise. 

(Translation) 

Drinking water In Villages of Orissa 

3271. SHRI SRIKANTAJENA: Will the 
PRIME MINISTFR be pleased to state: (a) 
whether the Government have identified 
these. such villages in Orissa where drinking 

(b) As on 1.4.1992 there were 550 No 
Source Problem Villages in the following 
districts: 

1. Ganjam 230 

2. Keonjhar 2 

3. Koraput 246 

4. Phulbanl 47 

5. Puri 18 

6. Sambalpur 4 

7. Sundergarh 3 

550 

water is not available; Out of the above, 9 Problem Villages 

(b) H so, the details thereof; 

(e) the steps taken by the Governmont 
to ensure the availabil~y of drinking water 
there; 

(d) the target fixed during the last three 
years for making drinking water available in 
Orissa; and 

(e) the percentage of progress made in 
this regard year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

have been covered so far in 1992-93. 

(c) An action plan has been finalised for 
provision of drinking water in these villages 
by 31.3.1993 through Piped Water Supply 
schemes, Handpumps, Water Harvesting 
Structures, Sanitary Wells and other appro-
priate schemes. For this purpose, a special 
assistance 01 RS.1 0,00 crores was released 
to the State Government in 1991-92 and Rs. 
2.81 crores in 1992-93 over and above the 
annual allocation under Accelerated Rural 
Waler Supply Programme. 

(d) and (e). The information is as fol· 
lows:· 
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[English] 

New Schemes for Rural Develop-
ment 

3272. SHRI K. RAMAMURTHEE TIN-

was, howover, stressed that the people liv-
ing below poverty line constitute the target 
groups lor poverty alleviation programmes 
and this basic approach should not be lost 
Sight of. 

DIVANAM: Will the PRIME MINISTER be [Translation] 
pleased to state: 

(a) whetherthe Government propose to 
formulate a 'basket of rural development 
schemes' to create durable assets; 

(b) if so, the details thereof; 

(c) whelherthe State Governments have 
also been consulted in the matter; and 

(d) H so, the response thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOp· 
MENT) (SHRI UTIAMBHAI H.PATEL): (a) 
to (d). There is a proposal to revamp tile 
ptogrammesof Rural Dev810pment currently 
being implemented and new measures and 
issues are under discussion and formula· 
tion. The Planning Commission has sug· 
gestedillat" a basket of schemes· could be 
evolved as an atternative to the present 
'.ndividual schemes with a specific Irame 
worn and the State Government can choose 
the appropriate schemes from this basket 
taking into account the local needs. 

The Ministry 01 Rural Development 
recently organised a Meeting of Secretaries 
of Rural Development Department in vari-
ous States on 27th June, 1992 to discuss the 
new approach to Rural Development Pro-
grammes in 8th Plan. The general consen-
sus which emerged Irom the deliberations 
wastnat there should be enough flexibility in 
the schemes to be implemented in the 8th 
Plan and· the basket 01 schemes" to be 
prepared must be large enough so that choice 
can be made by the State Governments, n 

t1arora Atomic Plant 

3273. SHRI RAM BADAN: Will the 
PIlIME MINISTER be pleased to state: 

(a) whether a number 01 persons have 
boen displaced for setting up 01 NaroraAlomic 
Power Plant; 

(b) whether the affected persons have 
bGen provided employment or suitably reha-
bilitated; 

(c) the number of persons/family reha-
M!ated and properly compensated during 
1992-93; and 

(d) if not, the reasons therefor and time 
by which these families/persons are likely to 
bc compc nsated!re 11 abilitated/employed? 

THE MINISTER CF STATE IN THE 
Mit JISTIW OF PARLIAMENTARY AFFAIRS 
AND MIWSTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Land acquisition and rehabilitation of 
displaced persons were carried out by the 
Uttar Pmdesh State Government for which 
funds were providod by the Department of 
Atomic Energy/Nuclear Power Corporation 
of India Limited. The displaced persons were 
rehabilitated prior to 1992·93. A sumof about 
Rs. 1 D.69 iakhs has been disbursed as 
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additional co~nsation during 1992-93. (c) the action laken by the Government 

(d) Does not arise. 

Purcha .. of Paper from Hlndustan 
Paper Corporation 

3274. SHRI AMAL DATTA: Will the 
PRIME MINISTER be pleased 10 slale: 

(a) whether the Union Government are 
placing any order on the Hindustan Paper 
Corporation for supply of paper for ~s own 
use; 

(b) K so, the percentage olthe said order 
to the total annual requirement of the news· 
paper by the Government; and 

(c) the percentage thfsorderconstilutes 
to the total annual production by the Hindus· 
tan Paper Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to (c). During the yoar 
1991-92, orders received by H1nduslan Paper . 
Corporation forpaperfrom Departmenls and 
Institutions under the Central Government 
were to the tune of 19.5% of Hs total produc· 
tlon. 

[ Translation) 

Report of Committee on NLC 

3276. SHRI MRUTYUNJA YA NAYAK: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the commHtee constituted 
to enquite into the alleged irregularities 
committed In NeyveU lignite Corporation . 
has submitted Its report; .. 

(b) K so, the details thereof; and 

thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA· 

. GOUDA): (a) Government has not constl· 
tuled any comm~lee in the recent past to 
enquire inta.any alleged irregularities in NLC. 

(b) and (c). Do not arise. 

[English] 

Social Security Schemes 

32n. SHRI RAJNATH SONKAR 
SHASTRI: WiIIlhe Minisler of LABOUR be 
pleased to slale: 

(a) whether large number 01 people 
working in the construction. mining, trans· 
port, agriculture, forestry etc. run the risk of 
injury/death every momenl; 

(b) if so. Ihe sleps taken to provide 
safeguardslsec:tJrily to them; and 

(e) the number of workers injured/died 
in Ihe last twelve months? 

THE DEPUTY MINISTER IN THE' 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). In order 
to provide safeguard and security to work-
ers. legislative provisions exist In the Mines 
Act. 1952.theFactoriesAct, 1948.thePIan-
tation Labour Act, 1951, and the rules and 
regulations framed thereunder. 

In the event of injury or death during 
work. compensation is extended under the, 
Workmen's Compensation Act, 1923 and 
Employees State Insurance Act, 1948. 

Tho Government of India has Introduced . 
tho following throe Insurance schemes; (I) 
Porsonal.Accldent Insurance Social Secu· 
rity Scheme for poor famlliea (PASS) oper-
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aled through the GIC. Accidental dealh of (a) whetherthe Government propose 10 
earning member of a poor family is covered hike the prices 01 passanger cars and I so, 
unclerthisSCheme.pl) Social Securitylhrough the extent thereof; and 
Group Insurance Social Security Fund with (b) the reasons therefor? 
contribution from Govemment of India and 
the lIC was sel up for the purpose of provid-
Ing Social Securilythrough Group Insurance 
with double accident covers covering about 
20 groups of economically weaker sections 
like fishermen, beedi workers, tendu leaf 
collectors, forest workers, sericulture etc; 
(Iii) Group Insurance Scheme for landless 
agricultural labourers and for IRDF benefici-
aries. This scheme is administered by L1C. 

(c) In the mining sector, 275 workers 
died and 1123 were seriously injured during 
1991 (provisional). 

Under the provisions of Workmen's 
Compensation Act, 1923, during 1989, 
number of workers compensated in case of 
death, orpermanentJIemporary disablement 
was 1,64,402. 

Under the Employees State Insurance 
Act, 1948,994 death claims were admitted in 
1990·91. 

The number of claims sellled during 
1991 by GICIlIC under Social Securily 
Schemes are as under: 

Name of the Scheme 

PASS 

Number of 
claims settled 

33,367 

Group Insurance Scheme of lIC. 37,979 

lAPP Ofoup Insurance Scheme 4,'04 

The information In respect 01 workers 
engaged In consIructlon, transport, agricul-
ture and forestry sector Is not apeclflcdy 
maintained In the Ministry of labour. 

PrIce 01 P .... ng.rC .... 

3278. SHAlLAUT OAAON: WI the 
PRIME MINISTER be pleased to atat~: 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) Govemment do 
nOI excercise any control over prices of 
automotive vehicles. 

(b) Does not arise. 

Cased of Corruption 

3279. SHRI BALRAJ PASSI: Will the 
PRIME MINtSTER be pleased to state: 

(a) the number of cases reported about 
corruption and malpractices in the 9ovem-
ment Depar:tments during each of the last 
three years; and 

(b) the action taken against the guilty 
persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARETALVA): (a) and (b). Information 
is being colle.;ted and will be laid on the 
Table of tho Houso. 

Manufacture of Suzuki cars In 
Maruti Udyog limited 

3280 .. PROF. K.V. THOMAS: will the 
PRIME MINISTER be pleased to slate: 

(a) whether the Maruli Udyog limited 
has signoe any agreoment w~h Suzuki, Japan 
to manufacture Suzuki Cars In Its factory al 
Gurgaon; 

(b) if so, the dol ails thereof; and 

(c) whether Ihe Suzuld cars 10 manu-
factured wlfl be exported or only IOId In the 
Indian market? 



355 Written Answers JUL Y 29, 1992 Written Answers 356 
THE MINISTER OF STATE IN THE MENTOF PUBLIC ENTERPRISESHSHRI 

MINISTRY OF INDUSTRY DEPARTMENT P.K. THUNGON): (a) Yes, Sir. 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES (SHRI (b) The los$es incurred by the Company 
P.K. THUNGON): (a) to (c). Maruti Udyog during tile last three years are as under:-
limited had signed an agreement in 1982 
with Suzuki Motor Corporation, Japan, to 1989·90 Rs. 3071 lakhs 
manufacture ceitain Suzuki vehicles in Maruti 
Udyog Limited. These vehicles have been 1990-91 Rs. 3016 lakhs 
produced for more than eight years and am 
being sold both in domestic as well as export 1991 -92 (Prov.) Rs. 2558 lakhs 
markets; In 1990 Maruti introduced the 1000 
CC car also based on Suzuki design. Suzuki 
Motor Corporation has now decided to dis-
continue the production and export cf the 
800 CC car Jrom Japan. A new model to 
replace this car has been developed, and will 
be produced in Maruti Udyog Limited for sale 
in Indian and abroad from 1993 oO'.vnrds. 
The agreement for this car has not been 
signed so far between Suzuki Motor Corpo-
ration and Maruti Udyog Limited. 

Financial Package to CCI, Asansol 

3281. DR. SUDHIR RAY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Cycle Corporation of 
India, Kamyapur, Asansol is incurring lassos 
every year; 

(b) n so, the details~f tile lossos in-
curred during each of the last three yonr5: 

(c) the reasons for these losses; 

(d) the remedial steps taken by the 
Government in this regard; 

(e) whether the Cycle Corporal ion of 
India, Sen Raleigh group of companies is not 
getting working capital for a long time, 

(f) H so, the reasons therefor; and 

(g) the step taken to provida working 
capital to Cycle Corporation of India? 

THE .MINISTER OF STATE It I THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 

(c) Tho company has been incurring 
loses due to various reasons such as old and 
outdated machinery, excessive man-power, 
l1igh cost ef production and difficult liquidity 
position. etc. 

(d) to (g). Since CCll is not having any 
intern21 generation and ils nelworth is nega-
tive, Government IHlve been providing funds 
to the company to meet their urgent require-
ment 01 salary and wags of the employees. 
Government have alsa give counterguaran-
tee for the existing cash credit limit of the 
company. 

[ Translation] 

f.line Accidents 

3282. SHRI RAM TAHAL CH-
OUDHI',RY: Will the Ministerof LABOUR be 
pleased to stale: 

(a) the total number and the details of 
mine accidonts occurred in the country dur-
ing 1991-92; 

(b) the number of labourers kitted in 
SUCll <lcciden!s; 

(e) the amount provided as compensa-
tion 10 tile families of deceased; and 

(rJ) the sleps beinglakenbytheGovern-
fIl0ntlo chock tile mino accidents In future? 

TIlE DEPUTY MINISTER IN THE 
MltJISTllY OF LABOUR (SHRI PABAN 
SIUGII GHATOWAR): (a) and (b). As per 
provisionill figures available with Ihe Direc-
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torate General of Mines Safety, 257 fatal 
accidents and 1046 serious accidents oc-
curred in mines in the year 1991-92 in which 
282 persons were killed. These accidents 
were caused due to fall of roof, fall of side, fall 
of objects, fall of persons and atso were 
attri~utable to transport machinery, explo-
sive, electricity etc. 

(c) Payment of compensation by the 
management to the next of king of tile de-
ceased is regulated under the Workmen's 
Compensation Act, 1923 Which is admini-
stered by the respective State Governments! 
Union Territory Administrations. Information 
on these aspects is not maintained in the 
Ministry of Labour. 

(d) provisions for safety, health and 
welfare of workers employed in mines are 
contained in the Mines Act, 1952 and the 
rules and regulations framed thereunder. 
Officers of the Directorate General of Mines 
Safety inspect the mines from time to time in 
order to enforce the statutory provisions in 
respect of mines safety and take appropri:Jto 
action underlhe MinesAct, 1952 against the 

,persons held responsible for violating the 
provisions of the Act. The Director-General 
of Mines Safety also issues guidelines in the 
form of circulars to the mines managomcnt 
from time to time for adopting safety meas-
ures. 

Employment to Youth in Hill Areas 

3283. SHRI SANTOSH KUMAn G/ING-
WAR: Will the PRIME MINISTER be pleased 
to state: 

(a)whethertha Union GovernmOnlllaVtl 
formulated any scheme togeneratc en~ploy· 
ment opportunities for the youths in tho 11ill 
areas of Uttar Pradesh; 

(b) if so, the details of the scheme in this 
rogard; and 

(cl the amount allocated for the pur· 
pose? 

THE MINISTEn OR STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) AND 
".lINISTEn OF STATE IN THE MINISTRY 

. OF Cm.~t.1ERCE (PROF. P.J. KURIEN): (a) 
Tile scll0l11e for pro'!iding sell-employment 
to educated un-employed youth (SEEUYl 
h3s been In operation throughout the coun-
try includino the hill areas 01 Uttar Pradesh 
sinco 1 !JS3 -84. 

(b) (i) Ail educated (class X Pass) unem-
ployed youth within the age group 01 181035 
ye3rs, women and technically trained per-
sons 3nd III passed youth are clogiblo to set 
lip Industry, sGrvice and business ventures 
under the SC~leme. 

(ii) Tho income coiling is Rs. 10,000/-
per annum per family. 

(iii) A minimum of 30% of the total sanc-
tions are reserved for Scheduled Castes/ 
Scheduled Tribe persons. 

(iv) A minimum of 50%ventures should 
be through industry route and not more than 
30% through business route. 

(v) Identificalion of the beneficiaries is 
done by DIC Task Force. 

(vi) Composite loans are given upto Rs. 
3~;.OOO/-lor trial ventures, Rs. 25,0001- for 
Sl'l ',':ce v('ntures and Ils. 15,0001· for small 
l,;,ISIIH~~$ vvntures. No collateral guarantee 
'-'I m;ngin IS required. 
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(vii) Assistance from the Govt. is in the 

shape of an outright capital subsidy to tho 
extent of 25% of the loans contracted by the 
entrepreneurs from the banks. 

(viii) The loans under the SEEUY 
Scheme attract interest at the rale of 10o/p , 
per annum for specified backward areas and 
12% per annum for other areas. 

(ix) The repayment is made in instal-
ments beginning after an initial moratorium 
between six months and 18 months, ranging 
over 3 to 7 years depending upon the nature 
and profitability of the ventures. 

(c) Annual physicalta'rgets are provided 
by the Central Govt. to the State slUTs in 
terms of beneficiaries. A cap ~:>I subsidy to 
the extent of 25% for each lo.:n contracted 
'with the bank is provided by Contral Gov!. 
through the Reserve Bank of India. This 
allocation is not done StateIUT-wise, 

[English] 

Performance of Hlndustan pllper 
Corporation 

3284, SHRI NIRMAL KANTI CHAT-
TERJEE: Will the PRIME MINISTER b(; 
pleased to state: 

(a) whether the performance of the 
Hindustan Paper Corporation is not satisfac· 
tory; 

(b) if so, the reasons therefor; and 

(c) the remedial steps contemplated in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES (SHRI 
P.K. THUNGON): (a) Yes, Sir. 

(b) The main reasons forthe unsatisfac-
tory performance of Hindustan Paper Cor-
poration are as under:-

(i) Low capacity utilisation due to loca-
tional disadvantages, lack of infrastruc-
tural facilities, operational problems, 
inadequate grid power and low captive 
power generation, lack of adequate 
skilled manpower & inadequate availa-
bility of raw·materials. 

(ii) Higher operating cost and high inci-
dence of interest on account of high 
capital cost and long gestation period. 

(c) Hindustan PaperCorpn. is preparing 
a turn-around scheme for improving the 
per10rmance of its Nagaon and Cachar Paper 
Mills, 

Male and Female lAS Officers 

3285, SHRI SUSHIL CHANDRA 
VARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) tho !otal number of lAS Officers 
working in the states, the Government of 
India, tho public sector undertakings and at 
other places; 

(b) .the number of male and female 
officers out of them; and 

(c) whether there is any provision in the 
service rules that husband and wife would be 
posted at the same place? 

THE MINISTER OF STATE IN THE 
MINlsmy OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
MATI MARGARET ALVA): (a) The total 
number of lAS office rs working in the States, 
the Govemment 01 India, the Public Sector 
Undertakings and at other places as on 
1.7.92 Is as under:-
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In the States (inclusive 01 
Public Sector Undertakings 
of State Govemment). 

Under the Govt. 01 India 
(including Public Sector 
Undertaking, Autonomous 
Bodies etc. 

4188 

793 

(b) Out of them the number of male and female officers is as lollows:-

In the States (inclusive 01 
Public Sector Undertakings 
of State Government). 

Under the Govt. of India 
(including Public Sector 
Undertakings, Autonomous 
Bodies etc.). 

(c) There is no· such provision under the 
All India Service Actorunderthe A.I.S. (Rules) 
that husband and wile would be posted at the 
same station. In has, however, been laid 
down under an Office Memorandum that "ilis 
the policy 01 the Govemment that as lar as 
possible and within the constraints 01 admin-
istrative feasibility, the husband and wife 
should be posted at the same station to en-
able them to lead a normallamily lile and to 
ensure the education and welfare 01 their 
children." 

Pr.ojects Completed In U.P. 

3286. SHRI PRABHU DAYAL KATI-I-
ERIA: 

SHRI HAr:IKEWAL PRASAD: 
SHRIMATI KRISHNENDRA 

KAUR (OEEPA): 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMNENTA TlON be 
pleased to stale: 

(a) the details of the Central projocts 
completed during the last throe years In Uttar 

Male Female Total 

3835 353 4186 

701 92 793 

Pradesh and Rajasthan; 

(b) the Central projects under con-
struction/pending completion; and 

(c) the reasons for pending and the 
efforts being made to complete these proj-
ects without delay? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN-
ISTER OF STATE IN THE MINISTRY OF 
NON· CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) The list 
of the central projects in Uttar Pradesh and 
Rajasthan. each costing Rs. 20 crore and 
above. which were on tho monitoring sys-

• tem of the Department of programme Im-
plementation and were completed during 
the last three years, viz. 1989·90, 1990-91 
and 1991·92 is given in the statement I. 

(b) The list ofthocentraJprojectsunder 
implementation in Uttar Pradesh and Ra-
jasthan, each costing Rs.20 crore and 
abov~, on the monitoring 'yslem 0' the 
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Department of Programme Implementation 
as on 31st March, 1992, along with the 
delays In completion wtth respect to the 
approved schedule, is given in the state-
ment II. 

(c) The reasons for delay in completion 
of the projects, inter alia, include delay in 
land acquisition, funds constraints, delay in 
import of equipment, delay in civil works, etc. 
For an early completion, the projects are 
being closely monnored at various levels. In 
the monthly/quarterly reports brought out by 
the Department of Programme Implementa-
tion, the problem areas are highlighted for 

1. 

2. 

Bina Open Cast (Nel) 

TanakpurHydroelectric 
Project (NHPC) 

necessary corrective actions by· the con-
cerned agencies. 

STATEMENT -I 

List of the central projects In Uttar 
Pradesh and Rajasthan, excluding inter-state 
projects like power transmission lines, rail-
way lines, oiVgas pipelines etc. passing 
through the states, each costing Rs. 20crore 
and above, which wero on the monitoring 
system of the Department of Programme 
Implementation aQd were completed in the 
last three yems (1989-90 & 1991-92). 

(UP) 

(UP) project yet 
to be declared 
commercial 

3. Narora Atomic Power (UP) 
Project (NPC) 

4. Auraiya Gas Power 
Project (NTPC) (UP) 

5. Auraiya Transmission 
line (NTPC) (UP) 

6. Rihand Super Thermal Power (UP) 
Project (NTPC) 

7. Varanasi-Bhatni Railway 
Guage Conversion (UP) 

8. Tundla-Agra-Bayana 
Railway Electrification (UP & RAJ.) 

9. Rampur-Agucha-Chanderia 
Integrated Zinc Lead Project 
(HZL) (RAJ.) 

10. Anta Gas Power Project (NTPC) (n/\J.) 

11. Anta Transmission Lino (NTPC) (RAJ.) 



SiAiEMENi ·11 (i) 
OJ 
U1 

List of cenlral Projects in Uttar Pradsh and Rajasthan, each costing Rs. 20 erore and above on the monitoring system of DPI as on 31 st March, 
1992. ~ 

~ 

~ 
51. No. Project Delay w.rJ. approved scheduled ::J 

). 
(months) ::J 

I/) 

~ 2 3 ~ 

UTTAR PRADESH 

r.n 
1. Kakri Open Casl (NCl) 24 ::0 

~ < » 
2. TanaKpJr HIP. (NHPC) 43 z 

) 
~ 

3. Dadn Gas Power Projecl (NTPC) .. 
to .. 
~ 

N.C.R. TPP, Dadri (NTPC) 
,.., 

4. ~ 

Dhauliganga HEP (NHPC) 
~ 5. .., 

6. Oplical Fibre Projecl (Hel) 

7. Bagasse Based Newsprinl Projecl, Moradabad (NEEPA) 
~ 

12 ~ 
0 
::J 

8. Moradabad·Rampur Railway Line Doubling 15 ~ 
I/) 

g, lucknow·Kanpur, Railway Line Doubling 12 ~ 
~ 
(i) 

m 



III 
01 

51. No. Project De/ay w.r.t approved scheduled 
..., 

Irnonlhs} 
~ 

2 3 ~ 
~ 
). 

~ 
10. Rampur·Barellly Rallwa~ Line Doubling 0 I 

~ 

11. Ra~ur·New Ha~wanl New Railway line 0 

12. Wo~shop Modemisalion, Jhansi (Railways) Dale 01 complelion 
nOllixed. 

c.. 

13. Varanasi Byp~s and Bn~e Across Ganga 24 
p 
0( 
II) 

Eleclric Sw~ching Syslem, Mna~ur (III) 
!II 

14. 12 .. 
10 
10 
til 

RAJASTHAN 

1. Rajaslhan Alomic Power Projecl (NPC) 18 

2. Barslngar Lign~e Mine, B~aner (NLC) 0 

~ 
3. Barslngar Llgnile Thermal Power Projecl, Bi~aner (NlC) 0 , 
4. Bamnla Kalan Lead Zinc Proiecl (HZL) 0 t 
5. Phu~ra·Melro Road·B~anerGuage Conversion (RaiWiays) 0 ! 

" 01 
III 



w 
Delayw.r.t. approved scheduled 01 

fD 51, No, ' Project 

6. 

7. 

8. 

Nole: 

2 

Sawal Mad~opur~alpur·Phulera New Line (Railwa~) 

Modernlsatln 01 Railway Wo~shop, Ajmer 

Modernlsallon 01 Wagon W~s~op Kola (Railways) 

Imonths) 

3 

23 

Dale 01 complelion 
nOllixed. 

~ ! 
! 
~. 
I 
~ 

(J) 
:D 
~ 

The above lisl does nol include Ihe inler·slale projecls,liKe powerlransmission lines, railway lines, oiV gas ~ 

pipelines elc. passing through Ihe above slale. > 

i :; 

i 
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Memorandum from Braithwaite and 

Company Limited 

3287. SHRI HARADHAN ROY: Will the 
PRIME MINISTER be pleased 10 state: 

(a)whetherthe Union Government have 
received any memorandum from the Union 
of Bra~hwaile and Company Limited, Cal· 
cutta in January, 1992: 

(b) If so, the details of their domands 
and suggestions made by them; and 

(c) the reaction of the Union Govern· 
ment therelo? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) Yes, Sir. 

(b) In the said memorandum some 
problems 01 Ihe Braithwaite and Company 
limited, Calcutta have been highlighted and 
some suggestions have been made. The 
suggestions are inter alia as follows: 

(i) Special attention should be given to 
increase production at Angus Works by 
arranging more supplies from the Indian 
Railways. 

(Ii) The working of the project division in 
Angus Works should be reviewed in 
order to decide whether this division 
should continue. 

(iii) Product Diversification Programme 
should be undertaken for Clivo Works. 

(c) The Government is aware of various 
iproblems besetting the company. Some 
Isteps have already been taken 10 improve r 

the perlormance of the company and In· 
crease ils earnings. The case of this com· 
pany has also boen referred to the Board of 
Industrial and Financial Reconstruction 
(GIFR) where the feasibility of various revival 
measures for this company will also be 
examined. 

Implementation of 20'polnt Pro· 
gramme 

3288. SHRI DEVI BUX SINGH: 
SHRI CHETAN P.S. CHAUHAN: 

Will tho MINISTER OF PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the implementation of the 
20·Point Programme in various States has 
been reviewed by the Government; 

(b) if so, the details of the progress 
made by each State/Union Territory during 
each of the last three years, point·wise; and 

(c) the names of the States which have 
not implemented the programme satisfacto· 
rily and the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON· CONVENTIONAL ENERGY 
SOURCES (SHRI SUKHRAM): (a) Yes, Sir. 

(b) The performance of States in the 
implementation of 28 selected items for which 
quantification of achievement is possible is 
monitored on a monthly basis. A Statement 
I, II and III showing the details of the periorm· 
ance by the States for the years 1989·90, 
1990·91 and 1991·92 is attached. 

(c) Information is being collected. 



STATEMENT ·1 w 
~ 

State·wise Performance 01 points during April '89·March '90 (Percentage Achievement 01 Target) 

AP ARP AS BI GOA GUJ HRY NP J&K ~ 
~ 
~ 
:) 

2 3 5 6 7 8 9 10 )l, 
~ 
III 

~ 
~ 

OIA I.R.D.P. (Families) 131 43 92 105 101 116 255 402 104 

(f) 

018 Jawanar Rozgar Yojana 101 60 60 96 76 71 99 11 6~ :n 
:t> < l> 

OIC SSI Unils (Regd.) 127 126 112 94 129 126 103 192 6~ 
z 
l> 
;'J 
... 

05A Dislribulion 01 60 32 26 379 III ... 
Surplus Land 1:>. 

" 
~ 

06 bonded Labour 25 92 ~ 
"" 

Renabilitation 

07 A Drinking Waler 87 66 40 95 85 91 86 100 51 
Problem Solved (Vlg.) ~ 

~ .. 
It 
:J 

OBA Commun~y Hea~h 27 5 114 100 )l, 
:J 

Centres 
II) 

~ 
~ 
w 
~ 



AP ARP AS 81 GOA GUJ HRY NP J &K 

2 3 4 5 6 7 8 9 ' . 10 

08B Prima~ Hea~h Centres 0 100 5 100 13 54 111 0 
(PHC) 

08C Sub Centres 0 103 100 100 100 121 0 

080 Immun, 01 Children 86 73 43 81 96 116 122 101 59 
(Opi, Polio & BCG) 

09A FP Sterilisalion 69 106 26 64 102 81 89 109 31 

09B Eq, Stenlisalion 65 107 77 63 111 116 105 91 48 
• IUD, CC & Op, 

09C ICDS Block 109 95 100 97 110 100 81 105 100 
Operalional (Cum,) 

090 Anganwad~s (Cum,) 116 118 93 92 98 94 84 137 118 

" A SC Famil~s Assisted 156 34 107 112 99 99 133 133 

11 B ST Famu~s Assisted 243 94 119 132 153 



'" AP ARP AS BI GOA GW HRY NP J&K ~ 

2 3 5 6 7 8 9 10 ~ :.; 
~ 
:) 
)to 
:) 

14A House Siles Allotted 320 53 66 82 152 56 23 
II) 

~ 
(Families) ~ 

14B Conslruction 67 142 53 99 154 131 10 

Assislance (Families) (j) 
:n » < 

14C In~ira Awaas 80 50 63 112 60 121 167 236 216 » z 
Yojana (Houses) > 

~ .. 
(!) 

140 EWS Houses Provided 6 58 127 65 203 100 123 ... 
~ 

" 

14E Lg Houses , 83 97 73 21 124 172 109 44 ~ 
~ v 

15 Slum ImprovemenI(Pop.) 147 71 65 400 219 103 101 148 

16A Tre Planlalion on 82 93 120 80 102 In 90 93 47 ~ 
Prwale Lands :.; 

ib 
:) 

18 Fair Price Snops 173 120 173 207 130 70 ~ 
II) 

~ 
19 A Villages Eleclrilied 79 96 84 95 75 36 ~ 

'" -.j 
Cl 



AP ARP AS 81 GOA GW HRY NP .J&K w 
'01 
10 

' .. _"."",_ 

2 3 5 7 8 10 

~ ... _._-- ~ 
~ 
:J 

19B Pumpsels Energised 97 86 163 199 118 ~ 
II 
$. 

19C Imp;cvtd Cnull~m~ 77 91 ;0 Hr 11~ 101 1]) " , 114 
~ 

I,J "~I ~ 

190 81~,Gllj Plaliis 39 SO j0 81 10,) 12,: SJ 1:13 29 
(State~) 

Average 94 91 67 85 II~ lC9 lM) 13G 73 (. 

c ,.. ,-----"---,-.-.. --,-.'",'-.. -.~~. ,--.......... , ... ,~~.-.. -.-- . 
-< 
tv 
~ 

... 
~ 

• indicales Inal al presenl Ihe programme is nol in operJiion, C) 
I\) 

Nole: In cases where more Ihan one ilem is monilored ~nder ono poinl, Ihese are delloted b~ AB,e, elc, 



(.) 

KAR KER MP MAN MAN! 
OJ 

MEGH Nil f1GA .. 
11 12 13 14 15 16 17 18 ~ 

~ 
~ 
), 
:'l 
(i) 

OIA I.R.D.P. (Families) 104 100 105 lOS 108 219 40 66 ~ 
~ 

OIB Jawahar Rozgar 80 64 72 106 104 22 144 

DIG SSI Unlls (Re~d.) 121 lC4 99 118 9, 89 101 140 
(j) 
::J 
> < 

OSA Distribution 01 25 1~ 160 142 > .., ... 
Surplus Land > 

-.J 
... 

. I:l 
06 Bonded Labour 45 100 100 .. 

.." 
Rehabilitalion ,..., 

~ 
07 A Dnnkin~ Water 107 125 144 121 100 54 56 50 £ 
Problem Solved (Vlg.) 

08A C'mmun~y Heallh 100 100 100 50 0 $ Cenlres ~ 

~ 
:'l 

088 Prima~ Heallh 104 68 56 51 100 33 ), 
:'l 
(i) 

Cenlres (PHC) ~ 
~ 

08C Sub Cenlres 100 96 110 21 100 0 (.) 
(l) 
til 



(I) 
KAR KER MP MAN MAN! MEGH NlZ NAOA III 

(I) 

11 12 13 14 15 16 17 18 
~ 
~ ::, 
~ 
:l 

:1 I/) 

080 Immun, 01 Children 97 125 103 113 104 73 92 26 ~ 
(Dpi. Polio & BCG) ~ 

09A FP Slerilisal~n 93 95 67 99 54 72 101 57' 

098 Eq, Slerilisalion 94 104 108 90 74 71 87 28 
·IUDCC &Op, c. c r 

-< 
09C ICDS Bloc~sl 102 103 101 109 94 112 106 100 I\) 

Operalional (Curn) 
'fi .. 
10 
10 

090 Anganwadies (Cum,) 99 102 102 119 115 99 87 97 
I\) 

II A SC Famil~es Assisled 91 104 91 109 124 

11 B S1 Famil~s Assisled 124 219 99 122 116 

14A House Slles Allotted 100 67 255 101 ~ 
~ 

'i (Families) ::, 

~ 
1/1 

148 Conslrudlon 90 39 92 105 216 100 ~ 
Assislance (Famll~s) ~ 

Ll 
~ 



II) 

KER MP MAN MANI MEGH Nil NAGA 
(» 

KAR U1 

11 12 13 14 15 16 17 18 ~ III 
i 
:3 

~ 
14C Indira Awaas 434 68 67 440 131 a Iol 

93 ~ 
Yojana (Houses) ~ 

140 EWS Houses 122 56 75 100 124 90 100 0 
Provided (I) 

:ll 
) 
< 

14EL1G Houses 131 189 214 103 100 2025 100 ) 
Z 
) 
;-J .. 
10 

15 Slum Improvemenl (Pop,) 121 77 123 93 100 113 100 .. 
j:o. 

" 
16A Tree Planlalion on 91 100 92 116 104 150 

~ 
97 ~ 

Privale Lands .... 

18 Fair Price Shops 100 294 106 52 260 

~ 
19 A Villages E~ctrilied 1280 151 262 77 101 68 ::. ... 

~ :; 
~ 

19B Pumpsels Energised 104 150 151 159 :; 
1.1 

~ 
19C Improved Chullahs 103 132 178 106 101 50 103 

~ 
0 II) 

(» 
01 



(,) 

rAR KER MP MAN MANI MEGH Nil NAGA OJ 
'Ij 

II 12 13 14 15 16 17 IS ~ ::; 
!D :: 
~ 
~ 
iii 

19D Bio-Gas Plants 60 100 1~5 133 76 147 W6 ~ 
~ 

(Slates) 
----------'_._---_._._ .. _-----

Avera~e 140 114 122 109 118 168 ~3 40 

~ .. --------------.. --... ----------.---- .. ----
c.. 

-indicates that al prese,lt the pro~rarnme is not In operCli:on, C r 
-< 

Note: In cases where more Ir,an one item is monito,ed undor one pain!, !hese are donoted bt A,B,C, et til 
,t!l 
... 
t!l 
t!l 
til 



(.l 

State· wise Perlormance of Points during April'89·Mar '90 !Percentage Achievement of Target) 
Ol 
10 

ORI MUM RAJ SIK TN TAl UP WB A&N 
~ :;. 
0 ._ :l 

2 3 4 5 6 8 10 :b 
:l 
~ 

.----- i 
~ 

OIA I.R,D.P, (Families) 128 314 W6 113 115 173 109 122 102 

CI8 Jawanar Rozgar Yojana 80 '0 I, ~9 1 ~5 119 100 110 94 70 (JJ 
:::I > 

OIC SSI Unils (Re~d,) 102 101 125 100 115 163 103 83 100 < > 
Z > 

OSA Dislribulion 01 100 363 101 400 175 281 101 :~ .. 
Surplus Land ~ ... .. 

'" 
06 bonded labour 100 94 160 5" ~ I~ 

)i 
Rehabilitation ;; 

" 

07 A Dnnkin~ Waler 73 100 81 94 126 48 253 74 100 

Problem Solved (Vlg,) .. 
~ :;. 

OBA Communit~ Health 83 94 100 ~ 
:l 

Cenlres :b 
:l 
~ 

~ 
088 Primar~ Healln 102 51 61 18 4 100 ~ 

Cenlres (PH C) (.l 
10 
0 



CAl 

ORI MUM RAJ SIK TN TRI UP WB A&N to .. 
2 3 4 5 6 7 8 9 10 ~ 

~ 
i :, 
)) 
:, 

OBC Sub Cenlres 129 100 100 83 99 
1.1 

100 ~ 
~ 

OeD Immun. 01 Children 104 128 85 71 108 61 98 77 106 
(Opi. Polio & BCG) 

09A FP Slerilisalion 72 116 54 89 90 70 69 70 102 

098 Eq. Sierilisalion 83 82 61 105 71 
(.. 

97 131 107 115 c 
IUD, CC&Op. r 

-< 
I\) 

09C ICOS Blocks 104 104 101 100 97 100 100 99 
)0 

100 .. 
Operalional (Cum.) 10 

to 
I\) 

090 Anganwadies (Cum.) 101 106 102 101 83 90 93 94 101 

II A SC F amiliees Assisled 104 141 93 104 100 77 84 72 

11 B ST Famil~s Assisled . 105 91 101 93 92 97 78 184 
(~ammes) ~ 

~ 
i 

14A House Siles 151 133 151 50 283 127 84 
:, 
)) 

Allolled (Famil~s) a 
I 

14B Conslruction 101 124 198 107 100 445 34 275 ~ 

Assislance (Families) CAl 

~ 



(0) 

ORI MUM RAJ SIK TN TRI UP WB A&N S 

2 3 4 5 7 8 10 ~ 
~ 
~ 

14C Indira Awaas Yojana 61 82 67 12~ 512 110 140 137 121 )) 
~ 

(Houses) I/) 

I 
140 EWS Houses Provided . 318 

~ 
94 41 97 100 28 104 152 

14E L1G Houses 107 76 90 102 100 163 220 
(J) 
:D 

15 Slum Improvemenl 100 116 129 100 100 100 108 83 100 :I» < 
(Pop) :I» z » 
16A Tree Planlalion \05 105 95 103 119 104 100 138 106 ."1 

on Privale Lands .. 
10 .. 
~ 

18 Fair Price Shops 88 104 100 170 460 .... 
~ 

19 A Villages Eleclrnied 115 179 79 109 77 96 ~ .... 

19a Pumpsels Energised 164 .117 185 116 140 93 86 

19C Improved Chullams 105 283 119 84 98 , 49 91 101 101 ~ =i' 

190 Bio·Gas Planls 344 102 m 326 91 61 94 102 26 ~ 
(Slales) 

)) 
:l 
I/) 

Average 112 137 103 112 123 93 146 87 131 
~ 
~ 
(0) 

~ 



(oil 

CHND D&N D&D DEL L4K POND ALL INDIA 
10 
IJ1 

11 12 13 14 15 16 $ 
~ 

lb' 
:) 

alA I,R.D,P, (Families) 137 
~ 

1~2 89 121 102 113 :) 
I/) 

~ 
OIBJawahar Rozgar 82 73 59 112 116 94 ~ 

Yojana 

OIC 551 Units (Regn.) 200 I~O 2UO 70 92 109 106 

OSA Dislribution 01 23 
c.. 

62 c r 
Surplus land I-

tI) 
10 

06 Bonded labur 71 .. 
10 

Renabililalion 10 
tI) 

07A DrinKing Waler 23 106 
Problem Solved (Vlg,) 

08A Communily Hea~n 60 $ Centres ~ .. 
0 
:) 

088 Prima~ Healln Cenlres 42 )l. 
:) 

(PHC) 
ill 

~ 
~ 

OSC Sub Cenlres , 62 (0) 
10 
Ol 



CHND D&N 0&0 DEL LAK POND ALL INDIA 
(J 
Ul 
'Ij 

U 12 13 I 14 15 ,6 
~ 
~ 
i 
:) 

08D Immun. 01 Children 87 103 125 86 91 163 95 ~ 
:) 

(Dpi. Polio & BCG) 
I/) 

~ 
~ 

09A FP S!erilisalion 65 100 • 113 88 ~' uQ 146 75 

098 Eq. Sierilisation 60 81 52 82 3~ 129 95 
'JJ 

• IUD. CC & Op. :n > < 
09C ICDS BlOCKS IO~ lOa 100 109 100 100. 101 > ., .. 
Operational (Cum.) > 

~ .. 
090 An~anwadies (Cum.) 100 100 73 113 102 92 99 to ... 

~ 

" II A SC Familiees Assisted 103 151 78 101 ~ 
?i' 

liB ST Families Assisted 144 
) 

115 '" 

14A House Sites Allotled 100 165 
(Families) 

~ 
148 Construclio 122 86 75 116 

::.: .. 
~ 

Assistance (Families) ::l 

~ 
I/) 

14C Indira I.waas Yojana 591 94 0 289 139 ~ 
(Houses) ~ 

(J 
Ul 
(XI 



!,i) 
ID 

CHND D&N D&D DEL I.AK POND ALtlNDIA ID 

11 12 13 14 15 16 ~ 
~ 
~ 
~ 

140 EWS Houses Provided 0 20 100 33 ~ 

~ 

14E Ug Houses 0 15 16 190 111 ~ 
~ 

15 Slum Improvernenl 0 298 101 124 
(Pop) 

16A Tree Planlalion on 101 104 113 86 111 135 101 (" 

Pnvale Lands c: 
I'" 
-< 
~ 

18 Fair Price Shops 350 50 115 480 175 JO .. 
Cl 

19 A Villages EIeC!r~ied 
10 

111 ~ 

19B Pumpsels Energised 190 130 

19C improved Chullams 10 103 10 lOt 56 88 115 

190 Bio·Gas Planls 100 200 40 94 42 106 ~ 
(Slates) ~ 

~ 

Average 16 114 17 92 65 128 ~ 
~ 

·Ind~ales lhal al presenl Ihe programme is nol in operalion, lI. 
Nola: Incases where more Ihan one ~em is mon~ored under one poinl, Ihese are denoled by A,B,C, ele, S 



STATEMENT ·11 lIo 
0 .. 

State-wise Periorrnanc9 01 Points during April '91 Mar ~2lP9rcenlage Ach~vernenl 01 Ta~el) 

~ 
~ 

AP ARP AS 81 GOA GW HRY HP J&K ~ 
~ 

2 3 5 6 7 8 9 10 i 
~ 

OIA IRD.P. (Families) 168 57 114 119 103 101 194 276 150 
IJl 
:II 

OIB Jawahar Rozgar 86 68 103 100 76 77 93 107 86 » 
~ 

ole S51 Unils (Regd.) 129 121 110 122 65 144 104 121' 44 
Z » 
:.J 

OSA D~lribu!ion 01 151 238 138 21 42 
.. 
to 

Surplus Land 
.. 
llo 
'" 

06 Bonded Labour 100 ~ 
~ Rehablilialion '" 

07 A OnnKlng Waler 103 53 68 364 100 68 56 100 48 
Problem SolV8d (Vlg.) 

~ 
OM Commun~~ Hea~~ . 100 100 a 100 :iI 

~ 
Cenlres :;, 

~ 
088 P~ma~ Hea~h Cenlres 0 100 0 258 

l'I 
2 i 

(PHC) ~ 
lIo 
2 

'ir·"',,·"~,,~··_"'.~.~", ",.'~/., ,'"""""'-' __ '" __ " 



/) 

AP ARP AS 81 GOA GUJ HRY HP J&K 8 

2 3 4 5 6 7 8 9 10 ~ 
~ 

~ 
::J 
II 
::J 
iii 

OSC Sub Cenlres 100 100 100 0 ~ 
~ 

080 Immun, 01 Children 121 C~ 81 81 104 le4 106 85 63 
(Opi, Polio & BCG) 

c. 
09A FP Sierilisalion 71 5~ 29 47 96 93 87 96 33 c r 

-< 
098 Eq, Slerilisalion ·IUO, 65 107 77 63 111 

r-.J 
116 105 91 33 to 

CC&Op, .. 
lO 
0 
r-.J 

09C ICOS Blocks Operalional98 93 100 95 100 87 105 88 91 
(Cum,) 

09 Anganwadies (Cum,) 96 98 89 76 22 91 97 . 10 
~ 

II A SC Familiees Assisled 114 71 95 109 93 79 120 59 
~ 
~ .. 
~ 
::J 
~ 
::J 

11 B STFamilies Assisled 143 92 98 126 
iii 

135 0 ~ 
~ 
~ 
0 

. ~ 



AP GOA GUJ HRY HP J&K 
l:> 

ARP AS 81 0 
Ul 

2 3 4 5 6 7 8 9 10 ~ 
~ 
~ 
~ 

~ 
iii 

14A House Sites Allotted 58 100 95 62 119 12 ~ 
(Families) ~ 

14B Construction Assistance 173 28 100 50 150 434 104 20 
(Families) ([j 

:n » 
1 ~C Indira Awa~s Yoinnil 74 21 IC2 12) 520 lOa 91 132 284 ~ 

2 
(Houses) » 

." ... 
14D EWS Houses PrOVided 83 65 c8 80 78 307 100 24 

\!) ... 
~ 

'" 
14E Ug Houses 35 54 81 118 473 120 88 

,~ 

~ 
'"' 

15 Slum Improvement (Pop.)241 81 100 32 102 100 102 58 

16A Tree Plantation on lOt 55 586 54 52 t54 85 131 
Private Lands ~ ;;,. 

~ 
~ 

18 Fair Price Snaps. 199 167 85 279 160 62 ~ 
~ 
iii 

19 A Villages E~c!rilied 104 79 33 35 72 
~ 
~ 
l:> 

8 



AP ARP AS 81 GOA GUJ HRY HP J &K 

2 3 4 5 6 7 8 9 . 10 

19B Pum~els Ene~ised 127 34 55 125 102 224 131 

19C ImprovedC~ullams 106 99 80 63 101 105 131 114 88 

190 B~·Gas Planls 110 260 49 64 190 126 ..;. 98 104 75 
(Slales) • ..i 

Average 105 82 98 105 107 104 125 119 63 



flo 

KAR KER MP MAN MANI MEGH Mfl NAGA ~ 

~ 
11 .12 13 14 15 16 17 18 ~ 

~ 
In 

OIA I,RD,P, (Families) 114 : 102 133 114 300 73 54 26 i 
~ 

OIB Jawahar Rozgar Vjana 83 74 65 99 121 41 424 89 

ole S51 Unils (Regd,) 116 109 150 101 109 152 66 0 (J) 
jJ 
> 

'5A Dislribulion 01 116 40 51 ~ . Z 
~. rulus Land > 

~ .. 
(0 

DG 1nded Labur 62 68 . 40 ... 
:. 

RI, ,abililalion ..... 

~ 
W "Drinking Waler 70 188 81 77 65 54 55 17 ~ ... 
JlloblemSolved (Vlg,) 

1 " 
I 

OSA Commun~y Hea~h 30 0 0 0 0 
~ I 

Cenlres ~ 

~ 
::l 

088 Prima~ Health Cenlres I 00, '1'00 '~ 0 20 0 )I. 
::l . ' In 

:lPHC) I· 

~ 
OBC Sub Cenlres 32 0 30 100 0 flo ... 

0 



KAR KER MP MAN MANI MEGH Mil NAGA 
llo .. .. 

II 12 f 14 15 16 17 18 ~ 
ii ;, 
)) 
;, 

080 Immun, 01 Children 96 101 96 112 77 91 77 29 ~ 

~ (Opi, Polio & BCG) ~ 

09A FP Sierilisation 78 90 81 96 35 60 129 . 66 

098 Eq, Sierilisalion • IUD, 80 ~3 ICS 102 82 63 81 23 
CC&Op. 

to c 
09C ICDS Blocks Operalional97 100 108 114 95 91 105 91 r 

-< 
(Cum,) N 

~ 

... 
090 Anganwadies (Cum,) 92 97 99 122 87 83 86 129 \0. 

~ 
N 

. II A SC Familiees Assisled 105 109 81 100 90 

11 B ST Families Assisted 98 105 90 112 138 

14A House Sites Allotted 94 66 95 1'00 100 
(Families) ~ 

~ 

~ 
148 Conslruction Assistance90 84 114 100 81 100 :l 

)) 
(Families) ;, 

~ 

14C Indira Awaas Yojana 108 
~ 

567 75 80 120 559 0 ~ 
(Houses) :. .. 

N 



~ 

KAR KER MP MAN MAN! NAGA '" MEGH MIZ (II 

11 12 13 14 15 16 17 18 I 
::I' 

~ 
140 EWS Houses Provided 90 106 74 

~ 

96 0 ~ . 

~ 
14E LlG Ho uses 174 149 177 96 100 

15 Slum Improvement (Pop.)133 70 117 101 0 100 100 (j) 
II » 

16A Tree Plantation on 82 114 111 168 14 114 < 
98 » 

Private lands Z » 
-.j 

18 Fair Price Shops 143 113 112 .. 
to .. 

19 A Villages Electrilied 153 112 67 100 
~ 
" 
~ 

19B Pumpsets Energised 554 123 134 166 S 
'" 

19C Improved Chullans 109 137 100 104 100 0 100 

190 Bio·Gas Plants 90 89 72 117 100 52 120 
$ (Stales) 
~ 

~ 
Average 114 113 94 92 82 51 13~ 28 

:;, 
~ 
::J 
lil 

• Indicates thai at presenl the pro~ramrm is not in operalion, ~ 
~ 

Nola: In cases where more than one item is monitored under one point, these are denoted b~ A,B,C, etc, :. .. :. 



Sale. Performance of PoInts during ApriI'~ Mar '91 (1'errInt" ~«Target) .. .. 
UI 

-' 
ORI PUM I IW SIK TN TRI UP " WB . A&N I 
2 3 4 5 6 7 8 9 10 , l 

I· , , ~ 
OIA tR.O,P, (Families) 127 247 121 114 116 258 106 116 98 

, , 
OIB Jawahar Rozgar 103 69 129 79 110 106 94 75 54 

O~ SSI Un~s (Regd,) 107 101 115 107 116 114 109 79 103 
f. 

OSA O~tnbul~n 01 165 113 155 • I 249 122 ~ 
Su~usLand 0( 

~ 
'fJ 

06 Bonded Labur 65 104 100 124 
001 
10 

Rehabilitation 10, 
~ 

07 A Drinking Water & 96 120 121 56 51 72 54 100 
Pro~8m Solved (Vlg,) 

OBA Commun~y Hea~h 0 0 150 a a 133 13 
Cenltes ! 
088 Prima~ Hea~h Centres 1 00 0 110 200 40 0 317 36 100 ! 
(PHC) i OSC Sub Centres 0 0 0 100 0 31 ' 0 0 0 

to .. 
III 



• .. 
ORI PUM RAJ SIK TN TRI UP, we A&N ~, 

2 3 4 5 6 7 . 8 9 to I 
~ 

080 Immun, ~ Chi~ren 119 91 85 9 
IA 

94 69 105 58 97 I (Opi. Polio & BCG) ~ 

09A FP Slenlisalion 65 77 66 90 90 70 56 ' 62 95 
I/J 

09B Eq, Slerilisalion 89 114 128 114 ' 78 117 103 62 115 :u 

~ . IUD, CC & Op, 

~ 
09C ICDS Blocks Operaliona~2 lOG 96 100 92 88. 91 95 100 ;\I 
(Cum,) .. 

lD .. .. 
'" 090 Anganwad~s (Cum.) 82 109 102 105 77 72 79 88 10 ~ 

IIASCFamil~esAssisled 101 113 103 112 113 
~ 

85 99 51 
..., 

11 8 STFamil~s Assis1ed 108 95 259 92 61 126 52 103 
, fammes) 

~ 
14A House Sites AI~U8d 100 ~ 123 186 25 193 500 43 i 

:) 

(FaJ1lI1~) ,~ 
148 Constroolion AssIsIancege 95 0 136 52 158 11 0 ~ 
faJ1ll1~) • .. 

til 



~ 

ORI PUM RAJ SIK TN TRI UP WB 
.. 

A&N U) 

2 3 4 5 6 7 8 9 10 ~ :; 
~ 
:) 
)) 

14C Indira Awaas Yojana 94 100 107 185 375 93 134 38 369 
:) 
I.? 

(Houses) ~ 
~ 

14D EWS Houses Provided 1 03 90 176 121 117 44 20 

14E llG Houses 79 39 10~ 116 171 110 141 

15SIum Improvement (Pop.)151 100 101 100 119 100 118 166 96 (. 

c r 
0( 
N 

16ATree Plantation on 97 109 94 228 107 181 100 185 129 I!) 

Private Lands ... 
I!) 
~ 
N 

. 18 Fair Price Snaps 412 110 130 325 

19 A Villages Electrilied 191 145 124 50 94 101 

19B Pumpsets Ene~ised 191 312 234 182 53 111 110 

19C Improved Chullams 154 150 121 111 110 54 97 125 60 ~ 
~ 

~ 

190 Bio-Gas Planls 128 106 117 117 104 113 105 80 0 ~ 
(Slale5) ~ 

~ 

Average 111 98 110 111 114 87 122 90 102 ~ 



~ 
I\) 

CHND D&N D&D DEL UK POND ALL INDIA .. 
11 12 13 14 15 16 ~ =i 

i 
~ 

OIA tR.O,P, (Families) 100 97 101 9 167 121 
~ 
\'I 

i 
OIB Jawa~ar Rozgar Yojana 13 82 63 20 85 83 91 ~ 

OIC SSI Unils (Regd,) 203 54 9~ 83 100 102 114 
(j) 

OSA Oislribulion 01 113 :D 
) 

Surplus land < 
) 
z 

06 Bonded labur 
) 

74 o.,j 

Rehabililalion .. 
\0 ... 
j:. 

07A Dnnking Waler 107 79 "" 
Problem Solved (Vlg,) ~ ... 

S .., 
08A Communij1 Heallh 0 27 
Cenlres 

08B PriliQ~ Heallh Cenlres • 0 122 ~ (PHC) ~ 

~ 
08C Sub Cenlres 0 10 ~ 

\'I 

080 Immun, 01 Children 81 114 157 88 111 143 96 ~ 
(Op!. Polio & BCG) ~ 

~ 

~ 



CHND D&N D&D DEL 
A 

I.AK POND ALL INOlA ~ 

11 12 13 14 15 16 
~ 
~ 
i :i 

09A FP Slerilisalion 72 71 160 83 31 140 
). 

71 a 
i 

098 Eq. Slerilisalion • IUD, 41 75 55 60 40 96 88 ~ 

CC&Op. 

, 09C ICDS Blocks Operationall00 100 100 104 100 100 97 
(Cum.) , 

c. c 
090 Anganwadies (Cum.) 100 100 '73 107 102 97 93 I'" 

-< 
~ 
10 

II A SC Famil~es Assisled, 100 65 116 93 ' , .. 
...,_ 10 

10 
~ 

II B STFamil~s Assisled 160 100 

14A House Siles Allotted 100 165 
(Families) 

, 
148 ConsM~n Assislance 0 105 134 ~ 
(Fam~ies) It! 

~ 
, 14C Indira Awaas Yojana 124 100 129 ~ 

(Houses) 
\ ~ 

140 EWS Houses Prov~ed 0 87 13 a a 129 121 fa 
~ ',' 



jI, 

CHND D&N D&D Dft L4K POND ALL INDIA ~ 

11 12 13 14 15 16 '~ 

~ r 
::) 

~ 
II) 

14E lIG Houses 0 100 106 I 
~ 

15SlumllTprovemenl(Pop,) 0 10598 118 

l6ATre Planlalion on 0 '172 100 125 
~ Prwale Lands » < 

18 Fair Price Shops 220 105 
» 136 149 122 90 137 z » 

19 A Villages EleClrilied 120 100 47 183 129 
:" 

50 .. 
10 .. 

198 Pumpsels Energised 23 84 164 
jI, 

..... 

~ 
19C Improved Chullams 100 71 5 76 106 ~ ... 
190 B~.(las Planls 20 100 60 95 50 106 
(Slales) 

Average 58 80 76 601 57 92 ~ 
~ 

i 
:3 

·Ind~ales Ihal al presenllhe programm ~ nolln operal~n. 
~ 

Nole: In cases where more Ihan one ~am Is mon~ored under one point lhasa are danoled by AIB,C.elc. ~ 
~ 



STATEMENT ·111 
A 
til 

Slale·wise Perlormance 01 Poinls during Apri/J'9t Mar '921Percenlage Ach~vemenl 01 Targel) ~ 

~ 
AP ARP AS 81 GOA GUJ HRY HP ~ 

J&k ~ !3 ----- )I. 
2 3 5 6 7 8 9 !3 

10 I/) 

--.---.----~ i 
~ 

OIA I.R.D.P. (Families) 144 71 101 98 89 103 152 2~2 129 

OIBJawahar Roz~ar Vojnnal 01 29 106 87 87 10~ 113 115 . 
78 

OIC SSI Unils (Regd.) 171 121 116 69 75 169 97 131 89 
to. 
C r 
-< 

05A Dislribulion 01 393 79 139 19 154 I\) 

Su~lusLand 
.10 
... 
10 
10 

06 Bonded labour 41 97 
!\) 

Rehabililalion 

07 A Drinking Water 102 76 89 23 88 101 96 103 50 
Problem Solved (Vlg.) 

D8A Commun~~ Hea~h 
~ .. 100 90 0 Sf 

Centres 0 ~ 

~ 
088 Prima~ Hea~h Centres . 100 74 50 40 0 i (PHC) .. 

-... ~ 



AP ARP AS 81 GOA GUJ HRY HP J&K 
~ 

~ 

2 3 4 5 6 7 8 9 10 
~ 
~ 
~ 

080 Immun. 01 Children 111 5~ 69 41 111 100 105 93 55 ~ 
(Opi. Polio & BCG) f 

~ 

09A FP Sterilisation 80 66 26 30 103 93 97 109 18 

098 Eq. Slerilisalion . IUD, 69 74 59 20 117 86 94 93 53 (/) 

CC&Op. 
JJ > < > 

09C ICDS BlOCKS Operational 1 05 100 100 100 100 101 100 100 10 ~ 
(Cum,) ;>J .. 

10 
090 Anganwadies (Cum,) 97 80 97 79 92 83 91 97 85 

.. 
A 

II A SC Familiees Assisted 95 80 59 38 93 69 65 34 "-

~ 
11 B STFamil~s Assisted 159 138 t06 129 09 57 ~ 

,"' 

14A House Sites Allotted 106 153 119 26 133 40 5 
(Families) .. 
14B Construction Assistance364 92 153 22 126 100 5 

$ 
154 :., 

~ (Families) :J 
~ 
:J 

t4C Indira Awaas Yojana m 54 134 126 520 106 98 104 202 
I/) 

~ (Houses) ~ 
A 
(j) 
0 



AP ARP AS 81 GOA 
~ 

GW HRY HP J&K .. 
2 3 4 5 , 6 7 8 9 10 ~ r 

!l 

140 EWS Houses Prov~ed 1 00 37 4 48 162 92 100 21 ~ 
! 14E LIG Houses 93 4 0 100 145 100 100 26 

15 Slum Improvemenl (Pop,)228 91 167 233 100 , 100 26 

16ATree Planlat~n on 111 79 413 120 45 157 90 32 17 
Pnvate lands c.. c r 

168 Are Covered,public 189 49 93 122 87 70 40 94 ~ 
N 

& Forest lands '!' .. 
10 

18 Fair Price Shops 992 290 108 263 80 80 36 to 
f\) 

19 A Vil~ges Elec!r~i~ 86 50 148 170 

198 Pumpsets Ene~~ed 222 136 235 348 443 362 

19C _ Chullans 123 137 73 114 110 104 90 109 41 
~ 

190 B~.Qas ~ants 138 100 82 104 102 117 98 100 47 i 
(States) 

~ 
Average 179 90 99 94 103 114 105 100 74 i 

~ 



KAR KER MP MAN MANI MEGH Mil NAGA ~ 
11 12 13 14 15 16 17 

i 
OIA I,RD,P, (Families) 105 99 113 100 317 73 45 67 t 
OIBJawahar Rozgar Yojana 91 103 91 94 52 139 170 0 i 
OIC 551 Unils (Regd,) 125 89 162 106 94 134 56 0 

OSA Dislnbulion 01 80 15 36 68 
(/) 
:II 

Surplus Land 
) 

~ 
Z 

06 Bonded Labour 12 108 \' ) 

Rehabilitation :oJ .. 
10 .. 

07A Drinking Water 102 105 107 101 101 '25 101 0 fro 

"" Problem Solved (Vlg,) ~ 

08A Communit~ Heallh 190 0 0 200 75 0 
~ 

0 .... 
Centres 

OBiJ Prima~ Heal!h Cenlres I 00 3 200 'SO 0 
(PH C) ~ 
080 Immun, 01 Children 93 fOl 85 116 76 63 87 '120 

~ 

~ (Dpi, Polio & BCG) 

09A FP 5lerillsal~n 87 101 84 102 52 .. ' 
SO 143 37 ~ 

~ 



KAR KER MP MAN MANI MEGH Me NAGA ~ 
11 12 13 14 . 15 16 17 

~ 
09B Eq. Sterilisation ·IUD, 87. 93 84 99 51 104 90 16 ~ CC&Op. 

~ 09C ICDS Blocks Operationall 01 01 100 100 100 100 100 100 
(Cum.) 

090 Anganwadies (Cum.) 85 95 92 100 73 82 80 58 

II A SC Familiees Assisted 94 79 80 112 92 
~ 

1.18 ST Fammes Assisted 98 105 90 112 138 ~ 
14A House Sites Allotted 94 66 95 100 100 ~ 
(Families) ~ 
148 Construction Assistance 1 08 76 84 125 78 
(Families) 

14C Indira Awaas Yojana 1001 63 125 100 178 
(Houses) 

~ 140 EWS Houses Provided 72 47 183 100 23 100 

14E LlG Houses 110 880 221 124 232 0 113 f 
. ~ 



KAR KER MP MAN MANI MEGH Mil NAGA 
~ 
iii 
"ol 

)) )2 )3 14 15 16 17 
~ 

----- ~ 
::t 

~ 
~ 

15 Slum Im~rcvemen! (Pop.) 11 ~ 44 90 107 133 leo i 
~ 

16A Tree Plan!alion on 123 52 142 19~ 131 102 
Privale l.ands I/J 

JJ » < 
16 B Area Cove rd· Public 107 !20 134 100 200 » z 
& Fores! Lands » 

~ ... 
to .. 

18 Fair Price Shops 108 52 . 102 90 52 50 222 ~ 

'" 
~ 

19AVilla~es Elec!rilied 69 109 12! . 61 106 104 ~ . 
'"' 

19B Pumpse!s Energised 432 77 222 

19C Improved C~ullans 159 111 37 100 ~ 
~ 

190 Bio·Gas Plan!s 140 71 118 118 87 100 105 ~ 
! 
I 



KAR r KER MP MAN MANI MEGH 

,11 12 13 14 15 

(States) 
""~i; 

Average 166 113 107 113 97 80 , 

·Ind~ates that at present the programme is not in operalion. 

Note: In cases where roore than one Item is monitored under one point,lhese are denoted b~ A,B,C etc, 

Mil NAGA 

16 17 

111 22 

I 

I 
~ 
! 

c.. 
~ 
'( 
1\1 

" .. 
! 

I 
I 
.I 
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Land Army for Bringing Waste 
Land Under Productivity 

3289. SHRI RABi RAY: 
SHRi N.J. RATHVA: 

Will the PRiME MINISTER be pleased 
to state: , 

(a) whether the Government propose to 
constttute a land army to bring waste land 
under productivity; and 

(b) H so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS DE-
VELOPMENT) (COL. RAM SINGH): (a) and 
(b). There Is a proposal to set up 'Vaniki 
Vahinis', during the Eighlh Plan, forpromot-
ing the 'greening' efforts for ecological resto-
ration and to motivate people for wasteland 
development as well as provide employment 
to rural youth, ex-servicemen, etc. As the 
Eighth Plan is under finalization, details of 
the scheme cannot be furnished at this stage. 

Setting up of Central Projects 

3290. SHRI RATILAL VARMA: 
SHRI RAM SINGH KASHWAN: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether a number of Central proj-
ects proposed to be taken up during the 
Eighth Five Year Plan; 

(b) H so, the details thereof Stale-wise 
and year-wise and the estimated cost of 
each project; and 

(c) the steps taken or proposed 10 be 
taken by the Government to achieve the 
target fixed for each project? 

THE MINISTER OF STATE OF T:~E 
MINISTRY OF PLANING AND 1-'RO-
GRAMME IMPLEMENTATION f,NO MIN-
ISTER OF STATE IN THE MiNISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) to (c). 
The information is being collected and will be 
laid on tho Table of the House. 

[ Tra.nslation] 

Funds for Rural Development to 
U.P. 

3291. SHRI HARIKEWAL PRASAD: 
SHRI AI1JUN SINGH YADAV: 
SHRI SHYAM LAL KAMAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the total amount allocated to Uttar 
Pradesh for ruml development pro-
grammes during 1992-93, programme-
wise; 

(b) the amount allocated under this 
head during 1991-92; 

(c) the total number of rural unem-
ployed youths in U.P. the number of SCI 
STs. Out of them, and the number of 
persons likely to be given employment 
during 1992-93 thereof; 

(d) whether role of Banks in the 
matter of I.R.D.P. grants has been re-
viewed; and 

(0) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHI1I UTTAMBHAI H. PATEL): (a) 
and (b). The, total amount allocated to State 
01 U.P. lor various centrally sponsored pro-
grammes 01 rural dovelopment during 1991-
92 and 1992-93 arc as follows:-



:. 
Tolal Allocalion iRs. in lakhs) , 51.No, Major Programmes :. 

(;) 

11991.92) (1992·93) 
~ 
~ 

2 3 4 ~ :;, 
~ 

Inlegraled Rural Developmenl Programme 13,857.12 13,062.00 
:;, 

1. !.I 

(IRDP) ~ 
~ 

2. Training 01 Rural Youlh lor Selj·Emplo~menl 77V8' 320.00' 
(TRYSEM) 

3. Jawanar Rozgar Yajona (TRY) t/O,07·~,Gt 39,8C5.30' 
r.. 

4. Drou~hl Prone Areas Programme (DPAR) 1 ,3~G,CO 1 ,386,O~ F 
0( 
III 

5, Accleraled Rural Water Suppl~ Programme (ARWSP) 8,303.00 5,505.00 10 
... 
\0 

'Indicales Cenlral snare only. 
0 
III 
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(c) Based on 43rd Round of survey of 
NSS held during July 1987·June 1988, the 
nutn:>erol persons unemployed in rural areas 
01 Uttar Pradesh, according to usual status 
were 5.69Iakhs. Estimates of unemployed . 
rural youth and figures of SC/ST among 
them are not available. Under IRDF in 1992· 
93, 3.7 lakh families are proposed to be 
assisted in Uttar Pradesh, of Wllich a!ie3st 
50% are targeted to be from SCs/STs. Undcr 
Jawahar Rozgar Yojana (JRY), the target of 
mandays of employment generation for Ut· 

tar Pradesh in 1992·93 is 161 3.57lakhs, 01 
which about 55% arc likely to be for SCsi 
STs. 

(d) & (e). In IROFPGovernmentsubsidy 
is combined with bank credit to provide pro-
ductive assets to the beneliciaries. The role 
of banks in IRDP is reviewed from time to 
timo and nocessary action is taken by the 
bZlnks wherever required. The credit pro-
vided by banks under Inop in Uttar Pradesh 
during the last four years is given below: 



t-t-
Year SubskJy d~bursed Bank (redil dis~ursed ~ 

IRs, in lakhs) IRs, in lakhs) . 
~ 

2 3 ~ 
In 
::! 

1988,89 12784,06 25414,04 ~ 
:J 
iii 

1989·90 12533.20 28849.89 
~ 
~ 

1990·91 14517,90 31133,33 

1991·92 14150.60 29830.32 

(. c 
r 
-< 
I\) 
(!) 

... 
(!) 
(!) 
I\) 
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Development of Infrastructure 
Facilities 

3292. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state: " 

(a) whether Government are laying any 
emphasis for the development of infrastruc-
ture facilities for industrial growth; and 

(b) n so, steps taken in this regard so 
far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI· 
MATI KRISHNA SAHI): (a) With a view to 
promoting industrialisation by creation of 
adequate infrastructural facilities, the Gov-
emment in June, 1988 announced a schem~ 
under which 70 growth centres would be set 
up throughout the country. They would be 
provided with basic infrastructural facilities 
like power, telecommunication, water and 
banking to attract industries to these areas. 

(b) Project reports of 28 Growth Centres 
received from various States have been 
approved so far and Central assistance of 
Rs.44 crores has been released in respect of 
approved projects. 

[ Translation] 

Implementation of Poverty Allevition 
Scheme at District Level 

3293. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHAKYA: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the news·item 
appearing In the Financial Express dated 
June 16, 1992 under the caption 'Rural 

developmont' to be district oriented; 

(b) if so, the facts thereof; 

(c) whether the Government have de-
c:ded to ensure active participation of the 
State Government in the implementation of 
these schemes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUf<H RAM): (a) and (b). 
Yes. Sir. It is proposed to achieve integration 
of poverty alleviation programmes, area 
development programmes and sectoral 
schemes by preparation and implementa· 
tion of district plans, in selected districts in 
each State. A beginning is envisaged to be 
made in districts in which Drought Prone 
Area Programme (DPAP) is at present being 
implemented. . 

(c) and (d). District plans, as mentioned 
above, will have to be implemented with the 
active pal1icipation of State Governments 
cc;~cerned. The responsibility of planning 
and implementation of the district plans would 
vest in the Zilla Parishad or District Rural 
Development Agency. 

[English] 

Scheme to give Emphasis on Education 
and Social Security 

3295. DR. RAMESH CHAND TOMAR: 
Will the Minister of P~ANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to slate:' 

(a) whettlertllere is any scheme to help 
Slatos which give emphasis on eduction and 
social security; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF PLANNING AND PRO- and Ii)roe scnle industries in Andhra Pradesh 
GRAMME IMPLEMENTATION AND MIN- at present; 
ISTER OF STATE IN THE MINISTRY OF 
NON-CONVENTIONAL ENERGY 
SOURCES (SHRI SUKH RAM): (a) and (b). 
Yes Sir. only in respect of education. Keep-
ing in view the suggestions made by the 
Chief Ministers, the National Development 
Council in its meeting held in December, 
1991, approved the formula for distribution 
of Central assistance for the State Plans 
which, . inter alia, gives emphasis on 'per-
formance', carrying weight of 7.5 percent, 
including certain programmes of national 
priorities. These include elimination of illiter-
acy. Over and above. the allocation of Cen-
tral assistance for funding the Stale plans, 
special Central assistance is also given for 
the following programmes: 

1. Hill Areas; 

2. Tribal Sub-Plan; 

3. North Eastern Council; 

4. Border Area Development programme; 
and 

5. Other Special Area Programme. 

There is a Border Area Development 
Programmeforthe educational development 
in the border areas. Under this programme 
emphasis is laid on overall human resources 
development. The efforts undor tillS pro-
gramme are to supplement the St<:\!es edu-
cational development programmes. 

Small/Medium/Large Units in 
Andhra Pradesh 

3296. SHRI GAtJGADHARA 
SANIPALlI: Will the PRIME MINISTER be 
pleased to state: 

(a) the total number of small, medium 

(b) !he numbarof sick units among each 
of those three categories separately and the 
reasons lor their sickness; 

(c) the number of units closed down 
during the last three years under each cate-
gory; 

(d) lhe names of public sector undertak-
ings f~Jnctioning in Andhra Pradesh; and 

(0) tilO dcta:!s of the industries set up 
with fore gn col!Jborations during 1991-92? 

TilE r.mJISTER OF STATE IN THE 
rdlNISTnY OF I~!DUSTRY (DEPARTMENT 
OF INDUSTnIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) 383 non-small 
sca~e induslri21 units in the State of Andhra 
Pradesh are on tile roll of the Directorate 
Gener,,' of Tecllnical Development (DGTD). 
Under l~le scheme of registration admini-
stered by the office of the Development 
Commissioner for Small Scale Industries, 
85.470 sOlJl1 sCJle units were registered 
with the DircctofJte of Industries, Andhra 
Pradesh by tile end of December, 1990. 

(b) and (C). According to Reserve Bank 
of India. 2'0,977 industrial units in small scale 
and 128 industriJI units in non-small scale 
sector l'Iere sick in the State 01 Andhra 
Pradesh at the end of September, 1990. 

The main reosons forsickness in Andhra 
PrJdesh as reported by banks are: 

(i) Deficiency In production, administra-
t. e and Financial IAanagement: 

(:1) Power shortage; 

(iii) F all in domestic/export demand; 

(iv) Non-avai!abilityol raw material; and 



453 Written Answers SRAVANA 7, 1!l14 (SAlOl) Written Answers 454 

(v) Defective planning· technical non· 
viability. 

64 sicklweak units in the non·small scale 
sector were reported closed as at the end of 
September, 1990 in the State of Andhra 
Prade.$h. Similar information with respect to 
small scale units is not centrally maintained. 

(d) The names of the Central Public 
Sector Undertakings, having their registered 
offices in the State of Andhra Pradesh, are 
given in the Statement. 

(e) Approvals for foreign collaboration 
generally do not indicate location of the 
projects to be set up under the collaboration 
and accordingly, details of industrial projects 
set up with foreign collaboration specific to a 
location are not centrally maintained. Ilow-
ever, the total number of approvals accorded 
forforeign collaboration during 1991-92 was 
1222. 

STATEMENT 

Names of Central Public Soctor 
Undertaking having registered offices in 

the State of Andhra Pradesh. 

1. M/s. Bharat Dynamics Limited. 

2. M/s. Bharat Heavy Plates & Ves-
sels Limited. 

3. Mis. CMC Limited. 

4. Mis. Electronics Corporation of • 
India Limited. 

5. Mis. Hindustan Flourocarbons 
Limited. 

6. Mis. HMT Bearing Lim:ted. 

7. Mis. Mishra Dllatu Nigam lim-
ited. 

O. MIs. National Mineral Develop-
ment Corporation limited. 

9. MIs. Praga Tools Limned. 

10. MIs. nashtriya Ispat Nigam Lim-
ited. 

11. tMs. Southern Pesticides lim· 
Ited. 

12. MIs. Sponge Iron India Limited. 

Public Grievance Directorate 

3207. SIIRI RAM SINGH KASH· 
WAN: 

SHIIIMATI KRISHNENDRA 
KAUR (DEEPA): 

Will tile PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose a 
public grievances Directorate under the 
Cabinet Secretariat to look into the public 
compl2ints: and 

(b) if so, tlia details thereof? 

TilE t.1!NISTER OF STATE IN THE 
t.1INISTRY OF PEnSONNEL, PUBLIC 
GR1EV NJCESAND PENSIONS (SHRIMATI 
t.·1/\flG!\IlET ALVA): (a) and (b). The Direc· 
tomle of PUblic Grievances under the Cabi· 
nc:! Sccrct2riat 11as been functioning with 
clfcct from 1.4.1988. It deals with griev· 
ances of the public rolating to areas under its 
junsdlClion, that is, nanking. Civil Aviation, 
t!l~urar.ce, Posts, flailvlays, Surface Trans· 
P:lt, TO~oco'11!11urications and Urban De-
vC::8pn:onL 

As~i::;tancc to Drought Affected 
Stntes 

32:'3. SI Inte! IETAN P.S. CHAUHAN: 
Wi:1 the r,1!nistor of PLANNING AND PRO· 
GnM.1klE: Ir.1PLEt-.1ETATION be pleased to 

(a) '.'Ilwti1or 1I1e assistance to drought 
affected S!2tes liko Uttar Pradesh has been 
adjusted JJainst its annu;:lI ptan allocation 
for 19S2·93; 
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(b) if so, the details thereol and the 
reasons therefor; and 

(c) to what extent this adjustment has 
affected the development plans 01 Uttar 
Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO· 
GRAMME IMPLEMENTATION AND MIN· 
ISTER OF STATE IN THE MINISTRY OF 
NON· CONVENTIONAL ENERGY 
SOURCES (SHRI SUKHRAM): (a) Yes. Sir. 

(b) A sum 01 Rs. 215.86crores has been 

Komia 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Nagaland 

Orissa 

4.87 

30.17 

30.71 

0.16 

0.04 

0.60 

6.11 

adjusted against Advance Plan assistanco Punj~b 2.92 
given to the States for drought reliof against 
the Central assistance during 1992·93 lor Rajasthan 20.81 
the plans of the States. The break·up 01 Rs. 
215.86 crores (including Rs.25.07 crores in Tamil Nadu 16.93 
the case 01 Uttar Pradesh) is indicated in the 
enclosed statement. Uttar Pradesh 25.07 

(c) The adjustment is not likely to have Total 215.86 
any Significant impact on tho development 
programmes 01 the State Keeping in view its 
total plan size of Rs. 3853 crorcs fer 1992· 
n [~~~ 

STATEMENT 

Adjustment of Advance plan assis· 
tance given to State (or drought raliol 

against the central assistance. 

States (Rs. crares) 
1992·93 

Andhra Pradesh 22.36 

Assam 1.05 

Gujarat 29.15 

Haryana 6)2 

Himachal Pradesh 2.56 

Jammu & Kashmir 2.38 

Karnataka 13.25 

Protection Policy for Industries 

3299. SHRI KASHIRAM RANA: Will 
the PflIL1E MINISTER be pleased to state: 

(a) whether lile Government have any 
proloclion pc\\cy lor some industrial units; 

(b) il so, the names of the industrial units 
benefited under the said policy; 

(c) the details of the industrial units 
Vlilicilhave been benefited under the said 
policy but are not fulfilling the required con· 
ditions in tilis regard; and 

(d) the action taken against such indus-
trial units by the Government? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
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AGRO AND RURAL INDUSTRIES) AND MINISTER be pleased to stale: 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (PROF. P.J. KURIEN): (a) 
to (d). The Industries (Development & Regu-
lation) Act, 1951 provides prolection to small 
scale industries against any encroachment 
by medium and large scale units in respect of 

(a) whetherthe Badodara Unit of I.P.C.L 
has entered. into an agreement with a for-
eign company lor production of engineering 
plastic; 

&36 items which have been reserved lor (b) if sO,the detailsthereol and the main 
exclusive production in the small scale sec- terms and conditions of the agreement; 
tor. Details 01 these items are given in Sched-
ule III of the Gazitte Notification No.SO (c) whether tho foreign exchange is 
447(E) dated 25th July, 1991. Violation of likely to be carried therefrom; and 
the policy of the reservation of items lor 
exclusive manufacture inth small scale sector 
is an offence punishable under the I (D&R) 
Act. 

[English] 

Simplification of Legislation for 
Construction Workers 

3300. SHRf SARAT CHANDflA PAT-
TANAYAK: Will the Minister of lABOUR be 
pleased to state: 

(a) whether the Builder Federation has 
submitted any proposal to simplify the legis-
lation for construction workers; and 

(b) if so, the reaction olthe Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF lABOUR (SHRI PAf3AN 
SINGH GHATOWAR): (al Federalion of All 
India Hindustan Construction Workers Un-
ion on 17/12/90 had forwarded to the Gov-
ernment a Resolution passed in a Seminar 
on "Construction labour in India Today" 
organised on 3/11190. The said Resolution. 
however, contained no proposills to sin~plify 
the legislation for constructio n workers. 

(b) Does not arise. 

[ Translation) 

Foreign Contracts by I.P.C.L 

3301. SHRIKESRllAl:WilithePRIME 

(dl if so, the details thereol? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZER (DR. CHINTA r.10HAN): (a) Yes, Sir. 

(b) 10 (d). IPCl has entered into an 
agreement with GE plastic BV Netherlands 
for setting up a joint venture project for 
monuf:.1cture of advanced engineeringplas-
tics. Pllase·1 of the project at Baroda in-
cludes a plant for mnnufacturs of 15,000 
TPA of Alloys, Blends and Compounds of 
engincering plastics. The estimated capital 
cost of the project is Rs.12S.62 crores in-
cluding foreign eXChange component of 
Rs.4<t.78 cores. 

2. TllC terms ond condilionsof the agree-
menl inter·alia provide thai-

-IPCl and GE Plastics B.V. Nether-
I~Hlds would form and participate in the 
jOinl venture company on a50:50equ~y 
panicipation basis. 

-The joint venture company will finance 
its import of capilal goods and know-
110W tllrough foreign equity, foreign 
loans, commercial borrowings for which 
debt services liabi!ity should be met out 
of expOl1 carnings by the company. 

-Raw m::1terial like base resins will be 
given to the joint venture company by 
GE Plastics El.V. Netherlands at pre-
ferred price. 

-The foreign exchange cost of import of 
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raw-materials and components should 
be covered by the jOint venture com-
pany to the extent of 30% by earnings 
from exports to assigned territories. 

3. Out of the total project cost of Rs. 
125.62crores, the equity portion of [is. 50.24 
crores will be met by contribution of Rs. 
25.12 crores in rupees by IPCl and the 
matching amount in foreign exchange equiva-
!entto Rs.25.12 crores byGE Plastics, B.V. 
Netherlands. 

[English] 

Payment of Pension to Retired Employ-
ees 

3302. SHRIRAMESHCHEWJITATLA: 
Will the PRIME MINISTER be p:cJscd t 
state: 0 

(a) whether all the pensionary ~_ 0 0 ~o!s 

have been paid to all those Goverr,;::cnt 
persons who have retired between the pc· 

o riod Irom April 1991 to June 30,1992: 

(b) whether the retired persons were 
paid these benefits on the date of the ir roHro-
ment; and 

(c) H not. the reasons therefor? 

THE MINISTER OF STATE I~J TilE 
MINISTRY OF PERSONNEL, PUElLlC, 
GRIEV ANCESAND PENSIONS (SII[iltIlA TI 
MARGARET ALVA): (a) to (c). The system 
of sanction of pension operates on a decen-
tralised basis. According to the instructions, 
Heads of Departments/Offices are account-
able for strict compliance of the Government 
Orders for ensuring authorisation of pension 
and gratuity, provisional or final, by the dnte 
of superannuation. 

Twelve complaints regarding non-snnc-
tionofpension by the date of retirement were 
received in respect of Central !3overnment 
pensioners retired during 1.4.91 to 30.6.92 
including one Officer from Union Territory 
Administration of Delhi and one teacherf rom 
one aided school under the Delhi Admini· 

slration. Three of these complaints have 
since boen settled. In the rerr,aining cases, 
the concerned authorities have been suita-
bly advised to expedite sanction 01 pension. 

Ocean Development study and 
Roso:lrch Institute 

3303. SHI1I RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
plGased to state: 

(a) the number of Ocean development 
study and Research Institutes State-wise; 

(b) whetller tllere is any plan to start, 
modernise and expand the Institutes in Bihar; 

(c) if so, the details thereof; 

(d) if, not tile reasons therefor; 

(e) whether Government propose to 
study Andarnnn Sen, Bay of Bengal; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
~.mlISmYOFPA[iLlM.1ENTAFlYAFFAIRS 

Jl.tlD I.m liSTEn OF STATE IN THE MINIS-
TnY OF SCIENCE AND TECHNOLOGY 
(DEP/\rHt.1[:tJT OF ELECTRONICS AND 
DEPrlnTl.1EtIT OF OCEAN DEVElOP-
MEtIT) (811111 RANGARAJAN 
KUt.1AnM.1ANGI\LM.l): (a) A Slatewise list 
of research institutes which, directly or indi-
rectly, are concerned with R&D in ocean 
sector is given the stLltement. 

(b) No, Sir. 

(c) Does not arise. 

(d) The existing facilities in various na-
tisnal research laboratories institutions are 
utilised for implementing R&e. programmes. 

(e) nnd (f). TI10 Department of Ocean 
Ocvo!opmcnt has eslablished a field centre, 
viz. I\ndaman & Nicobar Centre for Ocean 
Development (ANCOD) at Port Blair, to carry 
out studies on: 
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(i) Chemistry of sea water of Andaman 
and Nicobar Islands; 

Bengal arc also being carried out by deploy-
ing l1esearch Vessels: Sagar Sampadaand 
Sagar Kanya. These include (a) survey and 
stock assessment of living resources in Bay 
of Bengal and in Andaman Sea, particularly 
beyond 50 metres depth, (b) ocean circula-
tion pattern, pollution monitoring, primary 
productivity, etc. 

(ii) R&D-cum-Demonstration on brack-· 
ishwaterprawn culture by extensive and 
semi-intensive methods; and 

(iii) Collection of tidal data for assessi ng 
sea level rise. Undorthe Bay of Bongal Fan programme 

it is proposed to study the geological aspects 
of the Bay of Bengal. Oceanographic studies in the B~y of 

STATEr.1DH 

Statewise Research Institutes Dealing with Ocean Development Aspects 

State 

Andhra Pradesh 

Bihar 

Delhi 

Goa 

Name of the Institute 

National Geophysical Research Institute, Hyderabad 

National Remote Sensing Agency, Hyderabad 

Regional Centre, NationClllnstitute of Oceanography, 
Visakhapatnam 

Regional Contra. Central Marine Fisheries Research 
InsEtule, VisakhClpatnam 

Regional Centre, Fishery Survey of India, 
Visakhapatnam 

Andhra UniverSity, Visakhapatnam 

Naval SCience & Techno!ogy Laboratory, 
Visakhapatnam 

Marine (lnd Comm!JnicCltion Elec!ronics (India) Ltd., 
Visakhapatn"rn 

National Meta!lurgical Laboratory, Jamshedpur 

Jawaharlal Netlru University, New Delhi 

IndiJn Institute of Technology, New Delhi 

National Physicallabora!ory, New Delhi 

Nalionallnstitute of Oceanography 
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State 

Gujarat 

Kamataka 

Kerala 
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Name of the Institute 

Rosearch Centre, Central Marine Fisheries Research 
Institute 

Regional Centre, Central Institute of Fisheries Technol-
ogy 

Central Salt & Marine Chemicals Research Institute, 
Bhavnagar 

Physical Research laboratory, Ahmedabad 

Space Application Centre, Ahmedabad 

Regional Centre, Central Marine Fisheries Research In-
stitute, Veraval 

Regional Centre, Central Institute of Fisheries Technol-
ogy, Varaval 

Gujarat Fisheries Aquatic Sciences Research Institute, 
PortOkha 

Regional Engineering College, Surathkal 

College of Fisheries, ~.1'lngalore 

Regional Centre, Central Marine Fisheries Research In-
stitute, Karwar 

Regional Centre, Central Marine Fisheries Research In-
stitute, Mangalore 

Indian Institute of Science, Bangalore 

Centre lor Mathematical Modelling & Computer Simula-
tions, Banga': 

Central Marine Fisheries Research Institute, Cochin 

The Marine Products Export Development Authority, 
eochin 

Regional Centre, National Institute of O~eanography, 
Cochin 

Central Institute of Fisheries Technoloy, Cachin 

Centrallnstit.uta of Fisheries Nautical Engineering and 
Training, Cochin 
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State 

Maharashtra 

Orissa 
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Name of the Institute 

Naval Physical Oceanographic Laboratory, Cochin 

Integrated Fisheries Project, Cochin 

Cochin University, Cochin 

Centre for Earth Science Study, Trivandrum 

Regional Research Laboratory, Trivandrum 

University of Kerala, Trivandrum 

Kerala Engineering Research Institute, Peechi 

Indian Institute of Technology, Bombay 

Bombay University, Bombay 

Regional Centre, Central Marine Fisheries Research In-
stitute, Bombay 

. Taraporewala Marine Biological Research Station, Bom-
bay 

Fishery Survey of India, Bombay 

National Chemical & Metallurgical Laboratory, Bombay 

Bhabha Atomic Rosearch Centre, Bombay 

Central Institute of Fisheries Education, Bombay 

Regional Station, Zoological Survey of India, Pune 

Central Water Power & Research Station, Pune 

National Environmental Engineering Research Insti-
tute, Nagpur 

Konkan Agricultural University, Ratnagirl 

Marathwada University, AuraFlgabad 

Regional Centre, Central Institute of Fisheries technol-
ogy, Sambalpur District . 
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State 

Pondicherry 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 
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Name of the Instituto 

Regional Research Laboratory. Bhubaneswar 

Orissa Remote Sensing Application Contre. Bhubanes-
war 

Pondichorry University 

Hindustan ZI~C Ltd., Udaipur 

Indi::!n Institute of Technology, ~.bdro.s 

Anna Univorsi!y, r.ladras 

University of Madras, Madras 

Centrallnstlt~tc of Orackishwater Aquaculture, Madras 

Structural Engineering Research Centre, Madras 

Regional Station, Zoological Survey of India, Madras 

Regional Centre, Central Marine Fisheries research In-
stitute, Mandapam 

Central Electrochem:cal Research Institute, Karaikudi 

Units of Central Electrochemical Research Institute at 
Tuticorin and Madras 

Madurai Kamaraj University, Madurai 

Annamalai University, Chidambaram 

RegionalCentre, Central Marine Fisheries Research In-
stitute, Tuticorin 

Oil & Natural Gas Commission. Dehradun 

Naval Hydrographic Office, Dehradun 

Survey of India, DehraClun 

Central Drug Research Institute, LucKnow 

Industrial Toxicology Research Centre, lucknow 
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State Nama of the Institute 

West Bengal Jadavpur University, Calcutta 

Calcutta University, Calcutta 

Geological Survey of India, Calcutta 

Ind:::ln Institute of Technology, Kharagpur 

Central Mechanical Engineering Research Institute, Our-
gapur 

Central Inland Capture Fisheries Research Institute 
8arrackpore ' 

[ Translation] 

Development of Indian langua(los 

3304. SHRIMATI SUMITRA MAHAJAN: 
Will the PRIME MINISTER be pleased 10 
state: 

(a) Whelherthe Government have pre-
pared any scheme regarding development 
of technology in Indian languages; 

(b) jf so, the progress made in this 
regard; and 

(c) the languago in which development 
of technology has taken place speedily? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELEC.TROtJICS ArJO 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. The 
Department of Electronics has initiated a 
project "Technology Development for Indian 

. Languages· (TOIL) in 1990-91. 

(b) 30 projects have been so lar sanc-
tioned under TIOl In the following areas:-

(\) Corpus Development & Machine 
Translation System. 

(il) Comruter Assisted Learning Teach-
ing (C/\L T) & Learning System. 

(iii) Natural Language Processing -
Teachers Training Programme (NLP-TIP). 

(iv) Human Machine Intertace System 
(IIU~.1ISi. 

(c) The technologies being developed 
are applicable across all the 15 Indian Lan-
guages mentioned in the Constitution of 
Inu:a. 

[English] 

Undnr-wtlighment in Wagons 

3305. SHRI SHANKERSINH 
VAGHELA: 

SHrll BALLA BULlI 
RAt.1AIAH: 

Wli tt:e f.1inister of COAL be pleased to 
state: 

(a) wtlCther the Government have re-
ceivod con~pa!ints about under-weighment 
in coal wagons; 
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(b) If so, the details thereof; and 

(c) the remedial steps taken In this re-
gard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (c). Yes, Sir. Complaints 
have been received about short receipt of 
coal In railways wagons. Movement of rail 
borne coal is arranged by Coal Companies 
on ex-colliery 'FOR' basis and Railway 
~celpts are Issued as per the weight re-
corded at the colliery end. All efforts are 
being made to ensure proper weighment of 
coal through better maintenance of existing 
weighbrldges, and Installation of new 
weighridges. Consumers can also post their 
representatives to insped loading and waigh· 
ment of coal at 10adingIWeighment points. 

Carry Forward Scheme In P.D.S. 

3306. SHRIGOPINATHGAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have pro· 
posal to allow carry forward scheme under 
Pubflc Distribution System; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMAlUDDIN AHMED): (a) 
No Sir, not as a normal policy. 

(b) Doll not arise. 

C8'PUv. Power Plants 

3307. SHRI K. PRADHANI: WID the 
MInister of COAL be pleased to Slate: 

any assessment of power generated byeaeh 
colliery; 

(b) whet her each of the coal companies 
have been advised to set up their captive 
pow'er plants; 

(c) if so, the action taken or proposed to 
be taken by each Coal Company thereon; 
and 

(d) if not, the mode of meeting the power 
roquirement of the coalmines? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (d), Coal India Limited (Cll) 
have set up a numbor of diesel based gener-
ating sets at various locations in the coal 
mines. In addition, throe coal based captive 
power stations of 20 MW capacity each have 
been sanctioned by Government for three 
locations, one each in ECl, BCCl and CCL. 

The Captive Power Stations have been 
set upto meet the emergency power require-
ment of deep underground mines for ensur-
ing safety and for maintaining winding, ven-
tilation and pumping services. Since ttie 
washery operations are also sensitive to 
power interruptions, coking coal washeries 
tire also supplied power from these captive 
stations, 

Due to the fact that the requirements of 
power of coal mines is increasing, and sup-
ply position f~om grid continues to be unsat-
isfactory, ell is planning to set up more coal 
based captive po\ver stations at different 
locations, The size of these stations would 
depend upon the power demand of under-
ground mines and coking coal washerles, 
exlent of areas 10 be served, and the capac-
Ity 01 the transmission system. 

Fostlval of Germany In IndII 

3308. SHRI HARIN PAnw<: WIG the 
(a)whethertheGovernmenlhavemade PRIME MINISTER be pleased to ..... : 
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(a) whether the Govemment had re- TRY OF SCIENCE AND TECHNOLOGY 
calved any proposal from Gennany regard- (DEPARTMENT OF ELECTRONICS AND 
ing organisation of Festival of Germany in DEPARTMENT OF OCEAN DEVELOP-
India during 1993. MENT) (SHRI RANGARAJAN 

KUMARAMANGALAM): (a) Yes, Sir. 
1b) if so, the centres of cities selected for 

the purpose; . 

(c) whether the Government had ap-
proved arrangements for thl!' festival; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF I;XTERNAL AFAIRS (SHRI 
EDUARDO FAlE IRO): (a) to (d). It has been 
agreed in principle that the Govt. of Gennany 
would organise a Ftlstival of Germany in 
India In 1993-94. oetlIls of the Festival are 
yet to be finalised. 

KoodankuJam Atomic Power 
Project 

3309. DR. SHRIMATI K:S. SOUNDA-
RAM: Will the PRIME MINISTER be pleased 
to state: 

(a) whether there is any proposal to 
establish Atomic Power Plant at Koo· 
dankulam in Tamil Nadu; 

(b) whether erstwhile U.S.S.R. have 
coma forward to complete this project; . 

(c) if so, the details thereof; 

(d) whether the Government have any 
Plan to lake up this project with the coliabo-
ration of any other Unive'rs,ity or independ-
ently;and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-

(b) An Inter-Govemmental Agreement 
(!GA) for cooperation in the construction and 
operation of 2 x 1000 MWe Soviet WERs in 
India was signed on November 20, 1988. 
While satisfactory progress was being made 
to implement. 

(c) the IGA, the sudden and unexpected 
pol~ical developments in the erstwhile S0-
viet Union over the last two years have 
introduced a.large element of uncertainty. 
Renewed responsibilities neE¥1 to be reaf-
firmed and assessed afresh r""lew of the 
changed circumstances which involve ne-
gotiations with Russian Federation. 

(d) The question 01 taking a~ematlv8 
steps in implementation of. the proposed 
project does not arise at this stage. 

(e) Docs not arise. 

Authorised dealers of Marutlln 
Punjab 

3310. SHRI KAMAL CHAUDHARY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the authorised dealers 
of Maruti in Punjab alongwlth date of ap-
pointment and their commercial territory; 

(b) whether complaints have been re-
ceivedagainst any of the authorised dealers 
of Maruti in Punjab against their behaviour. 
dealings and lor committing irregularities 
and viola!: n9 the terms of appointment, dur-· 
ing the I~~: ~'H('O Y0:1rs: and 

(c) if so, thedotails 01 such dealE: 
the action taxen ag:tinst them? 
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THE MINISTER OF STATE IN THE P.K THUNGON): (al The details of author· 
MINISTRY OF INDUSTRY (DEPARTMENT ised dealers of Maruti in Punjab are as 
OF HEAVY INDUSTRIES AND DEPART· follows: 
MENTOF PUBLIC ENTERPRISES) (SHRr 

Narre of dealers Date of Apptt. Commercial Territory 

1. 

2. 

3. 

Saini Motors 
Swani Moters 

Hira Automobiles 

AuguSt'86 
June'S5 

August'89 

PASCO Automobiles April'83 
Modern Automobiles 

Ludhiana.Faridkot, Sangrur, 
Bhatinda. Amritsar, Ferozpur Jaland· 
har, Kapurthala, Gurdaspur and 
Hoshiarpur. 

Patiala 

UT of Chandigarh & Rupnagar 
(Punjab, alongwith Ambala, 
Kurukshetra Karnaljind Hissar, Hissar 
(all in Haryana) and entire State of 
Himachal Pradesh. 

(b) and (e). SOI'T'e complaints have been [Translation) 
received by MUL against authorised dealers 
in Punjab, but these are not exceptional losses in Sindri Unit of FCI 
when compared with such complaints ag ainst 
dealers in ether parts if the country. The 3312. SHRI TEJ NARAYAN SINGH: 
complaints are dealt with as per the rules SHRI RAJJ:SH KUMAR: 
and regulations of the company. 

Cess on Cement 

3311. SHRI SHASHI PRAKASH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government have de-
cided to levy a cess on cement; 

,b) if so, the details thereof; and 

(c) the manner ir, which the levy is 
proposed to be utilised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI 
KRISHNA SAHI): (a) No, Sir. 

(b) and (c). Do not arise. 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government are aware 
of the fact that the Fertilizer Corporation of 
India. Sindri has boon running in heavy 
losses: 

(b) if so, the details thereof for the last 
three years; year-wise; 

(c) whetherthe Government have taken 
any remedial steps in this regard; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL· 
IZERS: (DR. CH INTA MOHAN): (a) Yes Sir. 
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(b) The losses incurred by the Sindri unit 
during the last three years were as under:-

Year Loss (Rs. in crores) 

1989-90 29.75 

1990-91 40.91 

1991-92 (Prov.) 43.32 

(c) .,) (e). The Fertilizer Corporation of 
India Ltd. (FCI) is carrying out revamping of 
their Sindri plant at an estimated cost of Rs. 
16.23 crores and so far the company has 
spent Rs. 3.3 crores on the scheme. How-
ever, further wor1< is held up for want of 
funds. 

FCI have submitted detailed proposals 
regarding rehabilitation/revamp of theirvari-
ous units Including Sindri, a .d alsoforfin.n-
cialrestructuring. The final out-come of these 
proposals would, however, depend on their 
financial and technical viability, allocation of 
funds through budgetary sources as also 
deliberations of the Tripartite Committoe on 
Chemical Industry. The company has also 
referred their case to BIFR. The company is 
also being paid its subsidy dues regularly. 

[English1 

AII-GED Oereservatlons In :-.C.I. 

3313. SHRJ RAM VILAS PASWAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Fertilizer Corporation 
of India (FCI) Limited had de-reserved the 
reserved posts in spite of the ban on 
dereservation; and 

(b) If so, the category/cadre-wise 
details thereof? 

THE • ..4INISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (ORO CHINTA MOHAN): (a) and (b). 
There is ban on dereservations applicable 
w.e.f. 1 st April 1989 in respect of poststo be 
filled by Direct Recn'itment. No reserved 
post to be filled by Direct Recruitment has 
been de reserved in FCI w.e.!. that date. 

US-Russia Agreement on cuts In 
strategic Arms 

3314. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government are aware 
of the> recent agreement signed between the 
US and Russia on huge cute; in strategic 
arms; 

(b) jf so, the salient features thereof; and 

(c) the Government's perception on the 
prospects of world peace and disarmament 
in the light of this agreement? 

THE MINISTER OF STATE IN THE 
MINISTRYOFEXTERNALA:-=FAIRS(SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) A Statement is enclosed. 

(c) Government believes thaI such an 
agreement is an i;nportant and encouraging 
step. But even after the envisaged reduc-
tion, both sides would continue to retain 
huge nuclear arsenals. The agreementdoes 
not, of course cover the arsenals of other 
nuclear woapon powers. Government be-
lieves th~unilaleral or bilaterally negotiated 
arms reduction agreements are not asubsti-
tute for multilateral l1Uclear disarmament 
negotiations which must be linked to the 
objt;.ctive of the total elimination of nuclear 
weapons within a time bound framewor1<. 
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STATEMENT 

During the Russian Presiderlt· Boris 
Yeltsln's vIsI to the United States. a memo-
randum or agreement was s~ned with the 
US President George Bush on June 17. 
1992. The salitnt features of the agreement 
are: 

Upon entry into force of the START 
Treaty foDowing the completion of the rat HI-
cation process In the USA and Russia Fed-
eration, within a 7 year period, the United 
States or America and the Russian Federa-
tion wit reduce their stratagic forces to no 
more1han: 

(I) Overan numberof warheads for each 
between 3800 and 2450; 

(D) 1200 MIRVed ICBM warheads; 

(DO 650 heavy ICBM warheads; 

(Iv) 2160 SlBM warheads. 

By the year 2003 (or by the end of tho 
year2000 If the United States can contribute 
to the financing of the destruction or elimina-
tion or strategic offensive arms in Russia), 
theywll: 

(i) reduce the overaR total to no more 
than a nurrber 01 warheads for each 
between 3000 and 3500; 

(B) ellminale all MIRVed ICMBs; 

(UQ reduce SLBM warheads to between 
no mare than 1700 to 1759. 

AJ. the same meeting, "both countries 
also agraed that both countries should work 
together with aRies and other Interested 
p8rttes In developing a concept 'Ior a Global 
Protection System (GPS) as part of an over-
all strategy rega~ng the proliferation of 

ballistic missUes and weapons 01 mass 
destruction. 

Difference In the price of coal. 

3315. KUMARIPUSHPADEVISINGH: 
Will the Minister of COAL be pleased to 
state: 

(a) whether the Coal produced In dHter-
ent coalfields is sold at different prlcess; 

(b) if so, the reasons therefore; and 

(c) the steps taken to sell the same 
grade of coal at a uniform rate through out 
the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. N""MA-
GOUDA): 

(a> and (b). In general, pit-head prices 
chargod by Coal India Limited (CIl) are the 
same for same grade of coal irrespective of 
the.mine-arealcompany where coal Is pro-
duced. However, lor superior grade non 
coking coal (Grades A to D) produced In-
specified collieries of Raniganj and Korea-
Rowacoalfields,atenpercentpremiumprice 
is being -charged. For ungraded coal pro-
duced in Assam. MeghaJaya. Nagaland, and 
Arunachal Pradesh, a separate price has 
boon notified. In case of Singareni Collieries 
Company limited (SCCl) pit-head prices, 
although different from the prices charged 
by Coal India limited, are the-same lor same 
grade of coal produced in any mine/area of 
the company. 

The landod price of coal to the con-
sumer diflers due to transportation charges 
and·different rates of taxes levied In differen 

.. States. 

(c) Selling ot same grade of coal at a 
uniform price throughout the country may 
also not be possible due to differences In 
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cost of produdlon, rates of taxes and cost of on the basis of which Voluntary Retirement 

I Scheme could be adopted by the manage. 
transportat on. ment of individual PSEs. Since the scheme 

There Is at present no propo~al to inlro-
duce a Freight Equalisation scheme for coal 
for the following reasons:-

(Q Coal is a low value! high bulk com-
modity and therefore, freight is a major 
element In its delivered cost. 

(ii) Coal is produced in a large nurrber of 
locations and in many grades. Freight 
equalisation for many production centres 
and for varying grades would pose innu-
merable difficulties .. 

(iii) Freight aqualisalion for coal would 
·transferthe financial burden to ~onsum­
ers near the coalfields and may also 
interfere with optimal location accord-
Ing to economic principles for location of 
user industries leading to avoidable 
wastages. 

Golden Handshake Scheme 

3216. SHRIK.P.SINGHDEO: Willihe 
PRIME MINISTER be please to state: 

(a) whether the Government have intro-
duced Golden handshake scheme in the 
public sector units; 

(b) if so, the reaction of the employees 
of the various public sector units, Trade 
Unions and Ihe State Governments thereto; 

(c) whelherthe Government propose to 
revJse its decision; and 

Cd) If so, the details of the revised pro-
posal likely to be made with regard to the 
Golden Handshake scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENTOF PUBLIC ENTERPRICES) (SHRI 
P.K. THUNGON): (a) and (b). GoI1f. of India 
had notified In October, 1988, parameters 

offeres attractive ex-gratia payments to 
employees. seeking voluntary separation! 
retirement, It has been accepted by PSEs. 
Any discussiolton the adoption or otherwise 
of the scheme has to take place between the 
employees unions and the management 
Sioce the scheme has been prepared only 
for the Central PSEs, the information with 
regard to the reaction of the State Govt.1s 110t 
available. 

(c) There is no proposal underconsld-
eration of the Gov!. 10 revise the scheme. 

(dj'Does not arise. 

Food Scandal In Nagaland 

3317. SHRISANATKUMARMANDAL: 
Will the PRIME MINISTER be pleased to 
slate: 

(a) whether the attention of the Govem-
menl has been invited to the news-Item 
captioned "Rs.12 crores food scandal rocks 
Nagaland" appearing in the 'Business Stan-
dard', Calcutta dated June, 3, 1992; 

(b) if so, the facts olthe matter reported 
therein;' - . 

(c) the reaction of the Government 
thereto; 

(d) whether any enquiry had been or-
dered Into this soandal; 

(e) H so, the outcome thereof and the 
action taken against the private contractors 
involved; and 

(f) the stage at which the maner stands 
at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS ANO PUBLIC DISTRI-
BUTION (SHRI KAMALUOOINAHMED):(a) 
Yes, Sir. 
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(b) to (f). The Information is being col- (a) the total outlay on.....-ch proJects 

Iec:ted. In Science and technoiogy funded by the 
Government during 1991-92; 

[Translation] 

Production of Urea.by KRlBHCO 

3318. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) the total quantity of Urea produced 
by the Hajira-plant of Krishak Bharati Coop-
erative Ltd. during 1990-91 and 1991-92; 

(b) the target fixed In regard to produc. 
tion Qf Urea by KRIBHCO for 1992-93; and 

(c) the name of plant which has pro-
duced record quantity of Urea in the country 
during 1991-92?· 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
ISERS(DR. CHlrJTAMOHAN): (a)Thetotal 
quantities of urea produced by Hajira Plant 
are as follows: 

Year . Production (MT) 

1990-91 17.17.730 

1991-92 17.00.242 

(b) The targetfixed for 1992-93 is 16.00 
13kh tonnes of Urea. 

(c) In absolute terms. the highest quan-
tity of urea was produced by Hajira plant of 
Krishak Bharati Cooperative Ltd. during 1991-
92. However,ln terms of percentage capac-
Ity utilization, the record was held by Goa 
based plant of Mis. Zuari Chemicals Ltd. by 
achieving 128 percent capacity utilisation. 

[EngOsh] 

Research Projects 

3319 .. SHRI SYEO SHAHABUOOIN: 
WUI the PRIME MtNtsTE~ be pleased to 
state: 

(b) the names of research Institutions 
engaged in these research projects during 
1991-92; 

(c) the total number of such research 
projects as on April 1.1991 andAprH 1,1992; 
and 

(d) the broad areas of scientific and 
technological research identified for finan-
cial support? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN TIE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENTOFELECTRONOCSANO 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN KUMARMAN-
GALAM): (a) The total estimated outlay on 
Extramural Research and Development 
Projects funded by major Science & Tech-
nology departments! Agencies during 1991-
92 was of the order of Rs.130 crares. 

(b) The list giving names of research 
institutions which were provided funds by 
major Science & Technology Departments! 
Agencies for research during 1990-91 is 
given In statement. The statement I. The 
information for the year 1991-92 would be 
largely the same. 

(c) The total laveragel number of Re-
search & Development projects sanctioned 
during a year by major Science & Technol-
ogy Departments! Agencies Is about 1100 
with a duratiori of generaHy three years. 

(d) The broad scientHic and technologi-
cal research areas identHledforfunding are 
Agricultural SCiences, Biological Sciences, 
Chemical Sciences, Engineering and Tech-
nology. Medical Sciences and Physical Sci-
ences. 
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STATEMENT AvlnashlJlngam Ins, for Home Scfence 
& Higher Edn. for Women. Coirrbatore 

Institutions which were provided funds 
for Research 

A. V.C. College , M~nnampandal 

Aeronautical Development Agency, 
Bangalore 

AgricuHural Sciences Universtty, Ban-
galore 

Ahmednagar College, Ahmednagar 

Aircraft Maintenance Training Centre. 
Hindon 

Aligarh Muslim University. Aligarh 

All India Instttute of Medical SCiences, 
New Delhi 

Allahabad University. Allahabad 

Amala Cancer Hospital and Research 
Centre. Trlchur 

Andhra Pradesh Agricultural University. 
Hyderabad 

. Andhra University, Visakhapatnam 

Anna Unlverstty. Madras 

Annamalal University. Parangipettai 

Arlgnar Anna Memorial Cancer Insti-
tute. Kancheepuram 

Arts, Science and Commerce Colloge. 
Chalisgaon 

Assam Agricultural universtty, Jorhat 

Automotive Research Association of 
India, Pune 

B.J. Medical College, Ahl'TlE'1abad 

B.M.S. College of Engineering, Banga-
lore 

BNS Bandodkar College or Science, 
Bombay 

Banaras Hindu Universtty, Varanasi 

Bangalore Medical College,Bangalol'& 

Bangalore University, Bangalore 

Bareilly College, Bareilly 

Barkatullah University. Bhopal 

Bengal Engineering College, Howrah 

Berhampur Universtty. Berharrpur 

Bhagalpur University, Bhagalpur 

Bharat Earth Movers ltd., Bangalore 

Bharat Electronics limited, Bangalore, 
Bangalore 

Bharat Heavy Electerlcals limited, 
Bangalore. Bangalore 

Bharat Heavy Electricals Umlted. Bho-
pal •. Bhopal 

Bharathiar University, Coimbatore 

Bharathldasan University. T1ruchlrapaRl 

Bharatiya Agro Industries Foundation. 
Pune 

Bidhan Chandra Krishl Vishwa 
Vidyalaya. Mohanpur. Nadia 
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Bihar,lnstitute ofTechnology, Sindri Central InstHute of ~rlcultural EngI-
neering, Bhopal 

Birbal Sahnllnstitute of Palaeobotany, 
lucknow 

Blrla Institute of Scientific Research, 
Nainital 

Blrla Instnute of :rechnology, Ranchi 

Birsa Agricultural University, Ranchi 

Bombay University, Bombay 

Bose Institute, Calcutta 

BurdWan University, Burdwan 

CSIR Centre for Chemicals, Delhi 

CTRI Research Station, Hunsur 

Calcutta University, Calculla 

Calicut University, Calicut 

Cancer Research Institute, Bombay 

Central College, BangalorE~ 

Central Drug Research Institute, 
lucknow 

Central Electro ~hemical Research 
Institute, T uticorin 

Central Food Technological Research 
Institute, Mysore 

Central Glass and Ceramic Research 
Institute, Calcutta 

Central Himalayan Environmental As· 
sociation, Nainital 

~ Central Institute for Cotton Resoarch, 
Nal1pur ' 

Central leather Research, Institute, 
Adayar 

Central leprosy Teaching and Research 
Institute, Chengalpattu 

Central Machine To011nstitute, Banga· 
lore 

Central Plantation Crops Research 
Institute, Kasargod 

Central pollution Control Board, Cal· 
cutta 

Central Rice Research Institute, Cut· 
tack 

Central Road Research Institute, New 
Delhi 

Central Sail and Marine Chemicals 
Research Institute, Bhavnagar 

Central Scientific instruments Organi-
sation, Chandigarh 

Cen1ral Tobacco Research Institute, 
Rajahmundry 

Centre for Biochemicals, Deihl Univer· 
sity 

Centre tor Cellular and Molecular Bioi· 
ogy, Hyderabad 

Centre for Earth Science Studies, 
Thiruvananthapuram 

Centre for Indian Middle Atmosphere 
Programme, Lucknow 

Centre for Rogional Eco. & Science Stu. 
in Dev. Alternative, Calcutta 
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Oentre for R ... atch Planning & Action, 
New Deihl 

Centre for Water Resources Develop-
.ment and Management, Calicut 

, Chemphe College of Arts and Science, 
Panaji 

Christ Church College, Kanpur 

Christian College, Madras 

Christian Medical College, Vellore 

Cochin University, Cochin 

Coimbatore Institute of Technology, 
Coimbatore 

College of Engineering, Madras 

College of Fisheries, Mangalore 

College of Pharmacy, Bombay 

Council of Science & Technology, 
Lucknow 

Dayalbagh Educational Institute, Agra 

Defence Scientific Information & Docu-
mentation Centre, Delhi 

Delhi University, Delhi 

Oevl Ahlfya Vishwavldyalaya, Indore 

Di~orate of Pulses Research Kanpur 

Dr: A.L. MudaliarP.G.lnslituteol Basic 
Medical Sciences, Madras 

Dr. S.N. Medical College, Jodhpur 

Or. Y.S. Parmar University, Solan 

Dr. Y.S. Parmar University of Hort. & 

Forestry Res. Station, Kullu 

Drought Monitoring Cell, Bangalore 

Oungar College, Blkaner 

E.M.E. School, Baroda 

EcolQgical Society, P.une 

Electronics Research & Development 
Centre, Thiruvananthapuram 

Engineering College, Kota 

Forest Research Institute, Dehradun 

Foundation for Medical Research, 
Bombay 

G.B. Pant Himalayan Environment 
Development Institute, Almora 

G.B: Pant University 0' Agriculture & 
Technology, ,:,antnagar 

Gandhi Medical College, Bhopal 

Gauhati Medical College, Gauhati 

Gauhali University, Gauhat! 

Geological Survey of India, Calcutta. 
Calcutta, 

Goological Survey of India, Nagpur 

Goa Medical College, Goa 

Goa University, Goa .~ 

Gorakhpur University, Gorakhpur 

Government Medical College. Nagpur 

Grant Medical College, Bombay 

Gujarat Agricultural University, ~ 
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Gujarat cancer Research Institute, 
Ahemedabad 

Gujarat Communlcatlon & Electronics 
Umited, Baroda 

Gujarat Energy Development Agency, 
Vadodara 

Gujarat University, Ahmedabad 

Gulbarga University, Gulbarga 

Guru Nanak Dev UniversHy, AmrHsar 

Guru Nanak Eye Centre, New Delhi 

Haryana Agricultural University, Hissar 

Haryana Remote Sensing Application 
Centre,. Hissar 

Himachal Pradesh Agricuitural Univer-
sity, Kangra' 

Himachal Pradesh UniversHy, Shimla 

Hyderabad University, Hyderabad 

IBP Co. Ltd. Nasik 

lIT (B), Bombay 

lIT (0), New Delhi 

lIT (K), Kanpur 

lIT (KH), Kharagpur 

lIT (M), Madras 

Indian Agricuttural Research lnslitule, 
NewD~1h1 

Indian ~ Force, New Delhi 

Indian Association for Cultivation 01 
ScIence, caJcutta 

Indian Council 01 Agricultural Research 
Bangalore 

Indian Council of Medical Research, 
NewDeihi . 

Indian In.stilute of Astrophysics, Banga-
lore 

Indian Insmute of Chemical Biology, 
Calcutta 

Indian Institute of Chemical Technol-
ogy, Hyderabad 

Indian Institute of Geomagnetism, 
Bombay 

Indian Institute of Petroleum, Oehradun 

Indian Institute 01 Public Administration, 
New Delhi 

Indian Institute of PublicAdministratlon, 
New Delhi 

Indian Inslitute of Science, Bangalore 

Indian Institute of Tropical Meteorology, 
Pune . 

Indian Institute of World Culture, Ban-
galore 

Indian School of Mines, Dhanbad 

Indian Society of Soil Science (ISSS), 
Hyderabad 

Indian Statistical Institute, New Deihl 

Indira Gandhi Krlshi Vishwa Vldyalaya, 
Raipur 

Indira Gandhi Medical College, Shlmla 

Industrial Toxicology Research Centre, 
Lucknow 
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Institute of Advanced Study in Science K.A.P.G.D. College, Allahabad 
& Technology, Gauhati 

institute of Armament Technology, Pune 

Institute of Aviation Medicine, Banga-
lore 

institute of Child Health, Madras 

Institute of Engineering & Technology, 
Lucknow 

Institute of Geoscientists, Hyderabad 

Institute of P.G. Medical Education & 
Research, Calcutta 

Institute of Paper Technology, Sahar-
anpur 

Institute of Pathology, new Delhi 

Institute of Physics, Bhubaneshwar 

Inter University Centre for Astronomy 
and As~physlcs, Puna 

J. N.lnstltute of P.G. Medical Education 
& Research, Pondicherry 

J.N.T.U. College of Engineering, Kakln-
ada 

J.S.S. Medical College, Mvsore 

Jadavpur University, calcutta 

Jamia Mlllia Islamia, New Delhi 

Jammu University, Jammu 

Jawahartal Nehru University, New Delhi 

JlwaJi university, GV"alior 

Jodhpur University. Jodhpur 

K.G. Medical College, Lucknow 

Kalyan Mahavldyalaya, Shilai 

Kalyani Gorakshan Trust. Karad 

Kalyani University, Kalyani 

Kanpur University, Kanpur 

Karnataka Stale Council for Science & 
Technology, Bangalore 

Kashmir University of Agricultural Sci-
ence & Technology, Srinagar 

Kasturba Medical College, ManipaJ 

Kerala Agricultural University, Trichur 

K&rala University, Thiruvananthapurarn 

Kidwai Memorial Institute of Oncology. 
Bangalore 

Krishan Institute of Medical Sciences. 
Karad 

Kumaon University, Nalnital 

Kurukshetra University, Kurukshetra 

L.L.R.M. Medical COllege. Meerut 

Lok Manya Tilak Municipal MedIcal 
Conege, Bombay 

Loyola College, Madras, Madras 

lucknow University.lucknow 

M.D. University, Rohtak 

M.E.S. College of Arts. ScIences & 
Commerce, Bangalore 
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M.LB. Medical College of Jhansl 

". M.R. Engineering College, Jaipur 

M.S. University, Baroda 

Madhya Pradesh Council of SCiences & 
Technology, Bhopal 

Madras Medical College, Madras 

Madras University, Madras 

Madurai Kamaraj University, Madurai 

Madural Medical College, Madurai 

Maharashtra Association for Cultivation 
of Science, Pune 

Mahatma Phuie Agricultural University, 
Pune 

Malaria Research Centre, Delhi 

Mangalore University, Mangalagangotri 

Manipur University, ImphaJ 

MarathWiHls Agricultural University, 
Parbhani 

Marathwads \Jniversity, Aurangabad 

Maulana Azad Medical College, New 
Delhi 

Medical College, Rohtak, Rohtak 

Medical College, Thlruvananthapuram. 
Thiruvananthapuram . 

Meerut College, Meerut 

Mozirom Council for Science & Tech-
nology, Aizwal 

Motilal Nehru Regional Engineering 
College, Allahabad 

Mysore University, MYsorv 
-N.R.E.C. College, Khurja 

Nagarjuna University, Nagarjuna Nagar 

Nagpur University, Nagpur 

Narendra Deva University of Agricul-
ture & Technology, Faizabad . 

National Aeronautical laboratory, Ban-
galore 

National· Botanical Research Institute, 
Lucknow 

National Chemical laboratory, Pune 

National Cooperative Development. 
Corporation, Varanas! 

National Diary Research Institute, Kar-
nal 

National Environmental Engineering 
Research Institute, Nagpur 

National Geophysical Research Insti-
tute, Hyderabad . 

National Inst, of. Science, Technology 
and Development Studies, New Deihl 

Nalionallnslitule of Cholera and Enteric 
Diseases, Calcutta 

Nalionallnslilule of Health and Family 
We~are, Now Deihl 

Nalionallnstitule of immunology, New 
Delhi 

National Ins lit ute of Mental Health and 
Neurosciencea, 8angalore 

National Jnstltute 0' Oceanography, 
Bombay, Bombay 
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National institute of Oceanography, 
Cochln, Cochln 

National Institute of Oceanography, 
Goa,Goa 

National Institute of Oceanography, 
Vlsakhapatnam, Visakhapatnam 

National Mineral Development Corpo-
ration, Hyderabad 

National Physical Laboratory, New Delhi 

National Res. Lab. for Conservation of 
Culture Property, Lucknow 

National Research Centre for Spices, 
calicut 

National Textile Corporation Ltd., Delhi 

Nizam's Institute of Medical Sciences, 
Hyderabad 

North Bengal University, Da~eeling 

North Eastern Hill University, Shillong 

Northem Railway Central Hospital, New 
Delhi 

Orissa University of Agriculture & Tech-
nology, Bhubaneshwar 

Os mania Medical College, Hyderabad 

Osmania University, Hyderabad 

P.G. Institute of Medical Education & 
Research, Chandigarh 

P.S.G.Cotlege of Technology, Coimba-
tore. 

Pachhunga University, College 
Airawal,Pondicherry 

Physical Research Laboratory, Ahnw-
dabad 

Pondicherry University, Pondlcherry 

Peona University, Pune 

Post Graduate Institute of Medical Scl-
ence, Coimbatore 

Presidency College, Calcutta, Calcutta 

products Export Development Author-
ity, Cochin 

Punjab Agricultural University, Ludhi-
anal 

Punjab University, Chandigarh 

Punjabi University, Pallala 

Punjabrao Krishi Vidyapith, Akola 

A.D. University,Jabalpur 

A. V. COllege of Engineering, Bangalore 

Rajarishi Government College, AJwar 

Rajasthan Agricultural University,. 
Bikaner 

Rajasthan University, Jaipur 

Rajendra Agricultural University, Pusa 

Ram lal Anand College, New Deihl 

Regional Cancer Centre, Thiruvanan-
thapuram 

Regional Engineering College, 
Kurukshetra 

Regional Engineering College, Rour-
kela 
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Regional Engineering College, 
TiruchirapaiU 

Regional Engineering College, Waran-
gal 

Regional Medical College, Imphal 

Regional Research Laboratory, Bhopal 

Regional Research Laboratory, Shu-
baneswar 

Regional Research Laboratory, Jammu-
Tawl 

Regional Research Laboratory, Jorhat 

Regional Research Laboratory, Thiruva-
nanthapuram 

Roor1<ee University, Roor1<ee 

S.C.B. Medical College, Cuttack 

S.C.T.I.M.S.T., Thiruvananthapuram 

S.M.S. Medical College, Jaipur 

S.N. Bose National Cent~ for Basic 
Sciences, Calcutta 

S.N.D.T. Women's University, Bombay 

S.P.LC. Science Foundation, Madras 

S.V. Medical College, Tirupali 

. Sardar Patel Renewable Energy Re-
search Institute, VaUabh Yldyanagar 

Saurashtra University, Rajkot 

Savedham Trust, Pune 

School ~f Tropical Medicine. Calcutta 

Sea Explorer's Institute, Calcutta 

Seth G.S. Medical College, Bombay 

Shivaji University, Kolhapur 

Shriram Institute for Industrial Research, 
Delhi 

Society for Research on Haematology 
and Blood Transfusion, Calcutta 

Sri JaYSlchamarajendra College of 
Engineering, Mysore 

Sri Krishnadevaraya University, Anan-
tapur 

Sri Ramakrishna Ashram, Calcutta 

Sri Venkateswara University. Tirupati 

S1. John's Medical College, Bangalore 

St. Joseph's College, Tiruchirapalll 

. Steel Industries Karala Limited, Trichur 

Sugarcane Breeding Institute, Colmba .. 
S. V. Regional College of Engineering & tore' 
Technology, Sural 

Sacred Heart College, Cochin 

.. Sarrbalpur University, Sambalpur 

SanjayGandhl P.G.lnstitute of Medical 
Sclences, Lucknow 

Sukhadia University, Udaipur 

Tamil Nadu Agricultural University. 
Coimbatore 

Tamil Nadu Arasu Medical ScIence and 
Research Institute, Madras 
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TamO University, Thanjavur Z.H. College of Engineering ~ Technol-

ogy, Allgarh 
Tata Energy Research Institute, New 
Deihl 

Tata Institute of Fundamental Research, 
Bombay 

Tata Research Development and De-
sign Centre, Pune 

Thapar Institute of Engineering & Tech· 
nology, Patiala 

Trlpura University, Agarthala 

Tropical Botanic Garden & Research 
Institute, Thiruvananthapuram 

Tuberculosis Centre, New Delhi 

University College of Medical Sciences, 
Calcutta, Calcutta 

University College of Medical Sciences, 
Deihl. Delhi 

University College of Sciences, Cal-
cutta, Calcutta 

Uptron India Limited, lucknow 

Utkal University, Bhubaneshwar 

Vellalar College of Women, Erode 

. Vikram, University, Ujialn 

Visva Bharati University, Santiniketan 

Visvesvarayya Regional College of 
Engineering, Bangalore 

Vlvekananda kendra. Kanyakumari 

Vlvekananda kendra Yoga Anusand· 
hana Samsthan, Bangalore 

Wadla Institute of Himalayan Geology, 
f'lehradun 

Zakir Hussain College, New Deihl 

Institution for Standardisation 

. 3320. SHRI PRAKASH V. PATIl: WII 
the PRIME MINISTER be pleased to 
state: 

(a) the reasons for having different instI-
tutions for standardisation such as Bureau of 
Indian Standars, Standardisation, testing. 
quality control centres; 

(b) the efforts proposed to be made to 
merge them together and strengthen the 
existing laboratories under Bureau of Indian 
Standards; and 

(c) the estimated savings after such 
merger? 

THE· MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a) 
Besides BIS, other organisations also for-
mulate standards under various ActsJRegu-
lations/Control Orders, etc. 

(b) There is no proposal to merge these 
organisations. 

(c) Question does not arise. 

Board of Management of Public 
Sector Undertakings 

3321. SHRI MOHAN RAWLE: WiD the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government had 
issued directives to all Public Sector Under-
takings in 1968 that an officer of the State 
Government should, by way convention, be 
nominated as a Director 0[1 the Board of 
Management who should be consultedJas-
sociated in the matter of recruitment to give 
representation to the local people, If so, the 
details thereof: 
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(b) the names of public sector undertak- (a) the details of places where the 

Ings In the State of Maharashtra who have Central Electronic Research and Develop-
complied with the above directives; ment Centre has opened centres In the 

country; and 
(c) the names of such public sector 

undertakings who have not complied with 
these directives In Maharashtra; and 

(d) ttle action taken against such public 
sector undertakings? .. 

THE MINISTER OF STATE IN IHE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUGON): (a) to (d). There are no 
directives or convention to the effect that 
every Central Public Sector Enterprise should 
have an officer of the -State Govemment on 
its Board of Directors. However, guidelines 
have been issued in 1986 laying down the 
general principles to be followed by Public 
Sector Enterprises In case of recruitement in 
projeds undertaken by them. These, inter-
alia provide for inclusion oJ one representa-

. tive of the State Govemment, preferably a 
State Govemment Official who is on the 
Board of Directors, In the Selection Commit-
tees set up for recruitment to all middie levo~ 
or higher technical or on-technical posts in 
the projects. These guidelines are not direc-
tives but only an advice to be kept In view by 
the Board of directors. managing Directorsl 
Chairman of PubUc Sector Projects while 
making recruitment' to posts within the ir 
pro~s. The details of implementation 01 
these guidelines In the case of public sector 
projects located In various states are not 
maintained centrally because it has not been 
considered necessary to monitor the imple-
mentation of such guidelines which are 
advisory in nature. 

Centres by C.E.R.D.C 

3322. SHAI N.DENNtES: Will ttle 
PRIME MINISTER be pleased to state: 

(b) the details regarding their perfOl'rYl-" 
anceduring 1991·92,andtheallocatlon made 
so far for their develop~nt? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECH~lOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI' RANGARAJAN . 
KUMARAMANGALAM): (a) The Department 
01 Electronics has set up Electronics Re-
search & Development Centres (ER&DCs) 
at Thiruvananthapuram (Kerata). Pune 
(Maharashtra). Calcutta (West Bengal). 
Mohali (Punjab) and lucknow (Uttar 
Pradesh). 

(b) The details regarding performance 
of ER&DC during 1991·92 and allocation of 
funds made so lar are given in the statement 

STATEMENT 

Performance and allocation ollunds 
made in various Electronics Research 

Development Centres 

'ER & DC. Thiruvananlhapuram 

The Centre is engaged In Research 
Design and Development in the areas of 
computer and communication, computer 
software, artificial intelligence, control and 
Instrumentation, Delence Electronics. Mass 
Communication and Power Electronics. The 
Centre has a manpower strength of about 
400 and till March, 19921unds to the tune 01 
Rs. 1341 lakhs has been released to the 
Centre. In January, 1992, know how 01 18 
products have been transferred to 36 manu-
facturers. The Centre has also established 
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the first IBM mainframe based Software 
Training and Development Centre (SlOC) 
In the country. The SlOC has commenced 
operation in February, 1992. 

ER & DCPune 

ER & DC, Pune is a joint venture of 
Department of Electronics and MEL TRON. 
The Centre was started in March, 1990 and 
Is mainly engaged in the field of Design and 
Development of marketable products and 
systems in the field of communication and 
strategic and industrial electronics. Pres-
ently, the two divisions are communications 
and Microprocessor Applications. The Centre 
has a manpower strength of 34 and till March 
1992 fund to the tune of Rs. 53 lakhs have 
been released to them. 

ER&DC Calcutta 

ER&DC, Calcutta Is a joint venture of 
Department of Electronics and West Bengal 
Electronics Corporation (WE BEL). The 
Centre was started in March, 1990 and is 
mainly engaged in the Research. Design 
and Development in the area of software 
development, tea electronics, Medical Elec-
tronics, System Engineering and Computer 
and Communication. The Centre has identi-
fied projects in these areas and develop-
ment works on the project is going on in the 
Centre. The manpower strength ofthe Centre 
is 37 and till March. 1992 funds to the tune of 
RS.S5lakhs has been released to them. 

ER&DCMohali 

ER&DC Mohall Is a Joint venture 'Of 
Department of Electronics and Punjab State 
Electronics Development Corporation. The 
Centre was started In March. 1990 and II 
engaged In the Research. Design and De-
velopment In the area of Computerperipher. 
als. The Centre has ldentlflod projeds In 
their arta and development wottc on the 
projects Is going on at the Centre. Til March 

1992 Rs. 40 ,Iakhs have been released for 
initial setting up of the Centre. 

ER&DC Lucknow 

ER&DC Luckndw Is a joint venture of 
Department of Electronics and Uptron. The 
Centro was started in March, 1990. EIec· 
tronics in Railways, Computer networkS, 
Computer workstations and Consumer elec· 
tronics have been identified' as the thrust 
areas of this Centre and once fully opera· 
tional the centre will undertake Research, 
Design and Development in these areas. Till 
March, 1992 funds of RS.1 0 lakhs has been 
reloased for initial setting up of the Centre. 

Telescope for scanning the sky 

3323. SHRI R. SURENDRA REDDY: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether a telescope to scan the 
skies and probe into its mysteries is pro-
posed to be commissioned soon; 

(b) if so, the objectives thereof together 
with its cost; and 

(c) its status in the world? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir. A Giant 
Metrewave Radio Telescope (GMRT) is 
being built by TIFR as a national facility at 
Khodad nearNarayangaon, 80 Kms north of 
Pune and 200 kms' east of Bombay. The 
academic headquarter of this telescope is 
located In the University Campus of Pune. 
The first of the thirty parabolic dishes of 45 M 
diameter of the Giant Metrewave Radio 
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Telescope (GMRT}wUI be commissioned by 
end of July, 1992 and the first observations 
are planned by mid-August, 1992. All the 30 
antennas will be cOl'J1)leted by 1994. 

(b) GMRT has several outstanding sci-
entHic objectives in the field of Astronomy 
and Astrophysics. For example, search for 
massive cold hydrogen clouds which are 
believed to exist In the universe prior to the 
formation of galaxies according to the Big 
Bang Theory. Further, the instrument will be 
quite versatile for investigating radio emis-
sions from Sun, Jupiter and Saturn in our 
solar system to the most distant objects in 
the universe. This radio telescope will pro-
vide a frontline for Indian scientists for 
investigating the origin and evolution of the 
universe. The project is estimated to cost Rs. 
43.20 crores. The telescope is being built 
indigenously. 

(c) It wiD be wor1d's largest telescope 
operating in the frequency range of 30 -1 500 
MHz. Its collecting area willbefourtimes lhat 
of the Very Large Array (VAL) telescope in 
New Mexico, USA. However, the VlA is 
primarily a centimetre and decirnetre wave· 
length instrument, whUe GMRT will be a 
complementary facility at metrewaves. 

[ Translation] 

Investment In Public Sector Under-
takings 

3324. SHRI SOBHANADREESWARA 
RAOV AOOE: Will the PRIME MINISTER be 
pleased to state: 

(a) the total investment maoo by the 
Union Govemment In the public sector en-
terprises as on 31st March, 1992; 

(b) the number out of them functioning 
as andale; 

(c) the number out of them which 

became sick and referred to BIFR? 

(d) the investment made in these sick 
units; and 

(e) the steps being taken to improve the 
performance of the public sector enterprises? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART· 
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K. THUNGON): (a) to (d). There were 246 
Central Public Sector Enterprises with in-
vestment of Rs. 113233.68 crores as on 
available. Out of these 246 enterprises, 54 
Public Sector Eterprises with investment of 
Rs.9052.56 crores as on 31.3.1991, have 
been identified as Sick, which are referable 
to BIFR under Sick Industrial Companies 
(Special provisions) Act, 1956. 

(e) Ente rprise specific action is taken by 
the concerned enterprise, administrative 
Ministries/Departments to Improve the per· 
formance of public sector enterprises. 

Meellng with Prime Minister of 
China 

3325. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether there was a meeting of the 
Prime Ministers of India and China during 
their recent visit to Rio·de·Janeiro; and 

{b) if so, the bilateral and multilateral 
issues discussed and the broad outcome 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) The Prime Minister Shrl 
P.V. Narasimha Rao met the Chines Pre-
mier Mr.li Peng on 13 June, 1992 at RIo de 
Janeiro. 
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(b) The two PrIme Ministers discussed 

recent developments In relations betwee~ 
the two countries Including the successful 
visit of1he President Shrl R. Venkatarama 10 
China They expressed satisfaction with the 
progress being made by tI.e Joint Working 
Group en the boundary question in its dis-
cussions on confidence-building measures. 
The Prime Minister reiterated the invitation 
extended to the Communist Party of China 
General Secr:etary Mr. Jiang Zemin and 
Chinese President Mr. Yang Shangkun to 
visit India On multilateral Issues, the sub-
jects of environment and developm&nt were 
hlghlightedJn the dialogue between the two 
Prime Ministers. 

The discussions belwee.l the Prime 
Ministersof India and China at Rio deJaneiro 
weJ'8 part of the process of continuous high-
level dialogue between the two countries to 
Increase mutual understanditJg and achieve 
the peaceful settlement of all issues includ-
Inglhe boundary question. India and China 
are also strengthening their cooperation on 
issues 01 concem to them as the two largest 
deVeloping countries. 

Effects of Radiation 

3326. DR. lAXMINARAYAN PAN-
DEYA: 

SHRIMATI BHAVNA 
CHlKHAlIA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any scientific study has 

THE MINISTER OF STATE IN THE 
MINISTRY OFPARUAMENTARY AFFAIRe; 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCES AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) a:1d (b). The 
design, construction and operation of nu-
clear power plants in India are such that 
even the small amount of radioactr.ity al-
lowed to emanate are well within the permis-
sible values stipulated bvthe Atomic Energy 
Regulatory Board. These values are In agree-
ment with those recolT1mended by the Inter-
national Commission on Radiological pro-
tection. The radiation levels and the levels of 
radioactivity in air, water and food are con-
tinuously monitored by the Environmenta! 
Survey laboratory. The radiation doses due 
to the releases are a small fraction of the 
unavoidable natural background radiation 
present everywhere. There would not be any 
ill effects due to radiation in the viciulty of 
nuclear pOVver stations. In the light of press 
reports, alleging health effects in :lome vil-
lages around Rajasthan Atomic Power Sta-
tion, the surveys conducted by the two 
Experts Teams appointed by the Rajasthan 
Government, revealed that the observed 
health deficiencies were not attributable to 
radiation and there i~ no incidence of radia-
tion induced diseases in the villages around 
the Rcjasthan Atomic Povler Station. 

(c) Does not arise. 

[ Translation] 

been conductecI to determine the III effects of Requirement of Cement 
radation in the vk:lnlty of nuclear power 
starlonsilUtecountry; 3327. SHRI RAJESH KUMAR:Willthe 

{b)'IO. the details thereof; and 

(c) the remecIaI measures taken In this 
IIgIIdf 

PRIME MINISTER be pleased to state: 

(a) tl"'3 steps proposed to be take .. by 
the Government to meet the annual require-
ment of cement in the country; 
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(b) the places in Bihar where the raw 
material for the production of cement is 
available; and 

(c) the efforts made/proposed to be 
"de by the Government for setting up of 
"ent factories in Bihar? 

THE MINISTER OF STATE IN THE 
'J~STRYOFINDUSTRY(DEPARTMENT 

uF INDUSTRIAL DEVELOPMENT) (SHRI 
KRISHNA SAHI): (a) The present cement 
production in the country is adequate to 
meet the demand and Gove'rnment is ex-
tending all infrastructural support for opti-
mum production and movement of cement. 

(b) Umenstone is the major raw mate-
rial for cement and cement grade limestone 
reserves are available in Hazari 8agh, 
Ranchi, Rohtas, Palamau and Singhb.hum 
District in Bihar. 

(c) Cement Industry is delicensed and 
entrepreneurs are free to set up manufactur-
ing units subject to their obtaining locational 
and environmental clearances. 

Indo-Israel contact for setting up 
Joint Fertilizer Plant 

3328. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Governmentpropose to 
set up a joint fertilizer unit in collaboration 
with israel; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No, Sir. 

(b) Does not arise. 

Visit of Space and Rocket Oelega. 
tion to India 

3329. DR.D. VENKATESWARARAO: 
Will the PRiME MiNISTER be pleased to 
state: 

(a)whethera high level space and rocket 
delegation visited India during the last week 
of June, 1992; 

(b) if so, the maln purpose of the visit; 

(c) whether any agreement has been 
Signed in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
AND MINISTEROF STATE INTHE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOp· 
MENT (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b) (c and 
d). As a part of the ongoing agreement 
between Indian Space. 

(c) and· (d). Research Organisation 
(ISRO) and GLAVKOSMOS on the technol· 
ogy transfer of cryogenic stage, a working 
level delegation from Russia visited Trivan· 
drum during the last week of June, 1992. The 
discussions are rcutine in nature and the 
Project is progressing on schedule. 

Development of Island 

3330. SHpl M.V.V.s. MURTHY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
develop recently identified Island in bay of 
Bengalnear Visakhapatnam; and 

(b) if so, the details thereof? 
THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS· 
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOp· 
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). A high 
resolution satellite imagery used by the 
Centre for Remote Sensing, Andhra Univer· 
sity, Visakhapatnam, has revealed an Is· 
land·like structure north·east of 
Visakhapatnam, measuring approximately 
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1 eq.km. Department of Ocean Devel-
opment have no proposal at present to 
develop this Island·like structure. 

Technical Development Advisory 
Group 

3331. SHRIBASUDEB ACHARIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
through Directorate general of Technical 
Development (Management Support Sec-
tion) have decided to constitute Technical 
Development Advisory Group; 

lb) whether the principle objective of 
that group is to formulate policy regarding 
technological trends on industrial machinery 
with a viewto render advice on technological 
thrust to be made in the sector; and 

(c) the number of groups cons!i!'Jted cr 
likely to be constituted in this regard? 

THE MINISTEER OF ST!;' [ !': THE 
MINISTRY OF IDUSTRY (DEPARn.1ENT 
OF INDUSTRIAL. DE' /ELOPMENT) (SHRI-
MATI KRISHNA SAHI): (il) Yes, Sir. A Tech-
nology Development Advisory Group on 
technology trends in industrial machinery 
had been constituted on 16.9.91 to render 
advice on the technology thrust to be made 
in this sector. 

(b) Yes, Sir. 

(c) Three sub-groups have been consti-
tuted to undertake detailed study on the 
10110wing:-

(I) Material Handling System. 

(ii) Cement Machinery. 

'iii) Food Processing Machinery, 

R&D Infrastructure 

3332. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal to 
create and improve the R&D infrastructure 
to help Indian industry compete globallyand 
to improve its balance of payments; 

(b) if so, the details thereof; 

(c) whetherthere is decline in the indus-
trial production in recent years; and 

(d) if so, the reasons therefor and the 
steps taken to improve the industrial growth? 

THE MINISTER OF STATE IN THE 
MINISTRY OF IDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT) (SHRI-
MATI KRISHNA SAHI): (a) and (b). Recog-
G sing tilo importance of creation and im-
provement of in-house R&D infrastructure 
. ~ industry, and in order to make Indian 
.~ 'Js'ry compete globally, Gov!. has en-
Lc)Jrc:::od industries to set-up in-house R&D 
ur:::s. There are over 1200 in-h01;lse R&D 
units set up by the Industry with impressive 
infrastructural facilities, pilot plants, design 
and prototype development centres. The 
industry employs over 65,000 personel in 
these R&D units. The main purpose of these 
in-house R&D units is \0 prolJide technical 
and technological support to the manufac-
turing activity and also engage in technology 
development, absorption and adaptation to 
effect cost reduction, energy conservation 
and overall quality improvement of the prod-
ucts manufactured. 

(c) and (d). Industrial production regis-
tered a decline in 1991-92 as compared to 
1990-91. Infrastructural.constraits such as 
shortage of raw materials, including imported 
raw materials as a result offoreign exchange 
constraints, credit sqeeze, stump in demand 
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etc. are U. main case for decnne In the Court in its order and judgamIal 4atad 
industrial production. The Ilberalised Indus- 28.11.1991 was pleased nolto grant_or 
trial bnslng policy of July. 1991; exlm Pol- operation of the judgement II1d orderdllad 
!cyof1992·97.andconcesslonsextendedln 26.7.1991 passed by the trlal)udge of ~ 
the Union Budget for 1992-93 for reduction culla High Court in C.O.No. 474(W) of 1988. 
of duty rates. statutory liquidity ration, inter- directing the managament of Bum Standard 
est rates, etc.,!ire aimed at improving the CompanyUd.{BSCL)topaylnterimreliefto 
industrial gi'OWth. The new industrial poi icy the wo,kers of Refractory & Ceranic Work-
annuunced in July 1991 provides for sub- ers' Union, Raniganj works, 
stantial deregulation of Indu~trial sector and 
promotion of foreign investment in high pri-
orltyareas. 

Interim relief to Workmen of Burn 
Standard Co.JUd. 

33:;3. SHRI HARADHA~ ROY: Will the 
PRIME MINISTeR be pleased to state: 

(a) whether the Division Bench of Cal-
cuttaHigh Court passed any order and judge-
ment on 28·11-1991 rejecting the applica-
tion of the management of Bum Standarc 
Co. Ud. for stay the operation of the order 
ar,d Judgement dated 26-7-1991 passed by 
!he trial jedge of Calcutta High Court direct· 
ing the company to make payment of inte:im 
relief to the workmen/employees of Refrac-
tory and Geramic Group of Works of Burn 
Standard Co. Ltd. within four weeks; 

(b) if so, the details of the order and the 
judgement; 

(c) the action taken to implement the 
same; and 

(d) if not, the re<'sons therefor? 

THE MINISTER C'F STATE IN THE 
MlhlSl RY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTARY AND DEPART-
MENT OF PUB LICE ENTREPRISES) (SHRI 
P.K. THUNGON): 

(a) Yes, Sir, 

(b) The Division Bench of Calcutta I figh 

(e) and (d). The management of BSCl 
have filed on Spedal Leave Petition (Si.P) in 
the Supreme Court of India which Inter-ala 
has been pleased to grant an interim stay 
against the order and judgement of the Divi-
sion Bench of Calcutta High ~ourt dated 
28.11.1991. The ma.ter as such, Is sub-
judice. 

Revival Plans of Fertilizer Units . 

3334. SHRI VIJAY KUMAR YADA.V: 
Will t:~o PRIME MINISTER be pleased to 
state: 

(a) whether the Government have re-
ceived the Techno-Economic PevlvaJ Plan 
of Fertilizer Corporation 01 India Limited, 
Hindu~tan Fertilizer Corporation Umiled and 
Projects and Development India Umited 
jointly subr.1ittedby FertilizerWol'1ters' Fed-
eration of Iraia and National Confederation 
of Offi.:o rs Association; 

(b) il so, the main features oltha afOlV-
said revival plan; and 

(c) the reaction of th& Government 
ther30n? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTR.-
IZEnS (DR. CHINTA MOHAN): (a) Yes. Sir. 

(b) Th3 salipnt features of the RevIvCil 
Plan are (i) shortterm revamplnglreha- . 
bilitation of various Flanta of fertilizer 
Corporation of India Un$d (FC!) and 
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Hlndustan Fertlllzer Corporation LIm-
lted(HFC); 

(II) long-term plans for setting up some 
new plants; 

(UI) financial restructuring of these 
companies; 

(Iv) derating of some plants; 

(v) POll to be entrusted with the jobs at 
(I) and (Ii) above, as also a predominant 
role in the design and engineering of 
fertilizer plants; and (vi) implementation 
of the above proposals with the mini-
mum capital investment, foreign ex-
change outgo and subsidy. 

(c) The proposals received from the 
Workers and Officers are being examined 
carefully. 

Rise In Prices as a result of Transport 
Strike 

3335. SHRI RABI RAY: 
SHRI SIMON MARANDI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe prices of essential items 
in Delhi soared as a result of recent transport 
strike; 

(b) if so, the details thereof; and. 

Cc) the steps taken to keep the prices of 
essenJlc.1 items stable? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CNll SUPPLIES,. CON-
SUMER AFFAIRS AND PUB;"IC DISTRI-
8UTION(SHRI KAMALUDDIN AHMED): (a) 
and (b). The All India Motor Transport Con-
gress caIed tor an indefinite strike of road 
transpolt operators •• sJ. 1.7.1992. At. a 

result of the strike there was some tempo-
rary dislocation in the supply of essential 
commodities especially of vegetables, fruits 
and petroleum products In Deihl. However. 
there was adequate supply of food stocks. 
There was no shortage of any of the essen-
tial commodities except fresh fruits and 
vegetables. The strike was caned off be the 
NI India Motor Transport Congress on 
7.7.1992. As. per avaDable Information the 
situation about availability of essential corn-
modities has become normal Immedlately 
after the strike. 

(c) The essential commodities like Atta.. 
vegetables, pulser, spices, exercise books, 
palmolein, soaps, match boxes, economy 
pack tea are being supplied by the Deihl 
State Civil Supplies Corporation through 
nominated retail outlets and mobile vans, 
branches of Super Bazar and Kendrlya 
Bhandar. A Review Committee in the Minis-
try of Civil Supplies, Consumer Affairs and 
Public Distribution has been monitoring the 
prices and supply of essential commodities 
in Delhi regularly in consultation with the 
Delhi Administration. 

Task Force on Illegal ImmIgration 

3336. SHRI V.S. VIJAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether India and Bangladesh had 
decided to set up a task force to tackle ftlegal 
immigration; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS(SHRI 
R.l. BHATIA) (a)and(b) Durlngthevlsitof 
the Bangladesh Prime Mimster to India In 
May 1992 India and Bangladesh had dis-
cussed the issue of H1egallmmlgratlon. TheI8 
was broad agreement on the approach to be 
adopted to tackle this Issue Including the 
need for meetings of senior officials. 
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Training to OffIcers 
JUlY.29, 1992 

3337. SHRI CHETAN P.S. CHAUHAN: 
WUI the PRIME MINISTER be pleased to 
state: 

(a) whethertheGovernmenthavetaken 
a decision that officers of All India Services 
and Central Services group-A must undergo 
at-laast three refresher courses during the 
tenure of 20 years of service; and 

(b) if so, the ,main objectives of this 
training? 

THt: MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBIC 
GRtEV ANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Y~s, Sir. 

(b) The mai:1 objectives of this training 
are to develop competence and commit-
ment to the basic values of our society tly 
providing continuing opportunities for train-
Ing, forup-gradation of knowledge and skills 
of civil servants. Out of the three refresher 
courses which an officer should attend in a 
span of twenty years, one CQuid be on the 

. pattern of the management development 
programmes. The others should, however, 
have re']ard to the specific requirements of 
the serv:::;e, at different stages. 

Protection of Indian Diplomats Abroad 

3338. SHRILAL K. ADVANI: 
DR. A.K. PATEL: 

WUI the PRIME MINISTER be pleased 
to state the effective measures taken/pro-
posed to be taken by the Government to 
provide safety andprotectlonto Indian diplo. 
mats posted In various countries In the con· 
text 01 recent attack on Indian diplomats In 
P.ahIsIan1 . 

tHE MINISTER OF STATE IN THE 
UINlSlRYOFEXTERNALAFfAIRS($JiRi 
EDUARDO FAlEIRO): The responslblUtr 
for Ute safety and protection of au diplomat. 
abroad, including indian diplomats, Is Ulat 01 
the hoatOovemment under various Jntema. 

tionalconventlons. The Government of india, 
however, monitors all threats to the security 
of Indian diplomats abroad and shares the 
Information with the host Government and 
requests it to provide the necessary protec-
tive measures. All Missions are also Imme-
diately alerted to take precautions whenever 
any information of threat comes to notice. 

Computer Research Centre, Pune 

3339. PROF. RITA VERMA: 
SHRI PRABHU DAYAL 
KATHERIA: 
SHRI RATILAl VARMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have a 
proposal to set up an advanced computer 
centre at Pune to design and manufacture 
super computers in the country; 

(b) the details of expenditure likely to be 
incurred on the establishment of this centre; 
and 

(c) the time by which the centre is likely 
to be established? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
ANDMINISTEROf STATEINTHEMINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(PEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVElOPMENT)(SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The Depart-
ment of Electronics has already set up the 
Centre for Development. of Advanced 
Computing (CDAC), a registered autono-
mous Society, al Pune in 1988 to design and 
develop Parallel Processing Computers with 
capability of super computers in the countl}'. 

(b) Ouring the Phase-I ofthe project. an 
outlay of Rs. 30 crores was approved. The 
mission set out was to design. develop and 
bring into commercial production a high 
perfonnance parallel computer with peak 
computIng power of 1000 Mega Flops (float· 
Ing point oper;;!lons per second) and dam-
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oAStrate applications of national Importance 
on target mission, CDAC delivered the 
target goal in July,1991 without any time or • 
cost overruns. The strategic technology 
goa! of the second mission of CDAC Is to 
build a general purpose super computer In 
the TERAFLOPS architecture. A total in· 
vestment of Rs.SO crores has been pro· 
posed for the second mission during the 
Eighth Plan Period. 

(c) Does not arise. 

Extradition Proceedings on Union 
carbide 

3340. SHRI OHARAM PAL SINGH 
MALIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose to 
seek the extradition of the former chairman 
and other officials of the Union Carbide (India) 
Ltd. in connection with the trial on Bhopal 
Gas Tragedy; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
RL. BHATIA): (a to (c). the matter is under 
examination. 

Rationalisation of PDS 

334t.OR.ASIM BAllA: WUlthe PRME J 

MINISTER be pleased to state: 

(a) the steps belngtaken by the Govern-
ment to ratlonaJlse the P .D.S.; 

(b) whether the Government are con-
sidering to ImIt Public Distribution System 
f acUities only to the vulnerable suction of the 
population for metro cltles,urban and rural 
areas; 

(c) '" the details thereof: and 

Cd) whether the Qovement propose to 

with dray! subsidy on essential Items cov-
ered under P.D.S.affecting vulnerable sec-
tion of pollution? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, C0N-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDINAHMED): (a) 
to (d) The Public Distribution System (POS) 
provides universal entitlement of the basic 
essential commodities distributed through it, 
to the entire population. It is not proposed to 
limit its access, as per present policy or to 
withdraw subsidy from the vulnerable sec-
tions. In fact, the Central Govt. has In consul· 
tation with States/Uts have identified about 
1700 blocks in the country, inhabited gener-
ally by the more disadvantaged sections of 
the population, to improve the reach of POS. 
Among other measures Government has 
allocated additional quantities of PDS 
loodgrains exclusive for these areas. Also 
rice and wheat for these areas are now being 
issued to States/UTs at prices lower by Rs. 
SO/-quintal compared to normal Centre Is· 
sue Prices. • 

Distribution of IRDP Loans 

3342. SHRI LOKANATH CH-
OUDHURY: Will the PRIME MINISTER be 
pleased to state: 

(a) whelherlhe Government are aware 
that the IADP loans recommended by the 
Block Development Officers or district au-
thorities are not given to the beneficiaries in 
time; and 

(b) if so, the steps proposed to betaken 
to ensure prompt disbursement .. of such 
loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAl DEVELOP-
MENT)(SHRI UTIAMBHAIH.PATEL): (a) 
and (b). Loans under lROP are to be dis· 
bursedbytho banks within 15day1ofaanc-
tlon as per RBI guidelines. Delap In dis-
bursement are tackled bJ intervention atthe 
Block and DiStrICllevels. 
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The District and Block Level Credit gagement of child labour is maximum in 
Coordination Committees have been set up various mines and State Govemment owned 
to remove difficulties in this regard; The industrial units; 
Banks also monitor timely disbursement of 
loans. In case of inordinate delays, the (b) if so, the steps taken to save these 
problems are resolved at the State and children; 
Central level with intervention of RBI, if re-
qUired. 

R&D Complex of CMC 

3343. SHRI PANDURANG PUNDLIK 
FUNDKAR: Will the PRIME MINISTER be 
pleased to state: 

(a) the investment made by the CMC for 
construction of research and development ( 
R& D) complex at Hyderabad; and 

(b) the Plan/sources from which the 
revenue is proposed to be generated forthe 
investment of the construction 01 the com-
plex? 

THE MINISTER OF STATE IN THE 
MINISTI\Y OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN DEVELOP-
MENT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The estimated 
cost of construction on Re~earch & develop-
ment (R&D) I Education & Training (E&T) 
Complex, Hyderabad is like;y to be around 
Rs.16.62 crores. 

(b) The ;:>roject is being funded to the 
extent of Rs.1271.85 lakhs by a long term 
loan from the Housing and Urban Develop-
ment Corporatiofl, Rs.49 lakhs from the 
department of Electronics and the balance 
from internal resources. 

Study on Child Labour 

3344. SHRI K. RAMAMURTHEE TIN· 
DIVANAM: Will the Minister 01 LABOUR be 
pleased to state: 

(a) whether a study condtJcted by the 
Union Government has revealed that en-

(c) whether the Government have ear-
marked some funds for their rehabilitation; 
and . 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) So far as the 
Ministry is aware no such study has been 
made. 

(b) to (d) [,0 not arise. 

Non· working Computers with C.M.C. 
LTD. 

3345. SHRI ANAND RATNA MAURYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total number of computers with 
C.M.C. Ltd.; 

(b) whether a large number of comput-
ers are lying idle; 

(c) if so, the reasons thereof; 

(d) whether the Government propose to 
start any scheme for the maintenance of 
such idle computers and put to their maxi-
mum utilisation; and 

(e) if so, the details thereof and if nolthe 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARUAMENTARYAFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCE AND TECHNOLOGY 
(DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN OEVELOp· 
ME NT) (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) The total 
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number of computers In CMC Ltd. are as 
follows:-

Personal CO"1>uter/Word 
Processors 500(approx.) 

MalnframesIMlnls 28(approx.) 

(b) No, Sir. 

Cc) to Ce}. Do not arise. 

·Coal to Andhra Pradesh 

3:46. SHRI K.P. REDDAIAH Y ADAV: 
Will the Minister of C,)AL be pleased to 
state: 

(a) whether there Is an acute shortage 
of Coal In Andhra Pradesh; 

(b) If so, whether there Is maximum 
shortage in Machhalipatnam and Vijaya-
wadaarea; 

Year 

1990-91 

1891-92 

SCCL 

144.85 

183.00 

PartIcuIarI 01 coal supplies made bW 
SCCL to the non-core sedorunlls In KlIshna 
Distrlcllncludlng \18yawada and MaohhllJ. 
patnam d\,rlng the par 1991 Md 1992 are 
1.281akh tOOO81 and 1.18 Ia!dI tonnes .. 
spec:lNeJr· 

8CCL havt targetted 10 despatch more 
coal to the consumers this year (1992·93) 
thin "'last year,lncluding those In Andhra 
PmdIIh. 

IndIM Council of World Aftal,. 

3341. PROf. RAM KAPSE: WIN the 

Cc) the total quantity of coal provided to 
Andhra Pradesh during the last two years 
and the quantity of coal provided to Machall-
patnam and Vijayawada area; and 

, (d) whether the Government propose to 
provide more coal to Machhallpatanam and 
Vijayawada during the year 1992-931 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). According to Sin-
garenl Collleries Company Ltd. (SCCL), who 
are the p, incipal suppliers of coal In Andhra 
Pra~esh, there is no acute shortage of coal 
in Andhra Pradesh. Including Machhili-
patanam and Vijayawada areas. 

(c) and Cd). Details of despatches to 
both core and non-core sector consumers in 
the State of Andhra Pradesh from Singareni 
Collieries Company Ltd.(SCCl) and Coal 
India Ltd. (CIL) during the year 1990-91 and 
1991-92 are as under:-

(in lakh tones) -----
CIL Total 

44.58 189.43 

35.47 218.47 

PRIME MINSTER be pleased to state: 

(a) whether the Government propose to 
take up legislation regarding taking over the 
management of the Indian Council of World 
Alfalrs; 

(b) If eo, the time by which IhllIegJsla. 
tlon Is IlI<ely to be Introduced; and 

(e) • not, the reasons theretort 

THE MIt'lISTER OF ST~TE It " 
MINISmVOF EXTERNAL AffAN(sttAI 
EOUAROO FALEIRO): (a) to (c). 0cMrn-
men! are con~lderlng yanQUI propoIIII far 



527 WrittenAnswelS JULY 29,' 1992 WrittenAnswelJ 528 

revltallsing the fundioning of the Indian (a) whether the North-West States are 
Council of World Affairs. . facing coal shortage; 

[Trans/ation} 

Use of Children In Camel Race 

3348. SHRI RAM BADAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
of the recent reports regarding use of Indian 
children In the sport of camel race in some 
Gulf countries; 

(b) If so, whether the Government pro-

(b) if so, the details thereof; and 

(c) the steps taken In this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Presumably the Hon'ble 
Member is referring to supplies of coal to 
North Eastern States. According to informa-
tion furnished by Coal India Ltd., there Is no 
shortage of coal in North·Eastern States. 

(b) and (c) Do not arise. 

pose to raise this Issue before the UN [TranslaJionJ 
Commission of Human Rights and UN Chil-
dren's Right Committee; Coal Supply to U.P. State Electricity 

Board 
(c) if so. the time by whLch this Issue is 

proposed to be raised; and 3350. SHRI SANTOSH KUMAR 
GANG WAR: 

(d) if not, the reasons therefor? SHRICHINMAYANAND-
SWAMI: 

THE MINISTER OF STATE IN THE SHRI RAM BADAN: 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
R.L. BHATIA): (a) Yes, Sir. 

(b) No, sir. 

(c) Does not arise. 

.(d) Such children have been smuggled 
out of india under false pretences. when-
ever any such case has come to notice, the 
local government has been cooperative In 
arranging for the child to be repatriated to 
India. Since 1989 16 children have been 
repatriated and 2 case. are pending. 

(Engl/slf 

CoIl8hOltagtan Hortb·bat Sta .... 

3340. SHRt GURUDAS KAMAT: win 
\he ..... er cI COAt be pleased \0 state:. 

Will the Minister of COAL be pleased to 
state.: 

(a) whetherthe Government are aware 
that U. P. State Electricity Board is not getting 
adequate coal supply for different thermal 
power plants. as per quota allotted by the 
Government; . 

(b) whether Ihe coal supplied to these 
power plants Is of inferior quality; and 

fe) "50, the sleps taken,proposed 10 be 
taken by the Government to enSUN the 
availability of adequate and luperlor quality 
01 coal lor these power plan.? 

THE DEPUTY MINISTER" TtE 
MINISTRY OF COAL -(SHRl S.B. "'lAMA-
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GOUDA): (a) Coal Is supplied to thermal 
power stations as per monthly linkages 
accorded by Standing Linkage Committee 
(Short-term), and over-riding priority is gi'Jen 
for Its movement to these power stations by 
rail Generally some cushion is provided in 
the monthly linkages as compared to the 
actual requirements for targetted genera-
tions. Coal India Ltd., (CIL) have reported 
that Uttar Pradesh State Electricity Board 
(UPSEB) was given 73% of the linked quan-
tity during the year 1991-92, and in the first 
quarter of 1992-93, cal supply from Cil has 
been of the order of 74% of the quarterly 
linkage. Recently however, CIL has started 
regulating coal supplies to UPSEB because 
UPSEB reportedly owed Cil a gross sum of 
Rs. 331.87 crores as on 1.7.92. 

(b) and (c) UPSEB power plants have 
been receiving coal traditionally from North-
em Coalfields Ltd •. , Bharat Coking Coal Ltd., 
and Central Coalfields Ltd. Coal supplied 
from these Coalfields is billed as per de· 
clared grades. There are sometimes com-
plaints of grade slippages due to mixing of 
extraneous material with coal, orof supply of 
unsized coal. Coal Companies have been. 
directed to take all precautions to prevent 
such occurrences •• 

As reglirds the quantity of coal 
despatched to UPSEB power stations, 
movement to all thermal power stations is 
being accorded the highest priority, and is 
monitored on daily basis to take corrective 
steps wherever necessary in order to en-
sure targetted supplies,subject t~regula­
tions from time to time, if the concerned 
Electricity Board or Power utility defaults in 
payment of coal sale dues. 

AblOrptfon of Safafwalas 

3351. SHRI RAM VIlAS PASWAN: 
WUI the PRIME ..... asTER be pleased to 
state: 

'. <a) whetherth .. af~arewortc.ln9 
on dal'y~wagn.'" nurmer ot Governmen\ 
oltlcts.publlclldorundertaklngsand urban 

local bodies for the past several years; and 

(b) if so,. whetherthe Government pro-
pose to absorb these persons on permal}ent 
basis, and if nct, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b) Casual 
workers, including safaiwalas, can b8 en-
gaged on daily wages by the Ministries! 
Departments only if the work is of casual, 
seasonal or intermittent nature. The infor-
mation on such recruitment is not centrally 

. available. Subject to fulfillment of certain 
conditions, persons working on daily wage 
basis can be regularised by the Ministries! 
Departments when vacancies in the regular 
establishment became available. 

Indo - EEG Programme on Standan:U-
. sation 

3352. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe European ExportsGroop 
(EEG), invited by the Government to review 
the standards systom in the country under 
an ongoing Indo-EEG programme on stan-
dardisation, has suggested (~dicalchanges 
in the system; 

(b) if so, the salient features thereof; 
and 

_ (c) how far it is likely to help Indian 
exporters to meel European and Inte~a­
tional quality standards? 

THE MINISTER OF STATE IN THE 
MINISTERY OF INDUSTRY (DEPART-
MENTOF INDUSTRIAL DEVELOPMENT) 
(SHRI KRISHNA SAHI): (a) and (b). The 
European Export Group in Its report has 
recommended a two-tier structure to be 
established comprising 01 a 1op4evel body 

- viz. \he National Council tor Qual\\y teSpOn-
a\b\e \or a\ta\eg~. CJ9nQta\ po\k:y MUllS and 
monitoring of' progress and tour Boards 
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mounted system for measuring 

. riding quality ot pavements; 
t:8SpOflSlbIe 'tor operational aspects of ac-
creditation pertaining to certification of (1) 
Products. (2) Quality Systems. (3) Testing & 
Calibration laboratories, and (4) Personnel. 3. Traffic and transportation flow data 

base for road system In Deihl urban 
areas as w~ as for evaluating 
mobility levels and mode choice of 
various socio - economic groups 
for different city sizes; 

Most of the structures proposed above do 
not exist at present. 

(c) The creation and functioning of the 
propJSed two-tier structure Is expecte~ to 
help the Indian manufacturers anc exporters 
to meet European and Intemational quality 
standards. 

[English] 

Research Projects of Central Road 
Research Institute 

3353. SHRIMATI BHAVNA 
CHIKHUA: 
SHRI RA TILAL VARMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the new specific 
achievements of research proj3Cts inilitated 
by the Central Road and Research Institute 
apart from the consultancy projects under-
taken. during the last three yeas; and 

(b) the steps proposed to be taken by 
the Government to Improve the working 01 
the 1nstIute? 

THE MINISTER Of STATE IN THE 
MINSITRVOfPARUAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF SCIENCe AND TECHNOLOGY 
(DEPARTMENT Of ELECTRONICS AND 
DEPARTMENT Of OCEAN 
DEVELOPMENT)(SHRI RANGARAJAIi 
KlJMAfWMNGAL.AM): (ar 101118 01 the 
~ processeaJlechnlquellmodelsi 
systamIdIwaJopedbrlhelnstflutaoverlhese 
ra-... : 

t. TectInIque of use ofcolrgeogrldfor 
prevention 01 surface 8fOlion for 
luge acaIa appIcaIionI; . 

4. Preliminary models for estimation 
of pavement deterioration In terms 
of distress and unevenness sepa-
rately for different types of road 
categories; 

5. Three different grades of reJuven-
tatng agents from resinous agricul-
ture waster for reuse of bituminous 
road materials; 

6. Age resistant road tars with coaitar 
pilch, anthracene and creosote 011 
as alternate road binder to bitu-
men; 

7. Methodology for characterisation 
of exisiling surfacing materials. 
recycling agents and rejuvenated 
mixes to develop monographs for 
rejuvenation of the old bituminous 
mix and to prepare the specifica-
tion for the quality of rejuvenating 
agents. 

8. A c0f11>uter aided software pack-
age to ease and speed up the task 
of designing a pavement. 

Besides, the Inst.ute lcensed 1be 
knowhow fer automatic road unevenness 
recorder to MIs. Hydraulic and Engineering 
tnstruments. New Delnl andconstrucledlhrae 
experimental stretches In Rajastabn using 
precast hexagonal concrete bIodcl ...,... 
clair suited for dosert areas. 

The institute undertook Ibo~ ... GIft. 
IUllancyprOjects durlngthete,.........., 
In the areas 01:-

1. Water proofing Gf .. __ • 
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2. 

3. 

4. 

5. 

6. 

course for Zuarl Bridge Deck; 

Investigation for improvement and 
strengthening of urban roadsl 
trackslbrldges In U.P .. , M.P., West 
Bengal, Jammu & Kashmir, Ra-
jasthan etc. 

Load and Non -destructive testing 
of various roads barage-cum-
bridges in the States of Rajasthan, 
U.P., Haryana etc. 

Investigation for improvement of 
roads of Bombay metropolis; 

Recycling of bituminous surfacing 
01 Sardar Patel Road and outer 
circle of Connaught Place in Delhi. 

Studies for control of landslides in 
Pithoragarh (U.P.) and Tirupati-
Tirumala Hill Road (A.P) 

(b) There Is a Research Council in the 
Institute, comprising eminent scientistsltech-
nologists drawn from various Scientific 
Departments/Govemment and Non-Govern-
ment agencies, to provide thrust, suggest 
new areas for research and orient R&D 
programmes in desired direction apart from 
serving as a professional vehicle for moni-
toring of resource allocation and utilization 
thereof in the Institute. 

Recommendations of Japanese Mis· 
slon 

3354. SHRI PARASRAM BHARDWAJ: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Japanese mission which 
visited India InJanuarylast as made a number 
ofzecOmmendatlons lobe Irq>lementedboth 
by the Japanese and indian Oovernmenl; 

(b) 110, whether anydaclslon has been 

taken in this regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS {SHRI 
R.L. BHATIA): (a) Ye, Sir. 

(b) and (c). The Mission has submitted 
its recommendations to the Govt. of Japan in 
early June, 92. These recommendations, in 
so far as they pertain to the Govts of India 
and Japan, are being studied by the two 
countries respectively. 

Portugese Cultural Centf! In Goa 

3355. PROF. RAM KAPSE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have any 
proposal for setting up of a portugese cul-
tural centre in Goa; 

(b) if so, the details thereof; and 

(c) the purpose for which the centre is 
proposed to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): (a) Yes, Sir. 

(b) and (c) Governmentaccordedthelr 
approval, to the establishment of the Centre 
in Septemeber 1990, for the purpose of 
promoting bilateral exchanges in the fields of 
Information, culture and tourism. 

12.00hrs 

I Translation} 

SUR! RAJVEEA SINGH (Aonfa): Mr. 
Speakor,Slr, I have givenanollcel0p'_ 
regard to the hon. Minister of Defence; 



535 Written AnSW61S JULY 29, 1992 Wrltten AnSW61S 536 
because it Is a question of the dignity of 
court. 

(Interruptions) 

[English] 

MR. SPEAKER: I think like good 
Members of Parliament, as It has been 
decided to have the discussion on Ayodhya 
and nothing else tody, so that if there areany 
matterswe can take them up to tommorrow, 
If necessary. we·will do so, 

(Interruptions) 

SHRI RAM KAPSE (Thane): I have 
given a notice under Rule 353. All the 
procedure has been followed. (Interruptions) 

MR. SPEAKER: We will see. We will 
discuss it in the Business Advisory Commit· 
tee. 

[Translation] 

SHRI RAJVEER SINGH: Mr. Speaker, 
Sir, the hon. Minister of Defence is involved 
In it and it is a question of the dignity of the 
court. (Interruptions) 

[English] 

SHRJ TARIT BARAN TOPDAR (Bar-
rackpore): You please allow a discussion on 
the sick IndustrIea. 

MR. SPEAKER: We win see, 

pnterruptJons) 

[TtanslatlooJ 

MR. SPEAKER: Look. what we have 
, taken In toda)"s agenda Is of no less impor-
tance. What Is Included In the agenda Is 
always more 1q)ortant. Therefore. the top-

'Ics Included In the agenda wi. be gIVen 
prIcMIr. GIber ....... wi .be taken after· -. ' 

[Interruptions] 

SHRJ RAJVEER SINGH: Mr. Speaker, 
Sir, will it be a Zero Hour 
afterwards. (Interruptions) 

SHRI LAL K. ADVANI(Gandhlnagar): 
Mr. Speaker, Sir, in regard to the decision 
you have taken that let the discussion start 
from the Ayodhya Issue, I would like to 
remind the hon. Minister of Parliamentary 
Affairs, if he kindly pays allention ••••. 

MR. SPEAKER: Hon. Minister of Par-
liamentary Affairs ...... 

SHRI LAL K. ADVANI: I would like to 
remind you thai Shrimati Bhavna Chikhlia 
pOinted out day before yesterday that arms 
and ammunitions worth more than Rs. two 
and a half crore were seized in Ahmedabad 
and'that they were the most sphlsticated, 
automatic weapons. Since the person be-
hind the 'Kanishka' plane explosion has 
been taken into custody, I would like the hon. 
Minister to give a statement in regard to the 
information eextracted from him at the earll-
erst because all the members have been 
deeply concerned about it. When will he 
make the statement; please gather detailed 
information and apprise the He-use of it just 
as you did in regard to Mal( \Jaon, Trivan-
drum etc. (Interruptions) 

SHAI ANVEEA SINGH: I would like 
the han. Minister of Civil Aviation and Tour-
Ism also to make a statement. •. (/nterlLptions) 
He had also promised to make a statement 
In the House. Aeplyto that effect should also 
be given In the House .... (/nterruptlons) 

THEMINISTEROFPARLIAMENTARY 
AFFAIRS,(SHRI GHULAM NABI AZAO): At 
the moment we are fulfilling ourpromlse. this 
discussion which started yesterday wID 
continue not only today but tomorrOw also. _. 
The bon. Minister Is ready to give Itatement 
whether the discussion takes place today or 
tomorrow. 

MR. SPEAKER: No. noIlOC:tIy ... WI 
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hold the discusl>ion tomorrow. MIlSPEAKER:We will discuss it in the 

SHR! GHULAM NABI AlAD:. We arc 
ready to give statement In regard to both the 
issues. But letthediscussion be over. Making 
statement '.'thilo tho discussion is go;n!) on 
creates interruption~ we will certainly give 
the statement in regard t~ both th~ 
issu~!:.(lnterruptions). Mr. Spe:lkN, Sir, the 
Government h:.s beon postpon;:lg ~!I the 
importar,t i~sues en the prete::t c! Ayodhya 
Issue. 

MR. SPEAKER: No, It is not so, it is 
wn .. ng. 

{English] 

SHRI RAM KAPSE(Thane): This i:; 
very imponant issue. (/nterrupliClns) Tilis is 3 
very important development. 

SHRI SOMN.t\TH 
CHATIERJEE(80Ipur): YOIJ p;ease allow 
me just I::-r ton seconds. 

SHRI RJI.~" KAPSE: Wr.0n \':i'l we be 
able to kno\'! the time? 

MR.SPEAKER: You have to give a 
notico to the t1crnber also. 

SHRI RAM KAPSE: I have given the 
notice .... (/ntarruptions) 

MRSPEAKER: The Member is not 
here now. 

(Interruptions) 

SHRI SOHNATII 
CHATTEnJEE(Eloipur): The r.1in!stor ier 
Parli:::nx'n::::ry Affairs has said that I:c is very 
keen!o allow our subbjects to be discusced ... 

MR.SPEAKErl: No, all subjccts. 

SHRI SOM!'!ATH CHATTERJEE: Sir. 
the sick public undertakina question is Cl 
very veryimporl3nt question nrd time has to 
be fO:Jnd oullor discussing U',al ... (/n!Orrup-
tions) 

Business Advisory Committee. 

DISCUSSION UNDER RULE 193 

R:lm J:lnma Choomi-l3abri Ma~Jld 
Dispute-CONTO 

[Englis/ll 

MR SPEAI<ER: Now vIe shall take up 
Discussion under nule 1!l3 regarding Rlm 
J?nmJ I3hoomi·[3nbri Uasjid Dispute. 

SI:IrU n!Dfl/\JIT GUPTA (Midnapore): 
Sir, for approximately two and a half weeks, 
this House was \':;thout thel leader of the 
f lousu. I am welcoming back 10 the Hous:e 
one \'IllO l!a1 become practically <l stranger 
to us ..... ( In~err(!p!!oIJS) 

SHf1f RJ\131 RAY (Kendrapada): H3 i:; 
not heNin'J .... (JntarruptiC'r.!l) 

SI IR! INDRAJIT GUPTA: He is hearing 
cvorJ'lhing. i am :';:I'ling this particularly 
bcc:::usc tho liorl. Prime Minister is a very 
censist(,nt cll:>mpion of tll0 idea of consen-
SUo. lin tof(j us times without numbcrthat all 
irr.po:t~,:·;! (ie:cisicns, pc!!cydecisicns Dnd so 
011 chou!d !.'0 L"lk0!) il~' confc'nsus. It is a very 
good id·JC1. nut, un!ortunnlely, Sir, in recent 
d'l),S on such viI," matter as this Ayodha 
afb;r, \'Ihich \':as agitating everybody's mind 
and which had thrown the country into a 
turmOil-ultimately when some private dis-
cu£sions \':illl some sants or mahants or 
sadhus and then it 'tiLlS announced. that 
sOllle undors!anding' has beon roached- I 
could not find any signs 01 consensus thero. 

TIlO(e me two side:., WhiCh are primarily 
concel'l:od \'."th this dispute. There is a 
cJi:.;pu!(? whether sCIl1(:body wants to recog-
n.isr} :t cr riot. T'::o S!(;C5 <lro inVOlved in this 
ciisr:'u:C! and r::t of ti10!ll, the spokesmen or 
l1U reprcsonlatives or the leaders of the 
minority community were not associated at 
all \':itll those talks. So, wl1al kind of consen- ::J 
sus was rcacllCcJ, I do not know. 01 course, 
sinco the minority community people, who 



539 Discussion Under Rule 193 JULY 29, 1992 Ram Janma Bhoomi babri 540 

are not Involved in illegal construction of 
anything there, perhaps the Prime Minister 
thought that it is enough to deal with those 
people who are directly there on the. ac-
quired site_ Nevertheless some days have 
passed now. Three or four days have passed. 
J would be very happy to hear from him that 
during these three orfourdays tleast he has 
taken into confidence about these talks he 
had the leaders olthe Muslim community, if 
not the leaders of the major political parties 
who were not brought into the picture at all 
throughout this period. 

Sir, in the statement which he has 
made-I have read itverycarefully- his whole 
emphasis is not on the Court, his emphasis 
is on the need for an amicable settlement 
through' negotiations, which I welcome. 
Nothing Is better if something can be brought 
outthrough negotiations, an agreed formula 
or a settlement between the two sides, 
whatever it is, provided the two sides agree; 
and nothing is better than that. 

He has emphasised in four, five, six 
places in his statement as to what he really 
wants to do_ And what he is hoping for is that 
there should be a new dimension given to 
these negotiations and an amic(!ble solution 
should be found. He has talked about recon-
ciliation of the views of the various con-
cerned parties. 

He reminded us about the Congress 
manifesto and t· 'ays-'We are committed to 
finding a negotiated settlement 01 this issue 
which fully respects the sentiments 01 both 
communities involved.' He had again said 
that the purpose of this exercise is to bring 
out an amicable settlement through negotia-
tions. So, this point is a main point which he 
has emphasised in.his statement. "negotia-
tions prove to be barren, if they do not yield 
any fruit, if no results can be achieved then, 
of course, the whole question will arise: what 
to do after that. For the time being it is good 
that the work has been stopped, even if 
temporarily, and Ithinkthat generally speak-
ing the people of this country have a feeling 
of relief, some respite is there because the 
whole situation was going towatds the pOint 
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of explosion. If something untoward had 
happened, then the consequences olthat in 
various pars of ourcountrywould have been 
soen and thero would have been bloodshed, 
thero would have been riots perhaps caus-
ing great loss of lives and major disturbance 
of peace. At leastwe are spared, forthetime 
being, fromthot. I am sure the overwhelming 
majority of people not only Muslims but 
ordinary Hindus also feel relieved that that 
danger which was coming ahead of a big 
conllict, clash and some kind of violence, 
which would lead to blood shed, has been 
averted. 

Now, we would like to know from the 
Prime Minister - I am only putting some 
points for clarifications, since he has empha-
sised so mucl1 tllo neod for negotiations, to 
find an amicable and agreed settlement how 
best he proposes to set about these negotia-
tions, who will be the parties brought inlo 
these negotiations because one running 
tllreat is that if the negotiations fail, there is 
no othercourse left except to resort to courts 
and to go by whatever the courts decide. I 
am sorry to say, Sir, that the speeches which 
we heard yesterday in the House from the 
Opposition, not all of them but many of them 
il I have understood them correctly, have 
ruled out altogether tile possibility of taking 
this matter to the courts. It has been stated 
here qUite clearly that these are the articles 
of laith which are not subject to any judicial 
review or decision. This is what has been 
said for several months past also. There-
lore, even the hon.Leader 01 the Opposition 
in this House has issued a statement after 
the talks between the Primo Minister and the 
'Sadhus' saying that there is no question of 
making this justiciabte. This is not a matter 
whiCh can be justified, The han. Member 
from Varansasi wl10 at onetime used to wear 
the uniform of guardians' 01 law and order, 
now seems to have along with his uniform, 
shed those ideas and is advocating acourse 
whiCh loads not to law and order but to 
lawless-ness and disorder. 

AN HaN. MEMBER: Shame! 

SHRIINDRAJIT GUPTA: I was really 
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sU1prlsed the other day when the Home V/ho <ldorn tile history of our country. Allthat 
Minister after his visit 10Ayodhya came back is part of tile composite culture of our coun-
and made a statement both outsido and try. So. I think that ill tho name of defending 
ins1de the House to the effect that it was his culture, it wil! not do to advocate the line 
prima facie view that at that time the High v.'hich means that wo want to construct a 
Coult order was being violated. There was placo of worship at the cost of somebody 
a big uproar here why a Minister should be ol';o's piace of worship. this. I think. is not 
permitted to make a statement like this part of our culture at ali. And in this country, 
becau~e the matter is sub judice and he is which is a multi-religious country, anybody 
trying In his own way to pressurise the court who, in anyway or form, tries to layhandson 
by giving this kind of prima facie opinion the religious place of \o'.'orship of some other 
which hehasno businesstodo. ThisiswhD.t community to which ho himsolf does not 
was said here by many friends on my right. belong, is roallyplaying with fire. We cannot 
But Y~sterday- you were very keenly follow- exist 2S one country and one nation here 
ing the debate, Sir- the whole speech of my wililout that much tolGrnnco 'for each other's 
hon. friend from Varansasi was nothing but religions t.hat oil plJces of religious worship 
an attempt to pressurise and influence the nrc left intact . 
judicial)'. ':!hat else was it? But nobody 
objected. We did not object, you did not 
object. So, he has already argued the whole 
case here on the floor of the House yester-
day. According to him, those are the argu-
ment;;; which should prevail eventually. The 
mailer is still to be heard in the courts. [Jul 
here he put forw.ard all kinds of arguments 
and views. We. also heard a very long and 
leamed dissertation, which I keenly heard, 
about the culture and the cultural Ilistoryof 
our country. I do not want to go into al: th at 
now because this is not the place for 
1t •••••• (lnterruptions) 

SHRI ATAl BIHARI VAJPAYEE 
(luckRow): You are referring te Shri Shared 

.Yadav·s speech 

AN HON. MEMBER: Andsupplemented 
by that Sall-Iasi 

SHRI INDRAJITGUPTA: No. Sir, we 
are all very very proud, everybody is very 
proud and will always be proud, of the groat 
cultural heritage of our country. But there 
are many things which constitute ourculture. 
It is not only the Taj Mahal or Khajuraho or 
various cultures and paintings and ali that of 
course, 1ho whole world knows; they aro 

. world famous and we are very proud of 
them- there ar many o:her things also in 0 ur 
culture, Including many aspects of Indian 
philosophy, the teachings of religious preach-
ers, the teachings of great social reformers 

I do not like to mention here but I am 
s;}ying it in another contexl, completely dif-
leren! context. You remember what hap-
pened in 1984 when one particularcommu-
nity in this country was so much aggrieved, 
p:·rhZlps just!fiab!y aggrieved. that the Gov-
crnmon! 21 thai timo lor whatever reason, I 
do not know, history can judge whether it 
\':as rig!l! or wrong- sent the armed forces 
into <t r!(~ce of worship. And what was the 
1:11! cut, wl1al \'i~tS tho reaction among th 
entire comillunity to whom that Gurudwara 
~)clongcd? Tiley did feel genuinelythattheir 
place of worship had been defiled, its sanc-
tity had been violalod, and they vowed even 
to t"ko ICivonge for that. And we know what 
happened. Later on, one of the most tragic 
incidents in our hislory took place. Within 
four months or five months of that incident, 
the Prime Minster of this country had to pay 
with her lile. This meddling with places of 
religious worShip belonging to communities 
oti1crtl1<ln ono's own. is something which will 
not over bo lolor<.1lod in this country. This Is 
tile bedrock of sccL!lmism. You have to 
tqlera!c coch other's roligions their places of 
worstlip, their religious practices, the ir faiths 
. tlow wo arc talking about raith. Everybody 
has got some faith or tho other. I respect 
\',hatever f<:lith rn)' friends here are profess-
ing. It is their faith tll::!t the birth place of 
nama i:; situated in a partiular spot. They 
S;}y there is no noed for any another evi-
dence or proof or anylhing because the fact 
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[Sh. Indrajil Gupta] 
that millions of people believe in theirhC:Erls 
and in their minds that that is the place. :hat 
Is the RamJanmabh~omi, is enough. Maybe. 

But what about the faith of othor people? 
The other people in this country- professing 
other religions and other faiths- may also say 
that they have gol some faith which contra-
dicts that one. Then who is to decide this? 
How Is this to be decided? I think the Prime 
Minister, 01 course, has not yet reached that 
sta,ge, nor have we reached that state where 
if some kind of veiled threats- which wore 
held out here that if an amicable sottlemont 
Is not lound within three montlls then tllOY 
will again go there and state construction-
are made, wheredowego? That moans Illal 
after three months we will be back to square 
·one. Are we prepared lor that? Is the Prime 
Minister prepared for that? Or are these 
friends 01 ours here prE pared lor all tho 
consequences that my follow? I do not 
know. This period of respite 01 three or lour 
months- somebody says it is three months, 
somebOdy says it is four months but some-
body objects to four months because it is not 
auspicious and therefore, we must keep it as 
three months, whatever it is - must be 
utilised by allthe lorces standinc lor commu-
nal harmony, secularism and de mOl-racy in 
this country. They should be employed and 
utilised in order to create such a climate and 
such a public opinion in this country which 
will ensure that some amicable settloment or 
compromise is found. I know that the word 
'compromise' is a word which is disliked by 
many. 

'1 submit that no settlement can be found 
unless both sides are willing to make some 
compromise. If both sides 'stick rigidly to 
their declared positions, there can nevar be 
an amicable settlement. It is not for me to 
suggest what comprOOlise mayor may not 
be possible, The talks have not yet begun. 
Let us see what comes out of them .. But I 
must say-that in every step of that process 01 
negotiations, the Prime Ministerwill see to It-
I hope- that those parties which are associ-
ated with these negotiations, who are vitally 
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concerned are included and none of them 
are: loft out or excluded. Otherwise how can 
thore be. an amicable settlement? 

I was in Lucknow last Saturday and 
Sunday, not because it is is my friend Shri 
Vajpayee's constituency, notforthat reason, 
(Interruptions) I have gone on some work of 
mine. Yesterday he was saying to me that I 
wont to Lucknow, in such a way that I hope 
I am not prohibited from going to Lucknow. 
On Sunday Morning I sawthepapers includ-
ing the Hindi papers at Lucknow. About 
pross statements, I am quite conscious of 
the fact Ihat thero are such things as press 
distortions and incomplete reports and all 
that. Therefore, I am saying this subject to 
correction. I have read a news report of a 
statement of Mahant Avaidyanath- who was 
one of tllose who wero associated with those 
talks- saying that now there is no other way 
lofl oxcept to resort to the courts and the 
whole thing w:11 go to the courts and what-
ever the courts decide that will have 10 be 
accepted. I was very pleasantly surprised to 
read thaI statement. I do not know whether 
it was authentic or not. It is for him to say. But 
it is thore in black and white .. I can bring the 
paper and show you. 

Then cama another statement by Shri 
Ashok Singal who I think was not present at 
the talks. He must have been present in 
Delhi-I do not know- but not in the talks. Shri 
Singhal says in that statement that what was 
agreed on with tho Prime Minister is that a 
commi!!ee will be set up with one Suprem& 
Court judge as Chairman and the job of that 
comm:ttcc v:i!1 be to try to lind out whether 
anytarnplo existed there bolorothe mosque. 
I \':culd like to know from the Prime Minster 
wilethcr \'/Ilal Shri Singhal has said is actu-
ally \':I1;1t had happ~ned. Is that the under-
standing reached? I do not know. 

Then ':10 have Shri Advani's statement 
here in \'/hich he has forcefully reiterated 
that in any case it is not a justice able matter,' 
and, thorolor, the role 01 tha courts is to be 
ruled out. 

Where do we go? What are we sup-
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posed to do? So many contradictory state- make some suggestions occasiohally which 
ments are there. will no! be of any harm to him. The plan of the 

It is no use asking the Prime Minister 
whether the Sadhus gave him any assur-
ance about the Court's verdict. It does not 
make much sense, because I thInk, they are 
not the people who are Immediately and 
directly concerned with this. It is tho other 
people who are concerned with this. The 
Prime Ministersaid in hIs statement1hat the 
Congress is forthe construction olthe temple 
without dismantling the mosque. What is the 
meaning of dismantling the mosque? Does 
it mean that nobody will lay any hands on the 
mosque? It can be shifted without being 
dismantled. Many time we were told that 
there are modern techniques in the world by 
which the entire building can be shifted. ThaI 
would not require dismantling. 

Sir, earlier, a plan as to how they pro-
pose to cosnstruct the proposed mandirwas 
colorfully printed and circulated. In that we 
saw that the temple was proposed to be 
constructed in such a manner that it covers 
the entire mosque. The mosque will remain 
inside and the temple will be all around. In 
that case, there is no need to dismantle the 
mosque .. But, will it not amount to encroach-
ing on the mosque? 

[Translation] 

SHRI HARltJ PATHAK (Ahmedabad): 
We will construct it there only (Interruptions) 

SHRI SOMANATH CHATTERJEE 
(Bolpur): Theyare saying that the temple 
will be constructed there only 

(English) 

SHRIINDIRAJIT GUPTA: So, we sould 
be quite clear as to what the Prime Minister 
has discussed with them and what kind of 
assurance, If any, he got from them. 

Sir, the exercise of having rogular con-
sultations whh all the political parties has 
also bean given up up, for a long lime on this 
Issue. I hope It wiD be resumed. We can also 

temple is not produced before anybody. Now,. 
the Courts have also asked forthe plan of the 
temple, but, I believe that has not yet been 
made available I think the minimum we can 
ask for, is the plan about which they are 
saying 'aves hi iJoga. wyse hi hoga'. so, that 
plan should be made avaiiable to the people. 
Le! us know how they purpose to construct 
the temple. Of course, now the pc.:ltion has 
become complicated, because they are not 
supposed to do anything there, they are not 
supposed to do any building activity there. 

I believe the hon.Member from Var-
anasi was also a signatarytothe 198D agree-
ment which was signed under the aegis of 
Sardar !3uta Singh. He and the VHP leaders 
signed an agreement relating to Shilanyas 
and one of the signataries to that was Mr. 
Dixit also and I believe that is available now. 

SHRI SHREESH CHANDRA DIKSHIT 
(Varanasi): Mr. Speaker, Sir, since my 
name is mentioned, I must be given achance 
to explain. I never signed any such agree-
ment. 

SHRIINDRAJIT GUPTA: Sir, as far as 
I know that signed agreement was also never 
honoured. It was VIOi8tcd. So, what is the 
worth of this kind of agreement it somebody 
is determined to do something else? They 
sign something, say something and do 
something clsc, Wl1ich is just the opposite. 
SO,I juS! want to have a clarification on some 
of those points. 

Sir, as lar as the whole political back-
. ground 01 this issue is conce'rnad, my friend 
Mr, Sailuddin has made a very eloquent 
speech here in which he mentioned about 
lhe implications of this continued attempt to 
conncct politics v/ith religIon. As I had said 
earlier, Mr. Advani, whom I greatly respect 
lor hIs cloar-hoadcdness,lucidily of thought 
and ox pression <lnd his forthrIghtness, has 
boen s.:lying consistcntlylhe Same thing, He 
has s<lid It so many times in your chamber 
also. Am 1 allowed to relor it here? 



547 Discussion Under Rule 193 JULY 29, 1992 Ram Janma Bhootri bsIHf 548 

MR.. SPEAKER: No. these points to be exp¥a'~_ at the 
end. 

SHRI INDIRAJIT GUPTA: He said : 
what was our party? What was our party 
before the last elections. What was our party 
in UP? It was nothing. Then, how has it 
come to power through one election and got 
so many votes and esats? He did not even 
hide the fact. He said, it is because of the 
temple. I do not know whether it violates 
electoral laws to say openly- we used a 
religious symbol in order to campaign, get 
votes and come to power-whether this is 
permitted under the electoral laws. Any· 
way, he said it very clearly:(lnterruptions) 

[English] 

They can do it, who else will do it? 

I do to expect the hon.Prime Minister to 
be able to clarify just now- it would be unfair 
to expect him just now to clarify all these 
questions or doubts or various th ings. 

THE PRIME MINISTER (SHRI P. V . 
NARASIMHA RAO): Thank you .. 

SHRIINDRAJIT GUPTA: I am always 
considerate. Butifyouthinkthat now you are 
confident enough to clarify aU these things 
just now, I would be very happy. 

SHRI P.V. NARASIMHA RAO: That I 
cannot do It and that is what I am going to 
say. 

SHRIINDRAJIT GUPTA: I am speak-
ing on the basis of what you have said in the 
other House where apparently you have 
said, "' am as confused as some 01 you 
are:(1nterruptions.) 

SHRI P.V. NARASIMHA RAO: It is all 
Joint confusion! 

SHRI INDRAJIT GUPTA: Has the 
confusion now been removed, I would be 
very happy to hear .. 

That Is aU I wish to say. I would like 

I want to conclude by saytng. I these 
here months or lour months are not utilised 
in a positive way by all forces In this country 
and parties which stand for communal har-
mony, peace and secularism, to create that . 
kind of political climate and public.opioioo .. 
then at the end 01 that period, we wiD find 
ourselves one again in a crisis situation, 
back to square one again there. Then, I 
doubt, whether you would possibly get res-
pite like this time. So, it is an extremely 
serious situation. We are all prepared to 
cooperate. Ourlriends here-I am sure, many 
01 the, - are also prepared to cooperate. But 
let us get round the table at least and find out 
by pricking each other's brain, whether some 
sensible way can be found. 

I do not know what the other countries 
and tho peoples of other.countries arethink~ 
ing about it- not that they are angles of 
perfection and purity. I do not say that. But 
a vast country like India for weeks together 
seems to have 10 rgotten all other problems. 
All other problems and issues of the people 
are relegated to the background, Hr. Advanl 
has said, we have done it deliberately be-
cause we do ijjpt want to discuss Scam. No. 
The tragedy 01 the situation is like that. The 
Scam will be discussed, do not worry. A big 
country like this for weeks together Is con-
cerned with nothing but aU this dispute be-
tween a temple and a mosque. This is the 
Situation which I think, is peculiar and people 
in other countries-I am not taking onry about 
the Muslims countries- 1 am not know what 
the reaction there is. You will not bother 
about jt.- A frio!)d of mine who came last 
week for some medical treatmem from 
Bangladesh has told me that the people In 
Bangladesh are very much concerned read-
ing the news from here (Interruptions) 

[ Translation] 

SHRI HARIN PATHAK (Ahmedabad): 
A large numbor 01 temples have bee dam-
aged recently in Bangladesh; are you not 
worried about it?(lnterruptlons) 
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SHRIINDRAJIT GUPTA: Both the sides' SHRI BHOGENDRA JHA(Madhubanl): 
can play the game you are playing (Interrup- They consider that they are not Hindus_ 
lions) 

MR. SPEAKER: Look, don't be have in 
this manner, he intends to say that such 
incidents will have negative effect in other. 
countries. Please listen, and give reply to it, 
ff you want. 

(Inte"uptions) 

[English] 

SHRIINDRAJIGUPTA: You may recall 
that last yearwhen the same movement had 
reached quite a high crescendo and when 
Mr. Advani was riding his rath in the rath 
yatra. Ihere were some deplorable reper-
cussions in Bangladesh 

There were some deplorable repercus-
sions in Bangladesh and a number of Hindu 
temples were damaged and broke by 
communal ruffians there. 

AN HON. MEMBER: It is justified. 

SHRI INDRAJIT GUPTA: You are 
saying -It Is justified.. It is justified or not 
justified. Why don't you observe the 
judgment of that court? Will that justify you 
in not observing any court's judgment? 
What about Shah Banevs case? It is a 
despicable thing that the Government did. 
Did we not protest and fight against it? 
Because the Government was a party in 
subverting the judgment in Shah Banu 
case, therefore, you also are free to flout 
the easel What kind of verdict is that! No. 
(/nte"uptions). My friend from Ohaita was 
apprehending that If people there are given 
an Il1l>f8SSlon that there Is a movement 
gaining momentum here that In some way 
or the other we wHI encroach upon the 
mosque or damage It, then those commu-
nal fellows there, the counterparts of the 
people here, wi. start altae Ifindu 
minoritle.s. Are we prepare protect 
them? We are custodlems of evorybody. 
What about Hindu brothers and slstors 
there In Bangladesh? (/nte"uptlons). 

SHRI INDRAJIT GUPTA: Last time 
when President Ershad was In Power, he 
gave a pubflC assurance that those dam-
aged temples and all that would be 
repaired at the cost of the Government. But 
by fried told me that nothing has been 
done. Those damaged temples are stU! 
lying there in a damaged condition. Now If 
this kind 01 thing Is built up here, this 
atmosphere and movement, they appre-
hend that there may be some handle given 
to the communal elementS'there, to start 
attacking the minorities there again and 
attacking their temples. When we do 
something. weshouldbe cautlous about the 
repercussions not only In our own country 
but in other countries also. Ido not say that 
this is the primary consideration. But that 
has to be kept in mind. 

Therefore, I would say that the hon. 
Prime Minister was underheavy pressure. 
I know we will also pressurise him to take 
strong action and all that. The other side 
was saying "You take any action you like. 
We are prepared to shed our blood. But we 
are not prepared to leave that place." But 
neither blood has been shed nor they have 
remained there nor anything. It seems that 
there is a,:>ossibllity of people hanging their 
mind. People do change their minds under 
some compulsions and pressures. I do not 
know when and how the process of 
negotiation will be initiated. But I hope that 
it will lead to some positive results and We 
are. prepared to give our full cooperation for 
an amicable settlement and I hope the 
Prime Minister will clarify some questions 
and points I have raised. 

SHRI A. R. ANTULA Y (Kulaba): Mr. 
Speaker, Sir. it is not a matter 01 pleasure 
but it is a moment which is very agonising. 
No patriotic Indian will be happy at the 
things that have been happening 4nd 
ce~alnly patriotism is not monopOlised by 
any particular group, individuals or commu-
nity. It is a part of life. So far as the Musnms 
ate concerned, there is a saying of Prophet 
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[A.A. Ant\llay 1 
which is almost aningjunction, that MINAl 
EEMAN that love of the country is a part of 
faith. If one does not love his country, he 
can never be called a Muslim. In the cortex 
of whatever has been happening, do we 
reaHy take it to be a struggle, a quarrol, a 
dispute between a Temple and a Mosque? 
With due respect, I submit that I do not think 
any time in the past In our history, in our 
culture - since thousands of years and 
especially during the past 1500 years-
there had beena dispute or a quarrel or a 
fight between a temple and a Mosque. 
Indeed, at any lime, to the best of our 
memory, has there been a quarrel between 
a Hindu and a Muslim? I am now 63 years 
of age. I have withssesd heart-rending 
communal riots and the beaslly happen-
ings in 1946. I was just a boy then. Those 
dreaded days, thatnightmarish period, do 
·we re~lIy want ttlOse days to be back to 
'relurn when Hindus were from killing 
Muslims and the Muslims killing Hindus at 
that time ? No. For a thousand years or a 
little more, Muslims and Hindus have been 
living in this country as brothers and sisters. 
There had been no occasion whatsoever 
when a particular person was killed by a 
person belonging to a different laith simply 
because he owed religious allegiance to 
that particular belief or faith. It is the animod 
in human who unfortunately creates frenzy, 
andwhosoevercreates frenzy, he is enemy 
numberone the of common man-be that a 
Hindu, be that a Mus!im. This .animal 
etement in human must not be aroused. 

Sir, who Is the loser? I had an occasion 
to speak somewhere. Suppose, a frenzied 
situation is created and the lives of thou-
sands of Muslims are irnminetly to be lost 
In the villages, who will protect them? I do 
not think that any Government worth the 
nama can do it. Evan though wheroas it 
is certainly the responsibility of the Govern-
ment to keep peace and to restore the 
conditiois wherealfthe committees can live 
as brothers and sisters. Should we not help 
the Government in creating those condi-
tions? I do not think the Government, either 
with the force or might of the police or tho 
military can create conditions of Peace. I am 
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afraid, this issue has been highly politi· 
cised. let me be very honest in submitting 
that no party can say, putting their hands 
on their own conscience, that they have 
to-at one time or the othe time - taken 
benofit of such issues lor the furtherance of 
their political cause and interest. I congratu· 
late too Prime Minister for having defused 
the situation. What would have happened 
today? Would we have been sitting hore in 
this templo 01 democracy? Would we have 
been silting in this apex democratic sever· 
sign institution of the country there. With 
due respect I pose this question to one and 
all to all of us. Suppose the situation had not 
been defused, then we Would not have 
-boen in a position to debate or discuss as w&_ 
are now doing. No solution can be found in 
a frenzied situation. It was dofused by the 
Prime Minister. Whether it is 'A' party or "S' 
party, it is absolutely irrelevant, according to 
me. Today, India is calm; today, India is 
quiet; today, the country can wituess a 
scene where its negotiations can take place. 
Ileel it is the biggest achievement during the 
year that the Prime Minister has to his credit. 
I really congratulate him from the core of my 
heart. Nobody could think and I also could 
notthink too that to soon after from 34, colm 
waild. Take back yourself descend t9 your 
mind to five decade ago. Yes to avert such 
tragedies Prime .Minister held discussions 
he discussed with Santsand Sadl)us. Why 
should he not? He should discuss with 
anyone and everyone if that can bring 
peace to this land. He should not shim 
anybody, he should not feol that 'a' or 'b' 
or 'c' is an untoucllable. We have hardly 
come out successful out of disgrace of our 
human of one untouchabili!y. Let us not 
create another class of untouchablos in this 
country - the political untouchables. Sants 
and Mallants did meet him and see the 
result what is the result? The result is, the 
Kar S£wa was stopped. The millions and 
millions of Muslims of this country, and I 
know thoir pulse, are happy; they have 
heave a sigh of relief. Theywere under great 
tension. They did not know what will 
happen to their life, what will happen to their 
property, to their liberty. And if life. liberty 
and property is s(1fe today when we are 
.dobatlng this very issue, the ontlre credit, 
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we should not be hesitant to concede, goes give the sense of security and belonging to 
to the Prime Minister. We should concede tho Muslim community for this security and 
to him what is his due. We must now help sense of beionging to their home land, to 
him. Now that the situation is created this country which they have been 
wherebynegotiatlons can take place, let us yoarning forthe last more then forty years. 
sit with him and say, "Mr. so and so neods I think, we should not apportion blame. It 
to be aSSOCiated, this group needs to be wrong to say that 'a' is wrong and I am 
associated" Let us find a solution which is right. The point is that a man who is killed 
permanent and lasting. We do not kn·ow- is not silting in rtots within the scale O!,justlce 
with due respect and I hope I will not be and that is tho eud of it. He is killed. He is 
misunderstood; I have not been afraid of killod for his family. He is killed as a bread 
anyone except God nor shall I ever be afraid eamorof his children. Are we going to take 
of anyone except God because I know I am care of these widows and children? How 
answerable to Him and to nobody elser what many widOWS and oppressed children have 
the verdict olthe court will be assuming the we take n care of during the past forty 
verdict of the court is given, who will go to years? Whenever any riots have occurred, 
explain whtever that should b, that to the they have occurred on flimsy ground. And 
millions and millions of people In this country could we nol have visualised those flimsy 
persuading them to respect thai vedic!. In grounds and removed them? Unfortu-
the process what will happen? I, as one, nately, we did not do. Let us honestly admit 
both as an Indian and a Muslim - of which it. Let us not fight shy in confeSSing that 
fact J am proud - will call upon the Prime certain lapses havo occurred at our hands 
Minister in all humility to see that a cortin mistakes have been committed on 
negotiated settlement is arrived at, that the part of one and all. We should not only 
there is no tension at all, there is no say that the other person i~ wrong and I and 
misgiving, there is no malice-love towards my party is right. J think a new ground Is 
all. Of CQurse, everyone knows that the broken by the Prime Minister II us work with 
court's verdict has to be accepted. I also him. I only wanted to remind this non. House 
think so. But' the court verdict has to be through you Sir that let us discuss this also 
accepted only when the court verdict will be from the point of view of that other party to 
acceptable to the common man who has which indraafi! Guptafit made a relereurce 
already been putto a situation offrenzy. By who is that other party to bo invited for 
whom? All of us know it. Tho political negotiation in villages with scattered seven 
parries and their leaders can not savo tlloir house, ton houses, fifteen houses get bumt 
skin. Pet the Laders march this country and . They are the other party who need to be 
let the common man first be made recep- invited, they alone know. Whenever riots 
tive. They are now becoming the great take place and wheneverbloodsheqtakes 
friends of minority community hera during place, they are the sufferers and not we. I 
the discussion when it takes place. But have no! heard of a Single riot since 1947 
when Muslims get massacred, they are - or 1946 rather- in which a single leader 
being massacred for all these forty years, has bee n killed of any community whatso-
how many of us went there to save our own ever. We are all discussing here in aireon-
lives? How many of us went to their ditional chamber away from houses intire. 
rescue? How many of us laid our lives to Wo were there in 1946 and have been 
save theirs? We did not stir. Wa have lhore since 1946: most of is living and 
therefore, to givo a sarmon' these sormons healthy but none of us have been killed in 
become very costly to the mlnerltols of this the riots. Those who are the victims aU len 
country no right ... both as an Indian and a alone we become their guardians only in 
Muslim wiI. through rou,sir requost the this cosy chamber where we want to be 
bon. Prime MInIslerto carry on tho negotl.- crusaders lor their rights which have olen 
'IOns that has been engaged In to reach a. \)oe, massacred and trampled upon. 80 • 
conclusion which Is peaceful, which wili oniy want to toll YOl.! and through you to thII 
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[Sh. A.R. Antulay ] 
hon. House to think in calmer moments as 
to what will be the repercussions of what 
we do here and decide today. Before we 
take any action we must think of the 
consequences. H we'are not going to the 
foresee the consequences, it is not the 
court verdict which will save them court's 
verdit is alright for against an individual. An 
individual may be bound by a court verdict. 
H some people say, which certainly is the 
matter of great sorrow for a person like me, 
that they, the leaders will not accept the 
court verdict, But are the people at large 
and the people in general and the common 
man in millions who have been put in a 
particular fram of mind going to accept the 
court verdict? It take a little time. Time is no 
matter of concern if it proves the best healer 
if it is used to put the agitated people back 
to their normal human nature that is the 
time 10 Why should the Prime Minister 
have said four months, I really do not know. 
Iwould rather go tothe extent of saying that 
even if it takes one full year and the 
conditions of peace prevail and ultimately 
the question by negotiation is solved ami-
cably to the satisfaction of all, as the 
Congress manifesto is rightly quoted and 
cited says. I think we shall have done a 
great deal of service to the cause of 
country. 

Let us not go for scoring debating 
points. Let us think of the lives, the integrity 
of the country and the nationhood the India. 
Let us also think ofthe future ofthe counlry 
with which is bound our own future. If we 
really can do so, t thinK we shall have done 
our sacred duty and destiney's jOb. Thank 
you very much. 

(Ttanslation] 

SHRt CHANDRA SHEKHAR (Ballia): 
Mr. Speaker, Sir, t am glad that there is 
peace. More gladdening is the repeated 
assertion of the hon. Prime Minister that 
there would be a ray of hope in four months. 
However, I would not like to get any 
clarifition from him In this regard. As my 
friend Shrl Indrajit Gupta put it, In three or 

Masjid Dispute 
four minutes, I would also like to place on 
record my apprehensions in this context. 
These apprehensions have not suddenly 
appeared from the blue. Rather they have 
been there for long time. Our friend, SM 
Antolay delivered an emotionally charged 
speech. It is ,true that it is the man on the 
streets and not us ,who die in the riots, but 
it is equally ,true that we as Members of 
Parliament are equally responsible for the 
establishment of the establishment of the 
Rule of the law and the maintenance of law 
and order. Our friend Shri Antulay seems 
to forget the fact that if so many people are 
trying despile the existence of laws, how 
many people would lose their lives, in the 
absence of the guardians of law? That is 
why, it is repeated time and again that 
every-one should abide by the law. 
Nobody urges the Prime Minister to take 
stern steps to implement the law. The Prime 
Minister has been repeatedly saying that 
the problem should be solved through the 
means of dialogue but so far the entire 
nation and this august House is in the dark 
about the understanding reached upon 
with the concerned parties or the manner 
in which the dialogue is proposed. 

As our friend, Shri Indrajit Gupta 
correctly observed, contradictory state-
ments are being issued from both the sides. 
The Prime Minister has stated that the 
Court verdict should be accepted by one 
all, which Antulay Ji doesn't seem to agree 
with, as he apprehends that some killings 
would taka place. On the other hand, 
(Advani ji assert) that this matter can not 
be solved by the Courts. The saints have 
said that they won't remain silent after three 
months and that it is a question of their faith 
and belief. The courts cannot do anything 
about iI, then how a dialogue is possible 
? II the situation is such that there is mutual 
mistrust and issuance of contradictory 
statements, then the matters are bound to 
get complicated. I would not have felt sad, 
if the saints had delivered some fiery 
speech. I would not have felt distressed, if 
some mahant had said something, but 
doubts and apprehensions 8Fise In my 
mind, when Shrl Advani says something. 
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peace observed in the last three days is 
being unduly trumpeted around and the 
same suspicion and dilemma lies behind 
the peace, which is being applauded by our 
friends. These doubts have risen, because 
we have not been able to understand each 
other's feelings. The Prime Minister has 
got a grace period of three months to solve 
this problem and if a dialogue is initiated 
during this period, then perhaps the 
country can heave a sigh of relief. It is not 
a big achievement, if a frightened person 
heaves a sigh and relief. People fear that 
bloodshed will take place. If the execution 
is delayed by three or six months, then 
every person who has been sentenced to 
death will hope that some body will come to 
rescue him. If God is the only saviour, then 
there is no need to have this House. 
WhetherGOd saves the situation ornot, the 
leader of the House and the Leader of the 
Opposition should see to it that a provoca-
tive situation is not created within three 
moths. I regret that there'is an attempt to 
create a tense situation right from the day 
some semblance of peace was restored. 
The Prime Minister is keeping mum and 

So, the statement made in this House. 
acquires a different conotation. May I 
submit tothe hon. Prime Minister whether 
he can assure this House and the nation 
that until the commencement of the dia-
logue. no side would issue statements 
against each other. If statements against 
each other. If even this is not possible. how 
meaningful is your mutual understanding? 
Mutual under-standing or agreement is not 
something uheared of. 

Mr. Speaker, Sir. referellces are being 
made to our culture. Our culture provides 
ample Illustrations. The battle of Ma-
habharata also took place in this great land 
of ours. Both Bhishma and Krishna abhorred 
the war. both disliked the idea of killings. In 
the entire story of Mahabharata, we find 
that no heed was given to the sane 
counsels of Bhishma and no attention was 
given to the appeals and pleas of Krishna, 
Advaniti should ponder over the reasons 
behind the occurrence of the Mahabharata 
war. One Dhritarashtra was at the helm 
of affairs. He was indecisive. Therefore, 
please rernemberthat our culture provides 
many examples. Thus, these papule who 
are in aposition to take decision. don't take 
decision on account of their indecisiveness 
and thus fail to prevent the bloodshed, that 
could be averted. Are we repeating the 
Mahabharata? Are we going to do those 
very things again? Development was not 
unkno"'!n then also. Inderaprastha, Khan-
davprastha. the golden Palace all were 
burnt to ashes. Krishna and Bhishmapita-
mah could just sit and watch helplessly. 
People died in large numbers. the country, 
has ruined and brothers were compelled to 
shed each other's blood. Those very appre-
hensions are there in my mind. Therefore, 
any dialogue in this regard should involve 
one and all. Similarly, the dialogue should 
not be such that one draws a different 
meaning ,while another draws another 
inference, because this will ultimately lead 
the country to destruction. 

Mr. Speaker. Sir, I regret thai the 

. this could lead to destruction. 

[English] 

MR. SPEAKER: Shall we rise for. 
lunch? 

MANY HON. MEMBERS: Yes. 

MR. SPEAKER: We meet again at 2 
p.m. 

1300 hrs. 

The Lok Sabha then adjourned for Lunch 
till Fourteen of the Clock. 

The Lok Sabha re- assembled alter 
Lunch at two Minutes past Fourteen of 

the Clock 

(MR. SPEAKER in the Chat) 
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P.K. TURN·ON): Sir, on behalf of Dr. 
rEng/ish] Chinta Mohan, I beg to lay on the table:· 

Annual Report and hevlew on the 
working of comal of selentlflc and 
Industrial Research New Deihl for . 

. the year 1990·91 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPART· 
MENT OF HEAVY INDUSTRY AND. 
DEPARTMENT OF PUBLIC ENTER· 
PRISES) SHRI P. K. THUNGON):-Sir, on 
behalf of Shri Rangarajan Kaumaramanga· 
lam, I beg to lay oN the table:-

(1) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Council of Scientific and In-
dustrial Research, New Oolhi, For 
the year 1990-91: . 

(ii) A copy orthe. Annual Accounts 
(HindiandE"glish versions) of the 
Council of Scientific and Industrial 
'Research, New Delhi, fortheyaar 
1990-91. together with Audit 
Report thereon. 

(iii) A statement (Hindi and Eng-
lish versions) regarding Review 
by the Government on tho working 
of the Council of Scientific and 
Industrial Research. New Delhi. 
for the year 1990-91. 

(2) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papars men-
tioned ot (1) above. 

(Placed in Library See No. LT· 
2362192 ] 

Annual Report and Revlow on tho 
Working of National Fertilizers to for 

the year 1990 91 etc. 

THE MINISTER OF STATE IN TilE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF HEAVY INDUSTRY AND DE PAnT-

(1 ) A copy each oltha following papers 
(Hindi and English versions) un-
der sub-section (1)otseclion 619 
A of the Companies Act, 1956:· 

(i) Review by the Government of 
the working nf the National Fertll· 
izers Limited for the year 1990-
91. 

(Ii) Annual Report of the National 
Fertilizers Limited for the year 
1990 -91 along with Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon. 

(2) A statement (Hindi and English 
versions) showing reasons for 

. delay in laying the papers men· 
tioned al (1) above. . 

I Pleased in Library 509 No. L T 
-2363192] 

A copy of the Blended Edible 
Vegetable 011 Grading and Marketing 

(menedment) Rules 1992. 

[ Trans/atiooj 

THE MINISTER OF STATE IN THE.. 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL DEVELOP-
MENT)(SHRI UTIAMBHAIH.11-PATEL): 
Sir. I beg 10 lay on Ihe Table 

A copy of the Blended EOible 
vegotable Oils Grading Marketing 
(Armedmont ) Rules, 1992 (Hindi 
and English versions) published 
Notification No. G.S.R. 422 (3) In 
Gazethe or· India date the 20 th 
April, 1992 under sub-section (3) 
of section 3 of the Agricultural 
Produce (Grading and Markoting) 
Act, 1937. 
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[Placed In Library See No -LT' 14.04 her. 
2364192J 

Memorandum of Understan between 
the National Industrial Department 
Corporation Ltd and the Deptl of 
Heavy Industry for 1992-93 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY {DEPARTMENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES) (SHRI 
P.K THUNGONON): I beg to lay on tho 
table a copy each of the following papers 
(Hindi and English verslons):-

(1) Memorandum of Understanding 
between the National Industrial 
Development Corporation 
limited and the Department of 
Heavy Industry, Ministry of 
Industry, for the year 1992-93. 

(2) Memor.andum of Understanding· 
between the Bharat Yatra 
Nigam limited and the Depart-
ment of Heavy Industry, Ministry 
of Industry, for the year 1992 -93 

[Placed am Library See No. L T 
- 2366/92) 

Memorandum of understanding 
between the Neyvell LIgnite Corpo· 
ration Ltd. and the Ministry of Coal 

'or 1992·93 

THE MINISTER OF STATE I~I THE 
MINISTRV OF INDUSTRY (DEPARTI.1ENT 
OF HEAVY INDUSTRY AND DEPART-
MENT OF PUBLIC ENTERPRISES(SHRI 
P.K. THONOON): Sir, on behalf of Shrl S.B. 
Nyamagouda. I beg 10 lay . .on the table a 
copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
NeyvellL.lgnlte Corporation Umlted and the 
Ministry of Coal for the year 1992·93. 

{Placed In Library See No. LT -23671 
92] 

COMMITTEE ON PRIVATE MEMBERS' 
BiLLS AND RESOLUTIONS 

Twelfth and Thirteenth Reports 

[English] 

SHRI S. MALlIKARJUNAIAH 
(Tumkur): Sir, I beg to present the Twemh 
and Thirteenth Reports (Hindi and English 
vorsions) of the Committee on Private 
Members' Bills and Resolutions. 

, 4.05 hrs. 

DISCUSSION UNDER RULE 193 

Ram Janma Bhooml-Babrl MasJld 
Dispute- CONTD. 

[Englisll] 

MR. SPEAKER: Now, we will take up 
D;scussion underRule 1930n Ram Janma 
13hoomi-[3ahri l3abri Masjid Dispute raised 
by Sl1ri Saifuddin Choudhury. Shri Syed 
Shah<1buddin may speak now. 

SHRI SYED SHAHABUODIN 
(Kishaganj): Mr. Speaker Sir, the nation 
has just emerged out of seventeen days of 
agony, shock, sorrow, anger, pain and 
tonsion which shook Ihe very foundation of 
tI~e republic. Sir, we passed through 
successive waves of hope and despair. 
euphoria and frustration and finally. we all 
heaved a sigh of relief. We have got a 
brea!'lO we have gOI the respite; I welcome 
it. Sir, the Prime Minister did secure a 
stoppage of the illegal construction on the 
disputed site in Ayodhya. I do not know 
whelher it can be described as a tactical 
re:ro::t by the Vishwa Hindu Parishad and 
I!S al':05 or a tactical surrender by the 
Government to the forces which chal-
longed the very OonsUution of the land, 
dofied the law, burnet the effigies of the 
;udaes and tried to tcrmriem the judiciary 
dnd the executive and raised warcries aU 
over the place. History will ten. The next 
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three orfourmonthswilltell. But Sir. permit 
me to make a remark that negotiations with 
forces which had held the country to 
ransom almost touched the dignity of the 
nation. Sir, we have faced forces challeng-
ing the Constitution many a time in the 
history of the republic. We are facing them 
today in Punjab and in Jammu and 
Kashmir and we afar using all the means at 
our disposal to maintain the dignity of our 
republic. 

Sir I feel that in Ayodhya. we failed 
in our ego. The Govemment seems to have 
adopted a policy. for nearly two weeks. of 
evasion. Inaction, dithering and diffidence 
and had sought one excuse after another. 
one alibi after another. TheCCPA has met; 
the Home Ministeris visiting Ayodhya; the 
High Court is deliberating; the NIC is going 
to meet. The State Govemment has been 
informing and has been sending assur-
ances and of course. finally the Supreme 
Court is now engaged. But even after the 
Supreme Court made a clear - cut obser-
vation. it was said. "Well. it is only an 
observation and not an order.· However. 
we can forgive all that. We canforgetall that 
for the sake of peace in our society and for 
the sake of social harmony. if Indeed. in the 
next three months. we can see the light at 
the end of the tunnel. 

Mr. Speaker Sir. we have came 
through a unique situation in our hislory. 
There was three-way confrontation. a 
confrontation between the Centre and the 
State, aconfrontation between the execu-
tive and the judiciary and a confrontation 
unlike the other two. which I would wel-
come, between the secular forces on the 

. one side and the chauvinist! forces on the 
other side. This was the time to have 
affirmed the sanctity of the secular prin-
ciples, there was time to affirm the . will of 
the republic. And here, Sir, I feel that 
something was lift done by the Govern-
ment. I am hopeful the people have 
affirmed their sanity all over the country. 
There was hardly any excitement. We lived 
with bated breath. We were fearing what 
might happen. And Mr. Choudhary quoted 

the Pioneer poll results. Ninety percent of 
the Muslims of the country support the 
construction of a temple in Ayodhya and 80 
per cent olthe Hindus of our country do not 
want the mosque to be demolished or 
damaged in any way. This is the sanity of 
our people. It is on this sanity that we must 
build the castles of the future. The must 
give us hope and optimism that a reason-
able solution can be found and an amicable 
settlement of solution can be reached. But 
I would only like to sound a note of caution 
for the Government. In the immortal words 
of late President Kennedy. 

• Lei us not fear to negotiate. but 
nevernegotiate out of fear.· The Govern-
ment should never negotiate with the forces 
which are challenging the Constitution of 
India. out of fear. 

Sir, I would like to refer briefly to what 
the hon. Member from Varanasi Shri 
Dukshit has said here. I will not go into all 
the details; that will nead a lot of time •. But 
I am very happy that he has projected 
himself and the forces that he rfepresents 
as law abiding force. That is precisely what 
we would like him tobe and that is precisely 
what we would like him to do. The fact is. 
the idols are kept inside the masjid because 
of a status quo order. The Bhog Pooja by 
the Poojari go on inside the masjid 
because of status quo order of 1950. The 
public has access for darshan to the idols 
inside, on the basis of a court order. The 
Shilanyas was performed on the basis of a 
duly signed agreement. as has been 
reported, between the Government of the 
day and the Vishwa Hindu Parishad. 

But why this selective acceptance of 
the law I do not understand! If you are a 
law abiding citizen, there should be no 
question about your accepting the final 
verdict of the cornl on the mayar question 
which is. the title to the property in dispute. 
So, you lap up ad grab every favourable 
order and then say, "We shall accept the 
final verdict of the Supreme Court only Hit 
is in our favour.· I cannot understand thIs 
logic. Similarly. another ho·n. Member said, 
"it is for those who challenge us, to prove 
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where Ram was bom.· I think In all 
jurisprudence all over the world, it Is the 
party which makes a claim, has to support 
II with evidence. They cannot throw the 
onus of the burden of proof on the other 
side. These are the deviations from the 
norm. That show a mind which does not 
accept the normal rules of the law and the 
normal prosedure and banks itself only on 
arousing passions and sentiments and 
thus tries to win over or terrorise or 
pressurise people into acceptance. I would 
request Shri Dikshit not to be selective in 
his acceptance of the rule of the law. 

Some questions have been raised 
here. It has been said that religion is like 
Gangs and it does not know any Constitu-
tion. But rivers ali over the world obey 
human will. Sometimes a dam is put 
across, then sometimes a dyke is built and 
sometimes bundhs are constructed in order 
to channalise the flow. Therefore, I do not 
accept that in a Republic like ours, which 
Is based on the a rule of law, religion can be 
totally above it. (Interruptions) 

[ Translation] 

SHRI CHINMAYANAND SWAMI 
(Baddaun): Why didn't you accept the 
court court verdict In the shan Bano care? 

SHRI SYED SHAHABUDDIN: Mr. 
Speaker Sir, I am only that there are 
innumer old cases in our courts, where 
purely religious questions have been 
decided by the High courts, including as 
to who shall be the Mahant .orwho shall be 
a Shankaracharya, what should be the size 
01 a paola laddoo, what should be the 
mark on the forehead of a ceremonial eleph 
ant and so on. Courts have ruled that 
matters of religion are not above law, but 
they have to be decided In accordance with 
the Internal evidence 01 the religion. There 
for, such religious questions can be 
decided by the court and the count Is the 
appropriate authority. It has to decide not 
on any other extraneous evidence but on 
the internal evidence of that religious 
school. That must be binding. Now, on 

Bhoomi-Babri Masfld DIsp,Ute 
Shah Bane Case, I had replied many 
time ... 

MR. SPEAKER: There are many oth-
ers who want to speak. Please leave out 
Shah Bano Case and conclude. 

[Translation] 

SHRI SYED SHAHABUDDIN: Are 
right Sir, Isay? it. 

I would like to know something about 
the statement of from the Prime Minister. 
The Prime Minister has not mentioned the 
date of 9th July in his statement. I noted 
it forthe third time. He did not mention it 
in his first statement of the 9th July; he also 
did not mention it in his reply to the No-
Confidence Motion; he also did not mention 
it in this statement. I wonder whether it is 
matter of present policy and a deliberate 
poliCY of omisision or sub- conscious lapse; 
I do not know. The world know s that 
something terrible happened on the 9th 
July; and the World has to take note of the 
fact that here is a Prime Ministerwho does 
not even mention the date of the terrible 
happening. 

I am thankful to the Prime Minister for 
saying in a para of his statement that the 
mosque shall not be dismantled. I am 
happy that he is not referring to it as a 
dilapidated or as a disputed structure; he Is 
referring to it as a masjid. This is precisely 
how the State Government had described 
it in their affidavit of 1950, which is part of 
the proceedings of the court, which forms 
the basic background of the case. The 
statement suggests that if negotiations fail 
- and I hope and pray they will not - all 
pending litigations shall be referred to one 
judicial authority. 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): I am on a point 01 order. This 
is the second time that a Private Member 
was talking to the Official Gallery. He has 
left. Only three days ago, we drew the 
attention of the House and the Chair also 
that this was happening. Today also, t 
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stand up to draw the attention of the Chair 
that this is happening. 

MR. SPEAKER: We will look into it. 

SHRI SYEO SHAHABUOOIN: If a 
specific question is referred to a duly 
constttuted judicial authority wtth the consent 
of the parties, it is a different matter. But, in 
a normal suit like the tille suit, which is now 
pending before the special bench of the 
Allahabad High Court,. In that caso, any of 
the parries has a right of appeal to the 
Supreme Court. The right of appeal is a 
valuable right; and I don't think that any 
party would like to be satisfied with the 
denial of the right of appeal. 

Finally, the crux of the issue today is 
not the construction of the temple, as I said; 
it is a question of the location of the 
proposed temple. The NIC has given a 
clear-cut ruling; it reflects the consensus of 
the nation. 

[Translation] 

Let the temple be Contraeted without 
demalition of the mosque 

[English) 

It implies that the present site plan of 
the VHP, which includes the Dabri Masjid 
site is not acceptable to the nation, is against 
the consensus of the nation. The Prime 
Minister has lost Seven precious months; 
It is his duty now to call the VHP and 
request them, implead with them please lor 
God's sake revise your site plan and bring 
~ within the framework of the NIC's 
resolution. I can assure you that a settle· 
ment can be reached on this question within 
three days, no more than that is required. 
1 can assure you on behalf of the Muslim 
community that if in the revised site Plan, 
any site which belongs to the Muslim 
community faUs, the Muslim community 
will consider giving it away and donoting 
it for the larger cause of the nation. 

Today, the Sabri Masjid has become 
a symbol; it is not a rligious question .1 said 
it also the other day that it has become 
symbol of struggle on our secularism for 
democracy, for the values that this country 
stands for, for mutual co-existence and for 
tho survival of the civilised socety In our 
country. 

I wish the Prime Minister Godspeed 
and I hope that within the next three·four 
months ho will show us some light at the end 
of the tunnel. . 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON· 
SUMER AFFAIR AND PUBLIC DISTRIBU· 
TION (SHRI KAMALUDDIN AHMED): Mr. 
Speaker, Sir we aro discussion this very 
serious matter which had. a lew days back, 
thrown the entire nation into an atmosphere 
of despair. We have all hoard just now the 
hon. Member, Syed Shahabuddin. 1 was 
not able to understand how he was 
drawing the paral!els between the situation 
in Jammu and Kashmir and the situation in 
Punjab with this Ayodhya issue. His entire 
speech. to my understanding was full of 
paradoxos. He was quoting Kennedy. I do 
not know in what context Kennedy had said 
that and I do not think that that saying is 
relevnnt today. History, has given an 
oppor!!unity to us todilY. Tho challenge, 
which was avery serious challenge, can be 
converted into an opportunity. If we 
seriously, sincerely and honestly sit and try 
to find a solution, I am hUAdred per cent 
sure, solution cnn be found. The way the 
whole issue had dragged on, the whole 
issue Wllich did not assume any publi.city or 
any seriousness befora 1986-87 had all 01 
a sudden becomo a very explosive issue. 
People who are responsible to make it 
serious, I do not IIlink they are here, had 
done tile greGtcst damilgc to this nation. 
\'Ihy I \',C\s subl11:tk~9 ti~z:t this challenge 
can be convcl1ed intCl an opportunity, is that 
\'.'0 hilve to remir~d oursclves. 

I <lin not.:ln intc:!cclual, I am not a 
Modiln:'i but In:tny i~c:;. r.1cmbers sitting in 
this I t~'.!se nrc c!c~:r. \:·f ::l~cllcctuals. They 
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know the history of this nation. The only whole nation again. If our country had 
thing to which I want to draw your attention been divided in 1947 on the basis of religion, 
is that the entire people in this country are I humbly submit that that division was 
one. political and was on unnatural grounds. 

If we look into the history of this 
country from the point of traceability, say 
for a period of 2000 or 3000 years, one basic 
fact we can understand is that all the people 
are one. The incoming ofthe reli'gions was 
a sUbsequent matter. I do not think the 
entire Muslim population here, which is 
almost about 8 to 10 crores or whatever 
it is, came from Arab countries or any other 
country. 90 to 95 per cent of them have 
embraced this religion on this very soil. 
They ~ave not come- from outside and 
people belonging to different communities 
have accepted them. 

The fact of the hisory Is that a 'Jat', 
accepting a Muslim religion or Islamic 
religion, remained a 'Jat' even after accept-
ing Muslims. The Brahmins who cnverted 
themselves into Islam have kept their entity 
intact. They never eschewed their name. 
Alone with their names Bhalls, Ch-
oudhurys and Kunwars, all these things 
remained the same. 

What I submit is that the oneness 01 the 
people should not be forgotten. And when 
I say ::1:s, perhaps I am also including the 
entire swb·continent for that matter. The 
division of this country on the basis of 
religion was a pOlitical division and political 
division of this country has taken place 
umpteen times, not once. Umpteen times 
the Central Government has lost its author-
Itybecauseol various reasons. We have to 
remember the tact. during the period 01 
Emperors and Kings, During Emperor 
Ashoka', time the tndlan nation, the 
country as such. Included Afghanistan also. 

The authority of the Central Govern-
ment whenever It was diSintegrated, the 
country broke Into many pieces. 

aut agaln, ,he oneness 01 the people 
integrated ,he .entire country again, tho 

And that was proved in the war of 1970 
when Bangladesh seceded from Pakistan. 

Religion was no more a binding force. 
This fact of history we have to understand 
and I only respectfully request the hon. 
Members and this august House that this 
opportunity which has come to us in the 
shape olthe Ayodhya issue, we must utilise 
as a matter to consolidate the people, to 
integrate the people. We can talk many 
things. The matter can be further compli-
cated by just saying something irresponsi-
bly. But this is not the time. This is the time· 
that we sit. 

I am sure, our Prime Ministerto whom 
the entire nation has paid tributes, who has 
earned the admiration and appreciation of 
the entire country, is capable of solving this 
issue. I have no doubt about that. J have 
seen in my association with him forthe)ast 
33 years in· my political lile, that he has 
alw<lYs worked and stood for the integra-
tion of areas, integration of the people and 
integration of all right thinking sections. To 
this problem also, though very very compli-
cated, having many dimensions, I am sure, 
he will find solution. All that is needed is, 00 
needs the cooperation of all of us and we 
should extend our cooperation not by 
complicating the problem. 

I have seen some of the statements 
mi1do in the Press. Perhaps it gives an 
impression that some people are not happy 
with the Prime Minister's success, the 
immediate success tilat he got, the way he 
defused the situation. Some people ap-
peared so. At least I got that impression 
from their statements that they are not very 
happy. I am not finding fault with anybody. 

1\11 that I am requesting Is this Is the 
tlmo when we must unite the people. i. 
Religion is a matter of personal faith and 
personal discipline. That should be kept 
aSldo. So far as our Integral life Is 
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concerned so far as our national life is 
concerned, we have to work for that and 
we have to integrate this nation and we 
must emerge as a strong nation. All thatthe 
Prime Minister is doing is that. Even we 
have to find a solution according to our 
manifesto. We have to find a negotiated 
settlement. 

Suppose the negotiations fail and we 
are not able 10 find a solution then matter is 
referred to the judicial authority and judicial 
judgment. All that he is dong is that even 
after their giving ajudicial judgment also to 
make it acceptable, not to enforce the judg-
ment. No court judgment can be enlorced 
in a matter like this. 

What I am submttting is that all his 
efforts are to make the judgment accept-
able to the entire country and in this effort 
I humbly request you all that you kindly 
cooperate with the Prime Minister and give 
him the strength and make him strong 
enough to find a solution for this. 

[ Translation] 

MAHANT ABEDYA NATH (Gora-
khpur): Mr. Speaker, Sir the Prime Minister 
had adiscussionwithholymen, which lalso 
shared. 

Sir, I am sorry to say that the value of 
this discussion that took place in a cordial 
atmosphere comes to an end wi1h the de-
bate which has been raised in the House 
today in connection wtth this discussion. In 
the entire discussion there are two main 
issues. 

The first thing Is that where the Prime 
Minister is setting a time limit of 4 months, 
of cou~ he had said 4 months, but this 
time limloffour months does notsuit us ... 
Shrl Vishwanath Pratap singh had taken. 
time of 4 months, but even In ten months he 
did not try to solve this Issue. So the 
Govemment should not inSist on a lime of 
four months,· II should rather reduce tt. We 
had aaId that the time of five moriths could 
betaken Incase we see Ihatthe discussion 

is going in the right 
direction ... (/nterruptions) ... I know that you . 
want to divert my attention by Interrupting 
me. I would like to present facts before you 
about which there is lot of confusion. Sir, 
the Prime Minister had said that he would 
refer all the cases to a judgeof the Supreme 
Court or a body of judges. The Prime 
Minister is Sitting here. even he had 
mentioned the name of Chandra Shekharji 
and said that Chandra Shekhar Ji had 
taken an initiative in this direction and he 
had also said at the same time that Rajiv 
Gandhi ji had written a letter to Chandra 
Shekhar ji, which he had received. This 
House know thatChandrShekharjl had not 
talked of brining all the cases before the 
Supreme Court. II this had been his 
intention, then perhaps he would not have 
asked for evidence from both the parties, 
because the evidence I rom both the parties 
have already been filed in the Court. He 
had asked both the parties to produce their 
respective evidence and that too on one 
point and on one issue. If it is proved on the 
basis of these evidences that any temple or 
structure has been broken down and a 
Masjid has been erected, then the Muslim 
brethren will take their claims back, and if 
it is proved from evidences, from the views 
of the specialists of the archerological 
department orfrom the revenue recordorby 
any other moans that this structure has 
been made upon such a place where 
previously there was no structure, then the 
Hindus will give up their claims. The 
thought was very good. Such circum-
stances exist in the country that the entre 
nation is worried oller this problem. We are 
absolutely convinced that this Masjid has 
been erected after breaking down the 
Ram-Janam Bhoomi temple and that is why 
Chandra Shekhar ji's formula was consid-
ered by us to be a rational formula but 
unfortunately he did not remain the Prime 
Minister. Our Prime Minister, Shri Rao Sahib 
made a mention 01 it, we thought that 
Where Chandra Shekharji has left this work 
incomplete the Prime Minister will take 
some further action in this mailer. I under-
stand that this is a right way. Today, where 
our faith is attacked ... (/ntorruptions) ... as 
far as the question offaith Is concerned, we 
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say that thousands of temples in this coun- that they are also independent In this 
try have been broken down. Who can deny country when they see these signs of 
this, history is replete with this. We, are not humiliation. Mere satisfaction of one, 
demanding those temples. Today, all hunger is not independence. In the country 
traces have been wiped off and we have in which, the religion, the culture and the 
shown patience. Today we are demanding temple of any caste is not respected, in that 
Ram-Janam-Bhooml. There is some basis country no caste can ever be made 
forthe Vishwanath temple and the Krishna independent. (Interruptions) 
Janam-bhooml temple, some logic is there, 
and we have faith here, you can yourself 
go to Ayodhya and see. When, the entire 
structure could have been changed there, 
then even different pillars could have been 
erected. The pillars of a temple have been 
erected there. Together with that, you will 
find nowhere in the entire world others' 
place of workshop at the door of any Masjid 
but in Ayodhya lord Ram's platform is there 
and the Hindu exercise patience and 
instead of going inside he makes offerings 
outside. Today, this is not anything new, 
in the Muslim period, since Akbara; times, 
all this is happening. 

Sir, I would like to ask why these signs 
have been left. The same is the case with 
the Vishwanath temple. They could have 
changed the entire structure. You may go 
there and see a wall which has the signs of 
the Hindu tEfaJlple, conch, bell and trident 
(Trishui) all'd you will find nowhere in the 
world a Nandi in front off the Masjid but 
even today there is a Nandi there. I would 
Jike to say that H this House wants Hindu-
Muslim unity honestly, then these signs of 
humiliating Hindus, can never establish 
Hindu-Muslim unity. This wasthe mentality 
of the Muslim rulers that the pillars of the 
te~e were kept there for reminding Hin-
dus for thousands of years that they are 
cowards and that this Masjid has been 
erected after breaking down their temple. 
You know that In the Vishwanth temple 
loo,only one wall is left which and the Nandi 
which has been kept there, have been kept 
there as proof just to remind the Hindus lor 
~undreds of years of their humiliation and 
miserable condition. 1 would like 10 ask 
whether Hindu Muslim unity is possible in the 
country by, keeping these signs there. 
Abedya Nathcan sit, he can keep mum but 
can the Q'OI'8I of HIndus In this country leel 

I say that there have been speeches 
regarding the protection of temples and 
mosques if these temples ;and mosques 
had been given due regafrdsby these 
people, then there would have been no 
need to pass a Bill a few days back in this 
House to maintain status quo as on 15 
August, 1947 in respect places of worship 
but the people who are today creating a hue 
and cry for the protection of the disputed 
Masjid, why have they not brought kashmir 
within the purview of this Bill? Many 
temples have been demolished in Kashmir 
alter 15 August, 1947. Is any regard not 
given to them since they happen to be the 
temples of Hindus? Has anyone asked to 
bring Kashmir within the purview of this 
Bill? Today, these broken temples in Ka-
shmir are there to insult the Hindus, the 
Places of WorShip Bill has not been 
enforced there because these people are 
followers 01 mosque. I would like to say that 
if you honastly want secularism, you will 
have to regard the temple and the mosque 
,equa!lyonly then you can satisfy others. 

I think that the efforts made by the 
Prime Minister in this matter are praisewor-
thy but the way he has got this issue 
discussed in the House and the way accu-
sation are made here is not the way to solve 
the problem. I would like to tell the House 
that Hindu can never tolerate the sing of the 
Masjid on thetemple ... (/nterruption) As far 
as the question of faith is concerned, I 
would like to say that.. . (Interruptions) We 
shall give proofs regarding our 
falth ... ( Interruptions); .. 

Sir. as far as the question of faith is 
concerned, no court can give a decision 
regarding matters pertaining to 
falth ... (lnterruptions) ... It is not a contempt 
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of court but no court can has any right to 
give Is decision against any faith, that Is 
why when we oppose the decision or the 
CQul'\s ... {lnterruptions) I want to say that 
the atmosphere which has been created 
here and the politic ot accusation can never 
be conducive to a solution to the problem. 
These people do not want that the problem 
shouldbesolved but wehavestatedthat we 
want a solution to the problem. We postponed 
kar seva after accepting the Prime Minis-
ter's statement, had we wanted, we would 
not have done so, come whatmay, but we 
thought that some solution would emerge. If 
the Prime Minister of the cou ntry is saying, 
then quite decisively a solution will emerge, 
but lam sorry as nothing has come out. Tho 
Prime Minister may clarify on what basis 
Chandra Shekhar had suggested tho way 
of compromise, had he not made a 
mention of it, all saints thought that the way 
Chandra Shekhar had called forthe proofs 
from both sides, it was certain that he may 
seek opinion of the judges of the Suprome 
Court. But when the issue of tho judges of 
the Supreme Court was discussed nothing 
was said regarding the decision of any 
court, only the issue of taking help was 
discussed, so that the opinions of both 
sides should come. That is why t would like 
to say that our faith has a basis. Not only 
the Hindu and Christian and other histori-
ans but the most learned scholar of the 
Muslim world- Ail Miya's father wrote a 
book called "Islam In India", in which he has 
clearly written, that where 6·7 'temples 
were demolished to construct a mosque, in 
Ayodhya the Ram_Janam-Bhoomi temple 
was demolished to construct a mosque. In 
the same way, Aurangzeb's grandaughter 
has made it clear and several Muslim 
hasitorians have written that the mosque 
has been constructed here alter demolish-
Ing the temple. That is why we have this 
faith because the signs of tho temple still 
exisl there. If we are keen to solve this 
problem, If we desire Hindu-Muslim unity, 
.we should work In a liberal way. 

Mr. Speaker, Sir, I do not blame the 
Muslimso!toda,' forthisnordo I hold them 
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guiny but this is happenIng because of the 
misdeeds committed by Babur and Au-
rangzeb sereral years back. Had the 
Muslims of today understood the senti· 
me~ts of the Hindus, no difficulty would 
have arison. Attor tho croation of Pakistan 
many of our holy plncos and pilgrimages 
have gone to Pakist<ln, after a division on 
the basis of religion, the temples and 
places of honour of the Hindus are being 
insulted here in the same way as they were 
underthe Muslim rulo ... (Interruptions) 

I think you do not like what I am 
saying, that is why you are ringing the 
belL .. (Interruptions). 

MR. SPEAKER: Actually everyone 
has co-operated with us or what has 
happened in our counfry during these 2-3 
days. It is good that the Prime Minister 
initiated it and everyone cooperated. 
Some thing good can happen in the future 
because of this, keeping this in mind, if you 
talk, there will be the welfare of the country 

. as well as there will be welfare of all of 
us ... (Interruptions) 

MIlItIlNT AOEDYA NATH: I rose to 
give certain suggestions in this regard. I 
started my speoch in a very cordial 
atmosphere. . 

UR. SPEAKER: This cordial atmos', 
phero should not be spoiled. 

MIIHANT ABEDYA NATH: Had we 
any intention to spoil this atmosphere, we 
would not have agreed to the proposal of . 
the hon. Prime Minister. We want that the 
hon. Prime minister should be given an 
opportunity. Since earlier otherhon. Prime 
Ministers were also given a chance, why hF; 
too should not be given? We have yielded. 
toyou, with Ihehopothatthedlscussionwill 
be started in a cordial atmosphere. But the 
manner in which allegCllions are being mad.e 
and sarcastic remarks are being passed it 
will not improve tho Situation. All the 
leaders of the whole country are present 
here, this is the hlghe st body of the country 
and no problem will bo solved by passing 
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was expected thatthe discussions will be Particularly Mr. Joshi you should not speak 
held In a cordial atmosphere, but these any thing. 
persons think that the Hindus have no right 
to live with honour. As long as such people 
remain In these Institutions this problem 
cannot be solved (Interruptions) 

Unless the atmosphere is improved, 
this problem cannot be solved (Interrup-
tions) 

SHRI DAU DAYAL JOSHI (Kola): 
When your leader Shri Indrajiat Gupta was 
speaking, we were hearing him with great 
patience, but where our Saints are speaking 
you should also not interrupt them (Inter-
ruptions) 

MAHANT ABEDYA NATH: I want to 
pOint to you as to how this problem can be 
solved. Merely chauging history will not 
help. Just now Shri Antulay said that the 
Hindus and the Muslims were living in 
amity. He has forgotten the history. Why 
two sons of Govind Singh were buried alive 
in a wall? Why Guru Teg Bahadurji was 
assassinated? Was it a religious amity? 
The Government is altering history. I urge 
upon to forget the oddities of the past. Tho 
B.J.P. should also try to forget it ... 
(interruptions) The hon. Prime Minister 
wanted there months'time. We are to say 
that we shall give the Government four 
months'time. But the problem can never 
be resolved, If it works with these persons 
who afar habitual of passing sarcastic 
remarks. Those persons whom the Gov-
ernment has selected to assist in solving 
this problem, will add fuel to the fire. I 
conclude with these words and express 
my thanks. 

MR. SPEAKER: We are trying to start 
the discussion in a very cordial manner. I 
understand that every person is speaking 
here with a few to find a way out to this 
problem. If we do not like certain things in 
a speech, we can leave It. I believe that 
except oneortwo persons all the members 

, who are participating in this discussion are 
speaking very carefully. Others are re-

[English] 

MR. SPEAKER: Shri Mani Shankar 
Aiyar may' speak now. I hope you will bear 
in mind what , have said. 

SHRI MANI SHAKAR AIYAR 
(Mayiladuturai): Mr. Speaker, Sir, I rise to 
support the agreement which the Govern-
ment of India has reached with the forces 
of 'Hindutwa". I am filled with appreciation 
over this agreement. At the same time 1 
would be less than true to myself if 'did 
not also contoss that I am filled with 
apprehension. 

I am fillod with appreciation because 
quite palatable the kind at tension thaI was 
rising in this country in the last two weeks 
has been, to a very significant extent, 
alleyed. I am filled with appreciation 
because a rOCld has bean opened. I am 
;filled wittl appreciation because I do see 
ligllt at \tle end of the tunnel. At the same 
time, Sir, I cannot hide my feelings of 
apprehension because th's is not the first 
agroOIll(:r t ttl at has been reached in in 
recant ye"rs with the forces ot 'Hindutva'. ,I 
hope this will be the first such agreement 
that is not brOken by those forces. 

However, Sir, my apprehensions have 
been staled somewhat by the statements 
that we have heard yesterday and today 
from certain San Is. Sadhus, Swamis and 
Ma/Janls who have come tlere to bless this 
House. 

What is this agreement? This is an 
agreement whicll is not on substancebutan 
agreement ... (lnterruptions) 

_ t 
SIIRI RAM KAP5E (Thane): Sir, I 

have 11 point of order. My point 01 order is 
that while referring to some Members, hon. 
Member Shri Mani Shankar Aiyar has said 
that some SEmis and Ma/Jants have come 
to bless this House, I object to the words 
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the one that will prevail? (Sh. Ram Kapse] 
'bless this House'. I think everybody here 
is a Member. He is working here in the 
capacity of a Member and not in any other 
capacity. So, such language does not help 
In any way forthe solution of the problem. 
I strongly object to it and I request that it 
should be expunged from the records. 

(Interruptions) 

SHRI MAN I SHANKAR AIYAR : Sir, I 
will withdrew my words. But I hope that my 
friends, the Sants and Mehants will not 
withdraw their blessings from me. 

Sir, I want to put this agreement in 
perspective. This is not an agreement on 
substance. This is an agreement on proce-
dures. On matters of substance, I, for one, 
am not asking the BJP to change its views. 
I have very serious disagreements with the 
Bharaftiya Janata Party. I neither accept 
their view of our past, nor do I accept their 
view of our future. I do not accept their 
definitions of Indian civilisation and Indian 
culture; Ido not accept what they conceive 
to be the soul of India and my concept of 
the nationhood of India is entirely different 
to theirs. As adecent human being I cannot 
agree with the Bharatiya Janata Party, but 
as a democrat, I defend their right to be 
different. It is the essence of democracy that 
if a point of view is validly held, that point 
of view can be expressed and that point of 
view can be pursued through the political 
and the democratic process. What Iwant to 
know is really the answer to the question 
that was implicit in the interjection of the 
gentleman who has just now raised a piont 
of order. What I want to know is, as 
Members of Parliament and. I am talking 
about the narrow of the human that comes 
in here - I am not talking about the larger 
part of the hUmaA being that looks atter the 
family, belongs to a religion. Belongs to a 
society when within the precincts 01 this 
House, we take an oath, which we swear 
in the name of God if we wish to or an oath 
which we merely solemnly pledge to uphold 
the Constitution and if there is a clash 
between such a pledge, sUGh an oath and 
a private pledge or private oath, which is 

As Individuals, I respect, I deeply honour 
the right of anyone to take a Saugandh to 
take a promise; I respect the right of an 
individual 10 say Hinu Raiv kl Savger the 
khate H _ '!in;di mater to do whatever 
they wish :J do. I respect that right. At the 
same time, I want 10 know whether the 
Leader of the Opposition, Mr. L. K. Advanl 
will confirm when he intervenes In the 
course of this discussion thaI in Ihe event of 
there being a contradiction of any kind 
betweentheoathwhich we, as Membersof 
Parliamen! , have taken 10 this Constitution 
and any personal oath that one might have 
taken for any purpose whatsoever outside 
this House, which of Ihe Iwo will prevail. I 
ask this. because almost all, perhapsaJl the 
Members of the Bharaliya Janata Party 
have ceme into this Parliament after telling 
Ihe peopia "Hum Ram Ki Saugandh Khate 
Hain, Hum Mandir Wahin Bnayenge-

[English] 

Sir, this is the litmus test whether,as a 
political party, BJP is in the mainstream of 
our democratic pOlitical life or whether they 
are adjuncts of Sadhus, Sanls and Mahanls 
whelher in this Parliament or outside, be-
cause what we need 10 understand Is, the 
speeches that are made in this House are 
not pravDchan: they are bhashan. This is 
a home nol for religion; this is a home for 
politics. This is the moment of truth for the 
Bharaliya Janata Party. (Interruptions) Is It 
a main line political party that believes in 
the institution of our democracy, which 
means, this Parliament,the Executive and 
the judiciary? Does it believe in our Consti-
tution or is it going to be an adjunct of the 
Sadhus, and Sants, the Bigots and zealots? 
Now, t he Prime Minister has given the Bhara-
tiyaJanata Party an opportunity to prove that 
they are the former. I personallywouldgreatly 
welcome it, if, on this occasion, the Bharatiya 
Janata Party would seize this opportunity 
and show to us that they are as much a part 
of the mainline of our politics as the Con-
gress is or the Left Fro'n! is or the National 
Front is, by saying, so because none of us 
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ave any ou a outt Isthat our oath tothe however much we might disagree With that. 
Constitution as Members of Parliament pre- If a court's verdict is to be changed, we adopt 
vails over any personal oath that we might only one of two procedures open to us in a 
have taken. (Interruptions) democracy. One is to go back to the courts; 

the other is to come to the legislature. 
SHRI HARIN PATHAK(Ahmedabad): 

What was your manifesto in Mizoram? (Inter-
ruption) 

[T rams/ation] 

SHRI MADAN LAL KHURANA (South Delhi): 
You promised to make mizoram a chriscian 
state in your manifesto, what happened to 
that. (Interruptions) 

[English] 

SHRI MANI SHANKAR AIYAR: It is my 
view that the Vishwa Hindu Parishad, the 
Bajrang Balis and the Sadhu Samagam have 
every right to deal with religion and hold their 
views on religion. I have absolutely no objec-
tion at all to a non-political organisation 
concerning itselt with religion, concerning 
itself with relative merits of different relig-
ions. But this is an opportunity to discover 
the statesmanship of the Bhartiya janata 
Party. I have no doubt in my mind about that 
the statesmanship that resides on the Iront 
Bench of the BJP.1t is not always there in the 
rest of the Party. I want to know on this 
occasion, whether the BhartiyaJanata Party 
can rise above the narrow concerns of the 
Vishwa Hindu parishad, the Bajrang Balis 
and the Sadhu Samagam. 

Mr. Speaker, Sir, I hope they will, and I 
lear they will not. So, let us treat this as the 
last chance, let us treat this as a great 
opportunnyfor all of us to be re-assured that 
when it comes to the Constitution, the BJP is 
as faithful to the Constitution as the rest of us 
are. Let us treat this as an opportunity to 
confirm to ourselves, when it comes to the 
rule of law, the BJP is as faithful to the 
concept and the principles of rule of law as 
the rest of us are. Let us treat this as an 
opportunity to be assured that if the court 
orders something, that order will be obeyed 

If we are able to, as a result of the road 
that has been opened to us by the Prime 
Minister-negotiate a settlement, I would 
greatly welcome it. It would be a noble day 
whether in a month, whether in two months 
orthree months orfour months, if we are able 
to negotiate a settlement, any settlement 
that gets the approval of all the Parties 
concerned would automatically be accept-
able. 

If, however, we me unable to negotiate 
Cl settlement, I, for my part, will welcome a 
judgment. If such a judgment is made that 
the masjid is a mandir, if the court says that 
the mJsjid is a mandir and it should so 
remain, I would welcome that verdict, an-
other However, my question is, supposing 
the courts give a decision-will Bharatiya 
Janata Party, as a political party welcome as 
much ClS I will, a Supreme Court judgment 
that the mClsjid is a mClndir-wili they accept 
a verdict from the Supreme Court if such a 
verdict comes that the masjid, the Babri 
masjid must neither be desecrated-if you 
build a SlJikllar over gumbad, it would be 
desecration; it will not be dismantled. Even 
if you romove it from that place and put it 
somewhere etse, it is dismanlling;and that it 
will not be destroyed. This is not D-Day but 
3·Ds·DClY neitherdesecration, nordismantle-
ment nor destruction. Let them say to m~ 
lhal whCltever the judgment of the Supreme 
Court, they will accept it like I will accept it; 
Clnd lh<1t ilthey disagree with the judgment, 
they will resort to only one of the two means 
that is available to us in ademocracy. One is 
10 apfwaito the COUll to give Clnolher judg-
mont and the other is to come to the Legis-
lature. 

When you come to this Legislature, it is 
not enough to win a m2jority in one state of 
the Union. You haveto win the applause and 
the mandate of the people of India. The 
Bharatiya Janata Party has as much right to 
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[Sh. Mani Shankar Alyar] 
contest as election as the Congress party 
has. They have as much right to win as wa 
have to win. (Interruptions). But they and we 
have as much right to lose as they have 
shown the capacity to do. 

I now come to my Conclusion, and I 
would therefore pray to my zealous col-
leagues to Just have patience for a moman!. 
There is a word which Is much favoured by 
the forces of Hindutva It is a word which in 
English is 'appeasement' and in Hindi ('tush!!-
karan'). I believe that the Government of 
India should enter into negotiations with the 
forces of Hindutva to arrive at a settlement. 
I do not believe the forces of Hindutva should 
be negotiated with in orderto appease them. 
The forces of Hindutva have said that it is the 
first principle of India's nationhood that the, 
Muslims must not be appeased. I say it is the 
first principle of the Congress party that the 
BJP must not be appeased. 

MR. SPEAKER: SHRI P.G. NARAYA-
NAN, please be very short. I h;Jve m:tny 
more Members wanting to speak. 

SHRI P.G. Narayanan (Gobichc!!ip;J-
layam):Sir, Iwould like to say afewword.S on 
this issue of vital importance which is ca-
pable of rousing communal passions thrcugh-
out the country and threatens the very i<:tbric 
of national unity and integrity of the country. 
This issue of Ram Janamabhoomi-[3;Jbri 
Masjid should not be viewed in isolalJon. It 
should not be considered as a problem of 
two communities ortwo regions of a St;Jte in 
Our country. 

This should be considered in the con-
text of preserving the unity and integrity our 
country and maintenance of communal har-
mony and peace for the existence of our 
nation. 

The UP Government has initiated cer-
tain actions in furtherance of an objective to 
put up temples. In this connection, BJP has 
been repeatedly saying that Ihey have the 
mandate for constructing the temple at 
Ayodhya. The question is, in a secular 
democracy whether any political party can 

Bhoomi-Babri Masjid Dispute 
get a m .. ,ndate on a sensitive issue, that Is, 
constructing a temple in a disputed area in 
violation of the Constitution. In my opinion, 
the Constitution cannot be allowed to be 
superseded by any mandate. 

This issue, as it has evolved, has two 
aspects. The first was during the last few 
weeks, the developments at the disputed 
complex have been unfolding rapidly. The 
High Court in its judgment restrained the 
construction of the temple and other activi-
ties and the court also directed that if it was 
necess<lry to do construction on the land, 
prior permission has to be obtained from the 
court. When this matter came to the Su-
preme Courts in a writ petition, the Govern-
ment of Ultar Pradesh assured the Supreme 
Court that the State Government was using 
all means at its command to ensure that an 
agreement is reached by all parties con-
cerned so that 1118 ol'ders of the court are 
effectively implemented. But, at the same 
time, the UP Government, instead of owning 
tho rosransib;lity, expressed its inability to 
do anytt1ing and s:.JClClosted that either the 
Ilome t.l:nislcr or the Primo Minister should 
intervene and persu;Jde the saints and 
Mah<:lnts to step the v,tork. 

In order to upl:old the principle 01 
Consti\uti':Jn2! prcr~inty, the Centre would 
have boon Ci1l!ocJ u~=;: to use force against 
tho Kar SCVD}(S. Gut \'.0 hon.Prime Minister 
took tbe cila!ler.ge ;:cr.rJ met the religious 
leadcrs concerned 2r1d persuaded them to 
stop further construction en the disputed or 
ClCo.u:roc !Clnd i1nd onc-'od \0 help resolve the 
dispute: "'lithin;J li.llc-bound framework. This 
is prec:scly wlla! t!IG Prime Minister has 
succeeded in his doing. So, we are happy 
that by the effOJis of the Prime Minister, the 
rule of 1,1W has now been upheld. 

Sir, no blood has been shed. Viole'Ace 
has beon avoided. Tho disputed structure 
remains intact. Gut it would however be 
whol!y premClturc to assure tllat truce pro-
vid()s.:l sound basis for a durable solution of 
the d:sf)ute. This is another aspect. For one 
thing, n:G Vishwa I!'ndu Parishad leaders 
ha'!() ,'creed to shift 1I1e Kar Seva from the 

. disputed land in tll0 Vicinity where it pro-
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posed to start building a Lakshman Temple. equally rise to the occasion and defand the 
For another, the leaders, despite repeated nationally-accepted basic principles of oor 
requests, are unwilling to reveal the entire country and lead the country and the nation 
plan for the Ram Temple with the result that out of the crisis today. Those basic issues 
doubts about its intentions persist. are: secularism; respoct lor the law; rule of 

As for the wider Issue of finding a solu-
tion to the dispute, it needs to be made clear 
that there can be no question of any opposi-
tion to the building of a Ram Temple in 
Ayodhya, in an undisputed area. But at the 
same time, it needs to be made equally clear 
thatthere can be no question of pulling down 
or shilting or in any way damaging the Babri 
Masjid or not honouring the Judici,HY'S deci-
sion in respect 01 the Complex. And such an 
atmosphere can only be ereated if all parties 
to the dispute conduct themselves with \'/is-
dom and moderation. 

Now, Sir, the question is to what extent 
the U.P. Government and the Government 
of India are going to solve this issue withQut 
offending the sentiments of both the Hindu 
and Muslim brethren. My only appeal is that 
we should not think in terms of majority view 
or a minority view or that we arc under 
compulsion to honour anyone view. In so far 
as our AIADMK Party is concerned, we will 
support any decision that respects the right 
01 the minorities, acknowledges the freedom 
of the majority in this country to pursue its 
worShip in a free and.fair manner, and satis-
fies the aspirations 01 our people.' 

SHRICHITTABASU (Barasat): Sir, the 
recent developments at Ayodhya betv:een 
July 9 and July 26, the Prime Minister's 
statement on the agreement reported to 
have been entered into with the Saints, 
Sadhus of our country and also the views 
expressed by the VHP, some of the Mem-
bers here and also by the Leader of the 
Opposition all went to prove thai certain 
basic values and commitments of our nation 
are at stake. Unless this higflest elected 
body of our country takes a firm position to 
defend those nationally-accepted basic p'rin· 
ciples, the country is going to be destroyed 
for all the time 10 come. But we have great 
faith In us. We have great faith in the future 
01 our country. I hope that this House will 

the law and constitutional obligation on the 
Members elected to this great House. 

In so far as the oispute on the Mandir-
Masjid issue is concerned we have got our 
considered view that the solution has to be 
sought through negotiation, a negotiated 
settlement is the best at the present situation 
and all a::c: ts arc to be concentrated t9" , 
wards act,iav;ng that negotiated settlement. 
In case that does not happen 10 our misfor· 
tune, to the misfol1une of the nation as a 
wilDie, tile matter should be referred for the 
jUC'c!cll decision and nle jud:cial decision 
s!ooL;:d be made binc:ng on all the parties. 
concerned. And in this case, Iwould request 
the Prime r.1inisterlhat it is the position olthe 
Government too. Thom is no difference of 
opinion on this count. [Jut only request that I ' 
want to make on this point, at this point of 
tlmo is that he should not aliow himself to 
deflect from \tlat pos:!ion. He should. firmly' 
adhere to that position and see that the 
position is accepted by Ihe nation. I am sorry 
IIl<lt ovon aftcr the ro[)orted agreement or 
undorstanding or acccrd, as you may say, 
rCZlcllcd \'Iith lI,e rep:T·sentatives of the Kat 
Sevaks, certain dlscropancies have ap-
pO<lrod, h<lve sUliClcec regarding the con· 
tor.!:., tern's <:1nd ,i!~o:r. ;eg<lrd to interpreta-
tions of til,:!. Those e!,sr::mpancics relate to, 
as hClS t)C'c-n pointe(l out, the time frame, 
nature of tllO judicial [),ocess, acceptability 
of tile COUl't verdict as binding. Unless these 
t!lree, four issues Me clarified or are made 
cleM for the education of our people, I think, 
as sOl11e of the Members of this House have 
expressed their Clpprchensions, the situation 
ma/take a wor$e turn. 

Therefore, in the interest of bringing out 
a roconciliJtion of idca, in the words of the 
Primo Minister, it is necessary that the 
Government and the Prime Minister make 
cle"r tho Govornmcrrs attitude regarding 
those discrepancies which I have mentioned, 
as for oxample, time frame-whether it is 
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three months or tour months. What will 
happen after that? Nature of judicial proc-
ess·there are differences on this. (lnterrup' 
tlons) I will just take one or two minutes. 
Somebody said that the Prime Minister 
agreed on these terms •... ( Interruptions) 

MR. SPEAKER: Please do not go into 
all these details. It is not necessary because 
what happens is that if you want to be too 
exact you would not reach any point. Please 
leave it. You cannot be too exact in Parlia· 
ment or in the society on all these things. 
There has to be some room for this. 

(Interruption) 

SHRI CHinA BASU: Anyway, these 
points. I feel. need ciarification. What does 
he mean by a Judicial authority? Does it 
mean the Supreme Court, a special bench of 

. the Supreme Court or a bench of the judges 
oranyotherjudicialforum or a special court? 
These points are to be clarified. The House. 
Just need these clarifications. 

I say that the Government has taken up 
or rather proposes to take the pick of the 
thread for negotiations with all the parties 
concerned on the basis of their experiences 
and of the two former Prime Minister of our 
country. 

Lastly. in orderto remove the confusion 
and apprehension whether the Government 
can persuade the Vishwa Hindu Parishad to 
take up a position which accepts the judicial 
judgment as the final analysis. 

MR. SPEAKER: Shri V.S. Rao, to speak 
now. Shri Rao, you please complete your 
speech within five minutes because most of 
the parties are not entitled to the time and yet 
I am giving time. 

SHRI SOBHANADREESWARA RAO 
V ADDE (Vijayawada): Mr. Speaker, sir, thank 
you for giving me the opportunity to say a . 
few words on this Important matter and seek 

Bhooml·Babri Maslld Disoute 
clarifications from Ina non, Inf'Pffme Minis-
ter. 

Sir, it happened never before in this 
House where this House could not transact 
its business for so many days because of an 
unprecedented situation that has occurred 
where a State Government had refused 10 
implement the decision or direction of the 
High Court. It was not acting as per the 
provisions of the Constitution whereupon 
the Members were all agitated and we have 
ventilated our feelings. And we are happy 
that ultimately, the Prime Minlstersucceeded 
in bringing the construction activity to a halt." 
We would like to say that much delay had 
taken place in the sense that several Na· 
tional Integration Council meetings were 
held and this issue, altogether, was not a 
new issue. II is hanging in the air for the last 
two years or even more. The hon. the Prime 
Minister could have applied his mind and 
taken certain steps which could have avoided 
the present situation. But anyway, it is better 
late than never. 

And all the more, we are also equally 
happy that no bloodshed has taken place. 
Sometimes, it so happens that when once 
bloodshed takes place, them tensions mount 
and reasoning and all other forms of proper 
thinking will be side· tracked and we may not 
be able to reach a better conclusion. So from 
that aspect, we are very happy and evan in 
the sense thai the Union Government has 
not taken any decision to dismiss the Gov· 
ernment of Uttar Pradesh, which otherwise 
might have resulted in further building up of 
tensions in several parts of this country. 
From that aspect, we cong ratutate the Prime 
Minister and with your permission, we would 
like to thank the Justices of Allahabad High 
Court - Lucknow Bench • as well as the 
Supreme Court. who have given directions 
to preserve the secular character and the 
unity and integrity of this country. And through 
you, I would like to seek two clarifications 
from the hon. the Prime Minister. 

Firstly, he has held discussions with the 
Sadhus. And just now. one hon. Member, 
who preceded me. was also present. who, 



589 DIscussion Under Ruls193 SRAVANA 7,1914 (SAKA) RamJanm 590 
Bhoomi-Babrl Masjid Dispute 

participated In the discussions held.wHh the It is not necessary. There Is no point of order. 
hon. the Prime Minister. The hon. the Prime I will ask the provision which has been flouted 
Minister said that when the negotiations do or violated. So please sH down. 
not result in a proper agreeable decision, 
then a Judicial authority will be entrusted with 
this responsibility. Of course, for any right 
thinking person, there Is no other alternative. 
We welcome it and we are for that. But I want 
to know from the hon. the Prime Minister, 
whether the Sadhus and the Vishwa Hindu 
Parishad who have taken up the construc-
tion in that acquired land site have agreed to 
accept the decision of the judicial authority. 
We have heard some Members. They were 
quoting some judgment ofthe Faizabad Court 
which had directed to unlock the doors. 
When it su its them, they are saying: • We are 
forthe Court directions; we respect the Court 
decisions.· But, at the same time, when it do 
not suits them, they say:· No, this cannot be 
given by a Court." 

MR. SPEAKER: Shri Rao, that is under-
stood. please leave it and come to the point. 
There are many other Members and the 
leaders have to speak, and the Prime minis-
ter has to reply. You nee~ not dwell upon that 
point at such a length. Let us understand 
whetherthe judicial decision will be accepted 
or not, and that is. the question. So, please 
leave that now. 

SHRI SOBHANADREESWARA RAO 
VADDE: That is e very Important matter. 
Otherwise, these exercises have taken place 
AarUer also. And with an due respect, I would 
"'Ike to say that some hon. leaders from the 
BJP, at one poInt of time, have also agreed 
on the Committee of communal harmony. 
They also agreed to refer the matter to the 
Court but later, for some reasons, they have 
opted out from that decision. So this is a very 
crucial matter. What I wanllo know from the 
hon. Prime Minister Is what Is 1he action he 
is going to take to tlnd a sotuUon. 

SHAJ DATIATRAVA BANDARU (Se-
cunderabad) : j am on a point of order Sir. 

MR. SPEAKER: Please tilke your seat. 

**Expunged as ordered by the chair. 

SHRI SOBHANADREESWARA RAO 
VADDE: I have a second clarification to seek 
from the hon. Prime Minister. ltis actually the 
VHP which has taken up the construction. 
The VHP General Secretary was saying that 
the construction of the platform will be a 
permanent structure and they are going 
ahead, they are proceeding with the original 
plan where the sanctum sanctorum will 
come in the Babri Masjld, which obviously 
indicates their plans to demolish the Babrl 
Masjid and construction of the sanctum 
sanctorum of the Rama Temple there. 

MR. SPEAKER: Thank you very much. 
Please conclude now. All these pOints have 
already been covered. 

SHRI SOBHANADREESWARA RAO 
VADDE: I want to have a categorical clarifi-
cation from the han. Prime Minister whether 
he has discused this important aspect also 
with the Sadhus or other religious leaders 
who had met him. I.would like to assure him 
that our party, the Telugam Desam Party will 
extend its fullest cooperation to him and to all 
such persons as take up this ominous task of 
arriving at a consensus to resolve this issue 
amicably without hurting the feelings of any 
community. 

But even in this very House some 
Members were saying that they are again 
going to take up the issu'i-8fterthree or four 
months.' appeal to them'that lime is not the 
crherion. It is the nation, the people, the 
feeling of brotherhood and the communal 
harmony that Is all the more 'lmportant than 
mere three or four months' time. Even it it 
takes one year, let us walt and arrive at a 
solution. 

Today because of this Issue the minds 
01 youth In particular are getting poisoned. 
Some of th'em are getting very muchagaated 
and a division Is taking place. So I appeallO 
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the friends in the BJP. VHP and otherorganl-
sations to give whatever time that Is required 
In resolving- this Issue. 

A friend from the BJP was telling that in 
olden days It was atemple.1 would like toask 
them that whereas it is also afactthat in good 
olden days some Hindu religious leaders 
demolished the Buddhist Aramams, whether 
they are going to demolish all the Hindu 
templos there and construct the Buddhist 
Aramams today. I also ask them that in good 
olden days people belonging to the upper 
castes were not permitting Harijans and 
Girijans to educate themselves and were not 
allowing them to come into villages with 
chappals, they were not allowing them to 
take drinking water from the wells: so if 
anyone were to say today that theirgrandla- . 
thers and forefathers have done like that 
now he will beat them up today; whetherthey 
are going to accept n. (Interrupiions) . 

MR. SPEAKER: Mr. Rao, now please 
take yourseat. Shri Inder Jit will speak now. 

SHRI SOBHANADREESWARA RAO 
VADDE: Let us go forward, let us not look 
backward. Let us create conditions condu-
cive enough forall of us t\) go as one people. 
Thank you. 

SHRI V. DHANANJAYA KUMAR 
(Mangalore): I am on a point of order Sir. 

MR. SPEAKER: Which rule has been 
violated, which provision has been violated? 
I do not want this kind of interruptions. 

SHRI V. DHANANJAYA KUMAR: He 
taken the name of the General Secretary of 
the VHP. It should not go on record. 

MR. SPEAKER: I will see. I accept your 
point of order. 

15.25 hours 

SHRI INDER JIT (Oarjeeling): Mr, 
Speaker. Sir, almost 45 years ago, India 
gained Is Independence after a long and 
hard struggle. OUrpeople,ledmagnificenlly 

by Mahatma Gandhi, firmly rejected JIn· 
nah's two nation theory and set outto create 
astrong, upited. secularandcasteiess I"dla., 
But where Is India today? We 'are more 
disintegrated today than In 1947; we are 
more communal today than In 1947; we are 
more caste·ridden today than 1(11947. What 
has gone wrong? We need to pause and 
ponder. We need to do some honest heart-
searching. to use Bapu's favourite phrase. 

All of us are willy·nilly responsible for 
bringing our beloved molherlandto its pres-
ent sorry pass. No one can escape respon-
sibility, not even thoSGwho 10uclJyciaimto be 
the high priests of secularism. Sadly, little 
has been done by the powers-that-be these 
past four decades and more 10 combat 
communalism: Why back on April 3, 1948, 
Inc;<l's Provisional Parliament, the Constitu-
ent Assembly (Legislative,) unanimously 
adopted a resolution to eliminate communal-
ism from India's body politic. The resolution 
was moved by Shri AnanthasayanamAyan-
gar, who later become the second Speaker 
of tllis august House. It was supported by 
Jawharlal Nehru, Shyama Prasad Mukherji, 
Giani Gurmukh Sing Musefir, Prof. N. 
G.Ranga and Tajammal Hasan. Tragically, 
Ilo'Never, the resolution moved two months 
alter tile Mahatma's assassination, has not 
boen implement?d to this da~. 

Consequently, things havo gone from 
bad to worse. In fact, the Ram Janamb-
hoomi-babari Masjid dispute today symbol-
ises the renewed malady. In my view, it is the 
latest and frightening symptom of the deep-
ening communal virus. I am therefore happy 
that the Prime Minister has successfully 
halted the drift towards disaster. Shri Nara-
simha Rao deserves the grateful thanks of 
all our people for having defused the crisis 
through patience and firmness and most 
impol1antly through much needed states-
manShip, I must also compliment him for 
having withstood persistent pressures from 
all sides and having refused to go In for 
virtually a second "Operation Blue Staf, an 
operation which, if undertaken, would ha'3e 
becn even more unfortunate, even more 
destructive. even more diabolical. 
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We cannot and must not forget India's stance, I visited Istanbul, once the scene 01 
basic ethos of non-violence, a creed which a bitter controversy over its famous Catha-
enabled ustowln our Independence wllhout dral of Santa Sophia wlJich was convertec 
firing a shot. We must not also forget the into a mosque some 900 years after It was 
basic ethos of a parliamentary democracy. founded. 
Parliamentary democracy, as you Sir are 
aware, Is a civilised form of Government 
based on discussion, debate and consen· 
sus. I am therefore happy to see the Prime 
Minster stick firmly to the path of discussion 
and consensus for resolving the many chal· 
lenges facing our country. I was pleased 10 
see him tell friends Informally at the meeting 
of the National Integration CQuncil, 

"It Is very well for you to suggest a 
dismissal of the Up Government or a 
take over of the disputed land. But what 
is after that? We will still have to secure 
compliance of the Court's order". 

Mr. Speaker, Sir, we must in all fairness 
also compliment the Sants and the Sadhus 
for having responded to the Prime Minster's 
appeal. True, many friends here are very 
angry with the Sadhus and the Sants. True 
also, the Sadhus and the Sants and their 
VHP pushed the country to the brink of 
disaster. Nevertheless, we cannot overlook 
the fact that India was able to pullback from 
the brink because the Sadhus and the Sants 
eventually agreed to bow to the Supreme 
Court's order. I shudder to think what would 
have happened if they had not accepted the 
Prime Minister's appeal that they should 
extend full respect to the country's highest 
mandir of justice, even as they sought to 
build a temple to the greater glory of Bhaglvan 
Ram 

The question now before us Is this. 
where do we go from here? !fully support the 
Prime Minister's decision to seek an ami· 
cable solution 01 the problem. Personally, 
Sir, I strongly feel that an amicable solution 
is not Impossible, given the required deter· 
mlnatlon and goodwin on all sides. Wo are 
not the onl)' country to face such problems. 
Others have come face to face with such 
problems and found agreed solutions. I 
have In my own way, tried to study similar 
problems ellewhe... In April, t 990, lor In-

Kemal Alaturk, the builder of modem 
Turkey, took the earliest opportunity to end a 
great wrong done by the Turks to Con· 
stantinople's of Santa Sophia, which had 
been the centre of the Grek Orthodox 
Church for nine hundred years. In the fifo 
teenth century the Osmanli Turks conquered 
Constantinople and the unrivalled Cathedral 
was converted into the mosque: Apa Sup-
hea. All the inscriptions and mosaics of the 
Cathedralwere covered with mud and pias-
ter. Lines from the Holy Quran in Arabic 
were then inscribed on its walls and the 
Cathedral given an Arabic look. But in 1935, 
The Apa Suphea was no more a masjid. 
Quietly, the hejas and the mullahs were sent 
to the other mosques. Experts were called 
in from the US and Germany and the Cathe· 
dral restored to its glory as the greatesl 
achievement of the Byzantine Art. Santa 
Sophia was made a museum and has con· 
tinued to be so. Jawaharlal Nehru seemed 
ever so right as I walked around the Cathe· 
dral. He wrote in 1935: "Apa Suphea, In a 
way, went back again to the Christian era· 
and that on the orders of Kemal Ataturk.-

This is not to suggest, even remotely, 
that the disputed Ram.JanmabhoomitemplE 
and the Babari Masjid be converted into £ 
nal!onal museum. Any such step should bE 
taken only with the full consent and agree-
ment of the Sants, the Sathus and the Hin· 
dus at large. However, we can also takE 
inspiration from the approach adopted te 
such problems in the Arab world. True, thert 
is no Hindu-Muslim problem there. Tht 
Arabs in Saudi Arabia, for instance, do no 
even allow the Hindus to bund temporal) 
temples. But they do come up time an( 
again face to face with problems concernin! 
tho location or relocation of mosques for (. 
variety of reasons. 

1:1 February last, I made It a polnlto vist 
Cailo to seek guidance and fisht tn regard" 
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our problem from Egypt's Grand Mufti, His 
Eminence, Dr. Mohammed Sayed Tantavl, 
as also from top experts at Cairo's world-
famous university of AJ-Azhar. All I can say 
at this stage Is that my talks In Cairo were 
most Interesting and useful, as were my 
visits to Baghdad, Najef and Karbala in the 
summer of 1990 and some years earlier to 
Saudi Arabia I have no doubt that Interac-
tion with the top authorities In the Islamic 
world could be useful In evolving an agreed 
solution without violating the Shariat and 
other Islamic Injunctions. The Arab world is 
following the controversy with interest. 
Nothing would make them happier than an 
amicable solution of the problems. 

I shall now conclude. I am personally 
convinced that it should not be beyond human 
Ingenuity to work out a solution which is 
acceptable and honourable to all sides. But 
this will be possible only If we are prepared 
to shed our deep prejudice and pathological 
animus against each other. We must strive 
forthis forthwith and, to use an old time-worn 
cliche, leave no stone untumed. The Prime 
Minister, who has shown himself to be a true 
statesman, can be counted upon to find such 
asolution. All of us should, therefore, extend 
10 him every help and cooperation. We have 
had enough of reckless self-serving commu-
nal politics, rather communal polilrics. We 
must now strive forthe best available option. 
Let us put our country before self, party and 
community before it is too late. 

{Translation] 

SHRI SURAJ MANDAL (Godda): Mr. 
~Speaker, Sir, the Ayodhya issue is being 
jjscussed In the House. We have got an 
~rtunfty to hear the opinions of all the 
3reat leaders 01 the country. This issue this 
}l'oblemlspomlcalone, but it's political solu-
Jon would not be found In one year. Today 
'allthe political parties, of the country includ-
. ng 1he ruling one, are giving evidence of 
lOlltlcallnsolvency. The political persons 

. ~Id not I1nd a political solution, now they 
Me resortrlng to the assistance of SadhUl. 
\~ertalnly the Vlshwa HIndu Parlshad, the 
:'3haratlya Janata Party and 1he Rashtrlya 

Bhooml-Babrl MasJld Dispute 
Swayam Sewak Sangh have disturbed the 
peaceful atmosphere of the country. These 
issues have been discussed in the National 
Integration Council for one year and it Is 
repeatedly being told by the Prime Minister 
that every body should accept the High 
Court and the Supreme Court verdicts. You 
are aware of the High Court and the Su-
preme Court verdicts,despite that an even 
after stopping the Karsewa, statement has 
been made on the part of the Sadhus and the 
Vishwa Hindu Parish ad that the Courts or-
ders will not be obElyed and they will resolve 
this problem through mutual agreement. It Is 
not clear what sort of compromise that will 
be. The nature of this compromise is some-
times given in newspapers. It is said that 
they claim that they have been given man-
date for temple construction. I want to say 
that this temple issue is now not merely a 
religious issue. It has become political issue 
now. They have become the victims of the 
last that if they can come in power In this 
State in the name of temple they can do so 
in the Centre also. Such views and thoughts 
have cropped up intheir minds. They are 
becoming effective also and therefore today 
they are constructing temple. It has ap-
peared in the newspapers that they will not 
demolish the mosque, but they will construct 
the temple and the mosque will remain In the 
middle. They will construct temple all around 
and encircle the mosque. (Interruptions) If 
they cover the area from upside also, and 
they will not demolish the mosque, what will 
be the importance of the mosque? In such a 
situation, how the minorities will enter the 
mosque? We would like to submit to them 
that they are very much concerned about the 
well-being of the Hindus living in this country, 
but they are not bothered about the Hindus 
living abroad. They should also think their 
welf are. We fully endo rse the clear-cut views 
expressed by Shrl Alai Bihari Vajpaye that 
unless and until we stop politicking In the 
name of temple, mosque and Gurudwara, 

. we will not be able to solve any problem. We 
feel satisfied with his statement but how 
would we able to solve this problem . 

Today, this temple-mosque dispute Is 
causing much pain to the people of 
Jharklland. There are various problems In 
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this country as Kashmir, problem, Punjab debate, finally we seem to be arriving on a 
problem, Bodo problem and Jharkhand right track to find a lasting solution to the 
problem. whenever we assemble here to complex and burning issue of Ayodhya. 
solve the Jharkhand issue, mandir-Masjid 
conflict always comes in the way, Aydohya 
problem has became an epileptic attack. 
Gov.emment suppresses it for three to four 
months by adopting some temporary meas-
ure. What steps are being taken by the Head 
of the country to find a permanent solution of 
this problem? The people of this country 
wantto know, those steps. This problem has 
been faced by many of the previous Prime-
Ministers of the country. Shri Chandra 
Shekhar had been facing this problem and 
now Shri Rao is facing the same problem. It 
is to be seen whether he can solve this 
problem or not during his 
tenure .. (lnterruptions) Mr. Speaker, Sir, why 
do you feel so anxious, these people do not 
want any1hing else in the country I am just 
going to conclude. Now ayodhya issue has 
been raised to suppress the Harshad Mehta 
case and we have heard that an amount of 
Hundred crore has changed hands in an 
effort to suffress the Harshad Mehta 
case .. (lnterruptions) All this is being done to 
help to start Kar-seva in Ayodha and to 
divest attention from Harshad Mehta case. 
These people do not feel concerned about 
the water shortage or developmental works 
or suply fertilizers to farmers. They arc only 
concerned with the issue of Mandir orMashid. 

In reality, they do not want Mandir or 
Masjid, they are only concerned with 
grabpling of power as they have done in 
Uttar Pradesh and now they want to grab 
power at the Centre. They do not want 
Mandir, Hon. Prime Minster, we are with 
you. Therefore we would like that you must 
take stringent measures without any fear 
this regard; otherwise the country would be 
in danger. 

I conclude with these words. 

[English) 

SHRIIMCHALEMBA (Nagaland): Mr. 
Speaker, Sir, I rise to express myfeoling that 
after months of deliberations and heated 

I would like to say that for every thing 
there is a rig ht moment. What we have seen 
is that moment is now coming. Sir, very 
often we find that being mortals with weak 
minds, we do not have sufficient patience 
and because of that we cannot wait for such 
a right time and we become agitated and 
restless and then we try to blame each other. 
But in view of the latest changes which are 
taking place during the last few days and 
after the statement made by the hon.Prime 
Minister in this House, I think every party will 
have to have a rethinking and recast the 
whole issue once again in order to arrive at 
an amicable and lasting solution to this 
Ayodhya problem. 

In a secular country like India, I feel 
there is no other option except to follow a 
secular path to bring a solution to a problem 
like this. Keeping that in view, the National 
Integration Council and also the Parliamen-
tary Delegation, of which I was a member, 
have stressed on two very important points, 
viz. to exercise restraint and also the need to 
find out an amicable solution. These are the 
two points which were stressed by the NIC 
as also the Parliamentary Delegation's 
report. Intact, the NIC has appealed to every 
one, including the polilical parties, religious 
leaders, the media and various otherorgani-
sations to desist from words or action which 
might inflame communal feelings in the 
country. These are the guidelines on which 
we should try to find a sotution to this prob-
lem. 

Ttle Parliamentary Delegation which 
visited Ayodhya has also mentioned in its 
Report that although the RamJanmabhoomi-
!3abri Masjid issue has become a subject 
mailer of litigation, it would not be proper to 
view entirely from the technical point of view 
to find a solution to this problem. 

The Parliamentary Delegation which 
visited Ayodllya has come with an observa-
tion in its Report. Now, what I want to say is 



599 Discussion Under FJule 193 JULY 29. 1992 RamJanm 600 
B/loomi-Babri Masjid Dispute 

1Sh.lmeIlalemba} 
this. Such a secular approach can only 
provide the right answer to this complicated 
problem which will pave the way for peace 
and amicable solution to the Ayodhya issue 
which we need today. 

Sir, In view of that, I feel, It is necessary 
that all political parties and all forces which 
consider themselves secular in character 
and adhere themselves to the secular ideals 
should not only identify themselves with the 
secular approach but also show their willing 
Cooperation to bring about a peaceful soiu-
tion to this Aydohya Issue. Such a stand will 
not only vindicate their stand but will also 
prove that the nation is capable of rising 
above petty and parochial feelings. When 
the nation's interest is in vogue, it is capable 
of rising higher and also capable of seeing. 
beyond and take decisions in the nation's 
interest. 

Therefore, what I want to say is this. 
The nation, today, needs a solution which is 
reciprocal, which is mutually accommoda-
tive and just. H I want to have everything and 
do not have a feeling for others, I think such 
an attitude should not be there. It has to be 
mutually accommodative. That spirit has to 
come and only underthat spirit, we can bring 
about a solution. That is why, I feel it is wrong 
to think and speak whose right is greater. I 
think that is besides that point. If we go on 
saying, encouraging and justifying one for 
the other's right, the dispute will continue,it 
would linger on. h is time we cease to speak 
about~hts. 

SIr, we have learnt from history that 
IIbouIrtghts. always faced crises, whenever 
IhenI have been fights between two right 
causes. Humanly has never faced diflicul-
11M 01 criIeI whenever there was flights 
...... lIghtandwrong •• has faced crises 
... there was fUght between two right ..... 

Sir, .. us not tum this Ayodhya issue 
into a matter 01 flight between two rights bUt 
I think. we havetobe accommodatlvo and lot 
us not ... 1hII A~.1uue on par with 

other court cases. It is something more than 
that. Let us not new it like a normal court 
case, But something much more than that. 
Let us not entirely depend on court for a 
solution. Tank you. 

MR.SPEAKER: It isa really avery good 
speech. 

[ Translation] 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Speaker. Sir, after the statement made by 
the hon.Prime Ministerwhateverdoubts have 
been expressed by the hon.Members 1n 
connection with the Agreement, should be 
clarified by the Prime Minister. Iwould like to 
submit one thing in the House and would 
praise the clear-cut views expressed by Shri 
Antulay, the former Chief Minister of Mahar-
ashtra. He has clearly stated that this prob-
lemcannot be settled finally in the court. his 
not at all possible that all the Hindus or 
Muslims may accept the verdict of the Court. 
With this clear-cut expression. I would like to 
submit that the problem should be solved 
through some agreement. All the concerned 
people whether in the Parliament or outside 
Vlill extent their maximum cooperation in 
solving this issuo. 

Mr. Speakor. Sir. many things have 
been said in the House. Since there is 
shortage of time. I would like to raise a few 
questions and then sit down, so that the 
hon.Prime Minster may reply then in his 
speech. It has been very emphatically said 
horo that the saints and the BJP were not 
roady 10 accept the verdict of the Court, and 
provisions of tho Constitution; and they were 
not fol!o~'Jing law an order. That is why such 
a dangerous situation arose. Throughout 
tho country in ton-twenty days. 

Mr. Speaker, Sir, I would like tt) know 
trom the Prime Minister H there had been no 
procedents when the requests have bee~ 
mado on behalf of the state Government and 
the Contral Government to review the ver-
dicts of the Court In respect of those cases In 
which tho feolings and faith of the millions of 
pooplo 01 tho country are Involved. I would 
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like to quote some examples here, Recently MA. SPEAKER: We want original from 
the Kamataka Government has promulgated you, not lrorn others, 
an ordinance revoking the verdict of the 
Court in regard to the Kaveri wat~r disputeJ 
Even after that newspapers are still publish-
Ing the news that the public agitation against 
the Court verdict is still continuing in Karna-
tlk and the people of Tamil Nadu are not 
getting any benefit of the decision of Kaba 
Trlbuanl. Sir, I would like te. ask one more 
question particularly from my colloaguges 
coming from West Bengal who where speak-
ing very free fulling in favour of the Court 
verdict. Chand mal Chopra had filed a writ 
petition in Calcutta High Court challenging 
certain portions of Ouran. The writ petition 
had been admitted by the lady judge, After-
wards Jyoti Basu said these words in the 
Assembly. 

[English] 

The Chief Minister, Mr. Jyoti l3asu," it 
wrote, "today (May 9 Tclegraph) de-
scribed the writ petition filed in the Cal-
cutta High Court challenging certain 
portions oftheOuran a 'despicableacl." 
Mr. Basu who was replying to the For-
ward Block MlA, also felt that the court 
should have dismissed the petition out-
right as the subject matter pertains to 
religion: 

MR. SPEAKER: Come to the point. We 
don't want you to reply to allihe points made. 
We want to hear you point of view; your point 
of view for us is more important than thair 
views. 

SHRI GUMAN MAlLODHA: It further 
states as follows: 

"I have also told the advocate general to 
talk to the Chief Justice of Calcutta Hlgn 
Court in this regard, 'Mr. Basu added." 

[Translation] 

SHRIINDIRAJITGUPTA: Communi-
cated that the verdict of the court had been 
re speeched: 

SHRI GUMAN MAL LODHA: This is the 
affidavit of Mr. Timir Haran Sen Gupta, Deputy 
Secretary, Home Department, Gotternment 
of West Bengal. 

MR. SPEAKER: You please leave it 
aside. 

SHRI GUMAN MAL lODHA: I want to 
quote only a fow lines. 

[Translation] 

After that SHRI ASHOK SEN: was said 
unniditali in tho right. Sir,l would like to quote 
a few lives from Ha, reply filed by the Govt, 
Advocate in the Court. 

[Englisll) 

On page 148, it roads as follOWS: 

'I further state that as the Holy Ouran is 
a Divine Book, no earthly power can sit 
upon judgement on it and no court of law 
has jurisdiction to adjudicate it. 

I submit that this Hon'ble Court has 
not jurisdiction to pronounce a judge-
ment on Ihe Ouran, the Holy Scripture of 
the Muslims all over the world, each and 
overy word of which, according to the 
Islamic belief, is unalterable: 

[ Translation) 

Mr. Speaker, Sir, even the court has also 
given its ruling that it would not in any way 
intorfere in tho religious affairs. I would like 
to say that a controversy has been going for 
long about the exact 'place birth of Lord 
Rama or whether birth place is known or 
not? It is said that the Coul1 will decide the 
issue. Simu!taneous!y, i.t is also said that the 
court cannot take any decision in respect of 
Ouran or religion. I would like to know if court 
cannot give any verdict in respecl of Muslim 
religion then how it can take any docision in 
respect of llindu Religion .. 
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[Sh.lmchalerma) accepted then the concernecl judge saJdthat 
Throughyou,lwouldlbtosubmltthatthis he dld not accept such 
Question has been raised not for the first declslons ... (/nterruptlons) I would like to 
time but for the second time In our Calcutta request that Judiciary has Its own field. But 
HlghCourt. •• (lntenupllons) people's sentiments and poUcees cannot 

affect It. I would like to say that when Shrt 
Narain Dutt TIWari was the Chief Minister of 
Uttar Pradesh a sunnl grave In a colony of 
Varanasl was shifted to a colony of 
Shlyas .. (lnterruptJons) 

[Engllsl4 

MR. SPEAKER: There are umpteen 
ruUngs from both the sides. We do not have 
to refer to these. 

[Translation] 

SHRI GUMAN MAL LODHA: Shri Scin-
dia Is present here. Is It not a fact that when 
the Judgement on Privy Purse came Con-
gress said about the three judges of that 
bench of the Supreme Court ..... (Interrup-
lions) 

[Engllsl4 

. MR. SPEAKR: No, this wiii not go on 
record. This Is not going on record. This is 
not forming part of the proceedings. Please 
leave that aside. 

[Trans/ation] 

SHRIGUMAN MAL LODHA: Iwould like 
to make only one pint: First constitution 
amendment in the history was introduced by 
Pt jawahar LaI Nehru In Motllal versus State 
of Uttar Pradesh case which was against 
nationalisation and thus the Court's decision 
was over ruled by the Government. He said 
at that time-

[English] 

Judges sitting In Ivory Towercannot over 
rule the wishes of crores of people. 

[Translation] 

Afterthat aU the amendments Were made 
to over rule the decisions of Supreme Court. 
In Amerlcal In political and social 
fleids .. (lnterruptlons) When Roosowelrs 
New Deal Policy of Natlonalisallon was not 

·Notr~rded 

[English] 

MR. SPEAKER: No, I am not allowing 
this. Now, you shall have to conclude. n is 
not necessary. All these things are not 
nscessary.Please understand that we are 
sitting here, realising the difficulties. which 
arE! faced by the entire nation and all the 
parties. We should rather like to have your 
. considered views as to how we can solve 
this problem: 

[Translation] 

SHRI GUMAN MAL LODHA: I men-
tioned this point only to show that such 
situations do corne In the history of country. 
It is good that it was discussed to reach a 
solution through compromise. I was one of 
the members of that committee which held 
meetings during the regime of Shri Chandra 
Shekhar. The discussion was held In cordial 
atmosphere. Our Prime Minister wants to 
maintain that cordial atmosphere In future 
also. That committee met on 4.12.1990. I 
would like to refer to two Hnes from the 
discussion that was held In that 
meeting .. ( Interruptions) 

. Shri Chadra Shekhar said that only It 
should be decided whether there existed a 
temple which was demolished by 8abbar 
and a Masjld was constructed. It Is essential 
tor the reason that eleven suits and six writs 
were pending in courts in which thousands of 
questions are needed to be replied and four 
hundred witnesses are needed to be exam-
ined and ail this cannot be done even In four 
hundred years. So the fundamental ques-
tion is whether there was any temple at that 
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... WIIIch was demolished to construct a [English] 
Mas]ldbyBabar. Thlsquestlonwas referred 
10 the committee. I would like that Prime 
Mlnisterlhouldalsorestrlctthlscompromlse 
laJ( only to this point. I would also like to say 
thatNavaJs DIstrIct Gazetteerwas presented 
during the negotltatlons which read: 

[English] 

"In 1528 A.D •• , Barbarcame to Ayodhya 
and hailed a week. He destroyed the 
ancient telTple and on Its site built a 
mosque, sttllknown as Babar's mosque.· 

MR. SPEAKER: We are not receiving 
any evidence here. 

[Translation) . 

Sir, I win read out what Shri Sharad 
Pawar said during the discussion on this 
issue. 

[Eng/~ 

-At this Shrl Sharad Pawar asked 
whether there was any mention in the 
offICial Gazettes or not. Mr. Jilani 
admitted that In British official Gazettes 
It has been mentioned. Shrl Shekhawat 
suggested that official gazettes were 
based on facts •. But Shrl Azam Khan 
claimed that this problem was the 
creataln of the Britlshers to divide the 
soclety.-

(Translatloll) 

SIr, I would like to request that the 
hon.PrIme Minister should restrict this talk to 
this point only. He win receive all the coop-
eration and help from both sides. It wlft not 
be proper to say there that the B.J.P. or the 

. saints neither respected Constitution and 
court nor they observed Law. The B.J.P.1a 
ready to extend lis fun cooperation In main· 
talnlng the COtdIaJ atmosphere that Is build-
Ing up on this Issue. The HonPrima Minster 
shOuld solve this Issue taking the tlenefl 01 
this cooperatIOn. 

SHRIMATIMAlINI BHATTACHARAYA 
(Jadavpur): Sir, thank you. my heart Is ful, 
but I shall be very brief. 

MR. SPEAKER: You are capable of 
saying so many things in a short time. 

SHRIMATIMALINIBHATTACHARAYA 
: Sir, some Members have thanked the 
Prime Ministerfordefuslngthe tension In the 
country and for having worked out some 
kind of a relief to the nation. I would like to 
thank Mahant Abedya Nath and Shrl Guman 
Mal Lodha for reminding us with their fiery 
speches how fragile this relief is and how 
unsound are the foundations on which this Is 
based. 

Relief, Sir, is a relative term, not an 
absolute term. Our Prime Minister's recipe 
for relief seems to be this that first of all you 
allow a situation to be aggravated until It 
reaches intolerable heights and then you 
allow some small respite, and then that seems 
to be a great relief. 

The question that I would like to ask to 
this House andtothe Prime Minister Is, why 
was there no action from the Govemment at 
any earlier stage. At the moment when the 
disputed land was being handed over, at the 
moment when certain structures were being 
demolished, why did not the Government 
take any action? 

Subsequently on April 27th, when the 
Bommai Committee report was submitted 
made the prevarications of the U.P. Govern-
ment amply clear, but even after that no 
action whatsoever was taken by the Govern-
ment. That would have been the time to stall 
this dar1!Jerous work, this provocative wolk. 
that had been started on thal disputed site; 
but nothing was done. I do not know whether 
It Is a case of 

(Translation) 

Smaran-Smaran twarlha-trawlla 
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Was the hon.Prime Minister thinking of 
the Minster that he lost at Devos, that the 
Minister he lost over the scam, and there-
fore, he has tumed to stone IikeJagannath at 
Purl, that he could not take any action? 

Even after the 9th of July, nothing was 
done. ''fhe N.I.C. meeting was called at a 
time when it was bound 10 be a failure. We 
would like to know what prevented them 
earlier. 

Secondly, Sir, want to 
know .. (lnlerruptions) 

MR. SPEAKER: We should rather like to 
know whit can be done. 

SHRIMATI MALlNIBHA IT ACHARYA: 
I will come to that. But, Sir, we are seeking 
clarifications from the Prime Minister also. 

MR. SPEAKER: leave that aside. I 
~ave you the time because I thought that you 
are going to suggest some good things. 

SHRIMATIMAlINIBHAITACHARYA: 
There is difference between what the Prime 
Minister has said and what our friends on 
that side have said as to the time limit, three 
months and four months. I would like to 
know why our BJP friends are continually 
saying that there months is the limit. Is it 
because of the Kartik Festival, which is due 
to fall during that time and because at that 
time a large number of peg rims, innocent 
people most of them, would gather? Are 
they going to be used for the cannon !odda 
by the Hindu fundamentalists? Is taht tho 
reason? Why three months limit Is being 
stipulated? I want to know whethor the 
Govemment would agree to this. 

Sir, It has also been stated Ihat while the 
Prime Minister sees these four months as 
required for presentation of materials t9 an 
apex Judicial body, It has been said by hon, 
Members on that side that the three months 
is secn as an absolute deadline and after 

that k has been said the undertaking given to , 
the Prime Minister would not be held as 
binding. Would they ultimately agree to the 
judicial decision? That is the other question 
which has been raised. From what Mr. 
Chinmayanand has said what Mr. Dixit has 
said, it seems to be very uncertain whether 
they are going to agree to the judicial deci-
sion at all. 

Thero other point that I would like to raise 
is that whetherwork on that disputed site has 
been really discontinued. There is a report 
in The Times of India that in spite 01 Karseva 
having been shifted elsewhere, on that 
structure, Chabutra as It is called, master 
craftsman- this is VHP's statement is U.P -
are going to work on that Chabutra. "that is 
true, that moans, the work has not been 
stopped. Alos in today's DainikJagran there 
is a report that there is one mahanta who is 
sitting on the top of Chabutraand singing 24 
hours f lanuman Cha!isha, thus trying 10 give 
a kind of sanctity to a structure, which is 
illogi\I, which is entirely illeg al. .. (Interruprions) 
Although they have shifted kar sevafrom the 
disputed site. are they not actually moving 
from all sides toward the so called sanctum 
santorum? 

When the Prime Ministerwants to build a 
temple without demolishing the mosque, the 
question that arises is, where is that temple 
going to be built because that has not been 
speCified in the statemont of the Prime Min-
ster. So, Sir, I want to know, how can the 
Prime r.1inister in his statement say that the 
confrontationist nltitude has been avoided. 
Rather it is demonstrated that by defiance of 
court order and the Constitution, you can do 
anything that you like. By this confrontation-
Ist tactics in fact they have completed the 
first phase of thore construction. And while 
this crisis was on, rumors of blood-bath were 
rife; if this work is stopped, there is going to 
bo biood-bath all over the country, riots all 
over tho country. We do not know whether 
riots would have indeed happened If any 
action had been taken but tho rumuors were 
!llera. \'lhere did these rumors come from? 
Cy erC' .;ting this atmosphere of terror, by 
crc:a:Il~O this Atmosphere 01 fear. they have 
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succeeded In'completing tho first phase of not a good thing,please,youtakeyourseat. 
theW work and, therefore, I do not think that 
the confrontationist attitude has been avoided 
at all, rather I think that there has boon 
capitulation to this confrontationist attitude. 

'Finally, I would say that the right atmos-
phere for an amicable settlement which the 
Prime Minister has talked of in his statement 
cannot come so long as this fear of provoca-
tive action on the disputed area remains. A 
choice that is taken In fear is not a choice at 
all. It is a coercion and so long as this foar 
remains, amicable settlement is out of the 
question. At the end of 3-4 months, some 
people will again jump into the disputed area 
and create same lear of blood-bath and lear 
of riots. So long as that fear is there, nego-
tiated settlement and amicable settlement 
cannot be reached. 

Infect. both Hindus and Muslime are be ing 
coerced in accepting a situation which is 
made out to be inevitable and there is no 
choice for any of them. There is a forcible 
manipulation of opinions. so, the first thing is 
to ensure that incursions or possibility of 
incursions in the disputed area is stopped 
once and for all. It is in this sphere that we 
expect the Government's action. 

AN. HON. MEMBER: How? 

SHRIMATI MALINI BHATIACHI\RAYA: 
We are prepared to discuss that with you. 
Why do not you sit with us? 

when this fear is removed and positive 
action is taken, only they can negotiations for 
an amicable settlement start. With those 
works, I conclude. 

(Translation) 

MR. SPEAKER: Mr. Era Anbarasu, you 
are a very forceful speaker. I would like to 
hear your melodious speech 
today .. (Interruptions) 

[Translation] 

MR. SPEAKER: What is going on there 
on the back benches, Please sit down. It is 

SHRI MOHAN SINGH (Deoria): He is 
saying a very good thing. 

MR. SPEAKER: OK, we will listen him 
lator on. 

[Englis/lJ 

SHRI ANBARASU ERA (Madras Cen-
tral): Mr. Speaker, Sir. when tho advanced 
countries are discussing about technologi-
cal developments in various fields, we are 
fighting for a mosque and mandir. t am really 
very much pained that the entire nation seems 
to be bogged down to a controversy of this 
nature. N~oveloping country can afford to 
get lost in such barren controversies: The 
entire world is laughing at us. At any cost it 
is high time that we should put an end to the 
scatarian issue. 

However, I congratulate the Prime 
Minister for his sagacity he displayed in 
handling such a crucial issue of Ram Janam 
Bhoomi Babari Masjid dispute. Our Prime 
Minister is no more a politician. He had risen 
to the height of the scllolarly Statesman by 
averting a majorblood·shed and communal 
riot by calling the SdlJus and Mahants for 
negotiations. His timely action in haHlng 
Kar-seva deserves to be uplaude~ and 
appreciated. His commitment to uphqld the 
rule of law, sanctity for judiciary and con!nit-
ment to secularism and democracy iJtom-
mendable. His statement is manifest and he 
does not belive in any confrontationist atti-
tude. His approach for negotitated settle-
ment will definitely provide a meaningful and 
purposeful solution to put an end to this 
vexed problem. 

Here I would rather prefer to touch the 
feet of Mahant Abedya Nath. I heard his 
speech when he said that thousands of 
temples wero destroyed by Mohd. Gajni and 
olhers. ·[3ul, we will continue to revive those 
temples. This is not the 
place ... (Interruptionsj. 

MR. SPEAKER: You give your own 
views. You do not have to reply to others 
points. 
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ISh. Anbarasu Era] man's problems here. By constructing one 
temple, are they going to provide 8"1>loy-
ment to those thousands and millions of 

SHRI ANBARASU ERA: I request all 
my friends to tolerate me for a minute. 

, ',' J)eople who are suffering' In this counlty for 
H we go back to the history: the Aryans want of employment, properfoocl and proper 

came to India and drove away the Dravadi- basic amenities? By protecting one mosque. 
ans. Now if all the Dravadians join together are they going to eradicate poverty from this 
and they want to drive the Aryans away, are country or are they going to provide basic 
they prepared to go out? This is my ques- amenities to the suffering masses of this' 
tion. This is not a wise question, I know that. country? Therefore, let us not waste our 
Therefore, I touch the feet of the time in this sectorial issoe. My point Is let us 
hon.Members and say that let us not go back all join together. 
to the ancient history. But this problem will 
not stop with this one Mandir and Masjid, this 
is a continuing process. I know the sinister 
attitude of the BJP. BJP wants to survive 
over Mandlr and the Janata Oal wants to 
survive over MandaI. The Left Parties are 
left out by the people because of their non-
comll.ittal attitude over the national issues. 
Therefore, I want to appeal to all the Mem-
bers here: "Touch your conscience, touch 
your heart and mind and let us come to-
getheron such nalional issue to find a lasting 
solution. 

Some Members were agitated that the 
U.P. Govemment ... (lnterruptions). 

MR. SPEAKER: You have made very 
good points. You have made the final and 
the best point. Now you should please take 
you seat. 

SHRI ANBARASU ERA: Sir, dismiss" 
ing the U.P. Government will not solve the 
problem. Our Prime Minister showed exem-
plary patience and for this patience and 
sagacity that he has shown in solving the 
issue, he will definitely be setting an example 
to the future Prime Ministers. 

The BJP leaders shall be picking up this 
Issue of Ram Mandir on the eve of the 
Parliament session or whenever the re is an 
ejection, Janata Dal will pick up the Mandai 
issue on the eve of the Parliament seSSion, 
and the Left parties will pick up the Bofors 
issues on the eve of the Parliament Session. 
Therefore, people should understand the 
sinister motive of these political parties, 
Nobody is prepared to discuss the common 

MR. SPEAKER: You should appreciate 
our patience also. 

SHRI ANBARASU ERA: We should 
have a spirit of sacrifice, whether it Is Hindus 
or whether it is Muslims. I remember an 
incident that ·took place in Andhra Pradesh 
when the famous canal ... (Interruptions) 

MR. SPEAKER; Anbarasu JI, leave It 
for some other occasion. Now please take 
your seat. 

SHRI ANBARASU ERA: When the 
Nagarjuna Sagar Dam was constructed. the 
people found a very precious relic which was 
associated with the Buddhist religion. There-
fore, the people belonging to Buddhist relig-
ion in those days, agitated that this dam 
should not be constructed. This is a histori-
cal evidence. All the Buddhists in Andhra 
Pradesh joined together and agitated. But 
thanks to the wisdom of the people of Andhra 
Pradesh. They preferred to have the dam 
rather than the Buddhist te~le. We want 
such decisions here. Whether Hindus or 
Muslims, we should be prepared to sacrifice 
the mosque, we should be prepared to sac-
rifice the mandir. It is forthe national cause, 
It is for the good of the nation. We should 
come forward to sacrifice anything. 

shall cite another 
example ... (Interruptions) 

MR. SPEAKER: I am not allowing you. 
You have to take you seat now .. 

(InterrupUons) 
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MR. SPEAKER: Shrl Anbarasu, please will speak. And then I shall be asking the 
understand that you have been given time Prime Minister to reply. Expunged as or-
out of turn. Please conclude. dered by the chair. 

SHRI ANBARASU ERA: Sir, with only 
one point I conclude my speech. I ask a 
question. If the O.N.G.C. people strike an oil 
bed beneath that mosque ormandir, will they 
or will they not come forward to sacrifice the 
mandir or mosque to take the oil for the 
benefit of the country? Just imagine. We 
should have that sort of spirit. We should be 
prepared to sacrifice for the good of the. 
nation. (Interruptions) I will tell one thing. 
Our Prime Minister is a schola rly statesman. 
Do not think-because he is patient and keep-
ing quiet - and do not conclude that it is his 
weakness. I know that he will rise to the 
occasion. He has got that capacity. (Inter· 
ruptions) 

MR. SPEAKER: Shri Anbarasu, if you do 
not stop now, I will say that the matter will not 
go on record. 

SHRI ANBARASU ERA: Sir, with a bit of 
honour, I conclude now. I think our Prime 
Minister will not mistake me if I compare him 
to the leader •• 

(Interruptions) 

(Interruptions) 

MR. SPEAKER: I think I will decide 
whether it will go on record or not. 

SHRI ANBARASU ERA: Our Prime 
Ministerknows howtotamethe political·· of 
this country. (Interruptions) leI us not be 
hypocrites. let us come out and let us find 
out a lasting solution. let us discuss in this 
august House how to eradicate poverty, 
how to provide employmen(to the teaming 
millions of this country and how to build a 
peaceful and plentiful India and to build a 
modern India. Thank you. (Interruptions) 

MR. SPEAKER: I am going to request 
Shri Somnath Chatterjee to speak now. After 

. him Shrl V.P. Singh and later Shri Advaniji 

"Expunged as ordered by tho chair 

(Interruptions) 

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Sir, why are you so infair to me? 
Why I am not given an opporlunityto speak? 

MR. SPEAKER: Every Memberdoes not 
have a right to speak. 

SHRI YAMIA SINGH YUMNAM: I have 
been requesting all the time. You havebeen 
rejecting my questions I have asked for 
permission to speak so many times. You 
hc:ve refused me. I feel very much of It. 
Please allow me to express my views. 

MR. SPEAKER: OK you make a few 
good points. You please speak for five 
minutes only. 

(Interruptions) 

[Translation] 

SHRI RAJENDRA AGNIHOTRI (Jhansij: 
Mr. Speaker, Sir, I should also be give at 
least two minutes time. My name Is also 
there before you. 

MR. SPEAKER: No. Please take you 
seat. I have given ample time to everyone. 
Therefore, you should please be seated. 

[English] 

SHRIYAMIASINGHYUMNAM: Slr,itls 
very difficult to speak under such limitation 

. of time. However, I will speak. 

When I wanted to speak on the No Con-
fidence Motion, you had not permitted me. 
When I wanted to speak on a Bill I was not 
permitted. I have been submitting my name 
so many times (Interruptions) I am making a 
concrete proposal to this august House. I 
would like to suggest that this disputed struc-
ture should be kept as a symbol of historical 
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monument, as a symbol of our secularism 
national integration and democracy. I am 
making this proposal after hearing in this 
House, for the last so many days, the 
speaches and deliberations. I have also been 
hearing the speeches and deliberations in 
the National Integration Council meetings. I 
am a Member of that Committee. I have ben 
giving my rapt atiention and hearing all the 
leaders. I kept quiet on all those occasions. 
Uptil now, I have not opened my mouth. 
When I was made a member of the delega-
tion to Ayodhya led by Bommaiji, I was 
reluctant to accept that offer, because I am a 
Ram bhakta. I was afraid because I must be 
prejudiced to go there. Still, I went there' I 
have seen the ploce and I visited the are~. 

MR. SPEAKCfl: Let us know wllat you 
feel and what you can suggest. Please 
come out witll tliJ! polnt now. 

SHRI YAIMA SINGH YUMNAM: After 
seeing the structure, I have changed a lo!. 
Earlier, I thought that this temple must be 
co~structed there. But, I have changed aftar 
con~ldering all ttlose factors after hearing so 
many arguments and after sitting hours 
together in the National Integration Cou ncil. 
I have attended tho NIC moetina Iwice. 

MR. SPEAKER: We are eager to hear 
your point 01 view. Please come out with 
that. The time Is very limited. 

StlRt YAIMA SINGH VUMNAM: When 
you are prepared to hear so many lengthy 
speeches, why do you not spare only fiv~ 
minutes to hear my speech? 

Sir, I am making this proposal after near· 
ing so much on this ISSue, lor the sake of 
socular,sm'1n this country, tor the sake 01 
nalionalltltegration. fpropose that tllis diS-
puted area must be made a 'no man's land' 
and at a place which Is equl-distant from this 
place, two structure~ may be allowed \0 bo 
constructed, one for the Ram Temple and 
one for the Masjid. For thls,l know that a lot 
of sacrifice must be made by all the parties 
involved In the dispute. 

Sir, Gandhiji laid down his life for the 
sake of secularism and for maintaining 
communal harmony in the country. Why 
should we not be prepnred to sacrifice forthe 
same purpose? It is my considered view thlt 
if we 2:::W this to continueforso many years, 
we must be facing another partition of this 
country. The world is changing so fast. In 
Russia and East European countries there 
are so many changes. Earlier, there was a 
partition in our country as a result of which 
Pakistan came and later from that, Bangia· 
desh came. So, if we allow this issue to 
continue like this, there may be another 
par1iti:n of the country. 

Sir, in ~.1ilnipur, before the people em-
bracod Hindusim, so many structures were 
there ,,::d the peop!e worshipped their dei-
ties tilorcin wilon tho Maharajas embre-
cedm Hinduism many temples were con· 
structed by destructing them. Now, if the 
8abari t,1asjid structure is destroyed, then in 
many places like Manipur. there will be prob-
lems Clnd it will creato a bad situation there. 

So, I request tllis House to consider all 
those ti~ings along with my proposals. With 
tile lill1:!:1tions. I cannot speak further. Lastly, 
I approc;ate tile steps tilken by the hon.Prime 
M;nis~c! to solve til is issue. . 

{Transhtion} 

ACIIARYA VISHWANATH DAS SHAS· 
TRI (SULTANPUR): Mr. Speaker, Sir, a 
discussion on the issue of Ram Janam 
Ohoomi Babari Masjid has been going on 
since yesterday. A lot has alroady been 
heard about it. I \'/ould like to be very brief In 
my submission before this august House. I 
would conclude my speech within five min· 
utes as directed by you. Firsl of alii would 
like to submit that the issue 01 Ram Janam 
[l1100n;; which is also being presantedasthe 
Issue of RamJanama I3hoomlversus Dabarl 
t.1asjid should be solved In totality, not In 
parts or phases. Secondly, while consider· 
ing tho issue 01 Ram Janam Shooml, we 
hava 10 casto away the notion thai this Issue 
IS one of tompte and mosque. The Issue of 
Ram J:ln<tm Bhoomi Is not the Issue of 
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temple mosque, n is the issue of the senti· I would like to submit one thing in this 
ments of the general public of India. August House. It is a step most welcome 

The sentiment of the whole public of India 
is concerned with the birth place of Lord 
Rama. I originally belong to Ayodhya. I have 
been with all faith receiving ambrosia and 
Prasad from what you call the disputed struc-
ture ever since I came of age. The tradition 
of receiving ambrosia (Charnamrit) through 
grille had been there in practice till February 
" 1986 and the court accepting the Ram 
Janm Bhoomi as Ram Janama Bhoomi 
ordered to open the lock on February 1, 
1986. Before that in 1950 the court declaring 
the Ram Janam Bhoomi as Ram Janama 
Bhoomi ordered that Hindus can go in for 
darshan which is continuing till today. 

Any number of temples can be can· 
structed and they can be demolished. 
Mosques and temples have been demol· 
ished for the purpose construction of dams 
and widening of roads. There is a proof tl1at 
mosquest have not only been demolished in 
India but alas in Islamic countries. Temple 
and mosque is a different issue but tho 
testimony of the fact that it is the birth place 
of Lord Ram is that almost three crorc men 
come every years to pay obeisance on the 
eve of fairs of Chaitra Ramnavmi, Sllrawan 
and Kartik Purnima with the belief that the 
Ram Janama Bhoomi is the birth place of 
Lord Ram ... (lnterruptions) It is established. 
It can therefore, not be belied cannot be 
manipulated. 

Mr. Speaker, Sir, I may be permitted to 
ask two things in this august House. The 
entire Christian world believes that Jesus 
Christ was born of a virgin. Can a court 
establish II? h Is the mailer of their faith, 
belief and conviction. This cannot be an 
Issue of a court. One of the mosques of 
Kashmir enshriness hair of the prophet 
Mohammad. h Is a matter of beliof and 1 alth 
of the Islamic world. This can also not be 
made an issue of the court. Similarly, Ram 
Janam Bhoomlls a matter 01 faith and boliof 
of Hindus. This cannot be made an issue of 
the court. 

that an initiative was taken by the Han. Prime 
Minister. A peculiar dispute regarding time, 
say tllree months, lour months, three and a 
hall months has arisen. Saints state in 
Ayodhya that a period of three months has 
been south while the Han. Prime Minister 
says that it is four months. A period of four 
months proved latallor the previous Prime 
Minister. I fear if the same is repeated. I, .1 
however, do not want this. I would like to .: 
submit humbly and solemnly that this issue 
can net be solved by conflict and clash. Peace 
cannot be established in any country with on 
going c[,,511 between two classes. This is an 
issue of tlie whole country. A friend has said 
today t!lat it is a political issue, but this is not 
at all a political issue. 

In tile capacity of a worker of the Bhara-
tiya Janata pany and by virtue of a member 
of this rio use, I would like to submit that the 
[3ha'mtiya janata party does not want to 
make tim Ram Janam Bhoomi a political 
issue. Gharatiya Janata party may have as 
m<1nyas 10 such issues for playing politics. 
The Ram Janam Bhoo_mi should not be 
made a bGttlc field of politics. The Govern-
ment 11(\5 also tried to make it a game of 
pol:tics \':hich is proved by its present behav-
iour. The same was done last time on the 
pal1 of the Congress Party. It was aserted 
ttlat they would get the temple constructed 
as they have allowed the foundation laying. 
They, I"tter on, also included the issue of 
temple construction in the election mani-
festo repeatedly. The temple should be 
constructed ihcre and ... (lnterruptions) it has 
been stated by the Government, you should 
read your elccti({n manifesto respectful. The 
RGnl JClnnlC1 Bhoomi is the birth place of 
Ram. Any dispute about it should immedi-
ate!y be stopped. If we think colly we will lind 
lllat tllerc can be a consensus on this issue 
outside the preview of the court and that 
would be the only solution to this crisis. I 
appeal that we would honestly sit together 
with clJm and composed mind to find a 
solution to the problem. 

With this appeal I conclude. 
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However, something has been achieved 
and we are happy that the work has stopped 
and there is some respite now. 

(English) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, I do not wish to 
deal with the issue s that have been raised 
already. I wish the hon. Prime Minster all the 
best In his efforts to arrive at a negotiated 
settlement. But he must keep in mind the 
seriousness of the situation that is prevailing 
now and how far we can take things for 
granted In arriving at a settlement because 
the people with whom he will negotiate do 
not seem to have any open mind at all in the 
matter which is causing great concern to us. 

I am not going into our objections to the 
inaction. At one time, it seemed it is steadied 
inaction on the part of the Government. 18-
19 days were allowed for the work to con-
tinue. The Prime Minsterdid not react to that 
in any manner whatsoever. 

I do not find the Home Minister at all 
during this debate. He is conspicuous by his-
disappearance from the his seat. 

THE MINISTER OF STATE IN THE 
MINISTRV OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE INTHE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): I am here. 

SHRISOMNATHCHATTERJEE:O! You 
are there. That is all right. 

We are told that "the Government Is 
taking decision. CCPA Is meeting. "But 
nothing came out. Very vital time was al-
lowed lapse and during this period. an elected 
Government, In a calculated manner, ar· 
ranged for people to gather there with avlew 
to obstruct the implementation of the court 
order and a frenzy was created. 

That was our obJection. This dithering, 
this delay on the part of the Government, 
created a snuatlon which almost reached 
explosive proportions and the whole country 
was, as I said the other day, reBly slUng on 
a powder keg. There was going to be a great 
risk of a holocaustJn this country. 

But it is necessary that we must have an 
introspection of the way of functioning ofthis 
Government. We felt that there was no 
functioning Government In this country for 
18·19 days and things were allowed to drift 
in a dangerous direction. Now two things 
have appeared from the Prime Minister's 
statement. The first part Is a clear admission 
of the situation that one State Government 
was deliberaly defying court's orders. The 
excuse was given that ·we are unable to 
control the situation there." That is, the UP 
Government was unable to get the site va· 
cated. Does it not raise very serious ques-
tions? We were told that this area was 
acquired by the Government of Uttar Pradesh 
for corecting tourist complex. The Govern-
ment of Uttar Pradesh had become in law 
and in fact were entilied to be in possession 
of this site. How work was allowed to be 
carried on in this site by some agency which 
is not the Government agency? This ques-
tion is not being answered by anybody who 
has spoken on behalf of BJP of Vishwa 
Hindhu Parishad. How this Government of 
Uttar Pradesh allowed an area of land which 
was occupied or acquired very consciously 
for the purpose of setting up a tourist com-
plex, to be taken over by VHP or Bajrang Oal 
or BJP and work was allowed to be carried 
out there in defiance of the court's orders? 

The Government is coming and saying: 
"We do not know. Now, we cannot control. 
We are sorry. " I had informed the hon.Home 
Ministor. I got a mes:age form Ms Subhash-
iniAIi. She said: "Evel I'lownotmanypeople 
are there. But our inforrr.ation is thatthey are 
trying to gather people there and overnight 
they will be doing it.' I had informed the 
Home Minster. He said: "I have got my 
Intelligence Service.· That was all. From 
300 people, you have got 3000.4000 and 
5000 people there. When the question of 
acquisition of that land came up, I do not 
know why the Government did not agree to 
that. That would have malntalnedthestatus 
quo. We made H very clear that the acqul-
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sitlon of the land was not for the Central What we find to be their approach In this 
Govemment ultimately taking it over for its matter? Nothing is kept secret, Onlfotthe 
own purpose; waltforthe adjudication being Sadhus Sant Acharya Dharmender said this 
properly made either by way of a negoitaled and according 10 him the area around 
settlement orby ajudlcial determination and Ramjanmabhoomi is not !:>ound by any man-
hand it over to whoever Is entitled to it. That made Constitution, laws, rules or court's 
was our request on behaH of the entire orders; the law here Is the law of Ram Lala 
Opposition except the BJP. We said that. and we, the Hindus, will decide what Is to be 
We met the hon.Prime Minister. He also said done here for him ... • No repudiation till 
that all Parties would be consulted. But that today is found. The hon.Member of Falza-
was not done. What did the U.P.Government bad said: "We do not care about any laws or 
do? that was the seriousness of the situ- court verdicts, Might is the only law for the 
ation. The point is that of the constitutionally- Ram Bhaktas." No repudiation of this. These 
elected Government using people as are dangerous doctines. They say that so far 
shikandis for the purpose of violating the as that area of the land is concerned, In India, 
Court's orders. This is theri commitment. no law applies, no Constitution applies. The 
There Is no denying the fact now. There is hon,Mcmberof Parliament belonging tothe 
nothing kept hide and seek. Nothing is BJPcoming from that area is saying: "It is our 
hidden. They have openly said that the might." (Interruptions) 
Temople will be built and built at that spot, 
nobody in the world has the power to deter-
mine otherwise; there is no question of any 
adjudication; judiciary has no authority. I felt 
that when he was Speaking, Shri GJman 
Mal Lodha was very happy having retired 
from the Bench because the whole tenor of 
his speech was that court orders need not be 
followed. That was the whole tenor of his 
spech. He was giving examples where 
court's orders have not been followed to 
justify the violation ofthe court's orders here. 
The position is this. I would like the Prime 
Minlser to kindly ponder over this. Is the 
issue today Temple versus Mosque? Or, is 
the issue today: the maintenance of both the 
Temple and the Mosque? I would like the 
hon. Prime Minsterto kindly make It very very 
clear. I appreciate his statement which was 
made earlier that at no circumstances the 
Mosque will be allowed to be dismantled or 
touched or damaged. I take it Includes all. 
But what is being said here openly, repeat-
edlyon behaH ofthe spokesmen of the BJP? 
We are waiting for Shri Lal K. Advani to give 
his views. The only question is: Temple will 
be there or Mosque will be there? The 
Mosque will remain or the Temple will be 
built? It is not the question of both surviving 
there; both subsisting there; the harmony 
and peace Is maintained; national unity Is 
maintained; national integrity Is maintained. 
That II noI, according to them. the Issue. 

SHRI RAM NAIK (Bombay North): Slr,l 
am on a point of order. It is an allegation 
made against the Member of this House. A 
notice should be given to him. 

SHRI SO MANA TH CHA TfERJEE: What 
is the allegation? (Interruptions) 

SHRI RAM NAIK: He has alleged that 
that Member will nol obey any orders of the 
Court. This is an allegation made on his 
behalf. This is a direct allegation made on 
him. (Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
If il is an allegation and it has appeared in the 
joumal, you can refer it to the Privileges 
Committee. He has quoted from the Hour-
naJ. (Interruptions) 

(Interruptions) 

MR. SPEAKER: Mr. Basudeb Acharia, 
first of all, you please sit down. 

. (Interruptions) 

SHRI RAM NAIK: Rules are very clear 
Ihat if an allegation is to be made ... 

MR.SPEAKER: What is the allegation? 



623 Discussion Under Rule t 93 

[Sh. Somnath Chatterjee] 

JULY 29, 1992 . Ram Janm 624 
B/looml-Babri Masjid Dispute 

(Interruptions) 
SHRI RAM NAIK: Allegation is 'he has 

said so'. He has been quoted. (Interrup-
tions) 

. MR.SPEAKER: Is it your stand that he 
has not said so? 

(Interruptions) 

SHRI RAM NAIK: How do we know 
(Interruptions) 

SHRI BASUDEB ACHARIA (Bankura): 
Why cannot you deny that he has not said 
so? (Interruptions) 

SHRI RAM NAIK: We will deny that. 
(Interruptions) H you want to say anything in 
this House, you have to give notice. (Inter-
ruptions) 

MR. SPEAKER: You please take your 
seat and let me decide about it. 

(Interruptions) 

SHRI RAM NAIK: It is under the rules. 

MR. SPEAKER: Under which rule you 
are referring? 

SHRI RAM NAIK: I have got the book. I 
will find out and tell you. In the meanwhile, 
let it go. (Interruptions) 

SHRI SOMNATH CHATIERJEE: This 
issue is very important and J request the 
hon.Members on this side that il they have 
an answer let them answer it. The Leade r 01 
the Opposition will speak. Let him deny that 
my understanding is wrong. (Interruptions) 

MR. SPEAKER: SOMNATHJI, if I have 
understood it correctly, all the Members who 
are objecting to this statement 01 yours, 
think that the court's order should be fol-
lowed and if you say that somebody has said 
that we will not follow the I~Ourt order, they 
say It is defamatory .. H is good thing. You 
please continue. 

SHRI SOMANATH CHA TIERJEE: 
deeply appreciate. (Interruptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Your ruling should be accepted. 
(Interruptions) 

SHRI SOMNATH CHA TIERJEE: There-
fore, if there are some in that·party who do 
not agree that the judicial verdict should be 
followed let them be exposed so that we 
know the mainstream of BJP .... {Interruptions) 

SHRIRAMNAIK: ItisRule353. The rule 
says about tho procedure regarding allega-
tion against any person. 

It says: 

"~o .allegation of a defama;~ or in-
criminatory nature shall be made by a 
member again any person unless the 
member has given adequate advance 
notice to the Speaker and also to the 
Minister concerned so that the Minister 
may be able to make an investigation 
into the matterlorthe purpose of a reply: 

Provided that the Speaker may at 
any time prohibit any member from 
making any such allegation il he is 01 
opinion tllat such allegation is deroga-
tory to the dignity of tho House orthat no 
public interest is servo~ by making such 
allegation: 

It is not only pertaining to Ministers. 
So .... 

MR. SPEAKER: J uphold this point of 
order which you have raisod. I take it that 
you say that the court ordor should be 
accepted .. 

(Interruptions) 

SHRI RAM NAIK: No, no. that Is not 
the point (Interruptions) 
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MR. SPEAKER: Mr. Chatte~ee, show "oh! there are examples.- Supposing 
technically, he appears to be correct. But there are bad examples, should we follow 
then :he sense of it we can take. that bad example here? We did oppose the 

( Interruptions) 

SHRI SOMNATH CHATIERJEE: Our 
appeal to everybody in the House and to the 
people in the country is that if negotiated 
settlement is not possible, for which every 
effort should be made, then judicial verdict 
should be accepted. Let therrfsay 'yes or no'. 
I! they say that, we stop here and nQw. 

MR. SPEAKER: By implications they 
have said 'yes'. 

SHRI SOMNATH CHATIERJEE: Let 
us not go into this discussion further. Why 
are they not saying this? That is the trouble. 
( Interruptions) 

SHRI HARIN PATHAK (Ahmedabad): 
He is referring to a Member who is not 
present in the House. 

MR. SPEAKER: What is your problem? 
I have given the ruling. Why are you stand-
ing up? 

( Interruptions) 

MR SPEAKER: Now senior Member of 
this House are speaking.lwould request you 
to show the courtesy to them and also to us. 

(Interruptions) 

SHRI SOMNATH CHATTERJEE: Hon. 
Memberfrom Varanasi said yesterday rightly 
that there are soveral orders of court which 
justify certain action being taken for pooja 
etc. etc. Now so long it suits them they 
accept the judicial order. But here the effort 
is being made, a conscious effort is being 
made, it was said here, to give instance of 
defiance of court's orders in the past as if that 
would justify in future the defiance of couli 
orders. Therefore,this was an issue,l thought 
nobody would come to, nobody would try to 

reversal of Shah Bano's judgment by a leg-
islative process. We did object to every line; 
we opposed saying that you wrongly did it. 
But that does not justify..,that an order of a 
court will be consciously violated by a Gov-
ernment. And that is what I foel. This has 
boen a mere tactical stand on behalf of the 
BJP government and the OJP because they 
want to same their Government. This tempo-
rary retreat is only for thaI. I reuest the hon. 
Prime Minister, to be extremely careful on 
this because this time limit they wanted for 
a respite. How to utilise it? Sadhus and 
Sants, many of whom are sitting here in the 
BJP benches, they also represent the BJP; 
they represent the Bajrand Dal and what Dal, 
I do not know, inside the party. Therefore, 
here, t!ley agreed wi!h the Prime Minister 
that they ore going out and build a Laksh-
man temple - where it is, we do not know-but, 
at the moment, they are not doing anything 
and giving you three months or four months. 
They are very allergiC to four months; they 
are so much concerned about the tenure of 
the V.P Singh's Government. And then they 
say may be five months or three months or 
three and a half months but, Mr. Prime 
Minister, you must agree within this period, 
to allow the temple to be built. Have they an 
open mind? I am again putting this question. 
Wiil the discussion be on a clean slate orwith 
positions taken by the BJP or the VHP? 

Sir, this is a very important issue. What 
will you discuss Mr. Prime Minister? I am 
sure, you are not going to discuss on this. 
Please be specific on this. Are you going to 
d:scuss whetller this Masjid will remain 
er not mmain there? We cannot agree to that 
proposition. There cannot be any discussion 
on the continuance of the Mosque or not. 
The only thing is ho\'l to build there, main-
Llining the t:10sque. And let them have a 
ten'ple to their henri's desire, although, we 
h2'.'0 not got tile site plan_ In spite of 
repeated req:.Jests, \':e do not have the site 
plan of \'ihat they are going to constract, and 
ho\'l big will the temple be. 
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ISh. Somnath Chatterjee) 
Therefore, Sir, these are matters which 

have to be borne in mind. And I request the 
Prime Minister not to be oblivious of the fact, 
not to sufferfrom any euphoria. There should 
bot be any euphoria. You have to beware of 
your friends there. Somebody called you a· 
circus master"; you have to beware of your 
friends facing you as you have to beware of 
your friends sitting behind you. How they are 
going to utilise you, nobody knows and you 
do not know. 

Sir, I will request the hon. Prime Minister 
and I also wish to bring to your kind notice 
what is being said In this country by respon-
sible people, who are given today a good 
deal of importance in our national life. The 
General Secretary of the VHP says: • Ask 
the Muslims to give away their rights, if they· 
have any and have good relations with Hin-
dus. Now, on this question, they have to 
agree; if they do not agree, they will be forced 
to agree.· 

MR. SPEAKER: Shri Somnath, we do 
not quote magazines. 

SHRI SOMNATH CHATTERJEE: This is 
an important statement made on an issue 
which is agitating the entire country. 

MR. SPEAKER: But we do not quote the 
magazines. 

SHRI SOMNATHCHATTERGEE: Then 
how to refer to these statements? 

MR. SPEAKER: You can say it in your 
own words. 

SHRI SOMNATCHATIERJEE: Well, Sir, 
I say that the General Secretary of the VHP 
has said to the effect that the Court itself is 
violating the Constitution. He has said to the 
effect that Court is adjudicating something 
which It cannot. He has said to the effect that 

according to the Constitution, It cannot adju-
dicate the faith of the people; so, If the 
Courts are violating the Constitution, we 
care tuppence for these Courts. 

Sir, this is a Solmen statement made by 
an organization's representative, with whose 
other representatives, the hon.Prlme Minis-
ter is confabulating for days together and he 
hopes to come lEl a settlement with them. If 
you can change their hearts, weli and good. 
But our apprehension is that the tactical 
approach which now has been taken by the 
SJP and the BJP Government is only to 
same their Government. They were appre-
hensive of losing their Government. this 
tactical retreat is only to raise the frenzy 
more and more. People are being told today 
from the floor of this House that three months 
are enough, thereafter we shali take the low 
into our own hands. we do not care for the 
judicial verdict. 

SHRI RAM NAIK: Nobody has said like 
that. 

SHRI SOMNATH CHATTERJEE: That 
is the effect of the Statement. 

SHRI RAM NAIK: What a speech of 
harmony'! Who said thai here? Nobody has 
said that. We have been listening to the 
speeches. A senour person, the leader of a 
party is unnecessarily provoking the people. 
This is not creating harmony. 

SHRI SOMNATH CHATTERJEE: I 
would request Advaniji when he will speak 
after me to clarify it. let him say that my 
understanding is wrong, I would be very 
happy. Let him say that I shall be very very 
happy. They have said I have understood 
their speeches wrongly. Therefore If after 
three months or three and a half or five 
months negotiations do not result in a settle-
ment acceptable to all, then rightly the Prime 
Minister has emphasized that it has to be 
decided by the Court. 
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One very important in the Prime Minis- purpose of arrogating to take over that land 
ter's statement is; I hope I can quote the not lor the purpose of :mogating to the 
Prime Minister's statement -"I expressed my Cer.!ral Government purposes, but we said 
belief that this exercise at Governmenllevel take over Ihal land, so that ultimately who-
coul::! be expedited and completed with in 4 ever is entitled to it will get its possession as 
months time men,s leaving the matlerbefore it is today and no alteration is made. 
the court; all the cases will be brought here. 
"I found agreement on this approach.· But I 
find there is no reciprocation. Accerding tv 
th9 Prime t.~!~!~!'3r"s understanding the other 
side agreed to this; but we have not four~d 
that approach. Therefore it is very \'ery vital. 
Why I am inSisting on this and repeati:>n this 
is because somebody has to accept a deci-
sion of !:om!) body else.lf it is a jeinl effor! , a 
joint deciSion, acceptable decision, nothing 
better than that and we have been advoca-
tion for that fer days and months and years 
together. If that is not possible unfol1unatly, 
though I wan! ilto succeed, then hew 'Nill thai 

- issue be resolved?tt can only bo done Ihrour-h 
court. All these efforts have been made Irem 
that side of the SJP 10 say, will courts cannol 
decide that malter; il is a matter of Janade!:h; 
it is a question of mandate, it has to be done; 
we shall do it. Therefore it is mandate'versus 
the cons!il'J!ion. It is a mandate versus faith. 
T~is is mandate-;! and faith, both together 
:::cccrdina ta :!~cm. 

Therefore \'/C request the han. Prima 
Ministerto be extremely; careful. Let him not 
repeat the mistake which he made in the 
recent past of allowing things to almost 
beyondcontr~1. Letting the grass grow undor-
tow the feet in a situation like this only for the 
purpose cf arriving at a consensus will only 
give them more elbow room and they wilt try 
to organise themselves more for the pur-
pose of we It.now what their obj9ct is. Very 
clearly they ha'le mentioned their object. 

I do net with to tuke further time. f 
roquest the hon. Prime Min~tor to make in 
wiry clear. we would havo beon uxtrcm!y 
happy if the Prime Minister has arranged for 
maintenar.cc ef status q.vo by all r!19?!15 of 
that ~rea un!il a decision is arri'!ed at thrcufjh 
ne9::>tht!o"~ -:~!hreu::h courts ven.!i':'t. How 
do ye~ "ssur9the maintenance of the status 
quo there?We had requested the Govern-
ment of India to take everthat land nt'! for!he 

Sir, a huge platform has been huflt - a 
concrete platform, a pormanent slructure-
in violation of the orderof the court. Forwhat 
purpose was it constructed? What wilt the 
tourists do there? II whole Jumbo is there; 
120 fcelx 120feet huge platform ,acor.cre!e 
platform, a pukka platform has been built. 
For what purpose? What will happ':!n so far 
as that platform is concerned? Who will us it 
during this poriod?Forv!hat purpose will it be 
us ad ? We would like to know whether it is 
part of tho temple v .. -hich thoy propo~e to 
build. (Interruptions) I would request the 
hon. Prime Ministerto assure the House and 
tho country that he will take all necessary 
steps to maintain the status quo in a!1 ra-
spects, Whatevor construction has been 
done, ii has been done aga:"st our wishos. 
Gut no fUl1hcr construction in any manner, 
no manner of use of that proporty, should be 
permitted, which may not be in keep!ng with 
tho ultimate objective of arriving at a negotl-
atod r.olilomont or ::mivinlJ nt Q nOlJo!ieted 
settloment or arriving at a negoliate settle-
ment or arriving ai a decision by judical 
process. Therefore, we would request the 
han. Prime Minister to make it clear. Let 
nobody have any illusion thafthey,can play 
about with the people of this country, with 
the unity and integrity of this country, taking -
advantage of any inaction or drift on the part 
of the Central Government which has a 
special responsibility in this case. 

We silallsupport you in all yourendeav-
oun: so long as they i:lre wiff-directed en-
cc>avours. Do not try to compromise with !he 
fOft;GS of fundamentc>.lism, do not try to como 
to <.!'1 arrangement wi!h thoso people who 
w'lI :1~t sec the reason anc openly say, ·We 
shai! have it or not", 

Mr. Speaker, Sir, in this very impNta!lt 
di~cussiO!l that we w~re having sir.~e YE:'ster-
day, we h:1vC SOll~O rC'serva!ions abcut the 
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[Sh. Somnath Chatterjee) 
Prime Minister's statement. But we wish him 
all the best and assure him of full coopera-
tion so long as he do is no compromise the 
unity and integrity of the country, does not 
surrender to forces of reaction and funda-
mentalism. Thank you. 

(Translation] 

SHRt RABI RAY (Kendrapada): Mr. 
Speaker, Sir ,I was not very eager to speak. 
Shri Sharad Yadav and Shri Shahabuddin 
have already spond on behalf of our party 
and Shri Viswanath Pratap Singh is to speak. 
A debate regarding the future of India has 
been going on in this House for tow days. 
That way today is a historic day. I am speak-
in9 with your permission. I would like 10 Ihank 
all those who have participated in this de-
bate. I am thankful to them for their wise and 
considerate speech. I would like to remind all 
the hon. Members, it is good that the hon. 
Prime Minister is also Sitting here, that we 
are going to celebrate Golden jublee of the 
quit India Movement of the year 1942. I 
would like to submit that our House and tho 
people outside the House are waiting to 
know the Hon. Prime Minister's reply and 
decision is taken by the House on a vory 
important issue. 

Mr. Speaker, Sir, I was thinking since 
morning about what I wrote to you. I would 
like to give one or two examples from the 
contemporary history of India and I would 
request the Nation and this House that all 
the parties here should rise above their party 
lines and take a decision in the interest of the 
future of this country, and in order to main-
tain our Nationalism and Indian-ness. 

Mr. Speaker, sir, with great anguish I 
would say under the leadership of the father 
of th nation Mahatma Gandhi a war was 
fought to end imperialism in oppressed Asian. 
African countries and to deliver people from 
the imperialism of the white people, but I 
cannot forgive our elder leaders for their 
in ability to behind our county together. I \I:<1S 
a student then. Our country was divided on 
the basis of religion. Such a serious blundor 

was committed at that time and yet there was 
no revolt against that. People opposing the 
partition did not go to jail our leader Subhas 
Chandra Bose was wading a was with his 
Ajad Hindi Army during 1941-42 outside 
India. Today I would like to remind this House 
the namos of three persons. Since Shri Lodha 
has told about his link with Shri Subhash 
Chandra Bose so I am meniloning names of 
those three persons -Shri Sahgal, Sri Shah 
Nawaj Khan and Shri BhiUon. A case was 
against tall the three people was reg·istered 
in the military court. All these three names 
am the symbol of nationalism. But I do not 
want to namo those persons in the is House 
who wont <lstray. That nationalism and Indi-
an ness have been forgotten and they have 
been presented in a different forin. So when 
we have witnessed tho partition and when 
wo have experience the pang of it, I would 
humbly like 10 submillhrough you one thing 
before the whole Houses and that is we 
should be roady to accept the judgement of 
the Supreme Court as a symbol of Indiaism 
and as a symbol of Ihe supreme aUlhority of 
our constitution even when the judgement is 
passed in the last phase of negotiation. 

WtlOn everyone says that there is no 
ottler a'ternative,. cant's we, the Parliamen-
tries arrive at a censensus art this issue? 
Finally, will the verdict given onlybythe High 
Court or Supreme Court be acceptable? 
Because the Court verdict is the symbol of 
nationalism and symbol of our Constitution 
Court verdict and the protection of Constitu-
tion arc synonmous. Can't we take a deci-
sion to that effects in tho House? Actually, it 
is the question of our nationalism, Deliber-
ately or unintentionally the would is eager to 
know whether we recognise the Sabri Masjid 
ornot.1t has become a national symbol and 
we h<1vO to protect it we have to construct the 
syn::mli1ous. Can,t we take a decision to that 
enect in tha House? Actually, it is the 
question of our nationalism. Deliberately or 
ur.inten~ionaly the world is eager to know 
v/Iletller we recongnise the Babri Masjid or 
not. It has become a national symbol and we 
h<lve 10 protect it l'Ie have to construct the 
temp:e \'/ihout causing any damage to the 
mosque. It has become a symbol of our 
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nationalism. Can't we arrive at a consensus Members of the House expressed theirviews 
on this issue? In fact, there was some in a very impressive manner in a peaceful 
hesitation to honour the court verdict. atmosphere yesterday as will as today. Of 

Mr. Speaker, Sir,l got up to speak with 
your kind permission. I shall make only two 
submissions. Gandhiji sacrificed his life for 
the sake of communal harmony, secondly, it 
was the result of the struggle made by Netaji 
SubhashChandra Bose andGandhiji against 
the British Government at the time of Na-
tional movement that we got a nationhood 
and are enjoying its benefits till now. Nowthe 
question is whether we will lose the country 
we obtained after a struggle of one thousand 
years? After a span of about one and a half 
thousand years we succeeded in getting 
India as a nation. As such for the sake of the 
Country. I would like to tell my fellow mem-
bers of the House that we should rise above 
the party politics and look towards national-
ism. I was very distressed yesterday when 
the hon. Member who spoke after Shoradji, 
made a reference to Konark and Kilajurallo 
in this connection but to to Taj Mullal Though 
Sharad ji made. I was distressed for that is 
Taj Mahal not part of the composite couture 
of the country? Therefore, my submission is 
that if we develop such a psycile we cannot 
love and respect the country. 

Mr. Speaker, Sir, I had promised you 
that I would not take much time, I am just 
going to conclude. It is a very important 
matter. It is qu~stion of life and deatil for tile 
people of this country. In this connection 
would like to quote Shakespeare who says: 

[English] 

"To be or not to be is the question.' 

[Translation] 

Therefore my submission is that when 
this is the situation,we should rise above 
party pOlitics to take a decision on in the 
interest of the nation, With tilese words I 
conclued. 

SHRI VISHWANATH PRI\ T I\P SINGH 
(Fatehpur): Mr. Speaker, Sir , the han. 

Course there were some exchanges at the 
end. I feel tilat it is the opportune time for us 
to end this discussion at the earliost.1t should 
not remain as a topic of discussion only, 
rather a solution to the problem must be 
found out in the county. 

Sir, I would not like to make a lengthy 
speecil today though Ihere is no restriction 
on it. Because somelimes too much of grief 
causes anger. Moreover, the events that 
took place during the last 15 d,ays have 
silaken all of us tllrowing a challenge to our 
basic principles - whether it is the judiciary, 
tile Government or Ihe Parliament. There-
fore, our primury concern today is not to 
concentrate on tile points of discussion; There 
has al1ready been exhaustive discussion 
a:ld many otllCr oppo:tunities will be there in 
futuro. But the most important thing is what 

. would be the way out to a solution to this 
probleill. 

Tho RamJanam Bhoomi - Babri Masjid 
problem is a nectar if it is solved amicably 
and fire if it is not solved. We Sllould make 
0110115 to see tllat it does not prove to be a fire 
and should prove to be nectar. This country 
has to live long and it will certainly live. 
Hence we should try our best to turn it into 
nutar. No othor\'ray out is left. I am confident 
ti,2t the peop!0 of this country as well the 
hon. !.1embers of the House have Ihe re-
quired farsightedness, courage and patierce 
to find a \'/ay out to tllis problem. 

Sir, not only me, but also most of us 
have f<lith in this country. Ours is a land that 
unites the people. It still retains its power to 
unite the people. People still have confi-
dence in one another. I have faith in them. 
But that confidence is not re!lected in the 
discussions we hold. Therefor, Ihat confi-
dence is the on Iy hope for us. T,hat is why my 
belief has beon thai there is something that 
keeps our country united. I would nollike to 
go into tllC details but the need of the hour is 
to create a favourab!o ;:-,!mosphere. It was 
seen in the opinion pon that the very psyche 
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[Sh. Vishwanath Pratap Singh 1 It was also a borrowed time. So it could not 
and action of the country be live in unity and be solved. The problem would have been 
integrity. I am confident that all people want solved immediately had the Mandai issue 
a solution to the people. not been raised. (Interruptions) 

We may have difference of views but we 
should not have difference of mind. It is our 
responsibiltyto see that despite difference of 
views, we remain united in all respects. 
Today, it is not the question as to Which party 
managed the affairs of the country properly. 
We can discuss these things at our own 
party circles. The question Is how can we 
protect the country unitedly. 

Other countries are also looking towards 
us to see whether we can keep our country 
united or not. I am sure that we are all united 
at heart and have the same feeling. We want 
India to remain united and prove before the 
world that we are capable of solving such a 
sensitive problem . Today we stand at a 
cross road. Where our dicision may change 
the curse of the history of this county. 
Therefor, we should not indulge our selves 
in hitted exchanges. This is the golden op-
portunity for us to solve this problem. 

Mr. Prime Minister, Sir, you have solved 
a numberof Problems. But people complain 
that a lot remains to be done. You may also 
have some complaints but you should leave 
aside those complaints and address your· 
self to this burning issue. You got adequate 
time, perhaps three, four or five months 
which J do not know . Four months are 
considered in auspicious. It is a borrowed 
time you have been successful in many 
such borrowings, I wish that you will also be 
successful in this borrowing. (Interruptions) 

They had also given us borrowed time. 
I am talking of my practical experience in the 
matter. But you have more hopes. Mandai 
issue had not been raised when I was given 
four montha' time. It was raised inbetween. 
(Interruptlof'ts) 

SHRI MADAN LAL KHURANA (South 
Delhi) : You were given ten months' time. 

SHRI VISHWANATH PRATAP SINGH: 

Now the Hon. Prime minister has been 
given four months time and he is more hope-
fulto solve the problem. We are also hopeful 
that the problem would be solved within 
these four months. 

At that time also I had received some 
indications. The hon. Prime Minister must be 
aware that most of the Members of the 
House had given me active cooperation. 
Atalji, I do not hesitate to accept this. Shri 
Yunus Saleem is present here. He tried his 
best. The religious leaders, Shankara char-
yas and learned muslims make efforts to 
solve the problem. However, I as well as 
shared ji said that the Mandai issue was also 
entangled with it in one form or the other. It 
is true.that we had to pay for it but we have 
no reqrets. When rockets are launched, the 
rockets extinguish but the satellite come to 
the orbit . Similarly, though we were wipe 
out, the satellite of social justice come to its 
orbit. 

Mr. Speaker,Sir, we have made sacri-
fices and our example is cited . You are 
warned that you may not warn you the bate 
of Mr. V.P. Singh. You have already been 
warned several time that V.P. Government 
had been thrown away. Though it is correct 
that we have been removed !tom power yet 
it was not our remove all, it was our sacrifice 
like a seed. Sacrificing ourselves we have 
produced pant and tree of social justice. All 
the hon. Members have mentioned the feel-
ings of the hon. Prime Minster. May be he 
would not have stated all the things. I know 
that the hon, Prime Minister can't say all the 
things on all the occasions but some times 
he is bound to say somthing. As a result of 
his saying, this is th State of affaires. Dixit ji 
is present there. He met the saints there and 
the saints authorised him to place theirfeeJ-
ings in the House and to settle it within three 
months. Now they say with referanceto your 
statement that instead of solving It ,you have 
made it complicated. We do not knows if it is 
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solved or made complicated. So, please basis of it, we have moved forward In this 
throw some light whether it is solved or it has 
been made complicated. We are unable to 
understand as to what has happened within 
one or two days. What is the difference 
between your understanding and Saints' 
understanding?What is all this going on?This 
situation as put us in a Predicament as to 
what Is all th;is going on? This situation has 
put usinapredicament as towhat will be the 
result of it in future? The saints claim that 
they did not have any talk about the court but 
you have referred to Court or the Judical 
authority in your statement. May be you 
could not define the judicial authority; but the 
d'fference is clear. In my opinion whatever 
the deference In understanding is there. We 
should remove it immediately through nego-
tiations, instead of making coments on it. We 
should try to promote this under standing on 
the basis of equality and we will be satisfied 
if you achieve success in this process. 

Mr. Speaker, Sir, besides it our sugges-
tion is that a comprehensive initiative should 
also be taken .It appears that you had taken 
the initiative should also be taken. It appears 
that you had taken the initiative and held 
talks withthe some group, you had talked to 
them earlier also but no new intiative has 
been taken to hold talks with the minorities 
group. t hope that formal talks will also be 
held with them. Even if we combine all the 
parties and all the organisations, collectively 
they all can not be more important the our 
country. There are some other influential 
people in our society. Our religious guides 
called GurusM are there. I hope that they will 
also adopt a constructive approach towards 
It. The scholars of this country will also adopt 
a pOSitive view on it. I belive that you will in 
value these scholars and religious guides in 
the negotiations. 

Mr. Speaker, Sir, you have not only put 
this discussion on the right line but have also 
given a direction to it and have provided a 
goodjeadership to it. Therefor I will try to put 
rnv sugestions within the same frame only. 
No • doubt, It Is our achievement. We have 
not taken to our differences rather we have 
followed the way of consensus; and on the 

direction. 

Mr. Speaker, Sir, in my opinion the 
resolution of N.I.C. is a grate achievement. 
Some people I do not agree with me but I 
take it as a great achievement. 

I wish that all the political parties includ-
ing B.J.P., leftists, Janta Dal and T.D.P. etc. 
should take part in it and give a direction to 
it and then on the basis of that direction, the 
country may be moved forward. We request 
all of you to agree to the N.I.C resolution.1t 
would be a great success, if the House also 
puts its seal in one way or the other on the 
unanimously passed resolution of the N 
.I.C.meeting unanimously, it should be a 
very good start if the use also adopt sit with 
the same spirit. 

During the election period, wide public-
ity was given that the temple should be 
constructed at Ayodhya but them mosqe 
should remain in facl.80% ofthe countrymen 
were in favour of this dicision . This is not 
only our opinion but this is the opinion of this 
country also. There is not much difference 
but there are two uses which separate us. 
One issue is as to where the temple should 
be constructed and the other major issue is 
as to who will finally decide it. The problems 
generate from here. The focus of debate is 
on this point and it is dragging many funda-
mental things. I understand that should be 
though over by us seriously. let us decide as 
to what will be the unanimous decision of 
various parties. 

I want to say one more thing as to what 
shouldbethe shape olthe final decision. I do 
not want to comment of it just one. It may 
have any shape. We have to dicide it with fuJI 
regard. We have to obey the decision of the 
Court. We have to decide it with mutual 
coordinatfy. Before a decisions taken,lt would 
be far better to is a solution of the problem 
found out with mutual constent. It will make 
things much easier. To maintain the mutual 
understanding, We will urge upon you to 
think over it also. I f such an assurance is 
giver, the faith will be firm and agood atmos-
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[Sh. Vishwanath Pratap Singh) 
phere will be created. We will be happy that 
we have solved the problem. I think that the 
hon prime Minister will take initiative and he 
will give us an assurance in this regard. 

. We want to submit one thing to Shri 
Advaniji and Alai ji . Now il is being slated . 
:hat the decision of the Court will ultimatly be 
final. It is some thing which can ;be trusted 
·upon,. We give this argument that if it is not 
decided by mutual consent then the court will 
uliimately; decide it. I think th;at this is the 
only pOint where we have basic deference. 
The site can b;e decided later on and if we 
may not be able to decide later on and if we 
may not be able to decide even the site, then 
where will we go for the decision. These are 
inter linked issues which should either by 
mutual consent or be dicide by; the court 
because in that case we have no alternative 
to get these issuesdecide . These are the 
basic differences in our views. You claim that 
the things related to faith and religion cannot 
be decide in the court. Besides it, you also 
say that the verdicts of the court have come 
several times but those could not be imple-
mented on administrative grounds. Please 
do not raise this controversy during the course 
of this discussion. It is your responsibility as 
to ho;.vlo run the country. Today this respon-
sibility is yours and tomorrow it may shift to 
others and all of them may be trapped into 
trouble on this issue. Do not take it as an 
issue related to present only, it is an issue 
related to future as well. This issue is directly 
linked with the running of the administration 
of the country. All should co-operate collec-
tively and think as to how the country should 
be run. No doubt the faith is final tho con-
science is final and there is the uniqueness 
in decision, but, if the country and tho ad-
ministration are to be run and if there is clash 
of faiths, then no faith is supposed to be 
considered lower than the other one. Tilere 
is no categorisation of the faiths and the 
priorities of the faiths have not been pre-
scribed. If there is the class between two 
faiths and there seems to be no way out to 
remove these clashes then we all including 
the Hon. Prime Minister will have to site 
together and find out a way to run the coun-
try. 

As regards the faith, we do notgoforthe 
faiths of the Hindus and the Muslims only. I 
quote an example that there Is the temple of 
Sakshi Gopal, we are not giving arguments 
just to deny the .existence of that temple. The 
faith of the priest of the Sakshi Gopal temple 
was that the temple should remain there 
only. The Shankaracharya of Dwarika had 
given a statement that .... [/nterruptions .... 
Wf; will talk about it later on, Ihe Shankara-
charya had stated that the temple should not 
be there. If the faith is there in the temple 
Sakshi Gopal, then it should be there .. It 
created the clash betweo,l the Hindu faiths. 
What is to bedone in this case, how to tackle 
it and who will decide it? In these circum- . 
stances, how you or anybody can run the 
country? As a result of this clash, one faith 
has to knock the doors of the court against 
the other faith .. Naturally, the priest of Sakshl 
Gopal temple had to go to the court. If we try 
to find out tho way of avoiding tha clash 
between these faiths, perhaps we may find 
out the way. 

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker Sir, with your permission. I would 
liketo point out that as far as I knowthepriest 
01 the Sakshi Gopal temple did not go to the 
court but he was doing Kar-sewa, which was 
going on there and he was in the front line of 
Kar sevaks. I would like to request Shrl 
Vishwanath Pratap Singh while stating the 
things, he should not ignore the facts. 

SHRI VISHWANATH PRAT AP SINGH: 
All right, you have corrected me. Perhaps It 
may be wrong, but whalever I came to know 
from the newspaper, I was stating the same 
but it can be an example. It is not like this but 
it can be like this. I correct myself,. it is good 
that you have given me correct information" 
Then I understand that in it .... [Interruptions) 

MR. SPEAKER: Please sit down for two 
minutes. 

[Interruptions) 

SHRI MOHAMMAD ALI ASHRAF 
FA TMI (Darbhanga): Till now we were silent 
{Inlorruptionsj 
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MR. SPEAKER: Please listen; it is not sion, a discussion on the parties maybe held 
good. It is beyond decorum..... and people discuss the executive, but even 

[Interruptions] 

SHRI NITISH KUMAR (Barh) : The 
decorum will not last long like this [Interrup-
lions) 

MR. SPEAKER: Please take your seat. 
You need not talk with each other while 
sitting. I am giving the ruling in this regard. 

{Interruptions] 

MR.SPEAKER: You are disturbing very 
much. You too please sit down. You are also 
doing the same thing. The aim with which we 

. had tried to start the discussion here and a 
number of good stJggestion ..... [ Interruptions] 

SHRI MOHAMMAD ALI ASHRAF 
FATMI: In this way nobody can speak here 

j[ Interruptions] 

MR. SPEAKER: Look, there is no need 
for you to get agitated. A very good speech 
isgoing on, and good suggestions are coming 
in. Kindly listen to them, and you should 
keep in mind that you will not disturb him by 
talking on his behalf, time and 
again ..... [lnterruptions] 

MR.SPEAKER:You maysitdown. Look, 
there should be no side talks. 

[Interruptions] 

SHRIVISHWANATHPRATAPSINGH: 
Mr. Speaker,Sir, my submission is that we 
should sit together on a national level to 
resolve any conflict of beliel to pave the way 
forthe country's progress. It is the responsi· 
bility of every body and it involves common 
national interest. I believe that we have to 
find a solution within the constitutional frame-
work. H there is any deficiency in the consti-
tution, it shall have to be removed. Whatever 
is enshrined in the constitution is being at-
tacked, and even the Supreme Court is not 
being spared. We pass a law here and it is 
rejected there. We may come under discus-

now, if the citizens have faith in any instltu· 
tion that will uphold their rights, it is the 
judicians. How will we find the way out of all 
these conflicts impose a question mark on 
that point? It is my conviction that It shall not 
be good to impose a question mark on the 
faith which these courts have inspired? If we 
have done so it is bad and of course ex-
amples of such instances in the past maybe 
there; should we pursue such examples, 
what shall be its ultimate result? Will this 
union continue to exist or not, there can be 
success or failure on one point. If we go on 
the path of violation dra wing upon soma past 
instances, will there be unity, we shalll'lave 
to think with almost seriousness on this point 
rising above party lines. Mr. Prime Minister 
with all honesty, we have to find a solution to 
the tangle which has led to confrontation 
between the people of two faiths. We have to 
consider as to how to save the country. We 
have to hold an honest discussion on this. 
You may make convention, you may not 
enact a law, the country can be run on the 
basis of conventions and traditions. Ram 
Janam Shoomi controversy has got to be 
SOlved. It is the responsibility of all of us to 
see that the country makes progress. We are 
busy in improving the past history, all the 
samo we have to create Ilistory. It may not 
be that while improving upon and going 
through the pages of past history, we be-
come oblivious of the coming events. This 
will be a national blunder. 

I would like to submit another point. 
Atalji Ilas said that bloodshed has been 
avoided. I agree that a sigh of relief has been 
heaved, but it must be realised that if peace 
is restored after supressing one's better 
feelings, the pent-up feeling may erupt later 
on much more violent torn. The question is 
not of blood shed, it is of running the country. 
If this argument can provent bloodshed, it is 
a question of preventing the same and how 
the bloodshed can be saved, for that all of us 
should sit together, some solution will 
emerge, it shall not emerge merely through 
such discussions. 
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I wo.'jld request the hon. Prime Minister 
and everyone is expecting that he should 
certainly say something today. He should tell 
us something at least H not everything but he 
should tell us something. When Krishna ate 
clay and Yashoda asked whether he had 
eaten mud, he said that he had not eaten 
clay "Maham bhakshyati Vaanam· he said. 
Then Balram said that he had eaten clay 
then Krishna said that how could he tell a lie 
to his brother. Hetold Mata Yashoda to open 
his mouth to see, in the same way, you may 
also open your mouth a little and reveal 
something to us ..... [lnterruptions}. 

THE PRIME MINISTER(Shri 
P.V.Narasimha Rao): That was something 
between the mother and the 
son .... [lnterruptions} H you call me your son, 
I shall tell you a lot. 

SHRIVISHWANATHPRATAPSINGH: 
It was not simply a matter of mother a nd son, 
it was also a matter of brothers, and Dikshit 
ji was also a witness, that Krishna had eaten 
clay, by way of saying something to the 
saints there, but besides that ..... [Interrup-

. tions] .... 

SHRI ATAL BIHARI VAJPAYEE 
(Luckn:>w): Who is Balram? [Interruptions] 

SHRIVISHWANATH PRATAP SINGH: 
Mr. Jakhar is silting here ..... [lnterruptions] 
Jakha,r ji will be displeased .... [lnterruption] 

MR. SPEAKER: Really we shall have to 
see who is Yashoda ..... [lnterruptions] 

SHRIVISHWANATHPRATAPSINGH: 
Sir, when Krishna opened his mouth, the 
entire cosmos could be seen. Then Yashoda 
had a realisation. H he opens his mouth and 
shows complete information with us, we may 
also feel enlightened. At present there may 
be doubt In our minds .... [lnterruptions] .. 

SHRI ATAL BIHARI VAJPAYEE: Does 
Vishwanath need any more 
realizatlon? ... [lnterruptions1 

SHRI VISHWANATH PRATAPSINGH: 
Atal ji, it has been said about VishwanathJ 
that he was never born, there Is no comro-
versy about his birth place. When he ap-
pears, he appears in person and leaves only 
afte,r he destroys everyone .... [lnterruptlons) 
Shankar has another characteristic, ghosts, 
snakes and scorpions live with him, but all 
these are symbols. He lives with aU those 
who are suppressed, downtrodden, and 
social outcastes. That is why, only Shankar 
and none else is the source of all 
creation ... [lnterruptions}. 

SHRI MADAN LAL KHURANA (South 
Delhi): He gives a boon to Bhasmasur as 
well. And Vishnu is realistic and whenever 
he was incarnate, he did so to protect the 
realities, that is why he did not marry 
Saraswati instead he married Lakshml who 
has a very old relation with power. Mada 
chakro Lakshmi .... "Shankar ji who smokes 
Dhatura is different from everyone else. 
However, let us take another aspect. • 

A Memberof your party said that you will 
be come the ring master of the circus, aU 
right. The ring master has one virtue when 
the ring master gets his whip fierce lions and 
tigers stand up on the stool II would be better 
you do the job of a ring master mot always 
but occasionally only when the need arises. 
Question is not where he has gone, but who 
is holding the reins of the horse, whether it is 
the rider or the horseman. you are the rider 
and all of us are horsemen, we serve the 
nation and the horse. 

SHRIINDRAJIT GUPTA (Midnapore ): 
Who is the horse? 

SHRI VISHWANATH PRATAP SINGH 
: The country is the horse, we ate horsemen, 
we are serving the country. 

A question mark is attached to this. I 
would like to tell one thing to Advani jl and 
Atalji. Theyshouldalsoponderoverit. They 
also had been to Lucknow, I too had been 
the, by the same train .... (lnterruptipns}_ .. 
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We went there in the same train and· about the shape of our national conscious-
there were people to greet both of us. I read ness. They hold different view is associated 
in the news papers that the pOlice averted a with the Hindu sentiment and the other Is 
confrontation between both of us, I am not associated wnh the Muslim sentiments. He 
aware there was posslbilite both of us, I am is of the opinion that as the majority is in ns 
not the news papers have their own ways to favor the nation will be string and the minorl-
write something. There should be on clash ties will be protected. This is the view of your 
anywhere, but a serious situation arose there, party and you have taken a categoric stand 
when I talked to the minority groups there on n. We believe in certain values of the 
was agony in their minds. Our brothers from freedom struggle and want them to uphold. 
theminoritycommunltysaidthatwhyshould That alone can be the bedrock of this con-
them fight a case, the should withdraw the sciousness. It is a matter of faith. We be 
case. They think that they will not get justice. believe that history should not be repeated. 
They feel that even if the court verdict is in Is there no real blood- shed on the pages of 
their favour the Government will not imple- history and should we be prospered to shed 
ment it and there by deny justicetothem.1 do blood as it happened in the past? neither the 
not know what actually happens but they are Gangas has that much of water to wash off 
upset and disappointed. This mental state is the blood that would be shed nor any place 
not good for any person irrespective of the of worship can provide peace and solacein 
class he belongs to. We will hope that the those circumstances. 
Government will remove the apprehensions 
from their minds. The court is the last resort. 
We do not want to go to the court or any 
authority. Something should come out of this 
discussion. Shri Shahabbudin also has 
mentioned certain areas of flexibility. It is a 
good It there is flexibility and mutual under-
standing something can work out. So far as 
extending our he helping hand to an agree-
able solution is concerned we feel that that 
the terms and conditions should be decided 
first and that can be done through mutual 
discussion. Shri Sharadji mentioned about 
the N.I.C. resolution also. If the Government 
wants the discussion to be fruitful we should 
whole heartedly support the N.I.C. resolu-
tion. Certain positive things would come up 
which would try to resolve this vexed prob-
lem. But the hon. prime Minister will have to 
take initiative in this direction. we can extend 
our co- operation but the initiative has to be 
taken by the hon. Prime Minister. 

I would like to highlight one thing here, 
which may not be relevant at the moment. A 
consciousness of nationalism should emerge 
out of this discussion. Neither his House 
cannot decide it nor any law or a resolution 
can Impose it on the people. As this issue is 
b3ing debated among the common people it 
is reffected here. Shri Sharabji and Shri 
Chinmayanandjl here expressed their views 

one of our colleagues asked us to peep 
into the history of thousands of years back. 
He has crated a controversy. He said that 
long back the tribals ruled here. But when the 
Aryans came here, they be came dacoits 
and since then they have been 'robbers' . 
These people later became backward 
classes and downtroden. I do not agree. I do 
nol want to be dragged in this controversy. 
But if this caste- discrimination continues it 
would lead to agitation even though there 
might be no agitation, al the moment. There-
fore we should discuss it seriously. 

There is one thing more. I am not we If-
versed in the principles of rengion. But I am 
born in a Hindu family. My parents have 
brought me up. They taught me Hindu relig-
ion, but they never taught me Hindu- polari-
sation. I am of the view that Hindu- polarisa-
tion and Hindu religion are two different 
things. The Hindu religion is adopt elements. 
It is said that the Hindu religion is meat forthe 
welfare of everybody Sarvabhoot 'Hitaye'. 
Similarly, we be believe in the will- being of 
ali. ' Sarve che Sukhen' We have a tradition 
of religious tolerance. One should not forget 
that there were eight 'Brahma resins 'in the 
court of the king Dasharatha. One of them 
was Jabal who was an atheist.The father of 
Lord Rama had an atheist out of Eight Brahma 
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rishis It has been at radiation in our country. 
We did not drive him out. This is a shining 
example of tolerance, One must also reo 
member that while Lord Rama was leaving 
Ayodhya, Jabal 100 had pleaded him 10 slay 
back even though he was a:l alheisl. If we 
belive in Iho tradition of rel:gion we must 
learn some Ihing from this example. II has 
also been said, "Sarvadevam namaskarah 
Keshawam pratigachhati . • We believe that 
all prayers offered are meant for the AI· 
mighty. This is also a matter of faith. If you 
raise ·the issue of Hinduism it should be 
debated. 

I know that every religion is based on 
certain principles. When the issue is raked 
up this debate is obvious. WIlen all prayers 
are addressed to the same Almighty, why is 
there a dispute about places of worship? 
Yesterday Shri Sharad was constrained to 
point out in anguish that we should not be 
proud of many things in society. I admit tilat 
there are so many things in our culture, 
thoughls and philosophy of which we should 
be proud and the world also has acknowl-
edged it. Shri Sharad told thaI our philoso-
phy has universal adoptability,. Ourcrealion 
of society is susceptible to disintegration. 
We have to accept it. We are suffering and 
Shri Sharad has righlly remarked that the 
realisation sometimes is very bitter. I would 
like to narrate an-experience. Though today 
the Ayodhya issue is being discussed, no-
body is discussing the Maharishi Balmike 
temple at Panckuian Road in New Delhi I 
had gone there recently. In front of the temple 
there is a room where Gandhiji had once 
stayed for ~ometime. Many things which 
make us re '~ember Gandhiji me preserved 
there. Mr. Prime Minister Sir .. do you know 
what is happening today in front of tile Balmiki 
temple in Delhi? It has become a dumping 
ground for the garbage. This is vlhat thG 
society has done. I am narrating their suffer-
ings. If Balmiki is a human being he hClS to 
carry the night soil on his head and e'le;. 
though he is deified, garbage and dirt \'iO'.,;':_j 
contlnue to be thrown on him. But tilis is no: 
being discussed here. (Interruptions) This is 
one aspect of the issue. I do not mention the 
pain they have expressed. I do not change 

any person. I quote Tulsidas, He said that 
birth as a human baing is difficult and iflhere 
is discrimination lifo would become a/l the 
more difficult and misorable. Let there be a 
discussion on it. This is one aspect. Lord 
Rama being a human being cannot isolate 
himself from humanity. Tulsidas has said: • 
Vyapak brahma niranjan nirguna vigatvinod 
jc aaj prem blJagwatiwas kaushalya goad" 
He is the Supreme being but out of love he is 
in tho lap of Kaushalya. He is the manifesta-
tion of the omnipotent (Brahma) He never 
bore ill will orconflict against anyone. There 
is need to keep that image intact 'in the lap of 
Kaushalya' (interruptions) About Ramrajya 
Tulsid:'ls has said, "Sab nar karahin paras· 
pcr preeti, cilalaiJin sCllvadharma nirat 
sud/miti" nlO subjects love each other and 
therefore ilCld mutual respect for religion. 
There \'IClS freedom to chose their own relig-
ion during those times .. (lnterruptions) How 
SucllliClmrajya \vas ClttClined? Ram destroyed 
the aoldcn Lilnka. This has to be understood 
in the right perspective. But today those 
having gold rule the country. If someone 
brings five kilograms of gold he 100 rules 
here. The rule of gold is yet to come to an 
end. This is the Government of capitalists. 
But who were instrumental in destroing the 
golden Lanka and in Clttaining this success? 
The monkeys, bears etc were with Lord 
llama. This is symbolic. They represent the 
do':mtrodden Clnd bClckwClrds. Even Rama 
defeated Rilvana with the help of Mandai 
This is a vCI'y old concept. 

SHRIMADALLALKHURANA(So~h 

Delhi): Rama did not allow immolation of 
children. No child immolate during the period 
of Rama. 

SHRIVISHWANATHPRATAPSINGH: 
Whoever got victory, he had lO-take tl"teir--' 
suppol1. Kansa "'IOS killed with the help of 
Yadavas. 

Now I would like to conclude. I want 10 
put up Iho"e issues which have been ig· 
nored. Shri AdvClni is in the favourof religion. 
Tulsidas has doscribed .. (interrupfions) you 
should go through the message of Tulsidas. 
One day you too will be compelled to admit 
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ISh. Vlshwanath Pratap Singh] averted. They had incited and made deter-
that what Tulsi has wr~ten is true. Let us mined effort and even stalled the proceed-
discuss it. -Koi Khetinakisanko, bhikhariko ings of the House for day together to press 
na bheekh bhaye wanik ko na wanekee, na for the dismissal of the state Govemment. 
chakar ko chakiri jeevikariheen do manush There was a time when our friends used to 
kahen ek-ekan kehan jai bhar. The condi. say that they were not particular about invok-
tion is almost similar to this today. Discus- ing Article 356 and only wanted acquisition 
sion should be held on it. This issue has been of land. But there was stage when they said 
Ignored. Today farmers do not have engage· that they have changed their stand. On the 
ment beggars do not have alms, business- one hand I am happy that the conflict has 
men do not have their business and job· been averted on the other hand I am un-
seekers do not have any job. This is the fate happy as to why the situation was broughtto 
of you today' Jeevikaviheen kog soche ek. such a pass where the conllict seemed inevl-
ekan kahan jar table? I do not blame them, but the Govem-

It means an unemployed person is 
asking another one where to go and what to 
do. Therefore, this aspect also should be 
considered. But the Government ignores it. 
I would conclude after submitting one more 
point. When Bhisham Pitamah was asked 
about his decision to favour Druyodhan and 
why did he decide to lavour Duryodhan, he 
answered, • Arthasya Pursho Daso".1t moans 
that the man is the slave of money. "Dasya 
no Arthasya Koye".lt means that the money 
is not the slave of anybody. Hon. Prime 
Minister we are getting financial assistance 
Irom abroad. There should be discussion on 
this issue too. I would like to inlorm the 
concerned people that if we continue to 
lollow this policy. we would have 10 pay a 
heavy price. This is a path leading 10 con· 
frontation. It is rightly said that the river 
Gangas does not change itself. Though the 
banks 01 Gangas are nol changed yel Iho 
steam always remains new and ultimalely il 
falls in the sea. The wave of though in the 
country will always continue to flow and this 
wave will ultimatly mix up with the ocean of 
public, which is tis ultimate object. We can 
find out the way by mixing ourthoughls wilh 
the ocean of people. With these words. I 
congratulate you a lot. 

SHRI LAL K. ADVANI (Gandhinagar): 
Mr. Speaker, Sir, at the outset I would !~e to 
express my happiness that the confEcl has 
been averted. In fact everybody has ex· 
pressed satisfaction and happiness formally 
but it appeared from the speeches that some 
were unhappy that the confllct hilS ben 

ment. This Government has completed one 
yearof its tenure and it was not unaware that 
overy election is lought on one issue or the 
other, 

Mr. Speaker, Sir even during the 1977 
elections the country was facing serious 
problem of poverty. There were other prob- " 
lems also besides unemployment and.every 
party declared in ils manifesto that if it came 
10 power Ii would do this thing and that thing 
to solve these problems. But then a unani-
mous decision was taken that the voters 
should be exhorted to vole for and against 
Emergency. Those who favoured it should 
vole Ihe Congress and those who were 
against it should vote Ihe opposition. In this 
way tho issue of Emergency became a 
decisivo issue during Ihat election. In the 
1980 elections the bickerings and infighting 
in Ihe Janala Party bocame an issue. This 
docs not mean Illal poverty or illiteracy were 
no more a problem. Then came the 1984 
elections. The Congress party had made 
many promises in the election manifesto and 
so had all other parties but what influenced 
the vole rs was the assassination of Shrimati 
Indira Gand:li and her assassination be-
came the dec:s:'!e lactor. 

Mr. Speaker. Sir, during the 1989 elec-
lions, Gofors issue became the decisive 
lactor,. The leader 01 Jan<:lta Dal Shri Vish-
\'Janalh Pratap Singh came out victorious 
and becamo tho Primo Minister. At that time 
also all the problems wera there and all the 
parties had mentioned them in their election 
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number of changes on the Utter Pradesh 
Govemment, for inciting the people and 
violating the laws, but I would like to con-

manHestos but the electorate found the Bofors 
issue most crucial. At. that time It was said, 
which Defence deal has been struck without 
getting commission and when have people 
associated with such deals not got commis-
son? H some people have got commission 
what is wrong in it? why is a hue and cry 
being raised? The entire proceedings of 
Investigation were stalled and the opposition 
members reSigned. A fresh election was 
conducted and Bofors became the crucial 
Issue. We drew a conclusion that the masses 
will never tolerate corruption at high places. 
Similarty, during the 1991 elections Ayodhya 
issue became the decisive factor. You may 
say ..... { Interruptions) 

There might be a difference of opinion 
but when I say it repeatedly, I say it because 
we are accountable to the masses, the way 
Vishwanath Pratap Singh was accountable 
forthe investigation regarding Bofors, it did 
not appear to Shri Chandra Shekhar that it 
was his accountability to pursue the investi-
gation ,so he made a statement that it is the 
job of a sub-Inspector and hOe will do it . But 
as Vishwanath Pratap Singh was account-
able he pursued the matter. He reached a 
point but he could bot reach the root. The 
hon. Prime Minister had given an assurance 
that he would reach the root but he has not 
been able to do so till bow. He has not even 
been able to trace the lawyer who handed 
over a letter to Shri Madhav Sinh Solanki. 

The Government is no more interested 
in tt and we also do not want to pursue it in 
view of legal complications. I am referring to 
this because I feel that had Shri Narasimha 
Rao made this statement last year which he 
made today, things would have been quite 
different. I am only referring to the authorita-
tive part. Had he said that he would take up 
the matter from the point it was left by the 
previous Governments the situation would 
not have reached such a pass. Will this not 
send wrong signal to the masses? Will they 
not feel that the Government does ,.,of act 
unless tt is pressurised and the situa! en is 
"worsened,. Is it right? We may level any 

. gratulate the Uttar Pradesh Goveminent for 
abiding by the laws, not violating the court's 
verdict and at the same time not forgetting 
the mandate .. {lnterruptions) You may cer-
tainly get angry but I am happythatthey have 
been able to meet the target. It took some 
time and lot of had work. The Rajmata had to 
go to Ayodhya to persuade the saints and 
when the saints insisted whether the Prime 
Minister would help in this matter, we told 
them to come to Delhi and hold a meeting 
with the Prime Minister. We agreed that the 
Courts verdict should be followed but merely 
saying that the Uttar Pradesh Govemment 
wants us to abide by it , will not serve the 
purpose and we are also not satisfied by this 
reply. We want some progress on this issue. 
We have already said that the prime Minister 
should take up the matter from the point It 
was left by the previous Govemments. But I 
have a complaint. I had personaly met the 
prime Minister and told him that during the 
tenure of Rajiv Gandhi, Shri Buta Singh was 
looking after this matter. This issue was 
raised during RajivGandhi's time also. Later 
when Shri Vishwanath Pratap Singh came to 
power, he had to tackle this problem. Then 
Shir Chandra Shekhar came to power. I had 
said earlier also that whatever progress has 
been made on this issue has been made 
during Shri Chandra Shekhar's time and I 
repeat it once again today. Two important 
aspects were dealt with. Both the parties-
who had sharp contradiCl.ory views- the 
members of Vishwa Hindu Parishad and the 
Babri Masjid Action Committee were brought 
to the negotiating table. Many meetings were 
held. They were also told to give representa-
tions and documents in black and white after 
consulting experts. The documents were 
presented and exchanged and both the 
parties were told to register objections and 
comments etc. if any on these documents. 
This was also done. 

(English) 

This entire exercise went on for some 
time. 
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[She Lal K Advanij my belief that this exercise at Government 

[ Translation] 

I do not want to draw myself .into a 
controversy. A Document was presented 
which saId that Lord Rama was not born In 
Ayodhya but In Afghanistan. There was 
another paper which said he was born in 
Nepal and still another one which said he 
was born in Egypt. But at this moment. I do 
not want to go int these details. I would like 
to say that what is important is to bring both 
the parties to the negotiating table, exchange 
documents and take a decision which Is 
agreeable to both the parties. The hone Prime 
Minister is present here. I would like to know 
from him whether this matter was also dis-
cussed because when I want through the 
statement I was surprised. On the one hand 
he said and I quote: 

(English) 

• I also told them, • 'them' means the 
religious leaders who met him,"that once 
the work Is stopped, I would revive the 
efforts initiated by the previous Govern-
ments that had remained unfinished~ .. '" 

[ Translation] 

I come to the conclusion from this that 
he would take up the matter from the point 
it was left by Shri Chandrashek~ar. 

(English) 

·The purpose of this exercise is to 
bring about an amicable settlement 
through negotiations ... • 

[ T;anslation] 

"In case It becomes necessary, the liti-
gation pending in various Courts on the 
subject could be consolidated and consid-
ered by one judicial authority, whose deci-
sion will be binding on all parties. This would 
require a fairly elaborate exercise at Govern-
ment level and appropriate submissions to 
the Courts forthelrconsideratlon.1 expressed 

level could be expedtted and completed within 
• 4 months time. I found agreement on this 
approach .... 

[ Translation]. 

Vajpayee ii, Dr. Joshi ji and I had held 
talks with the saint when they returned after 
having a meeting with him. We have been 
meeting even after that. Moreover, just be· 
fore coming here to speak I called Mahant Ii 
and asked him whether such a thing hap-
pened there about which it has been said 
that. 

(English) 

There was an understanding, • I found 
agreement on this approach ... • 

LTranslation] 

Because I hold this opinion and Shri 
Somnath ji will correctly interpret it-

(English) 

I have not said that this entire matter is 
not justiciabl~. No.1 have only said thatthere 
are certain aspects in this which are not 
justiciable. 

[ Translation) 

When I say this it is not based on my 
own assumptions. Here :s the Bommai-
Report and along with it there is also a copy 
of the decision of the Allahabad High Court 
dated 7th November, 1989,. The last lines of 
the decision of the Allahabad High Court is· 

{English) 

"It is doubtful that some ofthe questions 
involved in the suit are soluble by judicial 
process." 

[Translation] 

. What does It mean? There are many 
such issues about which the court Itself 
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states that these Issues cannot be solved by Hindus for the construction of their temple. 
judicial process. In this regard I agree with They initiated l!ilks by adopting this views 
Shri Antule ji that now this issue has taken and the members of the Babri Masjid Action 
such a turn and page number of people are Committee came for a dialogue accepting 
so much involved in it that no one can defi- this very pOint of view. 
nitely say that how the decision of the Court 
would be implemented. 

I may say that 

(English) 

Litigation is no solution to this problem. 

[Translation] 

There is one more thing renowned 
advocate of the Supreme Court has said the 
day before yesterday and Shri Somnath ji 
will also confirm it, that he has seen all those 
suits that are lying pending with the Allahabad 
High Court. He has also seen the list of 
witnesses attached with those suits. He has 
further said that he has seen the list of only 
250 witnesses and if only those 250 wit-
nesses are called in the supreme Court and 
one bench of the Supreme Court is asked to 
see only this issue daily from morning to 
evening, even then it will not take less than 
two to three years in resolving it un.cler the 
present Civil procedure code and the legal 
system. In the mean time some more iss ues 
may come up. I was surprised to hear as to 
why did the han. Prime Minister bear great 
importance. This was never discussed with 
the saints. The only point which was dis· 
cussed with the saints was that the matter 
should be discussed from the point where it 
was left by Shri Chandra Shekhar ji and at 
that time Chandra Shekhar ji and his Gov· 
ernment was being supported by your party. 
I am happy to learn that the view adopted by 
Shri Chandra Shekhar ji was endorsed in 
writing by Shri Rajiv Gandhi in a letter in 
which he wrote that efforts should be made 
to know only one thing whether there was 
eVer a temple on the site which is cal!ed as 
Ram-Janam BAoomi and where today a 
structure of mosque is standing, and the 
Court and judges should confine themselves 
to this point only. And if this point is proved, 
the place should be handed over to the 

If this approach is adopted today, then 
the problem cannot be solved and secondly, 
there well be many matters for decision for 
which everybody will have to be contacted 
and everybody will have the right to speak. If 
the Court takes up the issue whether lord 
Rama was born here or not, it just cannot 
take any such dicision. Somebody ways that 
he was born in Afghanistan. Mr. Speaker, Sir 
, I would therefore say that a totall:, wrong 
nntion is created whenever there is a refer-
ence to the Court and whenever anything is 
said about the Bhartiya Janata Party in this 
regard. Shri Manishankar Aiyar ji asked me 
a straight question as to what would I do 
constitution taken in this House and the oath 
of the Constitution taken in this House and 
the oath that we take in the public outside? I 
would like to emphasise that my and our 
party's allegiance to the Constitution is 
unquestionable. There is no question of clasH 
between the two. Everybody has allegiance 
towards his family, one has the aliegiancefor 
the institution he works in. If someone is 
asked as to what would he do in case there 
is a clash between his all{!giance towards his 
Communist Party and that towards the 
Constitution. Certninly lhe allegiance to the 
constitution is above all, but the point is who 
will be benefited by this nation that is being 
created throughout the country by asking 
suCtl questions? 

Mr. Speaker, Sir, Shri Chandra Shekhar 
ji who is not present here at the moment said 
that there should be a talk in clear terms. I am 
ofllle opinion that there should be acleartalk 
and Shri Indrajit ji has said that I talk very 
c;leverly others also do I would there fore 
make request to all those who can talk in 
clear terms that they should give clear re-
plies. Shri Shuleman Sait who is present 
here said in the House Yfistorday, and in our 
reply you have quoted it also and I quote Sho 
Sulemanji-
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(English) 

J am very happy that a question has 
been asked about the mosque. The Prime 
Minister in his statement has given full guar-
antee for the protection of mosque. He also 
said this in the NIC meeting. He also said that 
in the Congress party manifesto, a guaran-
lee has been given for the complete protec-
tion of the mosque. I quote: 

"Congress is for the construction of 
temple without dismantling any mosque." 

[ Translation] 

He is satisfied with it but he is not fully 
~atisfied. 

(English) 

He does not say the disputed structure 
but he says, 'Mosque' protection of mosque 
means not protection of structure bul it means 
that later on the idols will be removed and 
moque will be restored. 

[ Translation] 

He has said it In a very clear terms. I 
would like that the hon. Prime Minister and 
others may also speak in clear terms. Allega-
tions of violation, contempt and disobedi-
ence of the court are made against us today, 
I am of the opinion that this dispute has taken 
place only due to the formation of the Babri 
Action Committee which came into exis-
lance to oppose the order of the court. I 
would not cite more examples to what is 
going on in Ayodhya, I think all other ex-
amples were unnecessary. I agree with those 
who say that the Uttar Pradesh Government 
would disobey the court order only because 
some other Government has also done the 
same believe it would not do that but ,I would 
also like to warn that the feelings of the public 
of the country which have just been referred 
to by Shri Vi~hwanath Pratap Singh should 
be take Into consideration as whole,. Shri 
Vishwanath Pratap Singh has mentioned 
only about the minorities. I say that we should 

be concerned about the whole country rather 
than only discribing the mental state of the 
minorities. When they are loldthal a mosque 
in calculats was constructed in violation of 
the law and without the permission of the 
corporation a-nd the court ordered to demol-
ish the extra structure,then the Govemment 
of that state stated that it would become a 
law and order problem for them. I am not 
accusing them, I say that it is their right. It Is 
their right to say to the Government that they 
should be given relaxation because it is a 
matter of law and order problem and High 
Court granted the relaxation. 

Now, if the entire country comes to 
know about it, they will say that in that matter 
it was done but in this matter, the High coun 
says that it should be demolished. What wiD 
be its consequence? Will it be good? 

Tiley were complaining as to why did 
the centre not acquire the disputed land, 
even though it had even thought of dismiss-
ing the state Government. They did not 
acquire it because they knew that the Uttar 
Pradesh Government was earnestly making 
all efforts; that they were facing difficulties 
and that the acquisition of the land would 
mean a repetition 01 the operation Blue Star, 
which theydid not want.lleel that they acted 
wisely and prudently. The U.P government 
used to tell us that we ourselves should ask 
the centre to acquire the land as it would 
relieve their headache. However, we did not 
approve of the idea. After all, this was the 
responsibility of the Government too should 
fulfil its responsibiliiies. 

At the meeting of the Nalionallntegra-
tion Council, the Stale Chief Minister, Shrl 
Kalyan Singh made it amply clear that his 
Government will implement the court orders 
and make efforts to get It implemented, but 
lor this he was not prepared to open fire on 
the saints assembled there, as the previous 
Government did on Octobcr300rNovember 
2, lIe also made it clear that he was prepared 
to accept any punishment given by the Na-
tionallntcgration Councilforhisstand ... (Inter-
ruptions) 
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temple and a mosque. This Is a dispute 
between a temple and a non-mosque. 

SHRI KAMAL CHAUDHARY (Hoshlar-
pur): It is more on an eye-wash. (Interrup-
tions) 

[ Translation] 

SHRI MADAN LAL KHURANA{South 
Delhi): In fact it is they who vitiating the 
country's atmosphere ... ( Interruptions) 

SHRI LAL K. ADVANI: Mr. Speaker. Sir, 
I am grateful to Shri Indrajit Gupta for draw-
ing our attention to the fact that this issue 
may have its repercussions not only in this 
country but abroad also. He expressed his 
concern overthe possible reaction this issue 
might have on the Hindus and their temples 
in Bangladesh. I am glad to know that he is 
concerned about the Hindus and their 
temples in Bangladesh. I would have felt 
happy had he and those in other political 
parties expressed the same concern when 
temples were destroyed in Annatnag and 
two lakh Hindus forced to flee the valley. 

The double standards being followod 
today in this country is giving rise to many 
difficulties. Had all the political parties in this 
country passed a Resolution. (Interruption) 

Two lakh Kashmiri Hindus are running 
from' piller to post. Mr. Prime Minister. you 
are present in the House. I request you to do 
the thing that your predecessors didn't do. 
Please visit these migrants and have a look 
at their miserable condition. please visit the 
camps in Jammu and Delhi to understand 
their plight. Our entire media is pre-occupied 
with the Ayodhya issue. Newspapers and 
periodicals are replete with articles pertain-
ing to the Ayodhya issue and political part ies 
and the people have nothing else to talk on 
, but Ayodhya,as if the issue has become 
some ghost. even though it is a fact that it is 
not a dispute between a temple . and a 
mosque. You won't agree with me, but! have 
said time and again. 

[English] 

. That this is not a dispute between a 

[ Translation] 

There existed a Mosque. but not today. 
The structure Is that of a Mosque but do 

they keep Idols inside a mosque? Do they 
keep the Idol of Lord Ram In Mosques? 

(Interruptions) 

SHRI RAJVEER SINGH: Mr. Speaker. 
Sir. we take strong objection to it. He is using 
abusing words, sitting besides us. This won't 
do (Interruptions) 

[English] 

MR. SPEAKER: Mr. Shahabuddln. you 
should not have used that word. 

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Which word Sir. 

MR. SPEAKER: You have a refined 
diction also. 

( Interruptions) 

MR. SPEAKER: I reprimand you for 
using those works. 

(Interruptions) 

MR. SPEAKER: You going beyond the 
limits. 

(Interruptions) 

MR SPEAKER: Mr. Shahabuddln, you 
should have realised that we were discuss-
ing this matter very very carefully. It was not 
necessary for you to use the words like the 
ones you used. I know that you have a 
refined diction; you could have used a better 
word. But I do not know why you are doing 
it. 

SHRI SOMNATH CHATTERJEE: I only 
wanted a clarification from Advanlji that 
were the Government of UP acquired the 
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ISh. Lal K. Advanl] Parish ad had forcibly .... (Interruptions) 
land for tourism pu rposes, after the 'acqu Isi-
tion the Government must have taked the [English] 
possession also. How was the possession 
made overto VHP, Bajrang Dal and others? 

Secondly, with regard to the mosque In 
Calcutta which you have referred to, only a 
portion of if was held to be outside the 
sanctioned plan, not the entire mosque. Of 
course, I have no personal knowledge, I will 
find out. Not that the entire mosque was 
illegal. 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): You know fully well that Muslims 
were prying in that mosque right from 1428, 
for 450 years. How did those idols come 
Inside? Then you must also know that the UP 
government had fltred an affidavit saying 
that the idols have been placed surrepti-
tiously and wrongfully dead of night. This is 
a fact. We never placed the idols. Idols were 
placed by some mischief makers and be-
cause of that the Government forced us and 
the law court forced us not to pray there. We 
did not give up prayers ourselv.es deliber-
ately. Our claims exist and once the idols are 
removed we will start praying over there. 

[ Translation] 

SHRI LAL K. ADVANI: Okay he has at 
least clarified that they want to remove those 
idols. The gentleman who spoke here also 
agrees to it. Imagine there Is an idol placed 
there today as per the orders of the court. 
The High Courts has also upheld that deci-
sion ... (Interruptions) .. Listen, if you wish I 
am prepared to read out.. (Interruptions) 

[English] 

Now, I cannot argue, Sir. 

[ Translation] 

Mr. Speaker, Sir, It was not just an 
opinion of the Court. Rather, the court had 
ordered that the Puja will continue. It had 
decided that the doors would be opened. It 
was not our decision. No Vishwa Hindu 

SHRI BASUDEB ACHARIA (Bankura): 
When did the Allahabad High Court pass the 
order? The idols were kept there, Inside the 
Mosque. When was the order passed and by 
which Court? (Interruptions) 

SHRI LAL K. ADVANI: In 1950, the 
District Court ... (lnterruptions) 

SHRI EBRAHIM SULAIMAN .sAlT: 
The issue of idol was not decided so far 
( Interruptions) 

[ Translation] 

SHRI LAL K. ADVANI: Mr. Speaker, 
Sir I don 's want to go at length Into the history 
of this issue. The court has gone to the 
extent of saying that as per the affidavits 
place before the Faizabad District court, no 
one has offered Namaz or Puja at that place 
since 1936 ... 

SHRI EBRAHIM SULAIMAN SAlT: 
Namaz was offered there till December 22, 
1949. Pandit Nehru has written a letter to 
Pandit Pant in this regard. 

SHRI LAL. K. ADVANI: But I don't say 
1936. I say that in 1949, while they say that 
idols were placed there and w~n in 1950, 
the court held that Namaz was not being 
offered there since 1936. If that statement is 
untrue, then those who appeal in the name of 
court day in day out, say that the court had 
made an incorrect observation and, there-
fore, what I am saying is also incorrect. But 
the court has held that uninterrupted Puia 
will continue to be performe from 1950 
onwards and that no one will offer Namaz 
there. Since than, i.e after 1950, not a single 
Muslim had gone to that place. This Is totally 
correct. 

English 

SHRI MOHAMMAD YUNUS SALEEM 
: This is correct. (Interruptions) 



663 Discussion Under Rule 193 JULY 29,1992 RamJanm 664 
Bhoomi-Babri Masjid Dispute 

SHRI LAL K. ADVANI: This is correct 
and now I wish. 

1 Translation) 

Now you also accept that as per the 
court orders, no Namaz was offered there 
after 1950. Since 1950, idol worship has 
been taking place there continuously and 
the doors were unlocked by court orders. We 
did not open it and that court order was 
challenged in the High Court. It was chal-
lenged in the High Court ... (Interruptions) 

[English) 

SHRI MOHAMMAD YUNUS SALEEM: 
The High Court of Allahabad had given the 
stay order and that is pending. (Interrup-
tions) 

SHRI LAL K. ADVANI: I wish Shri 
Somnathji could enlighten them on the legal 
point at least because he has been advising 
me. I am aware of the legal points. (InterrLIp-
tions) 

SHRI MOHAMMAD YUNUS SALEEM: 
I respectfully submit that you will not say 
anything that is contrary to the facts. I have 
studied the whole case. I know that the order 
was passed by the District Judge of the 
Faizabad Court. A Writ Petition has been 
filed before the Allahabad High Court's 
Lucknow Bench. That Writ Petition is 'still 
pending; when that application was f:led 
before the Allahabad High Court, the status 
quo order was passed that no furtllCr im-
provement or change will be made in that 
building. 

( Interruption) 

( Translation) 

SHRI LAL K, ADVANI: The doors were 
opened. It was done during the tenure of Ihe 
Congress Government and an allegation 
was made agairn;t the Judge who passed 
this order that he had done it at the behest of 
a Minister holding office at that time. Ihad 
met that Judge 'and he told me that he has 

never seen even the face of the said Minis-
ter. This is what he has said against whom an 
allegation was made. 

SHRI SOMNATH CHATIERJEE: We 
didn't say so. 

[English] 

Tile Hindus had gone to the Court for 
the' purpose of opening the temple and the 
Puja has been performed under the Court 
order; and that very Court has said that no 
further construction will be made. 

SHRI LAL K. ADVANI: I understand, 
they said, "No furtller construction, and not 
no fur1her Puja". 

( Intorruptions) 

SHRI SIMNATH CHATIERJEE: Why 
was the construction not stopped? That is 
the issue. 

SHRI LAL K. ADVANI: I wili teli you. 

[ Translalion] 

Now, Mr. Speaker, Sir, a misunder-
stand:ng is corning to the fore continuously, 
whon Ilistoned to Maliniji she did also men-
tion it but Somnathji did not make this error 
because he knows tllatthe acquired land-

[English] 

It is not disputed territory. The disputed 
territory is the structure. (Interruptions) I am 
not yielding, Sir, (lntorruptions) You have 
your own viewpoint. You have stated it. So 
far 8S I am concerned, I draw distinction 
between the two. 

SIIRIfAATIGEETAMUKHERJEE:Sir,1 
want to seek a clarification. 

r'.1R. SPEAKER: This wi!1 be the last 
clarification that you will ask f rom Mr. Advani. 
( Interruptions) 

SIIRIlAATIGEETAMUKHERJEE:You 
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ISh. laI K. Advang tourism and about pilgrim Jrat(Ic. Similarly, 
said that the Issue Is not mosque or mandir. another affidavit was filed by th8 U.P. Gov-
It Is not mosque becauSe there is no prayer. .ernment stating that the Government &c-
Uay I ask you in all humiltty: How many cepts this place as ,the blrth-place of Lord 
tiJandirs are there in our country where no Rama and the temple has to be constr:yc:ted 
prayer is there? Do you think that those are there. I think the construction ,of te~ "i11 
not mandirs? ' " also promote tou.rism and that Is wtiythls ~ 

been {Jone .. ( Interruptions ) .. 
[Trans/ation) 

SHRI LAl K ADYANI: Mr. Speaker, Sir, 
there is some difference between the land 
measuring 2.77 acres which was acquired 
by U.P. Government and the la(ld which is 
below the structure. The writ-petition, which 
Is at present pending in the Supreme Court 
or which Is being heard in Allahabad High 
Coult, is related to the 2.77 acre acquired 
land. I remember that altha time of acquiring 
,the land, it was considered as to why the 
entire land should not be acquired. It was 
also discussed that the govemment should 
acquire the entire land I.e. the land on which 
the structure of mosque is there and the land 
on which the idol of Ramlala exists, as had 
been done by the previous Government -the 
V.PGovernment. But It was decided deliber-
ately after a great deal of thought that the 
U.P. Govemment may not create bitterness 
as all the Muslims of India have an appre-
hension about the structure of mosque and 
not about the restofthe land. So it should not 
be acquired rather it' should be protected. 
They continued to keep the word they gave 
at the meeting of the National Integration 
Council to protect the mosque and took 
utmost care to protect it. The remaining part 
of the land was acquired which had a site for 
Shilanyas .. (Interruptions) I would like to 
inform you that it was acquired to faciliate the 
pilgrims ... (/nterruptions) 

AN HON. MEMBER: 
Tourism ... (lntenuptions) 

SHRI LAl K ADVANI: It is correct, for 
tourismandforpilgrims ••. (/nterruptions) .. you 
do not know. perhaps those people know it, 
when an affldavll was flied in the Court about 

[English) 

SHRI SOMNATH CHATTERJEE: Then 
the Govemment should have constructed 
the temple. How is the Government land 
made over to this organisation? 

SHRI LAl K. ADVANI: I will tell you. We 
could have taken a lead from free India's first 
Government because that Government, 
under the chairmaRship of Mr. Nehru, de-
cided to construct the Somnath TelT1>le. 
(Interruptions) The earlier temple had been 
destroyed. (Interruptions) 

[ Translation) 

SHRI LAl K. ADVANI: Noi only our 
Government has done so but the Nehru 
Government also did it. When Sardar Bal-
labhbhai Patel took the decision, Mahatma 
Gandhi gave his blessings to th,e move but 
said that it would not be proper that the 
temple should be Constructed by the Gov-
ernment and suggested that a trust should 
be forrnod .. {/nterruptions) and the same trust 
should construct the temple. 

( Interruptions) 

SHRI LAl K. ADVANI: If we take these 
two things separately ... (Interruptions) 

[English) 

SHRI MOHAMMAD YUNUS SAlEEM: 
The court has said that it will not be trans-
ferred. . , 
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SHRILAL K. ADV ANI: Now I have given 
reply to all of your queries. I think you are all 
satisfied. Mr. Speaker Sir, through you I 
would like to submit that when the saints 
called on me, there was no point of 2.77 acre 
of land in their mind. So far as the matter of 
2.77 acre of land Is concemed, I hope, as the 
Supreme Court has indicated and perhaps it 
may call for all the relecant petitions from the 
Allahabad High Court. The U.P. Govern-
ment has already flied such a petition in the 
Court. It will be much better if the decision 
comes out soon. But as per our discussion 
and your statement, the matter is related 
with the .structure where a mosque existed 
earlier and where idols of Ramlala are placed. 
I have got a very strange experience about it 
during the last few days. I have a Christian 
friend. He is a publisher. I requested him to 
go there and to see with his own eyes, andto 
make his own conclusion. He went there. 
Now he has returned. He asks three ques-
tions to every person who meets him in this 
regard. He asks whether they are aware of 
Babri Masjid. If they say yes, he asks his 
questions. The first question is-how many 
minarets are there? He gives options whether 
there are 2,4 or 6. The second question is 
how many people offer Namaz there daily? 
Whether 10,50,100 or more. All people give 
the wrong figures. When he says that there 
is no minaret in Ayodhya an_d none has 
pffered any Namaz there for 40-42 years. 
then the people ask, why is this dispute 
itWn? He further adds that no Muslim resides 
within the radius of 2 Kms. of this structure. 
Then the people repeat the same question. 
Why then all this controversy? 

Mr. Speaker, Sir, I was hearing Shri 
Mani Shankar Aiyarvery attentively. I have a 
strong objection to the statements made 
here, and the pUblicity made by the Govern· 
ment also in this regard. It is projected 
throughout the country through the Govern-
ment media that the)emple supporters want 
to construct the temple by demolishing the 
mosque. Its consequences will go against us 
in the country as well as in the entire world. 
If we give the facts ... (Interruptions) May be 

there is a court order and that court order will • 
be wrong. But nobody offered Namaz there 
for the last 40 years by the court order. 

[English] 

SHRIMATI MALINI BHAT-
TACHAARYA: Sir, Mr. Advani said that the 
disputed area is not a disputed area. Now he 
proceeds to argue that the disputed struc-
ture is not a disputed structure. 

SHRI LAL K. ADVANI: Maliniji, I am 
sorry, I am not yielding. 

[ Translation] 

I totally disagree with your notion of 
fundamentalism. What you call the Hindu 
fundamentalism in fact, not Hindu 
fu ndamentalism .. ( Interruptions) 

Mr. Speaker, Sir, it is narrow-minded-
ness, it is communalism. As casteism brings 
in narrow-mindedness, similarly communal-
ism also brings in narrow mindedness. Mind 
you, there is a difference. I know the defini-
tion of f.undamentalism. That is why I am 
saying that there is no fundamentalism in 
India. There are so many ways of worship in 
India and if one more way is added to all 
these ways, nobody may ever have any 
objection to it. 

But there is a psyche, a majority psyche. 
The country which was divided on Hindu -
Muslim basis and after partition Pakistan 
declared itself an Islpmic nation but this 
country did not declare itself a religious 
nation ... ( Interruptions) 

[English] 

THE MINISTER OF RAIL WAYS (SHRI 
C.K. JAFFER SHARIEF): Please L'!ar with 
me. (InterruptionS) It should not go 0.1 rec-
ord. Please don't say this to us. 

[ Translation] 

India belongs to all of us. You cannot 
divide it. =The people who were in favour of 
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ISh. Lal K AdvanQ Mr. Speaker, Sir, I feel pride that the 
Pakistan have already left. We were not in State tradition of India and its traditional 
favour of Paklstan ... {/nterruptionS) politics do not permit a religious State, in-

stead they permit a secular State. 
SHRI MOHAMMAD YUNUS SALEEM 

(Katihar): Who had fought against the Bri-
tishers, you orwe? Please tell me, who were 
jailed, you or we? 

SHRI LAL K ADVANI: At that time we 
were too young but what did the people do 
who are sitting beside you? 

SHRI MOHAMMAD YUNUS SALEEM: 
When we were fighting for freedom, we were 
against the creation of Pakistan. 

SHRI LAL K. ADVANI: That was very 
good. 

SHRI MADAN LAL KHURANA (South 
Delhi): What did the Muslim League do which 
is with the Congress now? 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani): That Muslim League and this 
Muslim League are two different 
parties ... (InterruptionS) 

[English] 

SHRI LAL K. ADVANI: I have not said 
anything wrong. You may disagree with it. 

[ Translation] 

You have absolute rightto disagree with 
me, but I agree that in spite of the fact that 
India was divided on Hindu-Muslim basis 
and in spite of the factthat Pakistan declared 
itself an Islamic State, India condemned the 
idea of a State based on religion and did not 
accept the religious State and declared itself 
a secular State. The reason behind it is that 
this country is having majority of Hindus. 
Had India not been a Hindu majority country 
or had It been a Muslim Majority country, it 
would also have been an Islamic or a relig- . 
ious country. Not long ago Bangladesh was 
formed with our help, and in the beginning it 
was a secular State, but after 15 years it 

-- ""':~mic State. 

Just now Shri V.P. Singh has said rightly. 
He was quoting from the age of Dashrath. 
During those days person like Jawal was 
also regarded a Brahma Rishi. Although he 
was an athiest, he was included among the 
royal counsellors. In this country every per-
son is given due respect whether he is ath-
iest or an athiest like Jawal. Great innovator 
Charwak, who propounded the theory of 
"Yaw at Jeevet sukham Jeevet, rinam kritwa 
ghritam piwet, bhashmi bhootasya dehasya, 
punragamanam Kutah" has also been re-
garded a saint. This is the tradition of India. 
It is not our tradition as Shri Shahabuddin 
has demanded the resignation of Vice-Chan-
cellor of Jamia-Milia wtJo said that it was 
wrong to impose ban. It is not our tradition. 
And if they want to make such tradition a part 
of our tradition, then I would say that ours Is 
not a tradition of intolerance. 

Therefore, I conclude with the submis-
sion to think about what to do in future as 
they have laid emphasis on it. I would like 
that first of all the doubt in the minds of the 
saints with whom talks were held should be 
cleared because there is a contradiction in 
this statement. On the one hand, it has been 
stated in the statement that I will proceed 
from the pOint which the previous Govern-
ments had left. According to Shri Rajiv 
Gandhi's lotter and the announcement made 
by Shri Chandra Shekhar this dispute was 
confined to a point whether a temple existed 
there or not. If it is proved that there was a 
temple, in that case it will be handed overto 
them. 

Mr. Speaker, Sir, since there has been 
a lot of discussion on the Constitution, I 
would suggest one thing. The method they 
have mentioned in it is not the only method 
left in the Constitution. It has said that all the 
cases pending in A!lahabad High Court 
should be brought here and then a decision 
should be taken with regard to these cases. 
As I have tried to tell you that it will take years 
together and even then the issue will remain 
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unresolved. It will be:m the Interest of my (interruptions) 
party and not in the imams! of the country. 
That Is why , am telling everybody not to SHRJ SOMNA TH CHATTERJEE: Is 
raise this Issue again and again and why do there any precondition? 
theywanttodo a favour to ourparty. It seems 
that these parties will not feel contented until 
the Bharatiya Janata Party comes to power 
at the Centre on the Mandir plank. There is. 
I believe, only one way to resolve this issue 
and that is to make use of Article 143 and to 
go ahead from the point Shri Chandra 
Shekhar and Shri Rajiv Gandhi had left. 

[English] 

-Article 14~ says that: "It is the power of 
the President to consult the Supreme Court. 
If al Any time it appears to the President that 
a question of law orfact has arisen or is likely . 
to arise, which is of such a nature and of such 
public importance that it is expe~ient to ob-
tain the opinion of the Supreme Court upon 
it, he may refer the question to that Court for 
consideration and the Court may, after such 
hearing as it thinks fit, report to the President 
for its opinion thereon .. 

Whatever it is, but this is the question. It 
can be referred under Article 143 to the 
Supreme Court for opinion and once that 
opinion Is obtained. 

[Trans/atlon] 

After that there are two methods to 
resolve this issue as everybody says so -
negotiation orcourt verdict. I think that in this 
matter 

[English] 

Litigation is not necessary. Yes, nego-
tiation Is the answer. 

SHRI MOHAMMAD YUNUS SALEEM: 
Who started litigation? 

SHRllAl K AOVANI: Yes, negotiation 
is the answer. If negotiation do not succeed, 
then the other course Is litigation. 

SHRI lAL K. ,ADVA"NI: 'No, J am mot 
putting any pre-condition. It Is for the Prime 
Minister to conclude negotiations which .• 
had started. The next step In litigation. 

[Ttans(ation) 

I have mentioned Shr.i Chandra Shekhar 
and Shri Rajiv GandhL WlOn I talk abolJt 
legislation, I am reminded of ShrJ V P. Si~r.oA. 

{EngTish] 

SHRI V.P. SINGH was the person who 
towards tho end 01 his tenure and towards 
the end of Rath YalTa toought about this. 

[ Translation] 

And said, let us now enact the legisla-
tion. 

[English] 

He passed an ordinance and subse-
quently, under pressure he withdrew that 
Ordinance and created a record in the Indian 
History. 

[ Translation] 

An ordinance was promulgated and was 
repealed the same day. All the Members 
silting here. except ourparly, are party to this 
legislation. about which no discussion was 
held at all. No effort has ever been made for 
finding an amicable settlement. My party 
raised the issue of Ayodhya only, but the 
Vishwa Hindu Parishad raised the Issue of 
three places namely. Kashl Mathura and 
Ayodhya. I do not want to name any person 
but one of the Congress Mentlers sltUng 
here, who asks us as to why do we not 
discuss Kashi, told me that he had visited 
Kashi He was full of rage after seeing the 
situation there .... (/nt9ll1lpflons) But the 
Bharatiya Janata Party did not riuse any 
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[Sh. LaI K. Advanij . have been greatly benefited by whatever 
other issue except that of Ayodhya. Regard- happened during the debate. 
ing other temples and mosques of the coun-
tl)' the Government has enacted a legisla-
tion to the effect that the status quo will be 
maintained In respect of temples and 
mosques of India as on 15 August 1947. It 
has been stated in that law that any case 
pending In the court In this regard will be 
treated as cancelled. All right, I will not 
complain about It because your party got 
mandate for th.at. But , oppose it, , cannot 
complain about It, because you have got 
mandate and it has been written in your party 
manifesto. The way I talk of the mandate 
you oppose it, please don't oppose it. (Inter: 
ruptions) 

19.00 hrs. 

But I will certainly say that at that stage 
no ~egotlation succeeds and no other way 
out IS left then. Whatever action the Govern-
ment thinks suitable by making a reference, 
It should come to Parliament and enact a 
suitable legislation to take that suitable ac-
tion. It is a practical suggestion. Let the han. 
Prime Minister proceed further in this direc-
tion otherwise all these things, which have 
been mentioned, will prove baseless and 
most of the Members sitting here will derive 
pleasure out of it. Had the Government of 
Uttar Pradesh been dismissed by Govern-
ment, they would have enjoyed the fruits of 
that dismissal. (/nte"uptions) Now, there is 
some disappointment. Not only this, it is 
there among some Members sitting there 
.....• (Interruptions) The direction in which the 
c~rcu~tances have taken a tum is the right 
direction. I hope the Government will bear its 
responsibility in this matter. On the behalf of 
my party and my colleagues I assure that we 
will leave no stone unturned. 

[English] 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Mr. Speaker, Sir, 28 
hon. Members have participated in this 
debate vel}' enlightening, very instructive. I 
had asked for It; I had agreed that we should 
have a full discussion. So, I must say that I 

What we wanted to go into deta" during . 
negotiations has perhaps come out here in a 
different form; and I have a little better Idea 
of what are the grey areas which need to be 
carefully approached. 

This revelation would have come during 
the negotiations. Now, this debate has, to 
some extent, shortened the process and the 
time frame of the negotiations.' am vel}'vel}' 
grateful to every hon. Member of this House 
who has participated in this discussion. 

I made a statement- on a limited point. 
The limited point was that I took upon myseH . 
the tas~ of getting the Kar Seva stopP9d. H 
it had not stopp~d the ways I wanta.:! 6r the 
way the whole country wanted, this settle-
~ent of the issue would have been stopped; 
It would have been diverted to a different 
channel in a different direction. So, that 
limited task of gelling this stopped made me 
invite these sadhus. They were good enough 
to come; and what I have stated in my 
statement is what transpired there. If there 
has been any miSinterpretation, misunder-
standing, apart from the fact that there is 
enough time to get the matter sorted out I 
woula like to say that I am very clear in ~y 
mind that every word that is contained in this 
statement represents what transpired at the 
meeting. 

I made it very clear to them that my first 
task would be to pick up the threads of what 
Shri Chandra Shekhar did and the previous 
Government did. I still stand by it. I have 
already started that process. In a day or two 
I am going to open a cell in the Prime 
Minister's Office to get ali the paper work 
done. Because we find that the exercise that 
was done, resu~ed in a lot of documentation 
being exchanged. But today, I am not quite 
in a position to say that all those documents 
are available. So I will have to collect the 
documents from wherever they are, from 
whomsoever I could collect them, recon-
struct the case and they are not the end 6f 
the story. It is quite possible that there may 
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be other documents, other evidence that am not a partV!lIIln the Supreme Court. But 
may be available and that evidence may be still we could request the court or the author-
equally I8levant. So I would have to do an ityasthecasemaybetoexpedlt9lhemattar 
exercise and that Is the exercise which , because this Is very important and urgent. , 
promise to complete within four months -It Is am quite clear in my mind that the Supreme 
whether three months or three and half Court and the High Court are both of the 
months orfour months -I have explained it in same view, thatthere Is an urgency, there Is 
the other House, where they seem to han a special characteristic of this matter. There-
some I8S8rvatlon about that four 'mor 11 fore, they have been dealing with the matter 
period. I said, "Why are you so particl J( from day to day with the urgency that It 
about that four month period? Make It \,m deserves. Therefore, there is no contradic-
days less. I do not mind.- One ottherri said, tion at all and I am quite sure in my mind 
It could be five months. because I am now telling you what exactly 

sO; the flexibility which was there, both 
In spiritWld in word, while we were talking, if 

-Ithasbeen marred, Jf it has been sol'! 01 gone 
backupon"~ter In any form, I would say that 
that was Jtot'm~1y the Intended thing. They 
were l10t very particular about a particular 
date, nor was I. The idea was that this 
exercisashould be completed. But that again 
is notthe end of the story. Because, If neces· 
sary, when I say if necessary, it obviously 
rneans1hat If thai exercise does not really 
/ftsult In an amicable solution, if it does not, 
according to the) Congress manifesto, if it 
does not. then what-is the next step? The 
next step which J very clearly stated was to 
take recourse to theprocess of adjudication, 
the process of disposal by a single authority. 

I had no authorJtyto sayatthat moment 
oftimenoravennow, whetherit has to be Ihe 
SUpreme Court. One slngleauthority,l said. 
i did not say the Supreme Court because I 
nave not gone to th& Supreme Court, I have 
not made any submission to the Supreme 
CoUI! and ltistop premature tor me to say 
whlcbl:Otlrt It wlfbe orwbich authority it will 
be. t o~1y said an authority; Then it also 
transpired that when we were talking· about 
this stage, l'Said In this case if the authority 
Is seized of the matter,l am in no position to 
dictate within what time-frame that authomy 
'Should give: the 1ina1 verdict. The· Sadhus 
Immedla~~.battheysald. C8Jlyw:at 

. leastnot.request them; request thai author-
Jtyto.dispose~of'a$qulcldy.posslble~.tsaid, 

yes. .".,~litigm bas the Jight to do that, 
ew,ry piJiy ~ the tight to do that. In fact, I 

happened. What I said, what they said, It 
cannot be anything but what has been con-
tained in this. But we will not go into this. 

• All the arguments on all sides seem to 
have come. This gives me great hope. When 
you are on the first stage of negotiations, I 
-will nol be surprised, I should not be sur-
prised, no one should be surprised, if each of 
the parties takes the utmost stand. 

That is howwe begin negotiations. Then 
there is a cliinb down, there is a give and 
take, there is a process, in that process we 
ultimately come to a GCM or an tCM. This is 
the process. Anywhere in negotiations, no 
one starts with a concession. That is never 
done. 

So, today after this debate,l tindthat all 
Members, all sections of the House and all 
opinions, in regard to this matter have come 
out in their utmost form. I feel hopeful that at 
the end of lour months or three months and 
twenty five days, this will not be the situation. 

Meanwhile, we will do the other exer-
cise. While we arc discussing, while negotia-
tions are going on, as it has happened during 
yesterday and today we will be able to 
demarcate the areas which could be the 
issues before that authority. We need not go 
Into, whether one case is to go, or two cases 
are to go, or whether there are 240 wit-
nesses or 520 witnesses. The point Is that 
the entire litigation is Inter-connected, ac-
cording to my understanding. Otherwise, It 

. would not have been there. Whether It is In 
court A or court B there Is an Inter-connec-
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lion. If there Js something which can be I have my own cofidence that this Is resow-
detached, we will certainly detach it. But if I able. It can be resolved. 
seek adjudlca~on In one caSe and it be-
comes Infructuous because of another case 
pending at the same time, where do I end? 

Therefore, there Is a case for consoli-
dating such matters, those parts of the litiga-
tion which really yield the desired result. I 
cannot do It piecemeal but I can do it piece-
meal only when we are negotiating. 

Chandra Shekharji started a process. I 
will pick it up. We will go ahead. If that really 
fructifies. I do not have to start the next 
process at all. I wiff stop there, come to 
Parliament and say that this is what has 
happened and everybody will be happy. 

Since day before yesterday, since the 
day on which I made this statement I have 
been meeting representatives of organisa-
tions. BabriMasjid Action Committee repre-
sentatives I have met; BClbri Masjid Coordi-
nation Committee I have met; I have met 
Individuals. Tonight,lf it had not been so late, 
- may be even now - I will be meeting 
some more representatives who are com-
ing.1 have .requested that the religious lead-
ers may be requ~sted, may be persuaded to 
talk to me so that I could understand the 
religious aspect of ii, H I have talke(l to the 
Sadhus, I am equally prepared - in fact 
equally eager - to talk to the religious lead-
ers, Muslim religious leaders, Islamic relig-
ious leaders, so that I could understand their 
point of view. 

So,lamstartingwith a clean slate. lam 
certainly going to Involve others. It is not a 
question of my doing and somebody cooper-
ating with me. I have told Vishwanathji, I 
have told AdvaniJi; I have told everyone that 
this Is an effort In which everyone would 
have to be involved. H is not a solo perform-

. ance at all and the temptation of making 
such a matter a solo performance is very 
dangerous. Because no one wants to be rid, 
deprived of the credit. If something does not 
happen, of course, the, Govemment is the 
wl:Jipping boy. That is okay. That is the result. 
That is the logic of being In Govemment. But 

So, I have taken all contingencies In 
view. Those contingencies would have to be 
prepared properly, carefully. Somnathji has 
said, "Be very careful". Yes, I will be very 
careful. No problem. 

I am not really notorious - as notorious 
as some Members think - for rashness. In 
fact the charge has been that I am too 
circumspect. I think, in this matter, Sir, to err 
on the side of circumspection, it is a wiser 
decision than on the other side. It is for the 
world to judge; it is for the country to judge. 
So, I would only say this. I am starting with 
the blessings of Parliament and I think with 
the support, express or implied, of millions of 
people in this country on what may be con-
sidered an exercise, which this time shall not 
fall because if it fails I shudder to think of 

. putting even that 'if', uttering that 'if'. This 
lime it will succeed. Last time, maybe they 
did not have enough time and so on. We 
know where the matter came to a grinding 
point. Now we will have to take it up from 

. there. And if there are any other implications, 
other complications, we will have to go into 
them. There is no doubt about that. Beyond 
this, there is no clarification, which I can 
possibly give now at this moment. Everyone 
who has been asking for clarifications, every 
hon. Member knows fully well that this is no 
stage for further clarifications ~ause wh~n 
you are hearing across the floor here argu-
ments being so vociferously bandied about, 
what kind of clarifications do you expect from 
me? This philosophical. Ramayan, Mahaba-
rat. what is it that we did not have discussed 
here? I am very sorry. Thulsidas 
also ..... (Interruptions) I did nol know that this 
House is full of Ram bhakts and all that. So, 
let us stop this kind of discussion. Whatever 
has come out has come out. If some very 
important matter has come out, it is to the 
effect that this subject itself is not· as sif1l)1e 
as it looks. It is bound with many otherthlngs, 
litigation plus the need for goodwill, which 
has perhaps not been emphasised enough. 
I feel that there is a way. We h~ve to muster 
the will. I am sure that in spite of all the cross 
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talkthattookplace, aU sections ofthe House grey areas into which one has to go and a 
and, therefore, all sections ofthe nation have very elaborative exercise needs to be done_ 
now decided to exhibitthe will to find the way. We have started doing it. Therefore, we 

Individually when I spoke to leaders, I 
was more than delighted. to find that each 
one of them made a personal commitment, 
apart from party commitment, that he would 
work along with me, we will all work together. 
Of course in Parliament that kind of commit-
ment cannot be made because we have our 
own reasons. So, we have to go on quoting 
anyone whom we like in any sandarbh, any 
context that suits us. That is okay. But the 
point·is that I am vary greatly encouraged by 
what I heard individually from Members, 
from the sanls and what I heard from the 
representatives oflhe organisations ~o far. I 
am sure thatthis trend will continue. This has 
been a trend-setter. A new trend has come 
into the country. It is true that there could be 
different opinions. Nevertheless the trend 
seems to.be that we must find an amicable 
solution. And if this trend continues no politi-
cal party is going to gain anything out ·of 
going against this trend. I have no doubt 
about that. Here I see, both parties being so 
seHless. Advaniji says, why do you make us 
sit in Delhi. And he says that they are actually 
pushing you and here. I am sorry. Neither 
you can push them nor they can push you. 
The people have much better wisdom than 
that. So, when it comes to that we do not 
have to really exchange Ii .ese things. let us 
begin this and I wish that whatever time we 
have really stipulated, if the effort is fruitful, if 
it is on the point of fructification, I have no 
doubt that eltherthe Sadhus or anyone else 
will grudge another ten days to me or an-
other one month to me because this force of 
circumstances, the impact of success itseH 
will show It -because nothing succeeds like 
success. So,. this is what I would like to 
submit to the House and I am again grateful 
to the hon. Members for whatever sugges-
tions they have given. I will not be in a 
position to answer the questions. I know that 
the questions need to be answered. 

. This Is what it means. The outcome of 
. the debate Is that there are many questions 
that need to be answered. There are many 

. will ... (Interruptions) 

[ Translation) 

Woi-k is to to be done at a very slow 
pace, but alon9 with it, it is not to be done so 
speedily so hard that we hurt ourselves. That 
is not correct. 

[English) 

SHRIMATI MAlINI BHATT ACHARA YA 
(Jadavpur): Has the Govemment ensured 
that thcconstruction work has really stopped? 

SHRI P.V. NARASIMHA RAO: I know 
that this is one of the important mailers. I 
think, Advaniji also should take note of it. 
Because stoppage of work is absolutely 
essential for anything to continue, anything 
to do. Stoppage has been achieved. Now, 
there should be no tinkering with that. I am 
sure, I will be able to persuade and I do not 
know whether there is anything going against 
this. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): How will the platform be used? 

SHRI P.V. NARASIMHA RAO: We will 
go into that whether it is a platform orwhether 
it is a temple. Who has called h a platform? 
Who has called it a temple? You have raised 
all the points. Why do you expect me to 
answer at this point of time? Thank you very 
much for raising the pOints in any case. 
Thank you very much, Sir. 

MR. SPEAKER: May I say that the dis-
cussion was really very very responsible and 
enlightening? Congratulations to all the lead-
ers of all the parties and the hon. Members 
andthanks to other Members who heard the 
speeches patiently. 

SHRI EBRAHIM SULAIMAN SAlT: May 
God bress our Prime Ministers' efforts to 
solve this problem. 
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MR SPEAKER: Now, the statement by Shrl 
RameshwarThakur. 

19.22 hra. 

STATEMENTS BY MINISTERS 

(I) Concession Under Income-Tax Act 

[EngHsh] 

THE MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): I rise to make this 
staternertt in the House in orderto announce 
an important concession under the Income-
tax Act. 

Hon'ble Members would recall thann 
the Budget speech of 24th July, 1991, the 
Finance Minister had announced the Gov-
ernments decision to set up a Foundation for 
providing assistance to the children of fami-
lies affected by communal riots. The Na-
tional Foundation for Communal Harmony 
has now been set up as a registered society. 
Apart from grant-in-aid being given by the 
Government to the Foundation, the Founda-
tion will have to rely heavily on contributions 
from individuals and other donors. Consider-
ing the importance of the Foundation in 
acting as a nation-level catalyst for commu-
nal harmony and also considering the nature 
of Hs activity in providing assistance to the 
children of families effected by communal 
riots, I have pleasure in announcing the 
Government's decision to grant 100 perce·nt 
deduction under section 80G of the Income-
tax Act to donors contnbuting to the Founda-
tion. It has also been decided to exempt the 
income of the Foundation from income-tax 
by including the name of the Foundation in 
section 10 (23C) of the Income-tax Act. 

Necessary amendments in this regard 
will be made In the next Finance Bill. 

(0) Rocket A Hacks In Srlnagar and Situ-
ation In Doda Town 

THE MINISTER OF STATE IN THE 

MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTEROF STATE IN THE MINI~ 
TRY OF HOME AFFAIRS (SHRI M.N. 
JACOB): I rise to inform the House of inci-
dents of rocket attacks on Jammu and Ka-
shmir Rew State Secretariat and Assam9iy-
buildings in Srinagar on 20th July, 1992aw.i 
the situation in Do-da town of the Jammu 
region. 

The situation in Jammu and Kashmir 
though .difficult and challenging had defi-
nitely shown a qualitative change for the 
better in the past few months. However, 
there have beer:! renewed efforts by Paki-
stan and the terrorist organisations to esca-
late the violence. The terrorist outfits have 
.reportedly been directed to ensure selective 
elimination of political leaders working for a 
negotiated settlement and certain threats to 
political functionaries in the Valley have been 
issued. On the other hand positive signals 
have also continued to be discerned. Be-
sides volunteering of information againstthe 
terrorists, inter-action between the people 
and the Administration has increased_ 

On 20th July, 1992 at 13.00 ~ours, a 
rocket was fired by the terrorists a~ Jammu 
and Kashmir Assembly building at Srinagar. 
It caused a very minor damage to the build-
ing. After half an hour, another rocket was 
fired at New State Secretariat, w.hich missed 
the intended target and a portion of H fell on 
the house of a resident near the New State 
Secretariat. There was no casualty. Two 
employees suffered minor injuries caused 
by passing rocket splinters and glass panes 
broken by concussion effect. Since the rock-
ets were fired from a distance, very minor 
damage to the buildings were .caused. 

An incident of terrorist attack on the 
Security Forces and subsequent cross firing 
in Doda town on 18th July, 1992 has been 
reported. According to the information re-
ceived from the Government of Jammu and 
Kashmir, on 18th July, 1992 at 10.30 hours, 
based on reliable information that militants 
were hiding in a house In Doda town, local 
police accompained by a sectll>n of CRPF, 
under the charge of one Deputy Superinten-
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dent of Police each of Jammu and Kashmir 
Police and CRPF, raided the hide-out. The 
terrorists hurled a grenade at the raiding 
party In which one SUb-lnspector of Jammu 
and Kashmir Police, and one Head Con-
stable of CRPF were killed on the spot. It was 
foOowedbyfiring by the terrorists from a few 
adjoining houses. The fire was retumed by 
the Security Forces and reinforcements were 
mobilised. In exchange of fire, two residents 
of Doda died. Three CRPF personnel, and 
one probationary Sub-Inspectorwere injured. 
Two of the seriously Injured CRPF person~ 
nel were sent to hospital at Jammu lortreat-
ment During the exchange of fire and use 01 
hand grenades fire also broke out affecting 
six houses and 28 shops in the area. Imme-
diately thereafter help of Army already 10' 
cated nearby was requisitioned and curfew 
imposed as a precautionary measure. The 
situation was brought under control and 
continues to be so. On July 19th, Adviser to 
the Governor, accorfl)anied by Director-
General of Police and other officials also 
visited the town totake stock of the situation. 
Since then the curfew has been relaxed 
during the daytime and no untoward incident 
has been reported. 

The uovernment of Jammu and Ka-
shmir have further informed that the reports 
about militants having captured or brought 
u~rtheir control any part of Doda town or 
any of the police stations and Govemment 
offices are factuaRy incorrect and baseless. 

19.29hrs. 

MATTERS UNDER·RULE 3n 
(I) Need to Try Tea and Coffee Planta-

tlon In Amarkantak Region of Madhya 
Pradesh 

[Ttans/atlon) 

SHRIMOHANRAMJHIKRAM (Mandla) 
; Tea and coffee which falls under the cate-
gory of essential commodities and also play 
an important role in earning foreign exchange 
for the country. So, more foreign exchange 
can be earned by prOducting lea In Amar-

kantak region of Madhya Pradesh. this Is 
tribal dominated area. There Is a great prob-
lem of unemployment. The soU, rainfall, 
temperature and climate of this region are 
most appropriate forthe plantation ofteaand 
coffee. About four years back the dindorl 
forest department had planted coffee planta-
tions in five hectare land of Jagatpur and 
Chanda forest area and those plants are still 
there with the height of three to four feet and 
have been producing fruits for the last one 
year. Getting inspiration from the Calcutta 
Tea Management Cell, some members of 
Jabalpur tea Traders Association planted 
five tea plants by bringing them from Siliguri 
(Bengal) in 1988 and planted them in Jagatpur 
Collee Plantation are with the assistance of 
the forest Deptt. These plants flourished 
there in a good condition for upto 2 1/2 years. 

twould like to urge the government that 
it should issue suitable directives to the 
officers of,lhe forest department, tea Board, 
Calcutta other institutions and individuals 
related with tea crops so that this region of 
Madhya PradestT may be added to the other 
Coffee producing areas of the country. It 
would be a great achievement to onlyforthis 
state but also tor the entire country. 

(Ii) Need to Enhance SUpply of Rice 
to Kerata 

[Eng/ish] 

PROF. K. V. THOMAS (Ernakulam): Sir, 
the months 01 July, August, September and 
October -the monsoon period -are consid-
ered to be the difficult period for the day-to-
day life of the common-men hi Ke~a. The 
price of essential commodities takes an 
increasing trend during this period. 

Kerala is the only State in the country 
where informal rationing system exists and it 
is also a deficit Stale in rice production. The 
present monthly Central allocation of riceto 
the State is 1,50,000 M.T. (theoretical re-
quirement is 1,83,000 M.T.) while the wheat 
allocation happens to be only 30,000 M.T. 

The National Festival of Kerala -ONAM 
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-falls In tl\8 month of Septemberthls year. All 
people In KeraJa celebrate Onam as their 
national festival and the prices of foodgrains 
In the open market Is likely to increase during 
the festival period of Onam unless certain 
effective measures for the distribution of 
these Items at fair price are taken. The rice 
consumption during the festival period will 

. increase and keeping In view this fact, the 
State Government Intend to give, as usual, 
special rice at the rate of 5 kilogram per. 
ration caret There are 50 lakh ration card 
holders in the State. The reqUirement forthe 
distribution of special rice Is 25,000 M. T. in a 
month. Therefore,l would earnestly request 
the Union Government to kindly considerthe 
matter sympathetically and arrange to issue 
necessary orders enhanCing the monthly 
Central allocation of rice to the State from 
1,50,000 M.T. to 1,65,000 M.T. for the 4 
month period, that is from July, 1992 to 
October, 1992 and to make special alloca-
:ion of 25,000 M.T. rice for distribution as 
3pecial rice for Onam during August-Sep-
lember, 1992. Thank·you. 

(III) Need for proper Implementation of 
schemes launched forthe welfare of scav-
engers 

[Translation] 

SHRI MANGAl RAM PREMI (Bijnor): 
Mr. Speaker, Sir, through you I would like to 
draw your attentlo towards the plight of 
scavengers. Sir, they do not get their sala-
ries even for 1 0-1 0 months. There is a lot of 
bung lings in their subsidy and other funds. 
They toil hard even then they are on the 
verge of starvation, They have to borrow 
money for their foocfand suffer losses. At 
some places their jobs are on contract basis 
and the contractors get the works done for 
ten or twenty rupees only and they them-
selves earn Rs. 100 to Rs. 200 daily. At some 
places caste male and female have eeen 
employed by the Government forthis job but 
these people further, el1l'loythe scavangers 
forRs.50/-orRs.1001-permothforperform-
ingthej~. 

Sir, I would like to submil that a review 
should be made of the I"l>lementatlon ofthf 
plan for the upliftmel)t of the scavengers 
which was made by the Govt. and for which 
an amount 01 Rs. 560 crores were envisaged 
and there should be some representatives of 
scavangers in the concerned committee for 
welfare of sciiVangers so that the plan may 
be implemented properly. . 

(Iv) Need to write off loans given to fann-
ers setled on the Banks of RIVer Nann ada 
In Madhya Pradesh 

. SHRI RAMESHWAR PATJDAR(Khar-
gone): Mr. Speaker Si(, the farmers living in 
the adjoining districts atong Narmada river in 
M. P. had to take loans amounting to one Iakh 
to ten lakh rupees from the nationaHsed 
Banks for laying pipe lines in their fIetds 
under Lift Irrigation Scheme so astofacethe 
constant droughts and famines and to pro-
vide foodgrains to the poeopJe of this coun-
try. The agriculture specialists of the banks 
did not provide proper advice to the farmers 
and got laid substandard pipe lines. The 
prices of Chemical fertilizers, seeds, insecti-
cides and labout have gone up more than 
two times. Due to adverse weather condl-
lions and infections diseases, the farmers 
had to bear loss every year and now the bank 
interests have also been raised from 1 0% to 
15.5% Due to all the above mentioned rea-
sons, the amount of loans due to thefarmers 
have also gone up. Those farmers have not 
been benefited from the loan waiver scheme 
either of the State Govemement or of the 
Central Government. 

Today the farmers are on the verge of 
destruction. Their economic condition have 
gone I rom bad to worse. Today they are not 
in a condition to pay off their loans. 

The agriculture of these farmers should 
also be treated as the sick industries and on 
that basis their loans should be waived off. 
Even after waving of the loans of these 
f armcrs the Government will not suffer loss 
because these farmers have Incre~sed the 
irrigated areain the country which was not at 
all possible from the Government plan of 
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irrigation. The country has got the benefit of 
the Irrigated area. But the Banks are recov-
ering the amount very strictly. Even if they 
sell the whole of their agricultural land, they 
would not be In a condition to payoff the total 
amount of loans. this is the right time to 
provide relief to the farmers. 

(v) Need to ensure that Kanpur cHy and 
Dehet are pollution free 

SHRI KESRILAL (Ghatampur): Kanpu1 
city and Dehat are the most polluted areas 
not only in Uttar Pradesh but also in the 
whole country. The pollution is so high that 
the lives of all the living beings have been 
endangered. The pollution of Pandu river is 
the highest In Kanpur Dehat and all the 
fisltes have died. As a result of it, the cattle 
in Kanpur Dehat are not getting the drinking 
water. There are so many reasons respon-

. sible forthe pollution of Pandu river but the 
Lohia Machines are mainly the responsible 
for all the pollution of the river. The condition 
of the city has became much critical due to 
this pollution. 

Therefore, I request the Central Gov-
ernment to make an enquiry into the reasons 
responsible for the pollution. It should also 
be ensured that Anti-pollution equipments 
should invariably be installed in the factories 
and punitive steps should be taken against 
the defaulting factories so that the people 01 
the area may get relief from the dreadful 
problem of pollution. 

(vI) Need to set up full fledged door-
darshan studio at Sambalpur In Orrisa 

[English} 

SHRISRIBAlLAVPANIGRAHI(Deog-
arh): Sir, in the field of television coverage, 
Orissa which is a backward State with very 

. high percentage of Scheduled Caste and 
Scheduled Tribe polulation remains below 
the national average. As such, Orissa de-

. serves greater attention in this field in the 
Eighth Five Year Plan. 

Therefore, a full-fledged Doordarshan 

studio at Sambalpur may be set up Instantly. 
To start with necessary recording, produc-
tion and editing facilities on a miniature scale 
and low power transmission centres at 
Kuchinda, Deogarh and Pallelara should be 
set up on priority basis. The vacancies need 
to be filled up soon and a regional news 
bulletin should be started from there. 

(vII) Need to establish a Railway Coach 
Factory at Gajlpur, U.P. 

{Translation 1 

SHRI VISHWANATH SHASTRI 
(Gajipur): Mr. Speaker, Sir, Gajipur is the 
most backward district in Uttar Pradesh. The 
density of population in this district is 575 per 
sq kilometer while in other districts it is 377. 
The livelihood of 82% olthe population of the 
area depends on agriculture. The nurnberof 
the marginal farmers is the highest In the 
district and the percentage of their holdings 
is the lowest and normally these farmers 
suffereitherfromdrought orfromflood. Thus 
their economic condition is always pitiable. 
There are no other industries in this area 
except an opium factory which was set up 
during the British' Rule. That is why the 
people have to run to Bengal, Assam, Punjab, 
Delhi, Bombay and Maritius in search of 
livelihood. 

Therefore, I request the Central Gov-
ernment to set up a Rail Coach factory either 
in the Public sector or in the Private sector in 
Gajipur district keeping in view of the upmost 
backwardness of the area so that an impetus 
could be given to the industrial development 
of this area. 

(vii) Need to clear the Pullchlntala 
balancing rcscrvvolr project and 

provide financial assistance for Its 
completion 

{English] 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Sir, Pulichintala Bal-
ancing Reservoir is essential to protect the 
interests of 140 year old 131akh acre ayacut 
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under KrIshna Delta InthecoastaJ districts of 
Andhra Pradesh. As Naga~una Sagar Proj-
ect. Sl'88sa1lam Project lin Andhra Pradesh 
Upper Krishna and other projects in Kama-
taka have come up In upper reaches, now 
water could not be supplied for transplana-
tion in time In Krishna Delta. This year is an 
unprocedented one in the last 50 years. 
Transplanations are delayed by more than 
one and a half month resulting in loss of rice 
prOduction worth As. 240 crores. Farmers 
are also prepared to contlbute to some ex-
tent the cost of construction 0 this project. In 
1988 founclation-stone was laid by the then 

Chief Minisrter. Butnoadionhasbeentaken 
to implement the scheme by the present 
Govemment. 

I request the Union Govemment to take 
immediate steps to clear this project and 
make available financial assistance to c0m-
plete the project In a short span of time. 

19.40hrs. 

The Lole Sabha then adjourned till El8ven 
of the Clock on Thursday, July 30, 19921 

Sravana 8, 1914 (Saka) 
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